
12.35 P.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceediDl's] 

Monday, February 18, 19741Magba 29, 1~95 (Saka) 
~' 

No. 334 

1. Oath or Affirmation 
The foHowing Members made and subscribed an oath or affirmation 

and took their seats in the House:-
(1) Shrimati Roza Vidyadhar Deshpande (affirmation in English). 
(2) Shri Ram Hedaoo (oath in Marathi). 

2. President's Address-Laid on the Table 

Secretary-General laid on the Table a copy of tbe President's 
Address to' both Houses of Parliament assembled together on the 18th 
1<'ebruary, 1974. 

, •. Obituary Ref.ron.,., 
'" The Speaker; Shrimati Indira Gandhi; Sarvashri H. N. Mukerjee, 

Atal Bihari Vajpayee, Prasannabhai Mehta, V. Mayavan, Samar Guha, 
, Dr. Karni Singh, Sarvashri M. Satyanarayan Rao, Jambuwant Dhote, 
~ Ramkanwar, P. G. Mavalankar, Bibhuti Mishra, R. K. Sinha, Shibban 
. Lal Saksena, Shiv Shankar Prasad Yadav and Shrimati Marjorie Godfrey 

made references to the passing away of (1) Shri Kamal Nath Tewari, 
who was a sitting Member of Lok Sab.ha and the Chairman of Estimates 
Committee and member of Panel of Chairman; and (2) Shri Ganpatrao 
Bapurao Dani, who was a Member of the Central Legislative Assembly. 

ThereafUir, Members stood in silence for a short while as a mark 
of respect. 
1.40 P.M. 
(Lok Sahha adjourned till 11 A.M. on Tuesday, the 19th February. 1974). 
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LOK SABHA 

BULLETIN-PART I 

[Brief Reeord of Proeeedilll'a] 

Tuesday, February 19, 19741Magha 30, 1895 (Saka) 

No. 335 
11 A.M. 

1. Starred Questions 
StalTed Questions Nos. 1-3, 6, 7 and 10 were orally answered. Starred 

Question Nos. 5 and 17 had been postponed for answer on 19th March, 
1974. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 1-32, 34-101, 103-118, 120-

164, 1~172 and 174-200 were laid on the Table. 
A statement by the Deputy Minister in the Ministry of Law, Justice 

and Company Affairs (i) correcting the reply given on the 8th May, 1973 
to UnstalTed Question No. 9612 regarding Managing Directors and Whole-
time Directors of Companies allowed monthly remuneration of Rs. 40001-
and above and (ii) giving reasons for delay in correcting reply was also 
laid on the Table. 

3. Panel of Chairmen 
The Speaker announced that he had nominated the following Mem-

bers on the Panel of Chairmen:-
(1) Shri Vasant Sathe 
(2) Dr. Henry Austin 
(3) Shri Dinesh Chandra Goswami 
(4) Shri Nawal Kishore Sinha 
(5) MauIana Ishaque Sambhali 
(6) Shri Jagannathrao Joshi 

,. CaI1iog Attention 
Shri Yamuna Prasad MandaI called the attention of the Minister of 

Steel and Mines to the reported coal shortage hitting Steel Plants both 
"in the private and public sectors and steps taken by Government. 

The Minister of Steel and Mines made a statement in regard thereto. 
[P.T.O. 
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5.'rapell'ls Laid OIl the Table 
The following papers were laid on the Table:-

. /(1) A statement (Hindi and English versions) o~ the disposition V I of rupee accumulation ~ll. IncU~ ,by the U.S. Government. 
(2) A copy of the North-Elistern' Areas (Reorganisation) (Amend-

ment) Ordinance, 1974 (No. 1 of 1974) (Hindi and English ver· 
sions) promulgated by the President on the 19th January, 1974, 
under. provisions of article 123(2)(a) of the Constitution. 

(3) A statement (ffincti, ~J¥i EJHiliah' veNions) indicating the re-
sult of the Central Government Market Borrowings in Decem-
ber, 1973. 

(4)r(i) A copy of the Proelamation (Hindi and. Blft-glish versions) 
! dated the 9th February, 1974 issued by the President under 
t article 356 of the Constitution in relation to the State of Guja-I rat, published in Notification,· No. G.S.R. 34(E) in Gazette of 
, India dated the 9th February, 1974, under article 356(3) of the 

Constitution. 
(ii) A copy of the Order (Hindi and English ver~ns), dated 
the 9th February, 1974, made by the President in pursuance of 
sub-clause (i) of clause (c) of the above Proelamatien, pub-

, lished in Notification No, G.S.R. 35(E) in· Gazette' of India 
dated the 9th F~bruary, 1974. l (iii) A copy of the Report dated the 9th February" 1974 of the 

.. Governor of Gujarat to the President (Hindi and EngliSh ver-
sions). . 

(5) A copy of the Company's Liquidation Account (Amendment)' 
Rules, 1973 (Hindi and English versions) published ~ Notifi-
cation No. G.S.R. 523(E) in Gazette of India dated the 15th 
December, 1973, under sub-section (3) of section 642 of the 
Companies Act, 1956. 

6. Statement by Minister 
The Mini~ter of Health and Family Planning made a statement re-

garding the Delhi Junior Doctors' strike. The Ministel: ~ laid on tile 
Table a detailed note giving the background of the Junior Doctors' strike 
in Delhi and. the steps· taken by the' Government to meet tbetr demands. 
'1. Matter Under Rule 377 

Shri Jyotirmoy Bosu raised matter regarding'the reported decision of 
the Election Commission staggering polling dates in Orissa. 

(Lok Sabha adjourned at 1.25 P.M'. and re-assembled' at 2.35 P.M.) 
8. Goverrun.ent 8U1-Passed 

The National Co-operative Development Corporation (6econti Amend-
ment) Bill, 1973 

The motion for consideration of the Bill was moved by Shrl Armantreb 
P. Shinde. 

The following Membel'$ took part in. the debate!--
(1), SAri Shyama Prasatlna Bhattacharyya 
(t) Shri Ramavatar Shastri. 
(3) ,Shri M. C. Daga 
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(4) Shri Onkar Lal Berwa 
(5) Shri Ramkanwar 
(6) Shri Ram Deo Singh 
(7) Shri Anantrao Patil 

Shri Annasaheb P. Shinde replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

s:deration of the Bill was taken up. 
Clauses 2 to 10 were adopted. 
Clause 11 was adopted, as amended. 
Clauses 12 to 16 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 

con-

• 

The motion that the Bill, as amended, be passed was moved by Shri 
Annasaheb P. Shinde. 

The following Members took part in the debate:-
(1) Shri Panna Lal Barupal 
(2) Shri Annasaheb P. Shinde 

The motion was adopted and the Bill, as amended, was passed. 

9. Government Bill-Under Consideration 
The Presidential and Vice-Presidential Elections (Amendment) Bill, 

1972, as reported by Joint Committee-
The motion for consideration of the Bill, as reported by the Joint 

Committee, was moved by Shri H. R. Gokhale. 
The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(2) Shri H. N. Mukerjee 
(3) Shri Dinesh Chandra Goswami 
(4) Shri R. V. Bade 
(5) Shri P. G. Mavalankar (Speech unfinished). 

The discussion was not concluded. 

10. Report of Business Advisory Committee 
Shri K. Raghu Ramaiah presented the Thirty-sixth Report of the 

BUSiness Advisory Committee. 
6. P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 21st, February, 
1974). 
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LOK SARIfA 

BULLETIN-PART I 

fBrief Rerord of Pl'Oeeed.inpl 

Thursday. February 21, 19741Phalguna 2, 1895 (Sakal 

No. 336 
i 11.-01 A.M. 

~l. Starred Questions 
i Starred Questions Nos. 21, 24, 26-30 and 36 were 
tReplies to remaining que:;tions were laid on the Table. 

! 2. Unstarred Questi8RS 

orally answered. 

! Replies to Unstarred Questions Nos. 201-373, 375-37R. 300--803 and 
: :i95-400 were laid on the Table. 
I 

.3. Calling Attention 

Shri PrasannbhBi Mehta called the Bttentkn of the MinIster of Home 
Affa:rs to the reported in..creBSil'lg police firings in different parts of Guja· 

,rat resulting in the death of students and other people. 
: The Minister of State for Home Affairs m;ode a stntemcnt in regard i thereto. 
t4. Statemeat by Mi.iMer 
~ The Minister of State for Home AffRirs made a stat~mcnt regarding 
ralleged arrest of Shri Saroj Mukherjee, M.P. on the 15th November, 1973 
. in Calcutta, and non-intimation thereof to the Speaker, I.,gk Sabha. 
tS. Papers Laid on tOe Table 
}.' 

~I The following papers were la'd on the Table:-
(1) A .copy each of the .following- papers (Hin.d.i and English ver-

sions) under sub-section (1) of section 619A of the Companic:; 
Act, 1956:-

(i) Review by the Go.vernment on the workicgof the Tunga-
bhadra Steel Products Limited. for the year 1972-73. 

(H) Annual Report of the Tungabhadra Steel Products Limited, 
for the year 1972-73 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon. 

[P.T.O. 
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(2) (i) A copy of the Report (19flS) of the Tariff Commission on 
the Fair Selling Prices of Automobile Ancillaries (Hindi ver-
sion), under sub-section (2) of section 16 of the Tariff Commis-
sion Act, 1951. 

(il) A statement (Hi,ndi and English versions) showing reasons 
for delay in laying t)a~ latJoNe !Report. 

6. Assent to Bills 
(i) Secretary-General laid Qni ,the TaQle following five Bills passed 

by the Houses of Parliament during the hst session and assented to:-
(1) The Appropria.tio¥l' (R"'1w1l'Ys)"N~?( 4' Bift, 1973. 
(2) The Appropriation (No. 4) Bill, 1973. 
(3) The Appropriation (.No,,5~Bil1, 1973. , 
(4) The Orissa Appropriation (No.4) Bill, 1973. 
(5) The Income-tax (Amendment) Bill, 1973. 

(ii) Secretary-General also laid\;bn 'the Table copies, duly authenticat-
ed by the Secretary-General of Rajya Sabha, of the following thirteen 
Bills passed by the Houses of Parljament during the)~t,,~.~~s~9r, and. 
assented to:- ". 

, . 
(1) The Authorised Translations (Central Laws) Bill, 1973. 
(2) The Textiles Committee (Amendment) Bill, 1973 . 
(3) The Press Council (Amendment) Bill, 1973.' . " . :". 

(4) The Indian Railways (Second Ame~dment) 'Bill, 1973~ 
(5) The Alcock Ashdown Company Limited (AcqUl5itil!~\ of u:,nder-

takings) Bill, 1973. ' """,,", 
(6) The Burn Company and Indian Standard Wagon Company 
, (Taking Ove~ of M~nagement)~ill, 1973: 
(7) The Homoeopathy Central Council Bill, 1973. 
(8) The Advocates (Amendment) Bill, 1973. 
(9) The Konkan Passenger Ships (Acquisition)u 8111,19;3 .. "I." 

(10) The Industries (Developmentabd Regulation) Amendment 
Bill, 1973. 

(11) The MulkiRules (Repeal) Eill, 1973. 
(12) The Delhi Urban Art Commission "f1t~ ;'I9T'3. 
(13) The Code of Criminal Procedure Bill, 1973. 

7. Motions Regardin" Report of SelecflJoint Comnrittees-Extenl'ion of 
Time 

(i) Shri N. K. P. SalVe moved the following motion:-
"That this House' do extend uJ>to the 30th April, 1974, the time 

for the presentation of the Report of the Select Committee on 
the Bill further to amend the Income-tax Act, 1961, the 
~ea1th-tax 'Act. 1957, the, Gift-tax Act, 1958 and the Compa-
mes (Profits) Surtax Act, '1964 and to provide for Cf'rtain re-
lated matters". " 

The motion was adopted. 
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(11) Shri P. G. Mavalankar moved the following motion:-
"That this House do exter..;i upto the last day of the first week of 

the next session, the time for the presentat'on of the Report 
of· the Joint Comm;ttee on the Bill further to amend the Con-
stitution of India". 

The motion was adopted. 
(iii) Shri N. K. P. Salve moved the following motion:-

"That this Hou~e do further extend upto the last day of the Win-
ter Session, 1974, the time for the presentat;on of the Report 
of t."te Select Committee on the Bill fUrther to amend the In-
come-tax Act, 1961, the Wealth-tax Act, 1957, the Girt-tax Act, 
1958 and the Companies (Profits) Surtax Act, 1964". 

The motion was adopted. 
8. Motion Regarding Thirty-Sixth Report of Business Advi~ry Committee 

Shri K. Raghu Ramaiah moved the following motion:-
"That this House do agree with the Thirty-sixth Report of the 

Business Advisory Commit~e presented to the House on th(> 
19th February, 1974". 

The motion was adopted. 
9. Matte~' Under Rule 377 

Shri Krishna Chandra H31der raised matter re~arding allege.j heat· 
ing of Shri Somnath Chatterjee and Shri Indrajit Gupta, M.Ps. and in' 
juries to Shri Krishna Chandra Halder on the 10th February, 1974 at 
Jagdpal, West Bengal. 

(Lok S3bha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
10. Government Bill-Passed 

The Pres'dential and Vice-Presidential ~'ctions (Amendment) Bill, 
1972, as reported by Joint Committee V 

Discussion on the motion for consideration of the Bill, as reported by 
the Joint Committee, moved on the 19th Fphru:.lry, 1974, continued. 

Shri P. G. Mavalankar took part in the debate. 
Shri H. R. Gokhale replied to the debate. 
The motion fGr consideration was adopted and c1ause-by-clause con-

siderat'on of the Bill was taken up. 
Clauses 2 to 9 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The mot;~m that the Bill, .as amended, .be passed was moved by Shri 

H. R. Gokhale. . 
Shri Ramavatar Shastri took part in the debate. 
On the motion the House divined, Ayes 63; Noes 17. The motion was 

accordingly adopted and the Bill. as amer·ied, was passed. 

[P.T.D. 
1354 



11. Statement by 'Minister 
. The Deputy Minister of R,i1ways made a statement regarding the 

collision between 66 Down Dehradun-Varanasi Janata ExpreliS and M-5 
Up Goods train at Kat.ltgarh Left Bank Station of Northern Railway on 
the 21st February, 1974.' ' 

I • 
12. Qbvernment BIlls-Passed 
(i)/The Water (Prev~tion and Control of Pollution) Bill, 1973, as passed 
.;j by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved bv Shri Bhola Paewan Shastri. 

The following Members took part in the debate:-
(1) Dr. S~radish Roy 
(2) Shri Balakrishna VeDkanna Naik 
(3) Shri Ranen Sen 
(4) Shri M. Ram Gopal Reddy 
~5) Shri Raja Kulkarni 
(6)Shri Yamuna Prasad MandaI 
(7) Shri K. Gopal 
(8) Shri M. C. Daga/ 
(9) Shri Rana Bahadur Singh 

Shd Bhola Paswan Shastri replied to the dcba~. 
The motion for consideration wasadoptoj ,and c-lau~by.-clauae 'con-

sideration of the Bill was taken up. 
Clause 2 was adopted. 
Clause 3 was adopted. as amended. 
Clauses 4 to 64 were . adopied. 
Clause 1, the Enacting Formula and the .t'l'f'>mnble were adopted, as 

amended. 
The Long Title was also adopted. 
The motion that the Bill, as ame1lded, be pas-sed was moved by Shri 

Shola Paswan Shastri. 
The following Members took part in the dehate:-

(1) Shri Ramavatar Shastri 
(2) Shri P. G. Mavalank,r 
(3) Shri Bhola PaswanSbastri 

The motion was adopted ar .. j the Bill, as amended, was plJs5ed. 
(ii) The Public Wakfs (Extension of Limitation) ('Delhi Amendment) 
Bill, 1973, as passed by Rajya Sabha 

The motion for cOllc;ideraUonof the Bill, os passed by Rajya Sabba, 
was moved by Shri F. H. Mohsin. 

Shri Ramavatar Shastri took part in the debate. 
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Shri F. H. Mohsin replied to the debate. 
The motion for considerat'on was adopted and clause-by-clause con-

stderation of the Bill was taken up. 
Clause 2 was adopted. 

.J \.: 
", Clause 1 and the Enacting Formula were adopted, as amended. 

The Long Title was I\lso adopted. 
. The motion that the Bill, as amer:ded, be passed was moved by Shri 

F. H. Mohsin. 
The motion was adopted ar.d the Bill, as :lmcnded w~s p'lssed. 

13. Government Bill-Under Consideration. 
The Cinematograph (Second Amendment) Bill, 1973, as passed by 

Rajya Sabha 
The motion for consideration of the Bill, as passed by Rajya Sabhs, 

was moved by Shri I. K. Gujral. His speech was not concluded. 
5.55 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 22nd February, 1974). 
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LOK SABnA 

BULLETIN-PART I 

(Brief Record of ProceediDgs) 

Friday, February 22, 19741Phalguna 3, 1895 (Saka) 

. No. 337 
11.02 A.M. 
1· Starred Questions 

Starred Questions Nos. 4], 42, 44, 47, 48, 51 and 54 were orally ans-
wered. Replies to remaining questions were laid on the Table. 

1. Uastarred Questions 

Replies to Unstarred Questions Nos. 401-420, 423--426, 428--430, 
432--491, 493-569, 571-590 and 592-600 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Wealth-tax (Amendment) Rules. 1974 (Hindi and 
English versions) published in Notification No- S.O. 21 (E) in 
Gazette of India dated the 4th January, 1974, under sub .. 
section (4) of section 46 of the Wealth-tax Act, 1957. 

(2) A copy each of following Notifications (Hindi and English ver-
sions) under section 38 of Central Excises and Salt Act, 
1944:-

(i) The Central Excise (Thirteenth Amendment) Rules, 1973, 
published in Notification No. G.S.R. 1359 in Gazette of 
India dated the 15th December, 1973. 

(ii) The Central Excise (Fourteenth Amendment) Rules, 1973, 
published in Notification No. G.S.R. 1360 in Gazette of 
India d~ted the 15th December, 1973. 

(3) A copy of the Emergency Risks (Goods) Insurance (Fourth 
Amendment) Scheme, 1973 (Hindi and English versions) pub-
lished in Notification No· S.O. 762(E) in Gazette of India 
dated the 7th December, 1973, under sub-section (6) of section 
5 of the Emergency Risks (Goods) Insurance Act, 1971. 

P.T.O. 
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(4) A copy of Emergency Risks (Undertakings) Insurance (Fourth 
Amendment) Scheme, 1973 (Hindi and English versions) pub-
lished in Notification No. S.O. 763(E) in Gazette of India -
dated the 7th December, 1973, under sub-section (7) of section 
3 of the Emergency Risks (Undertakings) Insurance Act, 1971. 

(5) A copy of the Annual Report (Hindi and English versions) of the 
Delhi Financial Corporation together with a statement of assets 
and liabilities, profit and loss account and Auditor's Re,eort lor 
the year 1972-73 published in Notification No. F. 6110173 Fin. 
(G) in Delhi Gazette da~the 1 st November, 1973, under sub-
section (3) of section 38 of the State Financial Corporationsc 
Act, 1951. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 114 of the Gold 
(Control) Act, 1968:- ~ 

(i) The Gold Control (Licensing of Dealers) Amendment Rules, 
1973, published in Notification No. S.O. 790(E) in Gazette 
of India dated the 21st December, 1973. .' "1 

(ii) S.O. 8 published in. Gazette of India dated tho Stb January, 
1974 containing corrigendum to Notificatioa No. S.O. 
765(E) dated the 27th December, 1972. 

(7) A copy of the Nationalised Banks (Management and Miscella-
neous Provisions) (Fifth Amendment) Scheme, 1973 (Hindi ~nd 
English versions) published in Notification No. S.O. 3467 in 
Gazette of India dated the 15th December, 1973, under sub-
section (5) of section 9 of the Banking Companies (Acquisition 
and Transfer of Undertakings) Act, 1970. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 13 of the Central 
Sales Tax Act, 1956:-

(i) The Central Sales Tax (Registration and Turnover) (Second 
Amendment) Rules, 1973, published in Notification No. a 
G.S.R. 519(E) in Gazette of India dated the 13th December, 
1973. 

(Ii) The Central Sales Tax (Registra60n and Turnover) (Amend- ( 
ment) Rules, 1974, pub1i3hed in Notification No. G.S.R 
26(E) in Gazette of India dated the 1st February, 1974. 

(9) A c~y .of the Delhi S"les Tax (Sixth Amendment) Rules, 1973 
(Hmdi and English versions) published in Notification No. 
F. 4(18) 173-Fin. (G) in Delhi Gazette dated the 6th December, 
1973, under sub-section (4) of section 26 of the Bengal Finance 
(Sales Tax) Act, 1941, ali in force in the Union territory of 
Delhi. 

(to) A ~y of Notification No. G.S.R. 6(£) (Hindi and English 
venllons) published in Gazette of India dated the 1st January, 
1974 making certain amendment to the Second Schedule to the 
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Indian Tariff Act, 1934, under ,,,b-lleCtion (2) of section 4A 
of the Indian Tariff Act, 1934. 
, i 

(11) A copy each of the following Notifications (Hindi and English 
versioDS) under section 17 of the General II9JCance Basiness 
(Nationalisation) Act, 1972:~ 

(i) The New India Assurance Company Limited (Merger) Scheme, 
1973, published in Notification No. 5.0. 803(E) in Gazette 
of India dated the 31st December, 1973. 

(1i ) The United India Fire and General Insurance Company 
Limited (Merger) Scheme, 1973, published in Notification 
No. S.O. 804(E) in Gazette of India dated the 31st Decem-
ber, 1973· 

(iii) The Oriental Fire and General Insurance Company Limited 
(Merger) Scheme, 1973. published in NoUDcaUon No. S;(). 
805(E) in Gazette of India dated the 31st December, 1973. 

(iv) TIle National Insurance Company Limited (Merger~ SclIcme, 
1973, published in Notification No. S.O. 806(E) in Ga:reue 
of. lAdia dated the 3istDecember, 1973. ' ' 

(12) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 1361 published in Gazette of India dated the 15th 
December, 1973 together with an explanatory memoran-
dum. 

(ii) G.S.R. 1383 publi~hed in Gazette of India dated the 22nd 
December, 1973 together with an explanatory memoran-
dum. 

(iii) G.S.R. 1410 published in Gazette of India dated the 29th 
December, 1973 together with an explanatory memoran-
dum. 

(iv) G.S.R. 541 (E) published in Gazette of India dated the 29th 
December, 1973 together with an explanatory memoran-
dum. 

(v) S.O. 810( E) published in Gazette of India da&ed the 31 st 
December, 1973 together with an explanatory memoran-
dum. 

(vi) G.S.R. 19(E) published in Gazette of India dated the 24th 
January, 1974 together with an explanatory memorandum. 

( 13) A copy each of the followins. Notifications (Hindi and English 
versions) issued under the Central EXCIse Rules, 1944:-

(i) G.S.R. 520(E) published in .Gazette of India dated the 13th 
December, 1973 together With an explanatory memoran-
dUm: 

P.T.O. 
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(ii) G.S~. 14(E), 15(E) and 16(E) published in Gazette of 
India\:dated the 18th January, 1974 together with an expJa-
natory memorandum. 

(iii) G.S.R. 21 (E) published in Gazette of India dated the 25th 
January, 1974 together with an explanatory memorandum. 

(iv) G.S.It. 82 published in Gazette. of India dated the 26th 
/ January, 1974 together with .an explanatory memorandum. 

V· (14) A copy of the Final Report of the Direct Taxes Enquiry Committee 
(Hindi version). 

(15) A copy of the Report (1973) of the Tariff Commission on the Bien-
nial Review of the Sericulture Industry (Hindi version), under sub-section 
(2) of section 16 of the Tariff Commission Act, 1951. 

, 4. MeIBIIe from Rajya Sabba 

/ Secretary-General reported a message from Rajya Sabha that at its sit-
..j ting held on the 19th February, 1974, Rajya Sabha passed a motion refer-

ring the Foreign Contribution (Regulation) Bill, 1973, to a Joint Commit-
tee of the Houses consisting of 60 Members, 20 Members from Rajya 
Sabha, namely:-

(1) Shri D. D. Puri 
(2) Shri Chakrapani Shukla 
(3) Shri G. R. Patil 
(4) Shri KaJi Mukherjee 
(5) Shri Harsh Deo Malaviya 
(6) Shri Ganesh Lal Mali 
(7) Shrimati Pratibha Singh 
(8) Shri Kasim AJi Abid 
(9) Shri Manubhai Shah 

(10) Shri Emonsingh M. Sangma 
(11) Shri Shamlal Gupta 
(12) Shri Omprakash Tyagi 
(13) Shri K alyan Roy 
(14) Shri S. S· Mariswamy 
(15) Shri Sitaram Singh 
(16) Shri D. Y. Pawar 
(17) Shri Abu Abraham 
(18) Shri K. P. Subramania Menon 
(19) Shri Bhupinder Singh 
(20) Shri Ram Niwas Mirdha 

~~d ~ Mem.bers .from Lok. Sabha and recommended that Lok Sabha do 
Jom m the saId lomt C,?mmlttee and communicate to that House the names 
of Members to be appomted by Lok Sabha to the said Joint Committee. 
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5. Report of lomt Committee V 
Shri S. M. Siddayya presented the Report of the Joint Committee on 

~ the Untouchability (Offences) Amendment and Miscellaneous Provision 
B~. 1972. 

6. Statemeot R.egardiDg Government BusiueM 
The Minister of Parliamentary Affairs made a statement regarding Gov-

ernment business for the week commencing the 25th February, 1974. 

7. Government Bill-Under Consideration 
The Cinematograph (Second Amendment) Bill, 1973, as ptl8~d by 

. Rajya Sabha 
Shri I. K. Gujral concluded his speech on the motion for consideration 

of the Bill, as passed by Rajya S~bha, moved on the 211t February,. 1974. 
Tbe following Members took part in the debate:-

(1) Shri N. SreekantanNair 
(2) Shri N. K. P. Salve 
(3) Shri Manoranjan Hazra 
( 4) Shri M. C. Daga\/' 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(5) Shri H. N. Mukerjee 
(6) Shri Ramsahai Pandey 
(7) Shri Hukam Chand Kachwai 
(8) Shri Amrit Nahata 
(9) Dr. Kami Singh 

(10) Shri Vasant Sathe 
( 11) Shri Madhu Dandavate 
(12) Shri N. K. Sanghi (Speech unfinished). 

The discussi~n was not concluded. 

Private Members' BiDs-introduced 
, (1) The Workmen's Compensation (Amendment) Bill, 1973 
Amendment of sections 2, 3 etc.} by Shri Prasannbhai Mehta. 

(2) The Payment of Wages (Amendment) Bill, 1973 (Amendment 
sections 1, 2, etc.) by Shri Prasannbhai Mehta. 

(3) The Factories (Amendment) Bill, 1973 (Amendment of sections 
9 etc.) by Shri Prasannbhai Mehta. 

( 4) The Payment of Bonus (Amendment) Bill, 1973 (A mendment of 
lecti'ons 1, 2 etc.) by Shri Prasannbhai Mehta. 

P.T.O. 
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9· Private Member's Bill-Withdrawn 
The Removal .of DispfUities and ConcentrlJlion of W~ Bul, t 913 by 

Shr; K. Lakkappa .-, 

Discussion on the motion for consideration of the Bill moved' l~y shri 
K. Lakkappa on the 14th ~ember. 1973, continued. 

The following Members took part in the debate:-
(1) Shri M. RamOopal Reddy 
(2) Shri Ranen Sen 
(3) Shri K. R. Ganesh 

Shri K. Lakkappa replied to the debate. 
The Bill was withdrawn by leave of the }fouse. 

It·· ..... Memiter'sBil-Undft' Consideration 
The Railways (Abolition of Casual Labour) Bin, 1'972 b), 'Shr; 'fIukam 

Chand Kachwai 
The motion for consideration of the BiU wasmovOO ~. SMi Hukam 

Chand Kachwai. 
The following Members took part in the debate:-

( 1) Skri Shyama Parasanna Bhattacharyya 
(2) Shri Ranen Sen 
(3) Shri P. G. Mavalankar 
(4) Shri Balakrishna Venkanaa Natk 
(5) Shri Raghunandan Lal Bhatia 
( 6) Shri Inder J. Malhotra 
(7) Shri K. Lakkappa (Speech unfinillteti).. 

The discussion was not concluded. 

• 

11. Statement by MiaiIter _ 0 ' 
The Minister of External Affairs made a statement regarding the Fourth 

Meeting of the Indo-Iran 10int Commi8SiOR. 
6.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 25th February, 1974). _ 
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LOK SABRA 

BULLETIN PART-I 

(Brief Record of Proceedia.p) 
Monday, February 25, 1974/Phalguna 6, 1895 (Saka) 

No. 338 
11.01 A.M .. 
1. Starred Questions 

Starred Questions Nos. 62;61&; 65, 68, S9, 72, 74, 76 and 78 were orally 
answered. Replies to remaining questions were laid on the Table. 
2. UDStarred QUestions 

Replies to Unstarred Questions Nos. 601-607, 609-680 and 682-800 
were laid on the Table. 
3. C.w.u., Attentloa. 
. Shri Nihar Laskar called the attention of the Minister of Railo/ays to 

the serious situation arising out of the reported decision 9f Southern 
Railway to cancel the trains due to shortage of coal. 

The Deputy Minister of Railways made a statement in regard there-
to. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of 'Economic Survey, 1973-74'. 
(2) A copy of the Orissa River Pollution PreventioI} (Amendment) 

Act, 1974 (President's Act No. 1 of 1974) (Hindi and English 
versions) under sub-section (3) of section 3 of the Orissa State 
Legislature (Delegation of Powers) Act, 1973. 

(3) A copy of the Annual Report (Hindi aoo English versions) of 
the Development Council for Sugar Industry for the year 
1972-73, under sub-section (4) of section 7 of the Industries 
(Development and Regulation) . Act, 1951. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Indian Dairy Corporation, Bar~, for the year 1972-73 along 
with the Audited Accounts and the ;com~nts of the Comptrol-
ler and Auditor General thereon, under sub-section (1) of sec-
tion 619A of the Co~panjes Act, 1956. 

(5) A copy each of the following Notifications (Hindi and English 
versjons) under sub-section (6) of section 3 of the Essfmtial 
Commodities Act, 1.955:-:-

(i) The Sugar (Control) Amendment Order, 1974, ·published in 
Notification No. G.S.R. 25(E) in Gazette of India dated the 

.. 3bt January, 1974. 
[P.T.O. 
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(ii) The! Sugar (Price Determination for 1973-74 Production) 
Amendment Order, 1974, published in Notification No. 
G.S.R. 27(E) in Gazette of India dated the 1st February, 
1974. 

(6) A copy each of the" following f~~rs, (Hind: and English ver-
sions) under sub-section (2) 0 . section 16 of the Tariff Co~ 
mission Act, 1951:-

(a) (i) Report (1973) of the Tariff CorntrUssion OD, the Cost 
Structure of and Fair Price payable to the Sugar Industry. 

(ii) Government Resolution No. 15-9173-S.Py. dated the 22nd ~ 
February ~ 1974 notifying Government's decision~ on the 
above Report. 

(b) A statement (Hindi and En,ush versions) show.in2' reuom 
as to Why th~ documents mentioned above could not be laid 
on the Table within the period prescribed in 8W;>1HCtioo (2) 
of section 16 of the said Act. 

(7) A copy of the Central Warehcusing Corporation (AmeRdment) 
Rules, 1973 (Hindi and English versions) pu1)lisheQ m No~
cation No. G.S.R. 1371 in Gazette of Indiadated'ihe 15th De-
cember, 1973, under sub-section (8) of section 4} of the Ware. 
housing Corpoo:ations Act, 1962. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub~tion (6) of section 3 of the, Essential 
Commodities Act, 1955:-

(i) The Fertiliser (Control) (Third Amendment) Order. 19'13; 
published in Notification No. S.O. 802(E) in Gazette of I.m,ia 
d~ted the 31st December, 1978. 

(ii) The Northern Rice Zone (Movement Control) Second A~ 
endment Order, 1973, published ;n Notification No. G.S.R. 
8(E) in Gazette of India dated the 7th January, 1974. 

(9) (1) A copy each of the following Notiftcatio"s (Hindi and Eng-
lish versions) uooer sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939. 

(a) The Motor Vehicles (Third Party Insurance) Amendment 
Rules, 1973, published in Notification No. S.O. 2811 in Gazette 
of India dated the 29th September, 1973. . 

(b) The Motor Vehicles (Third Party Ill$\lra~) Amendment 
Rules, 1973, pUbl1.shed in Notification No. S.O. 3550 in Gazette 
of India d!!ted the 22nd Decctnber, 1973 .. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notification mentioned at (a) aQave. 

(10) A copy each of the following Notifications (Hindi and En,glish 
versions) under sub-section (3) of section 458 of the Mer-
ohant Shipping Act; 1958:-

(1) The Merchant Shipping (Appremiceship to Sea Service) 
Amendment) Rules, 1973, published in Notification No. G.S.R. 
1418 in Gazette of India dated the 29th December, 1973. 
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(il) The Merchant Shipping (Examination of Engineers in the 
M1!rchant Navy) Amendment Rules 1973 published in Noti .. 
Beation No. G.S.R. 13 in Gazette 'of ~di8' dated the ~th. 
January, 1974. • 

(11) A copy of the Annual Accounts of the Para dip Port ~i for 
the year 1971-72 and the Audit Report thereon (Hindi 'lui 
EngU,h versions) llnder sub-se~tion (2) of section 103 . at 
Major Port Trusts Act, 1963. 

(12) (i) A copy of Orissa Noti.fication No. s"a.Q. l00ej7S P'l. bltIthed'. 

in Orissa 'Gazette dated the 28th Novem1:>er, 1973 m"ilJI eer-
tain amendment to the Orissa Tourist Vehicles ~ lQS7 
undel' sub-section (3) of section 133 of the Motor Vehic1e~ 
Act, 1939, read with clause (c) (lv) of the l1'oclamation ,Gated 
the 3rd March, 1973 issued by the President in relation to the 
State of Orissa, together with an explanatory Bote. 

(ii) A statement showing (i) rea50JlS for delay in layirig the 
aboVe Notification and (ii) for not laying Hindi vers,ton there-
of. -

(13) A co.py each of the following Reports (Hindi and English ver-
sions):-

(i) Annual Report of the Technical Teachers' Trai,n.ing In&titute 
(Eastern Region) Calcutta, for the year 1972-73. 

(ii) Annual Report of the Technical Teachers' Training Institute 
(NorU1ern Region) Chandigarh, for the year 19'71-73. 

(iii) Annual Report of the Technical Teachers' Training Instlt1\te 
(Southern Region ) Madras, for the year 1972-73. 

(14) A copy of the Annual Report (Hindi and Engl;sh versions) of 
the National Book Trust, India, for the year 1972-78. 

(15) A cOfY each of the Annual Reports (Hindi and Engllih ver-
sions of the Salar J ung Museum Board, Hyderabad, for the 
years 1970-71 and 1971-72. 

(16) A copy of the Annual Accounts (Hindi an<l English versions) 
of the University Grants Commission for t.he year 1971, .. 72 to-
gether with the Audit Report thereon, under sub-section (4) 
of section 19 of the Univeruty Grants Conunission Act, 1956. 

(17) A copy of the Council of Architecture (Second .Amendment), 
Rules, 1973 (Hindi and, English versions) published in No-
tification No. G.S,R. 543(E) in Ggzette of India dated the 31st 
December, 1973 under sub-section (2) of section 44 of the Ar-. 
cbitects Act, 1972-

(18) A copy of the Victoria Memorial (Second Amendment) Rules. 
1973 (Hindi and English .ersions) published in Nottftcation No. 
G.S.R. 46 in Gazette of India dated the 19th January/ ~ml 
issued under section 5 of the Victoria Memorial Act, 1903. 

~ (i) A copy of the Delhi School Education Rules, 1973 publish-
ed in Notification No. F.5115172-Education (ii) in Delhi Gazette 
dated the 31st December, 1973, under sub-section (3) of section 
28 of the Delhi School ~tion Act, 1973. 

9.T.o. 
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(ii) A statement explaining the reasons fOr not laying simulta-
neously the Hindi version of the above Rule~. 

5. Government Bill-Introduced 
The Esso (Acquisition 'of Undertakings in India) Bill, Ij74. 

The motion for leave to introduce the Bill moved by Shri shah Nawaz 
Khan was opposed. The motion was adopted and the Bill was introduc-
ed. 
6. Matter Under Rule 377 

Shri Madhu Limaye raised matter regarding levy imposed by the 
Cotton Textile Export Promotion Council on Cotton Yarn. 

7. Motion of Thanks on the President's Address 
Shri B. K. Daschowdhury moved tbefollowing motion:-

"That an Address be presented to the President in the following 
terms:- . 

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address wl:tich he 
has been pleased to deliver to both Houses of Parliament as-
sembled together on the 18th February, 1974.''' 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
Shri Arnrit Nahata seconded the motion. 
Five hundred and eighty-two amendments [Nos. 1 'to 55, 57 to 68, 84 

to 175, 179 to 220, 222 to 314, 323 to 347, 372 to 408, 416 to 441, 464 to 639 
and 643 to 666] were moved. 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri C. M. Stephen 
(3) Shri Indrajit Gupta 
(4) Shri Ram Singh Bhai 
(5) Shri Syed Ahmed Aga 
(6) Shri P. G. Mavalankar (Speech unfinished). 

The discussion was not concluded. 
8. BaUi-an-Bour Discussion 

Shri· Vayalar Ravi raised a half-an-hour discussion on points arising 
out of the answer given on the 19th February, 1974 to Unstarred ~ue&
tion No. 5 regarding electrification of Ernakulam-Trivandrum Rahway 
line. . 

Shri Mohd. Shaft Qureshi replied to the discussion. 
6.iQ P.M. 
(Lok Sabba adjourned till 11 A.M. on Tuesday, the 26th February,-.1974). 

. . '5. L. SHAK,nHER, 
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11.02 A.M. 

LOK SABRA 

BULLETIN-PART I 
[B.rief Beco.-d of ProeeeUapj' 

Tuesday, February 26, 1974!Phalguna 7, 1896 (&aka) 

No. 33t 

1. Oltttuar, Reference 
The Speaker; Shrimati Indira Gandhi; Sarv.ashri Samer Mukherjee, 

Ramav-atar Shastri, H. M. Patel, Madhu Dandavate, Kumari Maniben 
VaUabhbbai Patel, Sarvahri Lalji Bhai and P. G. Mavalankar made re-
ferences to the puaiDg away of Shri Tulsidas Muljibhai Sheth, who was 
a Member of the Fourth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 
2. Starred QuestioDs 

Stanred. Questions Nos. 83-85 and 87-89 were orally answered Re-
plies to remaining questions were IBid on the Table. 

3. Unatarrecl Q1IeatioDl 
Replies to Unstarred Questions Nos. 801-818, 820-864, 866--.869, 

971-976. 978-984, 987, 988 and 990-1001 were laid on the Table. 

4. Papers Laid OIl the Table 
The following papers were laid on the Table:-

(1) A copy of the Fifty-ftfth Report of the Law Commission on the 
rate of interest for the period after the decree and interest on 
costs under sections 34 and 35 of the Code of Civil Procedure, 
1908. 

(2) A copy of the Fifty-seventh Report· of the Law Commission on 
'Benami Transactions'. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 9 of the Represen-
tation of the People Act, 1950:-

(I) S.O. 795(E) published in Gazette of India dated the 28th 
December, 1973 making certain amen.dmeDt» to 1be Delimi-
tation of Parliamentary and Assembly Constituencies 
Order 1986 consequent upon alteration of the name of 
State 'of 'MYsore' to 'Karnataka'. 
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(ii) S.O. 37(E) published in Gazette of India dated the 15th Janu-
ary, 1974 making certain amendment in Part B of Schedule 
VII to the Delimitation of Parliamentary and Assembly 
Constituencies Order, 1966 in respect of the State of Kerala. 

(4) A copy each of the following Orders (Hindi and English ver-
sions) of the Delimitati9n Commission, under sub-section (3) 
of section 10 of the Delimitation Act, 1972:-

(i) Order No. 8 o~ the Delimitation Commission in respect of. 
the delimitation of parliamentary and assembly constituen-" 
cies in the State of Uttar Pradesh published in Notification 
No. S.O. 764(E) in Gazette of India dated the 8th Decem-
ber, 1973. .'. 

(ii) Order No.9 of the Delimitation Commission in respect of the 
delimitation of parliamentary and assembly constituencies in 
the State of Orissa, published in Notification No. S.O: 801 (E) , 
in Gazette of India dated the 31st December, 1973 together 
with corrigenda thereto published in Gaz~ of In~ia dated 

,. the 28th January, 1974. 
(5) A copy each of the following parts (Hindi version). of the Re-, 

porl: of the Comptroller and Auditor General of India for the. 
year 1989-70-Union Government (Co~mercial) under article 
151(1) of the Constitution:-

Pairt VIII-Indian Airlines. 
Part XI-Indian Oil Corporation Limited (Refineries Division 

excluding Pipelines Section). . 
(6) A copy of Report (Hindi version) of the Comptroller and 

Auditor General of India for the year 1~70-71-Union Govern-
ment (Commercial) Part II-Working of .the film Finance, 
Corporation Limited, under article 151 (1) of the Constitution. 

S:' Message from Rajya Sabba 
Secretary-General reported a message from Rajya Sabba that at it.i 

sitting held on the 19th February, 1974. Rajya Sabha passed the Reserve 
Bank of India (Amendment) Bill, 1974. 
6. Bill Passed by Rajya Sabha~Laid on the Table 

Secretarj-General laid on/the Table. the -;Reserve Bank of India 
(Amendment) Bill, 19'74, as passed by Rajya Sabha. 

7. Statement Under Direction 115 
Shri Jyotirmoy Bosu made a statement regarding certain alleged in-

aceuraey-in the jnformation given by the Minister of Comroerceon the 
21st December, 1973 relating to Asian Cables Corporation.duting supple-
mentaries on Starroo ~tiestion No. 591. . 

The MiIrlster of Commerce made a·statement in reply ,thereto. 
I. Mattet Under Rule 371 

, . 
. Shri Ramavatar Shastri raised,matter regarding the rfilported resent-
ment among the people of Patna about non-availability of ration at the 
Gove~ment Ration Shops. . 
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9. Motion of Tlmnks on the President's Address 
Discussion on the following motion moved by Shri B. K. Daschow-

dhury and seconded by Shri Amrit Nahata and the amendments thereto 
moved ~n the 25th February, 1974, continued:-

"That an Address be presented to the President in the following 
terms:-

''!'hat the Members of Lok Sabha assembled in this Session are 
deeply grateful tQ the President for the Address which he 
has been 'pleased to deliver to both Houses of Parliament 
assembled together on the 18th February, 1974.'." 

The following Members took part in the debate:-
(1) Shri P. G. Mavalankar 
(2) Shri Rajaram Dadasaheb' Nimbalkar 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 
(3) Sltri Shankar Dayal ~lngh 
(4) Shri Madhu Dandavate 
(5) Shri K. K. Shetty 
(6) Shrimati Krishna' Kumari .. 
(7) Shri Inder J. Malhotra- . 
(8) Shri Morarji R. Desai -
(9) Dr. Karan Singh 

(10) 8hri A. Durairasu 
(11) Shri A. K. M. Ishaque 
(12) Shri C. H. Mohamed Koya 
(13) Shri Pratap Singh Negi 
(14) Shri Rana Bahadur Singh 
(15) Shri Panna Lal ~rupal 
(16) Dr. Kailas . 

The discussion was not concluded. 
5.48 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 27th February, 

1974,. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, February 27, 19741Phalguna 8, 1R95 (Saka) 

No. MO 
11.01 A.M. 

1. Starred QuestionS 
Starred Questions Nos. 101, 103, 104, 107-110 and 112 were orally 

answered. Replies to remaining questions were laid on the Table. 

2. Uastarred Questions 

Replies to Unstarred Questions Nos. 1002-1023, 1025-1032, 1035-
1042, 1044-1053, '1056-1059, 1061:-1078, 1080-1125, 1127-1147, 1149-
1178, 1180-1187, 1189-1195 and 1197-1201 were laid on the Table. 

3. The Budpt (BailwaYI)-1974-75 
Shri Lalit Narayan Mishra presentpd a statement of the estimated re-

ceipts and expenditure of the Government of India for the year 1974-75 
in respeCt of Railways. 

(Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.35 P.M.) 

t.. Motion of Thanks on tbe President's Address 
Discussion on the following motion moved by Shri B. K. Daschow-

dhury and seconded by Shri Arnrit Nahata and the amendments thereto 
moved on the 25th February, 1974, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 18th February, 1974.'." 

The following Members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri Shashi Bhushan 
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(3) Shri H. M .. Patel 
(4) Shri Rudra Pratap Singh 
(5) Shri H. N. Mukerjee, 
(6) Shrimati T. Lakshm.ik8l)tha~a 
(7) Shri S. A. Shamim 
(8) Shri S. A. Kader 
(9) Shri Jambuwant Dhote 

(10) Shri M. Ram Gopsl Reddy 
(11) Shri Ebrahim Sulaiman Sait 
(12) Shri Bhaoosahaib Dhamankar (Speech unfinished). 

The discussion was not concluded. 

5. Report of Business Advisory Committee 
Shri K. Raghu Ramaiah presented the Thirty-seventh Report of the 

Business Advisory Committee. . ~ .. 
6. Half-an-Hour Discussion 

Shri D. D. Desai raised a half-an-hour discussion on points arising out 
of the answer given on the 21st February, 1974 to Unstarred Question 
No. 285 regarding production target of steel for 1974-75. 

Shri Keshav Deo_~alaviya replied to th~ discussion. 
6.04 P;M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, 1ihe2lhh February, 1974). 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, February 28, i9741Phalguna 9, 1895 (Sua) 

No. 341 

11.01 A.M. 

1. Starred Quet4tions 
Starred Questions Nos· 121, 122, 124, 125, 127, 129, 130, 135 and 

136 were orally answered. Replies to remaining questions were laid on the 
Table. 

2. UDltarrecl QuestIons 
Replies to Un starred Questions Nos. 1202-1257, 1259-1276, 1278-

1283,1285-1288, 1290-130J" 1303-1315, 1317-1321, 1325-1331, 
1333-1345,1347-1349,1351-1390 and 1392-1401 were laid on the 
Table. 

A statement by the Deputy Minister vf Sted and Mines (i) correcting 
the reply given on the ~Otb December, 1973 to Un starred Question !)lo. 
5591 and (ii) giving reasons for delay in correcting the reply was also laid 
on the Table. 

·3. ADDOUDcement by Speaker 

The Speaker annouced that, as wa", customary. the House would adjourn 
a~ .4.'3Q P·M. today to re-assemble at 5 P.M. for the presentation of the 
Budget. 

4. CaUiDg AUeatioR 

. Shri Madhu Dandavate called the attention of the Minister of Agricul-
ture to the reported inadequate Cen,tral food assistance to Maharashtra 
resulting in intensive food agitation in Bombay. 

The Minister of Agriculture made a statement in regard thereto. 

[P.T.c. 
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5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications under sub-section 
(4) of section 39 of the Delhi Sikh Gurdwaras Act, 1971 :.-

., , 

(i) G.S.R. 1411 published in Gazette of India dated the 29th 
December, 1973 containing corrigenda to the Delhi Sikh 
Gurdwaras ManagemeBt Committee (Registration of Elec-
tors) Amendment Rules, 1973, published in Notification 
No. G.S.R. 671 dated the 30th June, 1973. 

(ii) The Delhi Sikh Gurdwaras Management Committee (Election ' 
of Members) Rules, 1974, published in Notific~ No. 
F. 18( 19) 173-Judl. in Delhi Gazette dated the 9th January, 
1974. 

(iii) The Delhi Sikh Gurdwaras .. ( Election of Pro Tempore Chair-
man, President, Other Office Bearers and Members of the 
Executive Board) Rules, 1974, published in NotikaliOD 
No. F. 18t29) 173-Judl. in Delhi Gazette dated Ute 21st 
January, 1974. ' . 

(iv) The Delhi Sikh Gurdwaras (Amendment) Rules, 1974, pub-
lished in Notification No. F. 18(15) I 73-Judl. in Delhi 
Gazette dated the 24th January, 1974. 

(v) The Delhi Sikh Gurdwaras Management C~ (Cq-Gption 
of Members) Rules, 1974, published in Notification No. 
F. 18133173-Judl. in Delhi Gazette dated the 13th F.b-
ruary, 1974. 

(2) (i) A copy of the Border Security Force (Assistant Comman-
dants) Recruitment (Repeal) Rules, 1973 (Hindi and Englisb 
versions) published in Notification No. G.S.R. 504(E) in 
Oazetteof India dated the 23rd N~ember~ 1973, under sub-
lIIection (3) of section 141 of the Border ~eCJIrity Force Act, 
1968. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(3) A copy each of the followin8 NotificatioDi (Hindi and Eggllsh 
versions) under sub-section (2) of section 3 of the Alllndia 
Services Act, 1951 :-' . 

(i) The Indian Police Service (Emergency Commissioned and 
Short Service Commissioned Officers) (AppointlUcat·· by 
Competitive Examination) Third Amendment Regulations, 
1973, publislted in Notification No. O.S.R 1405 in Gazette 
of India dated the 29th December. 1973. 

(ii) The Indian Police Service (Fixation of Cadre Strength) 
Sev~nth Amendment Reg~tions, 1973, published·.m·NOtifi-
cation No. G.S.R. 1406 in Gazette of India dated the 29th 
December, 1973. 
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(iii) TJw Indian Police Service (Pay) Four,th Amendment Rules, 
1'973, publiBhed in Notification No. G,S.R. 1407 in Gazette 
of India dated the 29th December, 1973. 

(iv) The Indian Administrative Service (Fixation of Cadre Strength) 
Amendment Regulations, 1974, published in Notification 
No. G.S.R. 21 in Gazette 01 India dated the 12th January, 
1974. 

(v) The Indian Administrative Service (Pay) Amendment Rules, 
1974, published in Notification No. G.S.R 22 in Gazette 
of India dated the 12th January, 1974. 

(vi) The Indian Forest Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1974, published in Noti-
fication No. G.S.R. 28(E) in Gazette of India dated the 2nd 
February, 1974. 

(vii) The Indian Police Service (Fixation of Cadre Strength) 
Amendment Regulations, 1974, published in Notification 
No. G·S.R 32 in Gazette of India dated the 19th January, 
1974. 

(viii) The Indian Police Service (pay) A.tnendment Rules, 1974, 
published in Notification No. G.S.R. 33 in Gazette of India 
dated the 19th January, 1974. 

(ix) The Indian Forest Service (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1974,published in Notifi-
cation No. G.S.R 142 in Gazette of India dated the . 3rd 
January, 1974. 

(4) A copy of the Mines (Amendment) Rules, 1973 (Hindi and 
English versions) published in N<>:tification No. O.S.R. 18 in 
Gazette of India dated the 5th January, 1974, under sub-
section (7) of section 59 of the Mines Act, 1952. 

(5) A copy of the Payment of Wages (Mines) Amendment Rules, 
1973 (Hindi and- English versions) published in Notification 
No. O.S.R. 1423 in Gazette qf India dated the 29th Decem-
ber, 1973, under sub-section (6) of section 26 of the Pay-
ment of Wages Act, 1936. 

(6) A copy of Notification No. O.S.R. 53O(B) (Hindi and English 
~ versions) published in Gazette of India dated the 19th Decem-

ber, 1973 issued under section 15 of the Passports Act, 1967. 

'''p(A cppy of the Central Industrial Security Force (First Amend-
ment) Rules, 1974 (Hindi and English versions) published in 
Notification No. G.S.R. 102 in Gazette of India dated the 26th 

. January, 1974, under sub-section (3) of section 22 of the 
CeRtral Industrial Security Force Act, 1968. 
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·(8) A copy of the Naval Ceremonial, Conditi<?ns of Service .an~ 
Miscellaneous (Fifth Amendment) Regu1atlons" 1973 (HIndi 
and English versions) pubJished in Notification' No- S.R.O. 
244 in Gazette of India dated the 15th September, 1973, under 
~tion 185 of the Navy Act, 1957. 

(9) A copy of the Navy.Leave (Fourth Amendment) Regulations, 
1973 (Hindi and English versions) published in Notification 
No. S.R.O. 382 in Gazette of India dated the 29th December, 
1973, under section 185 of the'Navy Act, 1957. 

( 10) The following statements showing the action taken by the 
Government on various assurances,Promises and undertakings 
given by the' Ministers during the various sessions of Lok 
Sabha:-

(i) Statement No. XXXIII • 

(ii) Statement No. xxxln . 
(iii) Statement No. XXXIII . 

(iv) Statement No. XXXV 

(v) Statement No. xxllr 
(vi) Statement No. XXV 

(vii) Statement No. XXIII 

(viii) Statement No. XXVII 

(ix) Statement No. XVIII 

(x) Statement No. XVIII 

(xi) Statement No. XII 

(xii) Statement No. X . 

(xiii) Statement No. XI • 

(xiv) Statement No. V 

(xv) Statement No. II 

Pourt" Lok SabluJ 

Fifth Session, 1968 

Eighth SellioD, 1969 

Ninth Session, 1969 
Tenth SessiOJ\, 1970 

Eleventh SeasiOJ\, 1970 

Twelfth, Session, 1970 

~ijt" Lok SaMa 

First Session, 1971 

Second Session, 1971 

Third Session, 1971 

• Fourth SesslOD, 1972 

Fifth SessiOJt, 1972 

Sixth Session, 1972 

Seventh Ses.ion, 1973 

Ei,hth Ses.ion, 1973 

Ninth Session. 1973 

(11) A copy of the Coal Mines Family Pensio~ (AmeDdment) 
Scheme, 1974 (Hindi and English versions) published in 
Notification No. G.S.R. 52 in Gazette of India dated the 
19th January, 1974, under section 7A of the Coal ,_ Mines 
Provident Fund, Family Pension and Bonus Schemes' Act, 
1948. 

-nte notification was previously laid on the Table on the 29th Novem· 
ber, 1973 and was re-Iaid under Rule 234(2) of the Rule!!l of Procedure. 
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(12) A copy of the Coal Mines LabourWeJfare, Fund (Second 
Amendment) Rules, 1973 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1353 in Gaze«e of India 
dated the 8th December, 1973, under sub-section (3) of sec-
tion 10 of the Coal Mines La~r Welfare Fund Act, 1947. 

(13) (i) A copy of the Limestone and Dolomite Miftes Labour 
Welfare Fund Rules, 1973 (Hindi and English versiQns) pub-
lished in Notification No. G.S.R. 1273 in Gazette of India 
dated the 24th· November, 1973, under sub--section (4) of 
section 16 of the Limestone and Dolomite Mines Labour 
Welfare Fund Act, 1972. 

(ii) A statement ~howing reasons for delay in laying the above 
Notification. 

6. Report of Committee on Private Members' B8Is and Resolutions 
Shri G. G. Swell presented the Thirty-sixth :Report of the Committee 

on Private Members' Bills and Resolutions. 

7· Report of Committee on Pdi.:ioas 
Shri Anant Prasad Sharma presented the Sixteenth Report of the 

Committee on Petitions. 
S. Statement by Minister 

The Deputy Minister of Railways made a statement regarding the re-
ported cancellation of all passenger trains from and to Madbubani on the 
24th Febt;Uary, 1974. 

9· Motion Regarding Thirty-seventh Report 0( ......... Aid\tisory COllUDittft 
Shri K.. Raghu Ramaiah moved the following motion:-

"That this House do agree with the Thirty-seventh Report of tha 
Business Advisory Committee presented to the House on the 
27th February, 1974." 

The motion was adopted. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

'10. Metien of Tlt8llks On the President's Address 
Discussion on the following motion moved by Shri B. K. Dasc~owdhury 

and seconded by Shri Amrit Nahata and the amendments thereto moved 
on the 25th February, 1974, eontinued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which 
he has been pleased to deliver to both Houses of 
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Parliament assembled together on the 1 ~th February, 
1974.'." ~ 

The following Members took. part in the debate:-
( 1) Shri Bhaoosahai.b Dhamankar 
(2) Shri K. Balakrishnan 
(3) Shri Md. lamilurrahman 
( 4) Shri FatehJinghrao Gaekwad 
(5) Shri Biren Engti 
(6) Shri V.arkey George 
(7) Shri Hari Kishore Singh 
(8) Shri M. Satyanarayan Rao 
(9) Shri S. N. Singh 

( 

(10) Shri D. P. Dhar 
( 11) Shrimati Marjorie Godfrey 
(12) Shri K. Ramkrishna Reddy 
( 13) Shri 1. Matha Gowder 
(14) Ch. Sadhu Ram 

The discussion was not concluded. 
(Lok Sabha adjourned at 4.33 P.M. and re-assembled at 5 P.M.) 

11. 11Ie a.tget (GaIeraI)-1974-75 
Shri Y. B. Chavan presented a statement of the estimated receipti 

and expenditure of the Government of India for the year 1974-75. 
12. Govemment BUI-Introduced 

,I 
The Finance Bill, 1974. ( 
The motion for leave to introduce the Bill was moved by Shri Y. B. "~, 

Chavan. . (",' 
On the motion the House divided, Ayes 219; Noes 41. The motion 

was accordingly adopted and the Bill was introduced. 
6.06 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st March, 1974). 

1377 
I4GIPND-LSI-3227 (D) LS-2&-2-74-850. 

S. L. SHAKDHER, 
Secretary-Genera). 



lLOI A.M. 

'I.OK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday. March I, 19741Phalguna 10, 1895 (Saka) 

No. 342 

1. Oath or Affirmation 

Shrimati Parvathi Krishnan made and subscribed the affirmation in 
English and took her seat in the House. 

2. Starred Questions 

Starred Questions Nos. 141-143, 146-148 and 151 were orally ans-
wered. Replies to remaining questions were laid on the Table. . 

3. Unsta.,red Questions 
Replies to Unstarred Questions Nos. 1402-1453, 1455--1462, 1464-

1473, 1475-1491. 1493-1501, 1503-1511. 1513-1526, 1528-1540, 1542-
1551. 1553-1596anlj 1598-1601 were laid on the Table. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in forCe in the Union terri-
tory of Delhi:-

(i) The Delhi Sales Tax (First Amendment) Rules. 1974, publish-
~ in Notificatio)1 No. F. 4(84) 172-Fin. (G) in Delhi Gazette 
dated the 17th January, 1974. 

Hi) The Delhi Sales Tax (Second Amendment) Rules. 1974, 
published in Notification No. F. 4(33) in-Fin. (General) in 
Pelhi Gazette dated the 18th January. 1974. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 22(E) published in Gazette of IndiH dated the 25th 
January, 1974 together with an explanatory memorandum. 
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(ii) G.S.R. 29(E) published in Gazette of India dated the 2nd 
February, 1974 together ' .... ith an explanatory memorandum. 

(iii) G.S.R. 36(E) published in Gazette of India dated the 11th 
February, 1974 together with an explanatory memorandum. 

(3) A copy of Notification No. G.S.R. 32(E) (Hindi and English 
versions) published in Gazette of India dated the 8th Febru-. 
ary, 1974, issued under the Central Excise Rules, 1944 together 
with an explanatory memorandum. 

(4} A statement (Hindi and English versions) correcting the in-
formation given in respect of Un starred Question No. 1708 . 4 

dated 24th November, 1972 by Slul Ramavatar Shastri re-
garding arrears of income-t<.lx against individuals in Bihar in 
statement No. VII showing action taken by Government tin 
assurances, promises and undertakings given -by Ministers 
during the Sixth Session, Fifth Lok Sabha, laid on the Table 
on 5th September, 1973. 

(5) A copy of the Certified Accounts (Hindi and RngUsh versions) 
of the Indian Airlines for the year 1972-73 together with the 
Audit Report thereon, under sub-section (4) of section 15 of 
the Air Corporations Act, 1953. 

(6) A copy of the Annual Report (Hindi and English versions) of 
the Indian Airlines for the year 1972-73, under Bl1b-section (2) 
of seetion 37 of the Air Corporations Act, 1953. 

(7) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of 'the Companies 
Act, 1956:-

0) (a) Review by the Government on the wprking of the State 
Trading Corporation of India Limited, New Delhi, for the 
year 1972-73. , 

(b) Annual Report of the State Trading Corporation of India 
Limited, New Delhi, for the year 1972-73- along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) (a) Review by the Government on the working of the Ex-
port Credit and Guarantee Corporation Limited, Bombay, 
f.or the year 1972. 

(b) Annual Report of the Export Credit and Guarantee Cor-
poration Limite-:i, Bombay, for the year 1972 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control a'1d Inspection) Act, 1963:-

0) The Export of .Jute Products (Inspection) Second Amend-
ment Rules, 1973, published in NotificatirlTl No. S.O. 3591 in 
Gazette of India dated the 29th Decell1bcr, 1973. 

(ii) The Export of Paints and allied products (Quality Control 
and Inspection) Second Amendment Rules, 1973, published 
in Notification No. S.O. 3592 in Gazette of India dated the 
29th December, 1973. 
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(itt) The Export of Rubber Hoses (Inspection) Second .t\rnend-
j. ment Rules, 1973, published in Notification No. S.O. 3594 

in Gazette of India dated the 29th December, 1973. 
(iv) The Export of Fish and Fish Products (Inspection) Amend-

ment Rules, 1974, published in Notification No. S.O. 207 in 
Gazette of India dated the 26th January, 1974. 

(v) The Export of Frog Legs (Inspection) Amendment Rules, 
1974, published in Notification No. S.O. ~8 in Gazette of 
India dated the 26th January, 1975. 

( 5. Report of Public Accounts Committee 
\., Shri Jyotirmoy Bosu presented· the Hundred and first Report of the 

Public Accounts Committee on the action taken by Government on the 
recommendations contained in their Seventy-fifth Report relating to the 
Ministries of Industrial Development and Interna.l Trade (Department 
of Industrial Development), Health and Family Planning and Works and 
Housing (D.D.A.). 
6. Statement regarding Government Business 

~ Shri K. Raghu Ramaiah made a statement regarding Government 

•• 

business for the week commencing the 4th March, 1974. 
7. Motion of Thanks 00 the PrelSident's A 

rimati Indira Gand 1 rep Ie to the debate on the following lr.otion \ 
moved by Shri B. K. Daschowdhury and seconded by Shri Amrit Nahata 
and the amendments thereto moved on the 25th February, 1974:-

"That an Address be presented to the President in the following 
terms:- \ 

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 18th February, 1974.'." 

On amendment No. 94 moved by Shri C. K. Chandrappan, the House 
divided, Ayes 24; Noes 173. The amendment was accordingly negatived. 

On amendment No. 108 moved by Shri Ramavatar Shastri, the House 
divided, Ayes 28; Noes 176. The amendment was accordingly I~egatived. 

On amendment No. 152 moved by Shri P. G. Mavalankar,\the House 
divided, Ayes 23; Noes 171. The amendment was accordingly negatived. 

t On amendment No. 235 moved by Shri Jyotirmoy Bosu, the House 
divided, Ayes 22; Noes 174. The amendment was accordingly negatived. 

On amendment No. 243 moved by Dr. Karni Singh, the Hou!;e divided, 
Ayes 18; Noes 174. The amendment was accordingly negatived. 

All other amendments moved were negatived. 
The motion was adopted. 

(Lok Sabha adjourned at 1.30 P.M. and re-assembled at 2.35 P.M.) 
8. Government Bill-Under Consideration 

The Esso (Acquisition of Undertakings in India) Bill, 1974. 
The motion for consideration of the Bill was moved by Shri Dev 

Kanta Borooah. 
The following Members took part in the debate:-

~ (1) Shri Jyotirmoy Bosu 
(2) Shri Ranen Sen 
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(3) Shri Raja Kulkarni (Speech unfinished). 
The discussion was not concluded. 

9. Motion regarding Thirty-sixth Report of Committee on Private Mem-
bers' Bills and Resolutions 

Shri Arnar Nath Chawla moved the followine; motion:-·· 
"That this House do agree with the Thirty-sixth Heport of the 

Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 28th February, 1974." 

The motion was adopted. ( 
10. Private Member's Resolution-Under Considerution 

Shri Atal Bihari Vajpayee concluded his speech un the following 
Resolution moved by him on the 21st December, 197;1:-

"This House expresses concern over the growing influence of 
money-power and 'abuSe of official machinery in elections and 
in order to ensure free and fair elections directs the Govern-
ment that-

(i) recognised political parties be given zlec'tion grants us re-
commended by the Wanchoo Committee; 

(ii) recommendations 'of the Joi.nt Committee on Amendments 
to Election Law regarding equal radio-time for recognised 
political parties. making of Election Commission a multi-
member body, reducing votinll age to 18 years, &nd exami-
nation by high-power Committee of feasibility of adopting 
List System, be implemented; 

(iii) Ministers be prohibited from using official machinerv such 
as aircrafts, helicopters. vehicles and other facilities except 
on terms of parity with other recognised political parties; 
and 

(iv) counting of votes b~ conducted booth-wh;e." 
Three amendments [Nos. 1. 3 and 4] were moved by Sarvashri :ham-

avatar Shastri, and Bibhuti Mis~1ra. 
The following Members took part in the debate:--

(1) Shri Somnath ChatterjeE: 
(2) Shn Bibhuti Mishra 
(3) Shri Ramavatar Shastri 
(4) Shri M. Ram Gopal Reddy 
(5) Shri E. R. Krishan 
(6) ShriDinesh Chandra Goswami' 
(7) Shri P. G. Mavalankar 
(8) Shri Samar Guha (Speech unfinished). 

The discussion was not concluded. 
6.04 P.M. 

(Lok Sabha adjourno:i till 11 A.M. on Monday. the 4th .March. 1974L 
S. J J. SHAKDHER. 

8l aetary-General. 
• 

CORRIGENDUM 
In Bulletin Part I, dated February 28. 1974-

Page 1375. paragrap.h5(1 0), under Fifth Llk S9bh~ against (vii) 
fOT "XXIII" read "XII". 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 4, 19741Phalguna 13, 1895 (Saka) 

No. 343 
11·01 A.M. 
1. Stured Questions 

Starred Questions Nos. 161-165 weI' orally answered. Replies to 
remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1602-1625, 1627-1678 1680-
1686, 16!H~-1709, 1711-1767 and 1769-1802 were laid on the T"ble. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(I) A copy of the Officers of Parliament (Rent for Residence retained 

by family after death) Rules, 1974 (Hindi and English versions) 
published in Notification No. o.S.R. 200 in Gazette of India 
dated the 23rd February, 1974, under sub-section (2) of 
section ]] of the Salaries and Allowances .of Officers of 
Parliament Act, 1953. 

(2) (a) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-

(j) The SU2ar (PackiDl~ and Marking) Order. 1970, published in 
Notification No. G.S.R. 645 in Gazette of India dated the, 
14th April, 1970. 

(ii) The Sugar (Packing and Marking) Amendment Order. ] 971, 
published in Notification No. a.S.R. 654 in Gazette of In.;lia 
dated the 27th April, 1971. 

(iii) The Sugar (Packing and Marking) Second Amendment 
Order, 1971, published in Notification No. G.S.R. 1418 in 
Gazette of India dated the 21 st September, 1971. 

(iv) The Sugar (Restrictions on Movement) Order, 1972, pub-
lished in Notification No. G.S·R. 32(E) in Gazette of India 
dated the 17th January, ] 972. 

(v) The Sugar (Restrictions on Movement) Second Amendment 
Order, 1972, published in Notification No. G.S.R. 93(E) in 
Gazette of India dated the 2nd March, 1972. 

(vi) The Sugar (Restrictions on Movement) Third Amendment 
Order 1972. published in Notification No. Q.S.R. 244(E) 
in Ga~ette of India dated the 14th April, 1972. 
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(vii) The Sugar (Restrictjc.m on Movement) Fourth Amendment 
Order, 1972, pubTishcd in Notification No. G.S.R. 289(E) 
in Gazette of India"dated the 27th May, 1972. 

(viii) The Sugar (RI""trictions On MQvemcnt) Fifth Aml!ndment 
Order, 1972, p"o~ed in Notit.~atioll No. G.S·R. 312(E) 
in Gazette of India (Iated the 15th JUlle, 1972. 

(ix) The Sugar (Packing and Marking) Amendment Order, 1972, 
published in NotificatioD; No. G.S.R. 386(E) in Gazette of 
India dated the 22nd August, 1972. 

(b) A statement (Hindi and English versions) 900wing rl:aS0D8 for 
delay in laying the above Notifications. 

(3) (i) A copy of the Sugar Export Promotion Rule6, 1973 (Hindi 
and English versions), publIshed in Notification No, G.S.R. 
174(E) in Gazette of India dated the 21st March, 1973, under 
sub-section (4) of section 13 of the Sugar Export Promotion 
Act, 1958. 

(ii) A statement (Hindi and English versions) showing rca~005 for 
delay in laying the above Notification. 

(4) A copy each of thl: following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Cbmmoditie~ Act, 1955:-

(i) The Tamil Nadu Coarse Grains (Export Control) Amendment 
Order, 1973, published in Notification No. G.S.R. 533(E) in 
Gazette of India dated the 21st December, 1973. 

(ii) The Rajasthan Rice (Export Control) Amendment Order. 
1974, published in Noti1ication No, G.S.R. 37(E) in Gazette 
of India dated the 12th February, 1974. 

(5) A copy of Notification No. G.S.R. 537(E) (Hindi and English 
,vcr,sions), published in Gazette of India dated the 22nd Decem-
ber, 1973 under sub-section (1) of section J 2,\ of the Essential 
Commodities Act, 1955. 

(6) A copy of the ~(.'port (Hindi version) of the l.C.A.R Enquiry 
Committee (GaJendragadkar Committee). 

(7) (a) A copy cal:h of the following Reports (Hindi and English 
versions) under sub-section (1) of section 619A of the Compa-
nies Act, 1956:--

(i) Annual Report of the Madhya PrmJc.~lI State Agro-Industries 
Development Corporation Lilllikd, Bhopal, for the year 
1970-71 ;llong with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(ii) Annual Report of the Madhya Pradesh State Agro-lndustries 
Development Corporation Limited, Bhopal, for the year 
1971-72 along with the Audited Accounts and the ,-·OJlUJlCI1tS 
of the Comptroller and Auditor General thereon. 

(iii) ~nnu~1 ~eport of the West Bengal Agro-Industrics Corpora-
tIOn Lmlltcd, Calcutta. for the year 1971-72 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 
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(b) A statement (Hindi and English versIOns) showing reasons for 
delay in laying the above Reports. 

(8) (i) A copy of the Examination of Masters and Mates (Amend-
mettt) Rules, 1971, published in Notification No. G.S.R. 1908 
in Gazette of India dated the 18th !December, 1971 (English 
version) and G.S.R. 47 in Gazette of India dated the 19th 
January, 1974 (Hindi version), under sulrsection (3) of sec-
tion 458 of the Merchant Shipping Act, 1958. 

(ii) A statement (Hindi and English versions) showing reason~ for 
delay in laying the above Notification. 

(9) A copy of the Victoria Memorial (Amendment) Rules, 1973 
(Hindi and English versions) published in Notification No. 
G.S.R. 45 in Gazette of India dated the 19th January, 1974, 
issued under section 5 of the Victoria Memorial Act, 1903. 

( 10) (i) A copy of the Report (Hindi version) of the Committee 
appointed to review the working of the National Akademies 
and the Indian Council for Cultural Relations. 

(ii) A statement (Hindi and English versions) showing reasonS' for 
delay in laying the above Report. 

-(11) A copy of the Proclamation (Hindi and English versions) a 
dated the 4th March. 1974 issued by the President under 
clause (2) of article 356 of the Constitution revoking the 
Proclamation issued' by him on the 28th March, 1973 in re-
lation to the State of J'vtanipur. published in Notification No. 
G .S.R. 117 (E) in Gazette of India dated the 4th March. 
1974. under article 356(3) of the Constitution. 

4. Message from RajYIl Sabha 
Secretary-General reported a message from Rajya Sabha that at' . it" 

sitting held on the 28th February, 1974, Rajya Sabha agreed without any 
amendment to the National Co-operative Development Corporation 
(Amendment) Bill. 1974, passed by Lok Sabha on the 19th February. 
1974. 

:; Statement by Minister 
The Minister of State for Petroleum and Chemicals made a statement 

regarding increase in the prices of petroleum products. The Minister 
also laid on the Table a statement showing revisions in ceiling selling 
prices of petroleum products. 

6. Matters under Rule 377 

. (i) Shri Narsingh Narain. Pandey raised matter re~arding the re~rted 
observation made by the Chairman of U.S. House AgrIcultural CODllntttce 
about doubling of sugar export quota by India to U.S.A. 

"1:_--

-Laid at 6.10 P.M. 
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The Minister of Agriculture made a statement on the subject. 
(ii) Shri Madhu Limaye raised matter regarding the resignations by 

certain Members of the Gujarat Legislative Assembly. 

(Lok Sabha .adjOurned at 1.25 P.M. aDd re-assembled at 2.35 P.M.) 
7· Government Bill-Under Consideration 

The Esso (Acquisition of Undertakings in India) Bill, 1974 
Discussion on the motion for consideration of the Bill moved on the 

1st March, 1974, continued. ~ 

The following Members took part in the debate:-
( 1) Shri Raja Kulkarni 
(2) Shri Phool Chand Verma 
(3) Shri Bhagwat Jha Azad 
( 4) Shri J. Matha Gowdel 
(5) Shri Chapalendu Bhattacharyyia 

- (6) Dr. Kailas 
(7) Shri Madhu Limaye 
( 8) Shri Vasant Sathe 

Shri Dev Kanta Borooah replied to the debate. 
The motion for consideration was adopted and clause-by-clause con-

sideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
On amendment No. 7 to Clause 8 moved by Shri Ramavatar Shastri, 

the House divided, Ayes 13; Noes 90. The amendment was accordingly 
negatived. 

Clauses 8 to 15 were adopted. 
Clause 16 was adopted. as amended. 
Clauses 17 to 20 were adopted. 
The First and the Second Schedules were adopted. 
Clause 1, the Enacting Formula, the Preamble and the Long Title 

were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Dev Kanta Borooah. 
The discussion on the Bill was not concluded. 

8. Half-An-Hoor Discussion 
Shri Ramavatar Shastri raised a half-an-hour discussion on points aris-

ing out of the answer given on the 21 st February. 1974 to Starred Ques-
tion No. 30 regarding unrest among the Junior Doctors. 

Dr. Karan Singh replied to the discussion. 
6.11 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 5th March, 1974). 
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11.01 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record "f Proceedings] 

Tuesday, March 5, 1974!Phalgun:-l 14. 1895 (Saka) 

No. 344 

1. Starred Questions 

Starred Questions Nos. 182-186 were orally answered. Replies to 
remaining questions were laid on the Table. 
2. Un starred Questions 

Replies to Unstarred Questions Nus. 1803-1808, 1810--1818, 1820-
1823, 1~25-1854, 1856-1868, 1870-1885, 1887-1915 1918--1954 and 1956-
2003 were laid on the Table. ' 
3. Calling Attention 

Shri A. K. Gopalan called the attention of the Minister of Home 
Affairs to the reported. increasing violent attacks on lingui3tic minorities, 
particularly South Indians, in Bombay and other parts of Maharashtra 
by Shiv Sena. 

The .Minister of Home Affairs made a statement in regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Kerosene (Fixation of Ceiling Prices) Amend-

ment Order, 1974 (Hin'1i and English versions), published in 
Notification No. G.S.R. 5(E) in Gazette of India dated the 1st 

') January, 1974 under sub-section (6) of section 3 of the Essen-
tial CommodWes Act, 1955. 

(2) A COpy of the Railway Accidents (Compensation) Amendment 
Rules, 1974 (Hindi and English versions), published in Notifi-
cation No. S.O. 119(E) in Gazette of India dated the 25th Feb-
ruary, 1974 under sub-section (3) of section H2.-J ot the lOOian 
Railways Act, 1890. 

5. President's Message 
The Speaker communicated to Lok Sabha the following message dated 

the 2nd March, 1974 from the President:-
"I have received with great satisfaction the expression of thank!; 

by the Members of the Lok Sabha for the Address which I de-
livered to both Houses of Parliament assembled together on 
the 18th February, '1974." 

[P.T.O. 
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6. Resignation by Member 
The Speaker informed the House that Shri H. N. Bahuguna. an elect.-

ed Member from Allahabad constituency of Uttar Pradesh, had resigned 
his seat in Lok Sabha with effect from the 4th March. 1974. 

'Z. Reports oi Estimates Committee 
Shri R. K. Sinha presented the following Reports of the Estimates 

Committee:- • 
(1) Forty-fifth Report on action taken by Government on the re-

commendations contained in their Fortieth Report on the Min-
istry of Petroleum and Chemicals (Department of Chemicals)-
Fertilisers. 

(2) Forty-sixth Report on action taken by Government on the· re-
commend3tions contained in their Thirty-fourth Report on the 
Ministry of Petroleum and Chemicals (Department of Chemi-
cals) -Petrochemicals. . 

8. Report of Joint Committee on Offices of Profit 
Shri S. B. P. Pattabht Rama Rao presented the Eighth Report of the 

Joint Committee on Offices of Profit. 

9. Matter Under Rule 377 
Shri Samar Guha raised matter regarding the reported shortage of 

diesel oil, kerosene oil and fertilisers in West Bengal. 
The Minister of Petroleum and Chemicals made a statement on the 

t subject. 
(Lok Sabha adjourned at 1.30 P.M. and l'e-assembled at 2.35 P.M.) 

10. Government Bill-Passed 
The Esso (Acquisition of Undertakings in India) Bill, 1974. 
Discussion on the motion that the Bill, as amended, be passed moved 

on the 4th March, 1974, continued. 
The following Members took part in the debate:-

(1) Shri Indrajit Gupta 
(2) Shri Dev Kanta Borooah 

On the motion the House divided, Ayes 85; Noes 26. The motion was 
accordingly adopted and the Bill, as am~nded, was passed. 

11. The Budget (Railways)-1974-75 
Ge,neral Discussion on the Budget (RailwLlYs) for 1974-75, commenced. 
The following Members took part in the debate:-

(1) Shri Mohammad Ismail 
(2) Shri Anant Prasad Sharma 
(3) Shri Ramavatar Shastri 
(4) Shri Narain Chand Parashar 
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(5) Shri Hukam Chand Kachwai 
(6) Shri Dinesh Chandra Goswami 
(7) Shri J. Matha Gowder 
(8) Shri K. Gopal 
(9) Shri P. G.·Mavalankar (Speech unfinished). 
(9) Shri P. G. Mavalankar (Speech unfinished). 

12. Statement regarding Government Business 
. The Minister of Parliamentary Affairs made a statement that the dis-

cussion on the Statutory Resolution seeking approval of the Notification 
dated 1st January, 1974 increasing export duty on hides, skins. and lea-
ther, would be taken up at 4.30 P.M. on the 6th March, 1974. . .' 
6.01 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the Gth March, 1974). 

CORRIGENDA 

S. L.· SHAKDHER, 
Secretary -G enernl. 

(1) In Bulletin Part I, dated February 28, 1974-
Page 1375, paragraph 5(10), under Fifth Lok Sabha against (vii) 

for "XXIII" read "XIII". 

(2) In Bulletin Part I. dated March 1, 1974-
Page 1381, in the Corrigendum, for "XII" read "XIII". 
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01.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedilllls] 

Wednesday, March 6, 1974lPhalguna 15, 1895 (Saka) 

No. 345 

1. Oath or Affirmation 

The following Members made and subscribed an oath or affinnation 
and took their seats in the House:-

(1) Shri Bhagatram Rajaram Manhar (affirmation in Hindi). 
(2) Shri Niral Enem Horo (oath in English). 

) 2. Starred Questions 

Starred Questions Nos. 201-204 and 20&-208 were orally answered. 
Replies to remaining questions were laid on the Table. 
3. UnstBrl'ed Questions 

Replies to Unsta'l'red Questions Nos. 2004-2036, 203~2046, 2048-
2058, 2060-2072, 2074, 2077-2086, 208~2093, 2095-2116, 2118-2124, 
2127-2147, 2149-2154 and 2156-2203 were laid on the Table. 

~ . 4. Calling Attention 
Ch. Ram Prakash called the attention of the Minister of Railways to 

the reported firing on a crowd of people squatting at Sirathu on Allaha-
bad-Kanpur line of Northern Railway in protest against the increase in 
railway fares result.ing in the killing of three persons and injuries to six 
others. ' 

The Minister of Railways made a statement in regard thereto. 
5. Adjoumment Motion 

The Speaker withheld his consent to the moving of adjournment t motion given notice of bv Shri P. G. Mavalankar and some other Members 
, regarding situation in Gujarat. 

8. Papers Laid on the Table 
The following papers were laid on the Table:--

*(1) A copy of the Indian Administrative Se!vice 'Emergency) 
Commissioned and Short Service CommiSSIoned Officers) (Ap-
pointment by Competitive Examinatioll) Third Amendment 
Regulations 1973 (Hindi and English versions), published in 
Notification'No. G.S.R. 1357 in Gazette of India dated the 15th 
December, 1973, under sub-section (2) of section 3 of the All 
India Services Act. W51. ---- _._-------_._--

.The ~otjfication ~as previously laid on the Table on the 21st Decem-
ber, 1973 and was re-laid under Rule 234 (2) of the Rules of Procedure. 

[p.T.a. 
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(2) (a) A copy each of the following Notifications (Hindi a.1d Eng-
lish versions), under su~section (2) of section 3 of the All 
India Services Act, 1951:-

. ..(i) The Indian Administrative Service (Appointment by Promo-
tion) Amendment Regulations, 1974, published in Notification 
No. G.S.R 43(E) in Gazette of India dated the 22nd February, 
1974. 

~ (U) The Indian Forest Service (Appointment by Promotion) 
Amendment Regulations, 1974, published in Nctification 
No. G.S.R. 44(E) in Gazette of Indil'! dated the 22nd Febru-
ary, 1974. . 

(iii) The Indian Police Service (Appointment by Promotion) 
Amendment Regulations, 1974, publl6hed in Notification 
No. G.S.R. 45(E) in Gazette of India dated the 22nd Febru-
ary. 1974. . 

(iv) The Indian Administrative Service (Fixation of Cadre 
Strength) Third Amendment Regualtions, .I.P74, published 
in Notification No. G.S.R. 50(E) in G~zette of India dated 
the 26th February, 1974. 

(v) The Indian Administrative Service (Pay) Scr:und Amend-
ment Rules, 1974. published in Notification No. G.S.R. 51 (E) 
in Gazette of India dated the 26th Februarv. 1974. 

(vi) The Indian Administrative Service (Pay) Thi1\'i Amend-
ment Rules, 1974. published in Notification No. G.S.R. 52(E) 
in Gazette of India dated the.28th February, 1974. 

J(b) a copy of the Ministers' (Allowances, Medic-ell Treatment and 
other Privileges) Amendment Rules. 1974 (Hindi and English 
versions), published in Notification No. G.S.R. 13(E) in 
Gazette of India dated the 19th January. 1974 under sub-
section (2) of section 11 of the Salaries and Allowances of 
Ministers Act. 1952. . 

(3) A copy each of the following papers (Hindi and English ver-
sions), under sub-section (1) of section 6l9A of the Companies 
Act. 1956:-

(i) Review by the Government on the working of the Indian Rare 
Earths Limited, Bombay, for the year 1972-73. 

(ii) Annual Report of the Indian Rare Earths Limited, Bombay, for 
the year 1972-73 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(4) A copy each of the fonowin~ papers (Hindi and English v~r-, 
sions), under sub-section (1) of section 619A of the CompanIes 
Act, 1956:-

(i) Review by the Government on the working of the National In-
dustrial Development Corporation Limited, New Delhi, for the 1 
year 1972-73. . 

(if) Annual Report of the National Ind1,1strial Development Corpo-
ration Limited, New Delhi, for the year 1972-73 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(5) A copy of the Certified Accounts (Hindi and English versions), 
of the Coil' Board. Ernakulam, for the year 1971-72 and 'the 
Audit Report thereon, under sub-section (4) of section 17 of 
the Coir Industry Act, 1953. 
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(6) A copy of the Proclamation (Hindi and EngU3h versions) datedY 
the 6t~ March, 1974 issued by the President under clause (2) 
?f article 3~6 of the Constitution revoking the Proclamation 
Issue~ by hIm on the 3rd March, 1973 in relation to the State 
of Orl~sa, published in Notification No. G.S.R. 120(E) in Gazette 
of In~la ~ated the 6th March, 1974, undt'r article 356(3) of the 
ConstItution. 

7. Messages from Bajy. Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 28th February, 1974, Rajya Sabha 

passoo the North-Eastern Areas (Reorganisation) Amendment 
Bill, 1974. 

(ii) ,That at its sitting' held on the 4th March, 1974, Rajya Sabha 
/ "agreed without any amendment to the Presidential anci Vice-

Presidential Elections (Amendment) Bill" 1974, passed 'by Lok 
Sabha on the 21st February, 1974. 

(iii) That at its sitting held on the 4th March. 1974, Rajya Sabha 
agreed to the amendments made by Lok Sabhs on the 21st Feb-
,.tuary, 1974, in the Water (Prevention and Control of Pollution) 

(Bill, 1973. 
8. Bill Passed by Bajya Sabha-Laid on the Table • 

Secretary-General laid on the Table the North-Eastern Areas (Reor-
g~nisation) Amendment Dill. H;7~, as passed by Rajya Sabha. 
t. StatlmeDt 'by Minister 

The Minister of State for Home Affairs made a statement .regarding 
the alleged assault on Shri Ram Hedaoo, M.P., on the 28th February, 
1974 at Nagpur. 
10. Matter Under Rule 377 

Shri Bhogendra Jha raisoo matter regarding the reported observations 
made by the U.S. Ambassador in India, at Madras, about the establish-
ment of U.S. base at Diego Garcia and other places in the Indian Ocean. 

The Minister of External Affairs made a statement on the subject. 
(Lok Sabha ad;01Lrned at 1.30 P.M. and re-assembled lilt 2.35 P.M.) 

11. The Budget (RaUways)-1974.75 
General Discussion on the Budget (Railways) for 1974-75 continued. 
The following Members took part in the debate:-

(1) Shri P. G. Mavalankar 
(2) Pandit D. N. Tiwary . 
(3) Shrimati Roza Vidyadhar Deshpan'de 
(4) Shri Genda Singh 
(5) 8hri Khemchandbhai Chavda 
(6) Shri Bhagwat Jha Azad 
(7) Shri Rana Bahadur Singh 
(8) Shri Chhatrapati Ambesh 

The discussion was not concluded. 
12. Report of BUsiness Advisory Committee 

Shri K. Raghu Ramaiah presented the Thirty-eighth Report of the 
Business Advisory Committee. [p.T.O. 
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13. Statement by Minister 
The Minister of Agriculture made a statement regarding the removal 

of restrictions on the movement of coarse grains. 
14. Statutory Resolution-Adopted 

Shri K. R. Ganesh moved the following Resolution:-
"In pursuance of sub-section (2) of section 4A of the Indian 'Iariff 

Act, 1934 (32 of 1934), this House approves the notification of 
the Government of India in the Ministry of Finance (Depart-
ment of Revenue and Insurance) G.S.R. No, 6(E), dated the 1st 
January, 1974, increasing the export dutv on hides, skins and 
leather, tanned and untanned all sorts, but not including snake 
skins and manufactures of leather, from 10 per cent. ad oolorem 
to 2J() per cent, ud valorem, from the date of the said notifica-
tion." 

The' following Members took part in the debate:-
(1) Shri Maclhuryya Haldar 
(2) Shri R. R. Sharma 
(3) Shri Hukam Chand Kachwai 
(4) Shri M. Kalyanal'lundaram 

Shri K. R. Ganesh replied to the debate. 
The Resolutien was adopted. 

15. The Budget (Railways)-:1t74-75 
General Discussion on the Budget (Railways) for 1974-75, was resum-

ed. ' "' 
The following Members took part in the debate:-

(1) Sbri Ramkanwar 
(2) Shri R. R. Sharma 
(3) Shri Nathuram Mirdha 
(4) Shri R. P. Yadav (Speech unfinishud). 

; 

The discussion was not concluded. 
16. BaH-an-Bour Discussion 

Shri C. K. Chandrappan raised a half-an-bour discussion on points 
arising out of the answer given on the 27th F~brua!'Y' 1974 to Unstarred. 
Question No. 1094 relating to progress regardm~ diffusion of ownership 
of newspapers. 

Shri 1. K. Gujral replied to the discllssion. 
6.21 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 7th March, 1974). 
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LOK SABHA 

BULLETIN- PART I 
[Brief Record el Pree-mcs] 

Thursday, March 7, 19741Phalguna 16, 1895 (Saka) 

No.3" 
11.01 A.M. 
1. Obituary Reference .~ 

The Speaker; Shrimati Indira Gandhi; Sarvashri Samar MYkberjee, 
Ranen Sen, Jagannathrao Joshi, Mohan Raj, Prasannbhai Mehta and 
Madhu Dandavate made references to the passing away of Shri M. Ruche 
GoW\:la, who was a M~mber of the Fourth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
Il"espect. 
2. Starred Questions 

Starred Questions Nos. 222, 223, 225 and 227-230 were orally answer-
ed. Starred Question No. 231 had been postponed for answer on 14-3-
1974. - Replies to remaining questions were laid on the Table. 
3. URst8l'red QlIeIdons 

Replies to Unstarred Questions Nos. 2204-2224, 2226-2245, 2247-2254, 
2256-2304, 2306-2324, 2326-~362, 2364--2383 and 2386-2403 were laid 
on the Table. 
4. Calling Atteat,Wn 

Shri Narsingh Naratn Pandey called the attention of the Minister of 
Commerce to the serioUs situation arising out of the acute shO{'tage of 
cotton yarn and staple yarn supply to weavers in Uttal' Pradesh, 
Madhya Pradesh, Punja~ and other States. 

The Minister of Commerce made a statement in regard tilereto. 
~ - ' 5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A eopy each of the following documents 

March, 1974:-
signed on the 6th 

0 1) 
Protocol on Economic, Technical and Scientific Cooperation 
signed by Shri C. Subramaniam, Minister of Industrial 
Development and Science and Technology and E~. Tonc'V'~~ 
Chakarov, Minister of Machine Building and Metallurgy of 
Bulgaria. 

[P.T.O, 
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~l Trade and Payments Agreement signed by Minillter of Com-
merce, Prof. D. P. Chattopadhyaya and Mr. Ivan Nedev, 
Foreign Trade Minister of Bulgaria. 

/Ciii) Exchange of Letters for the· mutual abolition or Visas signed 
by Shri V. C. Trivedi, Secretary, Miriistry of External 
Affairs and Mr. Nenko Chendov, Deputy Minister of Foreign 
Affairs of Bulgaria. 

(2) A copy each of the follo.ing paPers (Hindi and English ver..i 
sions) under sub-section' (1) of section 619A of the Companies 
Act, 1956:~ 

(i) Review by the Government on the working of the Hindus-
tan Zinc Limited, Udaipur for the year 1972-73. 

(ii) Annual Report of the Hindustan Zinc Limited, Udaipur, for 
the year 1972-73 along with the Audited Accounts And 
comments of the Comptroller and Auditor General thereon. 

'(3) 'A copy each Qf the following papers (Hindi and English ver-
I .. t I sions) under sub-section (1) or section 619A of the Com-

, '1 •• pan'ies Act, 1956:- , 
(i) (a) Review .by the Government on the working of the 

'. " . Bharat Heavy Plate and Vessels Limited, Visakhapatnam, 
for the year 1972-73. 

(b) Annual Report of the Bharat Heavy Plate and Vl'bsels 
Limited, Visakhapatnam, for the year 1972-73 along with 
the Audited ACCQupts and, the comments of the Comptroller 
and Auditor 'General thereon. 

(ii) (a) Review by the Government on the working or the 
Bharat Pumps and Compressors Limited, Naini, Allahabad, 
for the year 1972-73. 

(b) Annual Report of the Bharat Pumps and Compressors 
Limited, Naini, Allahabad, for the year 1972-73 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(4) A copy of the Commercial Vehicles (Restriction on Re-sale) 
Order,' 1974 (Hindi and English versions), published in Noti-
fication No. S.O. 27(E) in Gazette of India dated the 11th 
Jenllary, 19'14, issued under section 18G of ,the Industries 
(Development and Regulation) Act, 1951. 

~) A copy of the Report (Hindi and E~'gIish versions), on the 
/ ,OJ fatal accident at G.I.C. Stone (Bajri) Quarry at Tanakpur 

(Aboora Division of Uttar Pradesh) on the 29th December, 
1972 . 

.;' 

/ (6) A copy of the Report (Hindi and English versions) on the fatal 
accident at Ghurma Limestone Mine of U.P. S~te Cement 
Corporation Limltod in Mirzapur District (Uttar Pradesh) on 
the 2nd September, 1973.' 

(7) (i) A copy of the Coal Mines Family Pension (Third Amend-
ment) Scheme, 1973 (Hindi and English versions) published 
in Notification No. G.S.R. 1223 in Gazette of India dated the 
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10th November, 1973, under section 7A of the Coal Mines 
I . Provident Fund, Family Pension and Bonus Schemes Act, 

1948. 
(ii) A statement (Hindi and English versions) showing reasons for 

del,ay in laying the above Notification. 

(8) A copy of the Minimum Wages (Central) Amendment Rules, 
1974 (Hindi and English versions) published in Nptific~tion 
No. G.S.R. 139 in Gazette of India dated the 2nd February, 
1974, under section 30A of the Minimum Wages Act, 1948 .. 

(9) A copy of the Audited Accounts (Hindi and English versipns) 
of the Employees State Insurance Corporation for the year 
1970-71, together with the Audit Report thereon, under sec-
tion 36 of the Employees State Insurance Act, 1948. 

8. Statement regarding Government Business 
The Minisfer of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the Hth March, 1974. 

'1. Motion regarding Thirty-eighth Report of BU!liness Advisory Committee 
Shri K. Raghu Ramaiah moved the following motion:-

"That this House do agree with the- Thirty-eighth Report of the 
Business Advisory Committee presented to the House on the 
6th March, 1974." 

The motion was adopted. 

8. Government Bill-Introduced 
(1) The Union Duties of Excise (Distribution) Amendment Bill, 1974. 
(2) The Additional Duties of ExciSe (Goods of Special Importance) 

Amendment Bill, 1974. 
(3) The Estate Duty (Distribution) Amendment Bill, 1974. 
(Lok Sabha adjourned at 12.55 P.M. and re-assembled at 2.05 P.M.) 

9. The Budget (iRailways)-19'14-75 
General Discussion on the Budget (Railways) for 1974-75, continUed,,· 
The following Members took part in the debate:-

(1) Shri R. P. Yadav • 
(2) Shri Madhu Dandavate 
(3) Shri S. B. P. Pattabhi Rama Rao 
(4) Shri Shiv Kumar Shastri 
(5) Shri R. N. Barman 
(6) Shri M. M. Joseph 
(7) Shri A. K. Kotrashetti 
(8) Shri M. Satyanarayan Rao .Jf"t' 
(9) Shri Jagannath Mishra (Speech unfinished). 

The discussion was not concluded. 

/' [P.T.C. 
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1lI11'!'." -
'10. Private Members' BUls-Introduced 

(1) The Banking Companies (Acquiaition 81ld Transfer of Under-
takings) Amendment Bill, 1974 (Amendmet of sections 3, "etc.) by 
Shri C. K. Chan~rappan. 

(2) The Indian Agricultural Workers Bill, 1974 by Shri D. K. Panda. 
(3) The Orissa Agricultural Workers Bill, 1974 by Shri D. K. Panda. 
(4) The Prevention of Food ,Adulteration (Amendment) Bill, 1974 . ~ 

(l"",rtion of new section 16A and substitution of section 2i)A, etc.) by 
Shri D. K. Panda. 

11. Private Member's BiU--Neptived 
The Railways (Abolition of Casual Labour) Bill, 1972 by 

Shri Hukam Chund Kachwai 

Discussion on the motion for consideration of the BU, moved by Shri 
Hukam Chand Kachwai on the 22nd February, 1974, continu.ed. 

The following Members took part in the debate:-
(1) Shri K. Lakkappa 
(2) Shri J. Matha Gowder 
(3) Dr. Kallas 
(4) Shri Ramkanwar 
(5) Shri Madhu Dandavate . 
(6) Shrimati Roza Vidyadhar Deshpande 
(7) Shri Chintamani Panigrahi 
(8) Shri M. Satyanarayan Rao 
(9) Shri Mohd. Shaft Qureshi 

The Hukam Chand Kachwai replied to the debate. 
The motion for consideration of the Bill was negatived. 
Private Member's Bill-Under Consideration 

\ 

Delimitation (Amendment) Bill, 1973 (Insertion of new section 9A) 
by Shri Madhu Lim.uye 

moved by Shl'i 
.,. .. -

following Members took part in the debate:-
(1) Shri D. Deb 
(2) Shri Balakrishna Venkanna Naik 
(3} Shri Chintamani Panigrahi 
(4) Shri Biswanarayan Shastri (Speech un:li'Ruhed). 

discussion was not concluded. 

adjourned till 11 A.M. on Monday, the 11th March, 1974). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 11, 19741Phalguna 20, 1895 (Sa;ka) 

No. :M7 
11 A.M. 

1. Oath or AJlirmation 
The following Members made and subscribed an oath or affirmation 

and took their seats in the House:-
(1) Shri Noorul Huda (oath in Bengali) 
(2) Shri Aravinda Bala Pajanor (affirmation in Tamil). 

2. Obituary Reference 
The Speaker; Shrimati Indira Gandhi; Sarvashri Samar Mukherjee, 

Era Sezhiyan, S. A. Muruganantham, Jagannathrao Joshi, P. K. Deo, 
Madhu Dandavate, M. Muthuswamy and Khemchandbhai Chavda made 
references to the passing away of Shri T. T. Krislulamachari, who was, a 
Member of the Central Legislative Assembly, Constituent Assembly, Pro-
visional Parliament, the First, Second and Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

3. Starred Questions 
Stat'l'ed Questions Nos. 242,246-249, 251, 254 and 260 were orally a~ 

wered. Replies to Starred Questions Nos. 241, 243--245, 250, 252 and 
255-259 were laid on the Table. 

f. Un.tarred Questions 
Replies to Unstarred Questions Nos. 2404-2415, 2417-2459, 2462-

2*2, 2494-2513, 2515-2559 and 2561-2604 were laid. on the Table. 

5. Papers ,Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A COPI. of the Sugar (Packing !pld Marking) Amendment 
Order 1973 (Hindi and English versions) published in Notiti:. 
cation' No. G.S.R. 511(E) in Gazette of India dated the 29th 
November, 1973, under sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955. 

[P.T.D. 
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(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(2) (i) A copy of the Gujarat Panchayats (Amendment) Ordinance 
1974 (Gujarat Ordinant:e No. 1 of 1974) promulgated by th~ 
Governor of Gujarat on the 24th January, 1974, under provi-. 
sions of article 213(%)(a} of the Constitution, read with clause 
(c) (iii) of the Proclamation dated the 9th February, 1974 issu-
ed by the President in relation to the State of Gujarat. I 

(li) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi version of the Ordinance. 

(3) A copy of the Fruit Products (Amendment) Order, 1973 (Hindi 
and English versions) published in Notification No. S.O. 800(E) 
in Gazette of India dated the 31st December, 1973, under sub-
section (6) of section 3. of the Essential Commodities Act, 
1955. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (1) of section l'2A of the- Essetrtial 
Commodities Act, 1955:-

(i) G.S.R. 4S(E) published in Gazette of India dated the 2Mb 
February, 1974. 

(li) G.S.R. 49(E) lublished in Gazette of India dated the 25th 
February, 197 . 

(5) A copy of the Report (Hindi and English versions), on the 
activities of the Central Institute of English and Foreign Lan-
guaees, Hyderabad, for the year 1971-72 along with the Audited 
AccoWlts. . . 

6. Mattws Under Rule 377 
(i) Shri H. M. Patel raised matter regaIding observation made by the 

Joint Committee on Offices of Profit in their Seventh Report about the 
·failure of the Ministries I Departments of the Government of India to fur-
nish promptly the information desired by the Committee. 

(ii) Shri Madhu Dandavate raised matter regarding the reported kil-
liD.g of two Adivasis and injuries to several others by a landloId in a 
village Dear Dbanbad. 

7. Statutory Resolution-Adopted 
Shri Ram Niwas Mirdha moved the following Resolution:-

"That tBis House approves the Proclamation iaaued by the Prell-
dent on the 9th February, 1974 under article 356 of the Consti,-
tution in relation to the State of Gujarat."·' 

The follOWing Members took part in the debate:-
(1) Shri Noorul BUda 
(2) Sbri .VslSnt Sathe 
(8) Shrl Bhogendra .1ha 
(4) Dr. Mahipatray Mehta 



(5) Shri Jagannathrao Joshi 
(6) Shri Ramsahai Pandey 
(7) Shri J. Matha Gowder 
(8) Shri A. K. M. Ishaque 
(9) Shri Khemchandbhai Chavda 

/ 
(10) Shri D. D. DesaiJ 
(11) Shri S. A. Shamim 
(12) Shri M. C. Daga J 
(13) Shri Surendra Mohanty 
(14) Shri H. M. Patel 
(15) Dr. Kailas 
(16) Shri Samar Guha 
(17) Shri Somchand Solanki 
(18). Shri S. N. Singh 
(19) Shri Bhaljibhai Ravjibhai Parmar 
(20) Shri P. G. Mavalankar 

Shri Umashankar Dikshit replied to the debate. 
The Resolution was ac;lopted. 

7.12 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 12th March, 1974). 
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S. L. SHAKDHER, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 12, 19741Phalguna 21, 1895 (Saka) 

No, 348 
11.04 A.M. 
1. Staned Questions 

Starred Questions Nos. 265, 269, 271, 274, 275 and 279 were orally ans-
wered. Starred Question No. 264 had been postponed for anSWL'T on 26th 
March, 1974. Replies to remaining questions were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 261>5-2660, 2662-2733, 2735-
2764 and 2766-2804 were laid on the Table. 
3 Calling Attention 

Shri Jyotirmoy Bosu called the attention of the Jl4inister of Extcrnal 
Affairs to the reported order given by the U.S. Government to its nuclear-
powered aircraft carrier 'Kitty Hawk' to sail into the Indian ocean. 

The Minister of External Affairs made a statement in regard thereto. 
4, Supplementary Demands for Grants (General)-1973-74 

Shri K. R. Ganesh presented a statement showing Supplementary De-
mands for Grants in respect of the Budget (General) for 1973-74 
5, Matters Under Rule 377. 

(i) Shri Dinen Bhattacharya raised matter regarding the reported 
demonstration by women in front of West Bengal Governor's residence 
demanding reduction in prices of foodgrains and other essential commo-
dities and distribution of foodgrains through fair price shops. 

(ii) Shri Rana Bahadur Singh raised matter regarding the reported 
shortage of foodgrains in certain districts of Madhya Pradesh. 
6, The Budget (Railways)-1974-75 

General Discussion on the Budget (Railways) for 1974-75, continued. 
The following Members took part in the debate:-

(1) Shri Jagannath Mishra 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Raja Kulkarni 
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(4) Shri Surendra Mohanty 
(5) Shri Ram Shekhar Prasad Singh 
(6) Shri E. R. Krishnan 
(7) Shri K. Ramkrishna Reddy 
(8) Sardar Swaran Singh Sokhi 
(9) Shri B. K. Daschowdhury 

(10) Shri Samar Mukherjee 
(11) Shri A. K. M. Ishaque 
(12) Shri Annasaheb Gotkhinde 
(13) Shri C. D. Gautam 
(14) Shri Ram Bhagat Paswan 
(15) Shri Indrajit Gupta 
(16) Shri Chandulal Chandrakar 
(17) Shri Rajdeo Singh . 
(16) Shri Tulsiram Dashrath Kamble 
(19) Shri Md. J amilurrahman 
(~O) Shri Shanker .Rao SavantV' 
(21) Shri Ram Surat Prasad 
(22) Shrii Chiranjib Jha 
(23) Shri Syed Ahmed Aga 
(24) Ch. Ram Prakash 
(25) Shri; D. K. Panda 
(26) Dr. Kailas 

j 

Shri Lalit Nara~an Mishra commenced his speech in reply to the 
debate. His speech was not concluded. 

The discussion was not concluded. 
6.11 P.M. .. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th March, 1974). 
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'," 
LOK SABRA, 

BULLETIN-PAR1" I, 
(Brief Record of Proceedings) 

. ~ ~ 

. , 

• "Wednesdlr)', March 13, 19'141Phalgun~ 22, 1895 (Saka) 

11.02. A.M. 
No, 349 

1. Stm:r~d Quespons 
. Stllrred 'Qu~tions ,~os. 281 and 284-289 were orally answe~ed. Re. 

pbes to Starrei;i Questions Nos. 282, 283, 290-293 and 295-300 were'laia 
on, the Table. 

2. ,UDStarred Questiolitl . , 
Replies to Unstarred Questions Nos. 2805-284.8, 2850-2941, 2943-.-

3000 aJ;l.d. 3004 were, laid on the Table. 

3. Short Notiee Qu.,stion 

Short Notice Question No. 1 addressed to the Minister of Informa-
tion and Broadcasting regarding rise in the prices of newsprint was 
orally answered and supplementaries were also answered thereon; 

4. Calling Attention 
, I 
Shri Madhu Limaye called the attention of the Minister of Finance 

to the reported, distribution of a private factu!11 report on deepening 
crisis in Indian economy prepared for distribution among the 13 nation 
Aid India Consortium to the newspapers by the office of the Presidellt 
of the World Bank:'" ' 

'l1l1e Min~ster of Finance made a statement in regard fhereto. 

~,5. Npen Laid on the Tabl~ 
The following pap~rs were laid on the Table:-

, , . 
(1) A copy each of the following. Notification~ (Hindi and 

English versions.) under sub-section (2) of seetion 3 of the 
,All India Services Act, 1951:-

(i) The Indian Administrative Service (Regulation of Seniority) 
Amendment Rules, 1973, published in Notification No. 
G.S.R. 195 in Gazette of India dated the 23rd February, 
1974. ; 

(ii) The 1ndian Police Service (Regulation of Seniority) 
Amendment Rules 1973, published in Notification No. 
G.S.R. 196 in Gaz~tte of India dated the 2300 February, 
1974. 
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(iii) The Indian Administrative Service (Appointment by Com-
petitive Examination) Amendment Regulation, 1974, pub-
lished in Notification No. G.S.R. 121 (E) in Gazette of India 
dated the 6th March, 1974. 

(iv) The Indian Police Service (Appointment by . Competitive 
Examination) Amendment Regulation, 1974, published in 
Notification No. G.S.R. 122(E) in Gazette of India dated the 
6th March, 1974. 

(2) A copy of the Annual General Administration Report (Hindi 
and English versions) of the Andaman and Nicobar Adminis-
tration, for the year 1972-73.' 

6. Message from Raiya Sabba 

Secretary-G.eneral reported a message from Rajya Sabha that at its 
sitting held on the 11th March, 1974, Rajya Sabha adopted a motion re-
commending to Lok Sabha to appoint a Member of Lok Sabha to the 
Joint Committee of the Houses on the Plantations Labour (Amendment) 
Bill, 1973, in the vacancy caused by the resignation of Shri G. Venkat-
swamy from the membership of the said Joint Committee and communi-
cate to that House the name of the Member appointed by Lok Sabha to 
the said Joint Comnfittee. 

7. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Thirty-seventh Report of the Com-

mittee on Private Members' Bills and Resolutions. 

8. Report of Public Accounts Committee 
Shri Jyotirmoy Bosu presented the Hundred and fourth Report of 

the Public Accounts Committee on the action taken by Government on 
the recommendations contained in their Eightieth Report on Chapter II 
of the Report of the Comptroller and Auditor General of India for the 
year 1970-71-Central Government (Civil)-Revenue Receipts, relating 
to Customs. 

9. Supplementary Demands for Grants (Bailways)-1973.'14 

Shri Lalit Narayan I Mishra presented a statement showing Supple-
mentary Demands for Grants in respect of the Budget (Railways). for 
1973-74. 

10. Demands for Excess Grants (Railways)-1971-72 

Shri Lalit Narayan Mishra presented a statement showing Demands 
for Excess Grants in respect of the Budget (Railways) for 1971-72. 

11. Question of Privilege 

Shri P. G. Mavalankar made a submission regarding the question of 
privilege given notice of by him relating to certain comments about him 
published in the Patriot. Delhi, in its issue dated the 12th March, 1974. 

The Speaker observed that the Editor of the newspaper would be 
asked to state what he had to say in the matter. 
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12. statements by Minister 
(i) The Minister of State for Home Affairs made a statement regcmd-

ing the reported incident in which two Adivasis had been shot dead in 
a village in district Dhanbad, Bihar. 

(ii) The Minister of State for Home Affairs made a statement regard-
ing the arrest of students outside Parliament House on the 11th March. 
1974. 
13. Matter under Rule 377 

• Shri Shankar Dayal Singh raised matter regarding the reported 
• 'Work to rule' movement of Railway Guards leading to transportation 

diftlculties. 

14. The BudgetfB,ailways)-1974.75 
Shri Lalit Narayan Mishra concluded Ms speech in reply to the debate 

on General Discussion on the Budget (Railways) for 1974-75. 
The discussion was concluded 

15. Sta~ement by Minister 
The Deputy Minister of Railways made a statement regarding derail-

ment of Mixed Train No. 662 Up on the Gwalior-Sheopur Kalan narrow 
gauge section of Central Railway on the 7th March, 1974. 
16. The Budget (General)-1974-75 

General Discussion on the Budget (General) for 1974-75, commenced. 
The following Members took part in the debate:-

(1) Shri Samar Mukherjee 
(2) Shri N. K. P. Salve 
(3) Shri Indrajit Gupta 
(4) Shri Balakrishna Venkanna Naik 
(5) Shri S. R. Damani 
(6) Shri E. R. Krishnan 
(7) Shri Y. S. Mahajan 
(8) Shri Nathu Ram Ahirwar 

t The discussion was not concluded. 
17. Balf-an.Hour Discussion 
Shri Jyotirmoy Bosu raised a half-an-hour discussion on points 

arising out of the answer given on the 26th February, 1974 to Un starred 
Question No. 876 regarding shortage of kerosene oil in States. 

Shri Dev Kanta Borooah replied to the discussion. 
6.56 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 14th March, 1974) 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday, March 14, 19741Phalguna 23, 1895 (Saka) 

No. 350 
11:02 A.M. 
1. Starred Questions 

Starred Questions Nos. 311, 313-315 and 319 were orally answered. 
Replies to Starred Questions Nos. 301, 303-310, 312, 316-318 320 and 321 
were laid on the Table. ' 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3005--3014, 301&-3041, 3043-
3072, 3080-3088, 3090-3113 and 3115--3178 were laid on the Table. 

3. Calling Attention 
Shri Tarun Gogoi called the attention of the Minister of Home Affairs 

to the reported increasing activities by rebel Nagas and Mizo hostiles and 
recent attack by Mizo hostiles on the Lt. Governor of Mizoram on the 
11th March, 1974. 

The Deputy Minister of Home Affairs made a statement in regard 
thereto. 
4. Papprs Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report of the Comptroller and Auditor General 
of India for the year 1970-71-Union Government Commer-
cial-Part XI- Working of the Hindustan Antibiotics Limi-
ted, under article 151 (1) of the Constitution. 

(2) A copy of Notification No. G.S.R. 5~l(E) (Hindi and English 
versions) published in Gazette of India dated the 14th Decem-
ber, 1973, making certain amendments to .Notification No. 
G.S.R. 398(E) dated the 30th August, 1972, lssued under sec-
tion 21 of the Passports Act, 1967. 

(3) (i) A copy of the Civilians in Defence Services (Revised Pay) 
Rules, 1973 published in Notification No. S.R.O. 26-E in 
Gazette of india dated the 29th December, 1973, issued under 
article 309 of the Constitution. 

(ii) A statement (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi version of 
the above Notification. 
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5. Report of Committee on Absence of Members 
Shri S. C. Samanta presented the Thirteenth Report of the Com-

mittee on Absence of Members from the Sittings of the House. 
6. Report of Public Accounts Committee 

Shri Jyotirmoy Bosu presented the Ninety-seventh Report of the 
Public Accounts Committee on the action taken by Government on the 
recommendations contained in their &lventy-eighth Report relating to 
the Departments of Steel and Science and Technology (C.S.I.R.) 
7. Matter Undef Rule 377 

Shri Madhu Dandavate raised matter regarding the reported secret 
order issued by the Chief Justice of Madhya Pradesh instructing Madhya 
Pradesh Judiciary not to iSSUe advertisements to Nai Dunia, a Hindi 
daily from Indore. 
8. The Budget (General)-1974-75 

General Discussion on the Budget (General) for 1974-75, continued. 
The following Members took part in the debate:-

(1) Shri B. R. Bhagat 
(2) Shri Piloo Mody 
(3) Shri Naval Kishore Sharma 
(4) Shri Vasant Sathe 
(5) Shri Vikram Mahajan 
(6) Shri P. G. Mavalankar 
(7) Shri G. C. Dixit 
(8) Shri Nageshwar Dwivedi 
(9) Shri Virbhadra Singh 

(10) Shri Shrikishan Modi 
(11) Shri Ramsal{ai Pandey 
(12) Shri S. M. Banerjee 
(13) Shri Biswanarayan. Shastri 

I. 

(14) Shrimati Mukul Banerji 
(15) Shri Mulki Raj Saini (Speech u.nfinished): 

The discussion was not concluded. 
9. Discussion Under Rule 1.3 

Shri Jyotirmoy Bosu concluded his speech on the discussion on the 
expansion of the Coca Cola Export Corporation's activities in India and 
the facilities extended to it by the Government, raised by him on the 
2200 December, 1973. 

The following Members took part in the debate:-
(1) Shri Shankar Dayal Singh 
(2) Shri H. N. Mukerjee 
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(3) Shri Balkrishna Venkanna Naik 
(4) Shri Atal Bihari Vajpayee 
(5) Sardar Swaran Singh Sokhi 
(6) Shri C. M. Stephen 
(7) Shri H. M. Patel 
(8) Dr. KaiIas 
(9) Shri Vikram Mahajan 

(10) Shri Sat Pal Kapur 
Sarvashri A. C. George and· A. K. Kisku replied to the discussion. 
The discussion was concluded. 

6.25 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 15th March, 1974) 
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,S LOK SABRA , 

BULLETIN-PART I 
[Brief Record of Proceedin,s] 

Friday, March 15, 19741Phalguna 24, 1895 (SAka) 

No. 351 
11.02 AM. 

1. Starred Questions. 
Starred Questions Nos. 321, 323, 324, 328--330, 336 and 338 were orally 

answered. Replies to remaining questions were laid on the Table. 

2. Vnstarred Questions 
Replies to Unstarred Questions Nos. 3180-3194, 3196-3275' and 3277-

3378 were laid on the Table. 

3. Calling Attention 
Shri Vas ant Sathe called the attention of the Minister of Steel and 

Mines to the reported critical coal supply poSition to Power Houses in 
U.P., Gujarat, Assam, Punjab, Haryana and other States and resultant 
threat of power crisis. 

The Minister of Steel and Mines made a statement in regaN! thereto. 
4. Question of Privilele 

The Speaker informed the House of the explanation received from the 
Editor of the Patriot, Delhi, in regard to the question of privilege sought to 
be raised by Shri P. G. Mavalankar on the 13th March, 1974 regarding 
certain comments about hir.l published in the Patriot, Delhi, in its issue 
dated the 12th March, 1974. Ip view of the explanation of the Editor of 
the newspaper, the House agreed to treat the matter as closed. 

S. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Defence Services Estimates, 1974-75 (Hindi and 
English versions). 

(2) A copy of the Report of the Comptroller and Auditor General 
of India, for the year 1972-73, Union Government (Railways) 
under article 151(1) of the Constitution. 

(3) A copy of Appropriation Accounts, Railways, (or 1972-73-Part 
I-Review. 
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(4) A copy of Appropriation Accounts, Railways, 1972-73, Part I1-
Detailed Appropriation Accounts. 

(5) A copy of Block Accounts (including Capital statements com-
prising the Loan Accounts), Balance Sheets and Profit and Loss 
Accounts, Railways,,.f.or, 1972-7~. __ ,. f . 

(6) A copy of the Ninth Valuation Report (Hindi and English ver-
sions) of the Life InsuranceCo;rparation of India as at 31st 
March, 1973, under section 29 of the Life Insurance Corporation 
Act, 1956. ' ' , , : , 

(7) A cOEY of the In:come-tax (Amen~ent), ~ules,' 1974, (Hindi 
ad'DlIgiih' versions) pu~lished m NotificatiOn No. S.O. 
128(E) in Gazette of India dated the 28th February, 1974, 
under section 296 of t~ Inc9ffie-tax Act, 1961. 

(8) A copy of Notification No. F.4(18) I 73-Fin. (Genl.) (Hindi.abd 
English versions) published in Delhi Gazette dated the 21st 
February, 1974 containing corrigendum., >fotIitatMn:NG. ( 
F.4(1~-~in. (0) dated the 6tJ;l Decem~er, 1973, , under 
subo-s 'n--(4) of section '26 of the 'Bengal Fltlartce (Sales Tax) 
Ad, 1'1M1,'u in foree'in the Union territory of Delhi. 

(9) A copy each of the following Notifications under sectiOn "159 
of the Customs Act, 1962:---

(i) G.S.R. 98(E) to 108(E) (Hindi and English'vermO!ls) 'pub-
lished in Gazette of India dated the 1st March, 1974 toge-
ther with an explanatory memorandum. ,,' 

(ii) G.S.R. 113~E}, '(lfrtldi and ErlgHsh versions) publisheci in 
Gazette of India datM the 1st March, 1974 together with an 
e~lallatory memorandum. , 

(iii) G.S.R. 239 (Hindi version) published in Gazette of India 
, . dated' the 2nd March, 1'974 cOlltaining corrigendum to Hindi 

version of Notification No. G.S.R. 29(E) dated the 2Jad 
February, 1974. 

(10) A.c~pyea!!h of the following ,Notifications (Hindi and English 
,verslons) Issued ,unde( tb,e C$ltral Excise Rules, 1944:-

(i) !G.S.B.. 204 publishedfi1' Gazettedf It1tiia dated the 23rd Feb-, . 
,. ruary, 1&'74,togefher 'With an explanatory memorandum. , ' 
di) G.S.R. 53(E) to 65(E), 67(E), 68(E), 70(E) to 72(E), 74(E) 

to 77(E), 79(E)J to 92(E), 95 (E) , efta t6~l!) ipl!lbll8hed 'in 
Gazette of India dated the ht March, 1974 togetber with an 

• explanatory memarandum. " , 
i(Ui)G.S.R. 238'ptiblfshedin' Gazette of India dated the 2nd March, 

1974 together with an explanatory memorandum. 
(U)!'Jcopy, each of the fcill()viing l>lpers (lDndi 'and English v~r

Sio1is) undet, su~sectl()n (1) (If section .619A of, the Compames 
Act, 1956. ' , i 'jJ ..... 

(i) Revi~ bY',the'Governmetlt on the 'worki,ng()ft~'Projects 
and EqUipment Corporation of India Lii'ntted, New Delhi, for 
the year 1972-73. 
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(ii) Annual Report of the Projecia and Equipment Corporation of 
India Limited, New Delhi far the year 1972-73 along with the 
Atidited Accounts and th& commentS of the Comptroller and 
Auditor General thereon. 

6. Message from Rajya Sabha 
_ Secretary-General report~d a message from Rajya Sabha that at its 
sit~, held on the 12th March, 1974, Rajya s..bhaagreed without any 
amenWnent to the Esso (Acquisition of Undertakings in India) Bill, 1974, 
passed by Lok Sabha on the 5th March, 1974. 
7. Report of· Public Accounts Committee .. 

Shri Jyotirmoy Bosu presented the Ninety-eighth Report of the Pub-
tic Accounts ,Committee on the action taken by Government $l1 the re-
eoIIlineIldations oontained in' their Ninetieth Report on the- Report of the 
-Comptroller and Auditor General·of India for the year 1970-71, Union 
Government (Civil), Revenue Receipts, relating to Union Excise Duties. 
8. Statement tty Minister 

The Minister of Commerce laid on the Table a statement regarding 
levy imposed by the Cotton Textiles Export Promotion Council on cotton 
yarn. 
9. Statement KegarolDg Government BUsiness 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 18th March, 1974. 
10. Statement by Minister 

The Minister of Steel and Mines made a ,staUmlent regarding death of 
seven coal miners in Western Division of Coal Mines Authority Limited 
11. The Budget (Gener al)-1974-75 

-General Discussion on the Budget (General) for 1974-75, continued. 
The following Members took part in the debate:-

(1) Shri Mulki Raj Saini 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Nathuram Mirdha 
(4) Swami Brahmanand / 
(5) Shri G. Viswanathan 
(6) Shri M. Ram Gopal Reddy 
(7) Shri K. Balakrishnan 
(8) Shri Sat Pal Kapur 

The discussion was not concluded. 
12. Motion Reeardin,g Thirty·seventh Report of Committee on Private 

Members' Bills and ReaeiatiODS 
Shri Amar Nath Chawla moved the following motion:-

''That this. House do !1gree with the TJ;rlrty-seventh Report .. of the 
CommiUee on PrIvate Members' Bills and ResolUtions present-
ed to the House on the 13th March, 1974:' 

The motion was adopted. 
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13. Private Member's Resolution-Negatived 
Discussion on the following Resolution moved by Shri Atal Bihari 

Vajpayee on the 21st December, 1973 and the amendments thereto moved 
on the 1st March, 1974, continued:-

"This House expresses concern over the growin2 influence of 
money-power and abuse of official machinery in elections and 
in order to ensure free and fair elections directs the Govern-
ment that-

(i) recognised political parties be given election grants as re-
commended by the Wanchoo Committee; 

(U) recommendations of the Joint Committee on Amendments to 
Election Law regarding equal radio-time for recognised poli-
tical parties, making of Election Commission a multi-member 
body, redu~ing voting age to 18 years, and examination by 
high-power Committee of feasibility of adoptinl{ List Sys-
tem, be implemented; 

(iii) Ministers be prohibited from using official machinery such 
as aircrafts, helicopters, vehicles and other facilities except 
on terms of parity with other recognised political parties; and 

(iv) counting of votes be conducted booth-wise." 

The following Members took part in the debate:-
(1) Shri Samar Guha 
(2) Shri Narsingl1 Narain Pandey 
(3) Shri P. K. Deo 
(4) Shri B. R. Shukla 
(5) Shri M. C. Daga '"/ 
(6) Shri c. H. Mohamed Koya 
(7) Shri S. M. Banerjee 
(8) Shri Nawal Kishore Sharma 
(9) Shri Surendra Mohanty 

(10). Shri C. M. Stephen 
(11) Shri Amarnath Vidyalankar 
(12) Shri Madhu Limaye 
(13) Shri Niti Raj Singh Chaudhary 

Shri Atal Bihari Vajpayee replied to the debate. 

The amendments moved by Shri Ramavatar Shastri were negatived. 

. '],'he amendment moved· by Shri Bibhuti Mishl'a was withdrawn by 
leave of the House. 

The Resolution was negatived. 
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114. Private Members's· Resolution-Under Consideration 
8hri Madhu Limaye moved the following Re~lution:-

"This House is of opinion that the Government should re-cast its 
policy with regard to prices and agricultural production in such 
a way that-

(a) essential articles of consumption sell at H times the cost of 
production, including transport charges, taxes and profits; 

• (~ there shall prevail parity between the prices of industrial 
.. goods and agricultural produce; 

(c) fluctuations in foodgrain prices of more than 15 per cent shall 
not be permitted; 

(d) the Government shall take the responsibility of purchasing 
cotton, sugar-cane, raw jute, foodgrains and other produce at 
support prices which may take into account the cost of pro-

~ . duction plus a reasonable margin for the farmers; 
j~~ ee) electricity rate per unit for agricultural purposes shan not be 
~Ji more than ten paise; and 

'/1 • 
. ~t (f) fertiUzers shall be made available to the Kisans with land 
'~!.~; holdings of less than ten acres at subsidised rates and the 
/~~~ irrigation rates shall be reduced by 25 per cent." 
~:t·/,'l~ 

.;;'is speech was not concluded. 
~Balf.an.Hour Discussion 

~~;',c ~i 

, . 8hri C. K. Chandrappan raised a half-an-hour discussion on points 
arising out of the answer given on the 19th February, 1974 to Unstarred 
Question No. 182 regarding amendment of Constitution in order to lower 
the voting age. 

Shri Niti Raj Sin·gh Chaudhury replied to the discussion. 
6.30 P.M. 

(L<?k Sabha adjourned till 11 A.M. on Monday, the 18th March, 1974). 

CORRIGENDA 

8. L. SHAKDHER, 
Secretary-General. 

:'. In Bulletin Part I, dated March 14, 1974-
Page 1405-

(i) Paragraph 1, line 2, for "321" read "231" 
(ii) Paragt:P.ph 2, line 2, for "3072" read "3078". 
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LOK SABRA 

BULLETIN-PART I 
fBrief Record of Proceedbap] 

Monday, March 18, 19741Phalguna 27. 1895 (Saka) 

He. 352 
11.01 A.M. 
1. Starred Questions 
, Starred. Questions Nos. 321A, 322A, 325A, 326A and 328A were orally 
answered. Replies to remaining questions were laid om the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos, 3379-3471, 347~50, 3652-
3566 and 3568-3578 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 2 addressed to the Minister of Edwcation, 
Social Welfare and Culture regarding 'Death of a student of Govern-
ment Co-educational Higher Secondary School, Presidents Estate, New 
Delhi' was orally answered and supplementaries were also answered 
thereon. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Audited Accounts (Hindi and EneIish versions) 

of the Commit~ for the purpose of Controlline and Super-
vising Experiments on Animals, Bombay, for the year 1972-
73, under sub-rule (4) of Rule 24 of the Committee for Con-
trolling and Supervising Experiments on Animals (Adminis-
tration) Rules, 1965. • 

(2) A copy each of the following Gujarat Ordinaaces (Hindi and 
English versions) under provisions of article 213(2) Ca) of the 
Constitution, read with clause (c) (iii) of the Proclamation 
dated the 9th February, 1974 issued by the President in rela-
tion to the State of Gujarat:-

(1) The Bombay Tenancy and Agricultural LaDds (Gujarat 
Amendment) Ordinance, 1973 (No. 7 of 1973) promulgated 
by the Governor of Gujarat on the 30th December, 1973. 

(ii) The Bombay Inams (Kutch Area) Abolition (Gujarat 
Amendment) Ordinance, 1973 (No. 8 of 1973) promulgated 
by the Governor of Gujarat on the 30th December, 1973. 

, 
, 
~,- [P.T.O. 
~ 
~ 



(3) A copy of Notification No. G.S.R. 30(E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 8th 
February, 1974, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(4) A copy of the Indian 'Museum Recruitinent (Amendment) 
Rules, 1974 (Hindi and English versions) published in Noti-
fication No. G.S.R. 218 in Gaztte of India dated the 23rd 
February, 1974, under sub-section (3) of section 15A of the I, 
Indian Museum Act, 1910. . 

5. Leave of Absence 

The following Membets were granted leave of absence from the sit-
tings of the House for the periods' mentioned against each:-

(1) Shri Purushottam Kakodkar-19th November to 11th Decem-
ber, 1973 (Ninth Session). 

(0) Shri M. Kalyanasundaram-3rd to 5th September, 1973 
(Eighth Session) and 12th November to 20th December, 19'13 
(Ninth Session). I 

(3) Shri Virendra Agarwa1a-18th February to 31st March, 1974 
(Tenth Session). .. 

(4) Shri Mohan Swarup-18th February to 30th March, 197,4 
(Tenth Session). 

(5) ~rimati Maya Ray-18th February to 14th March, 1974 
(Tenth Session). 

(6) Shri A. K. Sen-19th November to 22nd December, 1973 
(Ninth Session) and 18th February to 12th 'March, 1974 (Tenth 
Session). 

(7) Shri Pravinsinh Solanki-22nd November to 22nd December, 
1973 (Ninth Session). 

(8) Shri Erasmo de Sequeira-21st November to 22nd. December, 
1973 (Ninth Session) and 18th FebruarytQ 16th March,' 1974 
(Tenth Session). 

6. Statement by Minister 
• The Minister of Health and Family Planning made a ftatement 

regarding Junior Doctors' strike in Delhi hospitals. 

7. The Gujarat Budget-1974.-75 

Shri K. R. Ganesh laid on the Table a Statement of the estimated 
receipts and expenditure of the State of Gujarat ·for the year 1974-75, 
together with his statement thereon. 

8. Supplementary Demands for Grants (Gujarat)-1973-7' 

Shri K. R. Ganesh presented a statement showing Supplementary 
Demands for Grants in respect of the State of Gujarat for the year 
1973-74. 
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9. Matter Under Rule 377 
Shri Phool Chand Verma raised matter regarding alleged violation 

of the provision of the Constitution in respect of the dissolution of 
Gujarat Assembly. 

The Minister of Home Affairs made a *statement on the subject. 
10 .. The Budget (General)-1974-75 

General Discussion on the Budget (General) for 1974-75, continued. 
The following Members took part in the debate:-

(1) Shri M. S. Sanjeevi Rao 
(2) Shri Surendra Mohanty 
(3) Shri Bishwanath Roy 
(4) Dr. Mahipatray Mehta 
(5) Shri Ram Hedaoo 
(6) Shrimati Sheila Kaul 
(7) Shri K. Lakkappa 
(8) Shri Nanubhai N. Patel 
(9) Shri Narendra Singh Bisht 

(10) Shri Bibhuti Mishra 
(11) Dr. Henry Austin, 
(12) Shri D. D. DesaiJ 
(13) Shri R. V. Swaminathan 
(14) Shri Jag:mnath Mishra 
(15) Shri Rafjaram Dadasaheb Nimbalkar 
(16) Shri Birendra Singh Rao 
(17) Shri Dinesh SinglV 
(18) Shri M. C. Daga" / 
(19) Shri Dharnidhar Basumatari ,/ 
(20) Shri Shyam Sunder Mohapatra V 
(21) Shri Achal Singh 
(22) Shri Amarnath Vidyalankar (Speech unfinished). 

The discussion was not concluded. 
11 .. HalI·An·Hour Discussion 

Shri Samar Guha raised a half-an-hour discussion on points arising 
out of the answer given on the 19th February, 1974 to Unstarred Ques-
tion No. 65 regarding production and import of fertilizers. 

Shri Shah Nawaz Khan replied to the discussio!l. 
6.52 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 19th March, 1974) . 
---_ .. _------- ' .. -" 

*M&de at 6 P.M. 
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Secretary-General. 
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LOK SABHA 

BULLETIN-PART ,I 

[Brief Record of Proceedings 1 

Tuesday, March 19. 1974/Phalguna 28. 1895 (Saka) 

No. 353 
,11.01 A.M. 

1. Starred Questions 
Starred Questions Nos. 341--346 and 357 were orally answered.Re· 

plies to Starred Questions Nos. 347-354, 356 and 358-363 were laid on 
the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 3579-3604, 3606-3707 and 3709, 

3778 were laid on the Table. 

A statement by the Minister of State in the Ministry of Petroleum and 
Chemicals correcting reply given on the 26th February, 1974 to Unstarred 
Question No. 921 regarding demand for increase in Royalty on crude oil 
by Assam Government was also laid on the Table. . / 

3. CaDing Attention 
Shri Jagannath Mishra called the attention of the Minister of Agri-

culture to the reported non-payment of the minimum cane price fixed by 
the Government of India to the cane growers in Uttar Pradesh, Bihar and 
other States resulting in arrears to the tune of crores of rupees nnd stop-
page of purchase of the standing cane cr~p under the society's zone. 

The Minister of State for Agriculture made a statement in regard 
thereto. 

f. Adjournment Motion 
The Speaker gave his consent to the moving of adjournment motion 

given notice of by Shri Atal Bihari Vajpayee and some other Members 
,: regarding situation in Bihar. 

" 

Shri Atal Bihari Vajpayee then asked for leave of the House to the 
moving of the motioh and on objection being taken, the Speaker asked 
those Members who were in favour of leave being granted to rise in their 

s. places. As less than fifty Members rose, the Speaker informed that the l Member did notbave the leave Of!:: House. [p.T.O. 



5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 118(E) (Hindi and English ver-
sions) published in Gazette of India dated the 25th February, 
1974, containing Order No. 10 of the Delimitation Commission 
in respect of the State of Gujarat, under sub-section (3) of sec-
tion 10 of the Delimitation Act, 1972. 

(2) A cOfY each of the followin~ papers (Hindi and English ver-
sions under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Madras 
Fertilizers Limited, Manali, Madras, for the year 1972-73. 

(ii) Annual Report of the Madras Fertilizers Limited, Manali, 
Madras, for the year 1972-73 along with the Audited Accounts 
and the comments of the Comptroller and Auditor '.}enera} 
thereon. 

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:- -

(a) (i) Review by the Government on the working of the Water 
and Power Development Consultancy Services (India) Limit-
ed, New Delhi, for the year 1972-73. 

(ii) Annual Report of the Water and Power Development Con-
sultancy Services (India) Limited, New Delhi, for the year 
1972·73 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the Rural 
Electrification Corporation, New Delhi, for the year 1972-73. 

, (ii) Annual Report of the Rural Electrification Corppration, New 
Delhi, for the year 1972-73 alon~ with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(4) (a) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Orissa 
Road Transport Company Limited, Berhampur (Ganjam) for 
the year 1971·72. 

(il) Annual Report of the Orissa Road Transport Company 
Limited, Berhampur (Ganjam), for the year 1971-72. 

(iii) Directors' Report a,nd statement of accounts for the year 
1971-72 of the Onssa Road Transport Company Limited 
Berhampur (Ganjam) and the comments of the Comptrol1e~ 
and Auditor General thereon. 

(b) A statement (Hindi and English versions) showing reasons for 
delay in laying the above papers. 
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~• 8. Matter Under Rule 377 
Shri Madhu Limaye raised matter regarding the reported sale by the 

Government of Maharashtra of land reclaimed from the sea under Back-
bay Reclamation Scheme allegedly in violation of the provisions of the 
Constitution. 

~ .. 

7. The Budget (General)-1974-75 
General Discussion on the Budget (General) for 1974-75, continued 
The following Members took part in the debate:-

(1) Shri Amarnath Vidyalankar 
(2) Shri H. 'M. Patel 
(3) Dr. Govind Das Richhariya 
(4) Shri Sakti Kumar Sarkar 
(5) Dr. Kailas 
(6) Shri Dharnl'ahar Das 
(7) Shrimati Sahodrabai Rai -
(8) Shri Chiranjib Jha 
(9) Shri Pratap Singh Negi 

(10) Sardar Swaran Singb Sokhi 
(11) Shri Paripoornanand Painuli 
(12) Shri Tula Ram 
(13) Shri P. Ranganath Shenoy 
(14) Shri Madhu Limaye 

Shri Y. B. Chavan replied to the debate. 
The discussion was concluded. 

8. The Budget (~neral)-1974-75-Demands for Grants on Account 
All the Demands for Grants on Account Nos. 1 to 106 (both Revenue 

Account and Capital Account) in respect of the Budget (General) for 
1974-75, for the accounts shown under column 3 of the printed List of 
Demands for Grants on Account (General) for 1974-75, were voted in 
full. 
9. The Budget (Railways)-1974-75-Demands for Grants 

Discussion on the Demands for Grants Nos. 1 to 11, 11A, 12 to 17 and 
20 to 22 in respect of the Budget (Railways) for 1974-75, commenced. 

FiVe hundred and thirty-three cut motions [Nos. 1 to 32, 57 to 62, 75, 
105 to 128, 144, 145, 153, 154, 173, 174; 181 to 190; 205 to 222; 238 to 244; 
to 348, 363 to 382, 385, 398 to 435, 448 to 561, 569 to 580, 585 to 689, 612 

655 to 680, 887 to 728, 735 to 750, 791 to 806, 813 to 819, 828, 829. 
to 859, 897 to 908 and 911 to 918] were moved. 

Sabha adjourned till 11 A.M. on Wednesday, the 20th March, 19"/4, . 
• 
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WKSAl3HA 
BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, March 20, 1974/Phalguna 29; .1895 (Saka)i 

No. :J54. 

1,. Staned Qu.esti0l18' 
Starred Questions No&. 364,366; 36~, 369, 37·1~74 Were. orally nnswet~· 

ed; Replies to remaining questions were laid on the Table, 
2; Unstarred: QueStions 

Replies to Unstarred Questions Nos. 377~3795; 379'7-30.13; j&!'~-
3836, 3838-3862, 3864, 3866-3868, 3870.--3877, 3879-3890, 3892-3895, 
3897, 3898, 3900, 3902-3914 and 3916-3978 were laid on the Table. 
3_ Papers Laid on the Table 

The following papers were laid ort the Table:-
(1) (i) A copy of the Annual Report of the Indian Statistical IlUlti-

tute, Calcutta, fox.: the year 1971-72. 
(ii) A statement (Hindi and English versions) explaining the 

reasons for not laying simultaneously the Hindi version of the 
above Report. 

(2) A copy of the.Report (Hindi and English versions) of the Com.J 
ptroller and Auditor General of India for the year 1972-73. 
Union Government (Posts and Telegraphs), under article 
151 (1) of the Constitution. 

(3) A copy of Appropriation Accounts, Posts and Telegraphs for 
the year 1972-73 (Hindi and English versions). 

4. Messa&,e from Rajya Sabba 
Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 18th March, 1974, Rajya Sabha agreed to the amend-
ments made by Lok Siabha on the 21st February, 1974,· in the Public WaJtfs 
(Extension of Limitation) (Delhi Amendment) Bill, 1973. 
5. Matter under Rule 377 

Shri Madhu Limaye raised matter regarding constitutionality of the 
action of the Governor of Gujarat in dissolving the Gujarat Assembly. _ 
6. Government Bill-Introduced 

The Appropriation (Vote on Account) Bill, 1974. 
7. Government BiU-Passed. 

The Appropriation (Vote on Account) Bin, 1974 
The motion for consideration of the :em was moved by Shri Y. B. 

Chavan. 
The following Members took part in the debate:-

(1) Shri Madhu Limaye 
(2) Shri S. M. Banerjee 
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(3) 8hri Atal Bihari Vajpayee 
(4) Shri Prasannbhai Mehta 

8hri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The motion was adopted and the Bill was passed. 

8. The Budget (Railways)-1974-75-Demands for GraDts 
Discussion on the Demands for Grants Nos. 1 to 11, llA, 12 to 17 and 

20 to 22 in respect of the Budget (Railways) for 1974-75 and the cut 
motions thereto moved on the 19th March, 1974, continued. 

The discussion was not concluded. 

"'... StatemeBt by Minister 
The Minister of Home Affairs made a statement regarding the situation 

in Bihar. ,:_"-_,_" .......... L.I 

10. Report of Business Advisory Committee 
Shri K. Raghu Ramaiah presented the Thirty-ninth Report of the Busi-

ness Advisory Committee. 
lL Statement by Minister 

The Minister of Health and Family Plannine made a statement regard-
ing the passing away of a senior Correspondent of the Press Trust of 
India today due to heart-attack. 
12. Half-an-hour Discussion 

Shri Dinen Bhattacharya raised a half-an-hour discussion on points 
arising out of the answer given on 'the 7th March, 1974 to &tarred Ques-
tion No. 230 rega.rding West Bengal Master Plan for rehabilitation of old 
displaced persons. 

Shri R. K. Khadilkar replied to the discussion. 
S.50 P.M. 

(Lok Sabha adjourned. till 11 A.M. on Thursday, the 21st March, 19'14). 

S. L. SHAKDHER, 
Secretary-General. 

CORRIGENDA 

In Bulletin Part I, dated March 19, 1974-Page 1418-
(i) Paragraph 8, line 3, fOT "accounts" read "amounts" 
(U) Paragraph 9, line 6, for "887" read "687" 

"'Made at 2.35 P.M. 
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LOKSABHA 

BULLETIN-PART- I 
[Briel Record of Proceediara] 

Thuraday, March 21, 1974!Phalguna 30, 1895 (Saka) 

No. 355 

~UIL"" .. rv Referenee 

.' The Speaker made a reference to the passing away of Shri. K. Subra-
senior correspondent of PTI and member of Lok Sabha Press 

, Members stood in silence for a .short while as. a mark 

~:o..n:I1'1"~>n Questions Nos. 384, 385, 387,389 and 390 were orally 81'1SWer-
Replies to remaining questions were laid on the Table. 

lImit_red.· Qaestiolls .. 

to Unstarred Questions Nos. 3979-3986, 3988-3991, 3993-
'Z\1 ... ·~zv17, 4019, 4020, 4022-4026, 4028-4094 and 4096-4119 were 

on the Table. 
Laid on the Table 

following papers were laid on the Table:-
(1) "A copy of the Report (Hindi version) of the Comptroller and 

Auditor General of India, for the year 1972-73, Union Gov-
ernf!1ent (Railways), under article 151(1) of the Con~titution" . 

(2) A copy of the Appropriation Accounts, Railways, for 1972-73-
Part I-Review (Hindi version). 

(3) A copy of Appropriation Accounts, Railways, 1972-73, Part 
II-Detailed Appropriation Accounts (Hindi version). 

(4) A copy of Block Accounts (including Capital statementa.com-
prising the Loan Accounts) Balance Sheets and Profit and 
Loss Accounts, Railways, for 1972-73 (Hindi version). 

(5) A copy each of the following Notifications {Hindi ,and Eng-
lish versions) under sub-s.ection (6) of section 3 of the Essen-
tial Commodities Act, 1955:-

(i) The Kerosene (Fixation of Ceiling Prices)' Second Amend-
ment Order, 1974, published in Notiftcation No. G.S.lt. U5(E) 
in Gazette' of Indi g dated the 2nd M~h, 1974. 

[P.T.O. 
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(ii) The Light Diesel Oil (Fixation of Ceiling Prices). Amend. 
ment Order, 1974, published in Notification No. G.S.R. 
116(E) in Gazette of India dated the 2nd March, 1974. 

(6) A copy of the Prevention of Food Adulteration (Amendment) 
Rules, 1974 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 205 in Gazette of India dated the 23rd Feb-
ruary, 1974, under sub-section (2) of section 23 of the Pre-
vention of Food Adulteration Act, 1954. 

(7) A copy of the Annual Report of the Goa Shipyard Limited, 
Vasco-da-Gama, ,-Goa, for the year 1972-73 along with tht I 

Audited Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of section 

/' 619A of the Companies Act, 1956. 
V' (8) A c.wopy of the Reoort (Hindi and English versions) on the 

fatal accident at Seshgiri Ram~ad Mangane!!e Mine in Bellary 
District (Mysore), on the 22nd March, 197,3. 

(9) A coPy of the Annual RePort (Hindi and E",rtli~h versions) of '. 
the Central Board for Workers Education, for the year 1972-
73. 

(10) A copy of the Annual Report on the activities of the Coal 
Mines Labour Welfare Organisation, for the year 1972-'73. 

5. Report of Committee on Public UndertakiDgl'l 
. Shrimati Subhadra Jo.c;hi presented the Forty-ehrhth Report of the 

Committee on Public Undertakin~s re,llardinlt action taken by Govern-
ment on the recommendations contained in their Thirty-ninth Report on 
Pyrites, Phosphates and ChemIcals Limited. 
6. Motion regardin.r Thirty-Ninth Report of Business Advisory Committee 

Shri K. Raghu Ramaiah moved the following motion:-
"That this House do a,llree with the Thirtv-ninth Renort of the 

Business Advlsorv Committee presented to the House on the 
20th March, 1974." 

The motion was ado!lted. 

'1. Discussion Under Rule 193' 
Shri Jyotirmoy Bosu raised a discussion on the Bihar situation. 
The following Members took part in the debate:-

(1) Shri Anant Prasad Sharma 
(2) Shri Bhogendra Jha 
(3) Shri Bhagwat Jha Azad 
(4) Shri, G. P. Yadav 
(5) Shri Sat Pal Kapur 
(6) Shri Madhu Limaye 
(7) Shri Bfbhuti Mishra 
(8) Shri Shyamnandan Mishra 
(9) Shri Priya Ranjan Das Munsi 
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(10) Shri Surendra Mohanty. 
(11) Shri K. P. Unnlkrishnan 
(12) Shri R. P. Ulaganambt 
(13) Shri Jagannath Mishra 
(14) Shri Ram Shekhar Prasad Singh 
(15) Shri P. K. Deo 
(16) Shri R. P. Yadav 
(17) Shri Md. Jamilurrahman 
(18) Shri P. G. Mavalankar 
(19) Shri Kartik Oraon 
(20) Shri Tulmohan Ram 
(21) Shri Ram Deo Singh 
(22) Shri Bhola Raut 
(23) Shri N. P. Yadav 
(24) Shri Ramavatar Shastri 
(25) Shri Chiranjib Jha 
(26) Shri Yamuna Prasad MandaI 
(27) Sardar Swaran Singh Solehi"'" 
(28) Shri Samar Guha (by way of personal explanation). 

Shri Umashankar Dikshit replied to the discussion. 
The discussion was . concluded. 

6.55 P.M. 
[Lok Sabha ad;ourned till llA.M. on. Friday, the 2200 March, 1974]. 

'", 
., ~ 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 22, 19741Chaitra 1, 1896 (Saka) 

No. ~6 
11.01 A.M. 
1. Obituary Reference 

The Speaker made a reference to the passing away of Shri T. C. 
Sakhare, who was a Member of the First Lok Sa.bha. 

Thereafter, Members stood m silence for a short while as a mark of 
respect. ' 
2. Starred QuestioDS 

Starred Questions Nos. 404, 405,.408-411 and 413-415 were orally 
answered. Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Questions No~. 4120-4127, 4129-4170, 4172-
4198, 4200-4232, 4234-4269 and 4271--4319,.,Were laid on the Table. 

Statements by the Mini~ter of State in the Ministry of Finan~e (1) 
correcting the reply given on the 7th December, 1973 to Unstarred~eJP
tion No. 3795 regarding self assessment system for income tax colleCtion 
and (ii) giving reasons for; delay in correcting the reply were also laid 
on the able. 
4. Calling Attention 

~,Shri Samar Guha called the attention ottbe Mini~ter 'Qt Petroleum 
and Chemicals to the reported short fall of 5,00,000 tonnesoffertiliser in 
1973-74. 

'Ole ,Minister of State fpJ;'Petroleum and· G~mica1.s made a 9t8tement 
in regard thereto. ! 
5, Papers Laid on the Table· , ' 

The following papers were laid on the Table:-
(1) A copy each of the Detailed Demands for Grants (Hindi and 

English versio~s) of the- followin~ Ministries for 1974-75:-
(i) Ministry of Industrial Development 
(ii) Department of Science and Technology 

[P.T.O. 
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(iii) Ministry of Information and Broadcastin~ 
(iv) Ministry of Law, Justice and Company Affairs 
(v) Ministry of Commerce. 

(2) A copy of Notification No. G.S.R. 118(E) (Hindi and English 
versions) published in Gazette of India dated the 4th March, 
1974, issued under the Central Excise Rules, 1944 together with 
an explanatory memorandum. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 79 of the Foreign 
Exchange Regulation Act, 1973:-

(i) The Adjudication Proceedings and Appeal Rules, 1974, pub-
lished in Notification No. G.S.R. 75 in Gazette of India dated 
the 26th January, 1974. 

(ii) The Foreign Exchange Regulation Rules, 1974, published in 
Notification No. G.S.R. 80 in Gazette of India dated the 
26th January, 1974. 

(4) A copy of the Emergency Risks (Goods) Insurance (Amend-
ment) Scheme, 1974 (Hindi and English versions), pablished 
in Notification No. 5.0. 147(E) in Gazette of India dated the 
6th March, 1974, under sub-section (6) of section 5 of the Em-
ergency Risks (Good'S) Insurance Act, 1971; 

(5) A copy of the Emergen~y Risks (Undertakings) Insurance 
(Amendment) Scheme, 1974 (Hindi and English versions), pub-
lished in Notification No. S.O. 148(E) in Gazette of India dated 
the 6th March, 1974, under sub-section (7) of section 3 of the 
Emergency Risks (Undertakings) Insurance Act, 1971. 

6. Mess&Jes from Rajya Sabha 
Secretary-General reported the following messagE!s from Rajya 

Sabba:-
(i) That at its sitting held on the 19th March, 1974, Rajya 8abha 

passed the Gujarat State Legislature (Delegation of Powers) 
Bill, 1974. 

(iij That at its sitting held on the 2Gth March, 1974, Rajya Sabha 
passed the Econom.ic Offences (InappIicabUity of Limitation) 
Btll, 19'74. 

(iii) That Rajya Sabha had no recqmmendations to make to Lok 
Sabha in regard to the Appropriation· (Vote on Account) Bill, 
1974, passed by Lok Sabha on the 20th March', 1974. 

'1. BUk Passed by Rajya Sabha-Laid on tlie "8b~' 
Secretary-General laid on the Table the following Bill8, as passed by 

Rajya Sabha.-

(1) 'The Gujarat State Legislature (Delegation of Powers) Bill, 
1974. 

(2) The Economic Offences (Inappllcability of Limitation) Bill, 
1974. 
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8. Statement Regarding Government Dusin., .. 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 25th March, 1974. 

9. Demands for Grants on Account (Gujarat)-1974-75 
All the Demands for Grants on Account Nos. 2, 3, 5 to 15, 17 to 19, 21 

to 28, .31, 33 to 38, 40 to 42, 44 to 46, 48 to 60, 62, 63, 65 to 68, 70 to 90; 
92 to 98, 100 to 102, 104 to 114, 116, 118 to 128, 130 to 133, 136 to 144 and 
146 (both Revenue Account and Capital Account) in respect of the Bud-
get for the State of Gujarat for 1974-75, for the amounts shown under 
column 3 of the printed List of Demands for Grants on Account (Gujarat) 
for 1974-75, were voted in full. 

10. Supplementary Demands for Grants (Guiarat)-1973-74 
All the Supplementary Demands for Grants Nos. 2 to 4, 6, 9 to 14, Ifl, 

17,19 to 23, 25 to 28, 30 to 32, 34, 36, 37, 40 to 42,44 to 51, 54; 56 to 58: 60 
to 62, 64, 65, 67 to 70, 76, 78, 81, 83, 92, 94; 96; 99; 101 and 103 in respect 
of the Budget for the State of Gujarat for the year 1973-74, for the 
amounts shown under column 3 of the printed List of Supplementary De-
mands for Grants (Gujarat) for 1973-74, were voted in full. 

11. Government DiD-introduced 
The Gujarat Appropriation Bill, 1974. 

12. Government Dill-Passed 
The Gujarat Appropriation Bill, 1974 

The motion for consideration of the Bill was moved by Shri K. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

13. The Budget (Railways)-1974-75-Demands for Grants 
Discussion on the Demands for Grants Nos. 1 to 11, llA, 12 to 17 and 

20 to 22 in respect of the Budget. (Railways) for 1974,.75 and the cut 
motions thereto moved on the 19th March, 1974, continued and was con-
cluded. 

All the cut motions moved on the 19th March, 1974, were negatived. 
All the Demands for Grants for the amounts shown under column 3 

of the printed List of Demands for Grants (Railways) for 1974-75. were 
voted in full. 
1" Government Bill-Introduced 

The Appropriation (Railways) Bill, 1974 P.T.O. 
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15. Government Bill-P81ised 
The Appropriation (Railways) Bill, 1974. 

The motion for consideration of the Bill was moved by Shri Lalit 
Narayan Mishra. 

ShIi ~avatar Shastri took part in ,the debate. 
ShIi Lalit Narayan Mishra replied to the debate. 
The motion for consideration was adopted and cla~se-by-clause con-

sideration of the Bill was taken up. -Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also ado~te~. 
The motion that the Bill be passed was moved by Shri Lalit Narayan 

Mishra. " . 
The motion was adopted and the Bill was passed. 

18. Private MeJD~rs' BiIls-lntrodu.ced 
(1) The Indian Medicine Central Council (Amendment)· Bill, 1974 

(Amendment of sections 2, 17, etc.) by Dr. Laxminaray~n 
Pandeya. 

(2) The Hindu Marriage (Amendment) Bill, 1974 (Amendment of 
sections 13 and 15) by Shri Madhu Limaye. 

(3) The Constitution (Scheduled Castes) Order (Amendment) 
Bill, 1974 by Shri C. K. Chandrappan. 

17. Private Members' Bills-Withdrawn 
(l) TM Delimitation (Amendment) Bill, 1973 (Insertion of new section 

9A) by Shri Madhu Limaye 
Discussion on the motion for consideration of the Bill moved by Shri 

Madhu Limaye on the 7th March, 1974, continued. 
The following Members took part in the debate:-

(1) Shri Y. S. Mahajan 
(2) Shri Shyama Prasanna Bhattacharyya 
(3) Shri Sarjoo' Pandey 
(4) Shrl R. V. Bade 
(5) Shrj ParipoornaJ;l8nd Painull 
(6) Shri Niti Raj Singh Chaudhary 

Shri Madhu Limaye replied to the debate. 
The Bill was withdrawn by leave of the Housei 

• I 

- i 

(ii) The Mines .(Amendment) Bill, 1972 (Amendment of sectlons 12,"64, 
etc.) by Shri S. C. Samanta 

i ' ~. 

The motion for consider~tion of the Bill was moved by Shri S. C. 
\ I Saplanta. 
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The following Members took part in the debate:-
(1) Shri Shyama Prasanna Bhattacharyya 
(2) Shri Hukam Chand Kachwar 
(3) Shri Arjun Sethi 
(4) Shri Balgovind Verma 

Shri S. C. Samanta replied to the debate. 
The Bill was withdrawn by leave of the House. 

(iii) The Coil' Industry (Amendment) Bill, 1972 (Amendment of section~ 
10, 20 etc.) by Shri S. C. Samanta. ' 

The motion for leave to withdraw the Bill was moved by Shri S, C. 
Samanta. The motion was adopted and the Bill was withdrawn by leave 
of the House. " 

18. Half-an-Hour Discussion 
Sardar Swaran Singh Sokhi raised a half-an-hour discusBlon on points 

arising out of the answer given on the 7th March, 1974 to Un'Starred 
Question No, 2234 regarding dealership for scooters manufactured by 
Scoooters India Limited, Lucknow. 

Shri T. A. Pai replied to the discussion. 

6.04 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday , the 25th March, 1974). 

" 
~."". 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Monday, March: 25, 1974{Chaitra4, 1896 (Saka). 

No. 357 
11.02' A.M. 
1. StarHd Questions 

Starred Questions Nos. 425-428, 430 and 431 
Starred Question No. 424 had been postponed. 
questions were laid on the Table. 

2. Unstarred Questions 

were orally an.wered. 
~epiies to remaining 

Replies to Unstarred Questions Nos. 4320-4428, 4430-4454, 4456--
4484. 4488, 4489 and 4491-4519 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Baroda Municipal Corporation (Extension of 
Term of Councillors) Ordinance, lJ974, (Gujarat Ordinance No. 
2 of 1974) (Hindi and English versions) promulgated by the 
Governor of Gujarat on the 24th January. 1974, under provi-
sions of article 213 (2) (a) of the Constitution, read with clause 
(c) (iii> of the Proclamation dated the .9th. F~ruary, 1974 issu-
ed by the President in relation to the State of Gujarat. 

(2) A copy each of the following papers (Hindi and English ver~ 
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Central 
,Inland Water Transport Corporation Limited, Calcutta, for 
the year 1972-73. 

(ii) Annual Report of the Central Inland Water Tr~sport Cor-
poration Limited, Calcutta, for the year 1972-73 a10ng with 
the Audited Accounts and the comments of the~qJV.ptroUer 
and Auditor General thereon. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) G.S.R. 123 (E) published in Gazette of India dated the 7th 
March. 1974 rescinding certain orders issued by the Central 
Government and the State Governments regulating the move-
ment of coarse grains. 

[P.T.O. 
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(ii) The Maharashtra Foodgrai:ls (Export Controll Amendment 
Order, 1974, published in Notification No. G.S.R. 124(E) in 
Gazette of India dated the 7th March, 1974. 

(iii) The Dadra and Nagar Haveli Foodgrains (Export Control) 
Amendment Order, 1974, published in Notification No. 
G.S.R. 125(E) in Gazette of India dated the 7th March, 
1974. 

(iv) The Fertiliser (Movement Control) Amendment Order, 1974, 
published in Notification No. G.S.R. 126(E) in Gazette of 
India dated the 11th March, 1974. 

(4) A copy of the Annual Accounts (Hindi and English versions) 
of the Visakhapatnam Port Trust for the year 1972-73 and the 
Audit Report thereon, under sub-section (2) of section 103 01 
the Major Port Trusts Act, 1963. 

(5) A copy of Notification No. S.O. 688. (Hindi and English vel':" 
sions) published in Gazette of India dated the 9th March, 1974, 
making certain amendment to Notification No. S.O. 3062 dated 
the 29th September, 1973, under sub-section (2) of section 17 
of the Requisitioning and' Acquisition of Immovable Property 

~ 
Act, 1952. , 

(6) A copy of the India-Bhutan Agreement for the Chukha-hydro 
electric project, signed in New Delhi on the 23rd March, 1974. 

4. Report and Minutes of Committee on Public Undertakinss 
Shrimati Subhadra Joshi presented the following ~eport and Minutes 

of the Committee on Public Undertakings:-
(1) Forty-seventh Report on Modern Bakeries (India) Limited. 
(2) Minutes of the sittings of the Committee relating to the aboVl.' 

Report. 

S. Matter Under Rule 377 
Shri Indrajit Gupta raised matter regarding demoustration by Uni-

versity and College teachers before Parliament House about their de-
mands . 

. The Minister of EdUcation, Social Welfare and Culture made a state-
ment on the subject. 

6. Goverument BiU-Introduced 
The Gujarat Appropriation (Vote on Account) Bill, 1974. 

7. Government Bill-Passed 
The Gu;arat Appropriation (Vote on Account) Bm, 1974. 
The motion for consideration of the Bill was moved by Shri K. R 

Ganesh. 
The motion for consideration was adopted and clause'by-Clause con-

sideration of the Bi11 was taken up. 

Clallsc; 2 and :~ and the Schedule were adopted. 
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Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

8. Motion Under Rule 388 
Shri K. R. Ganesh moved the following motion:-

"That this House do suspend the first proviso to Rule 74 of the 
Rules of Procedure and Conduct of Business in Lok Sabha in 
its application to the motion for reference of the Bill further to 
amend the Industrial Development Bank of India Act, 1964, the 
Reserve Bank of India Act, 1934, the Industrial Finance Cor-
poration Act, 1948, the State l;'inancial Corporations Act, 1951, 
the Life Insurance Corporation Act, 1956 and the Unit Trust 
of India Act, 1963, to a Joint Committee of the Houses." 

The motion was adopted. 

9. Government BiU-Motion for Referenee to Joint Committee-Adopted 
The PubUc Financial Institutions Laws (Amendment) Bill, 1973. /" 
The motion for reference of the Bill to a Joint Committee was m~d 

by Shri K. R. Ganesh. 
The motion was adopted as follows:-

"That the Bill further to amend the Industrial Development Bank 
of India Act, 1964, the Reserve Bank of India Act, 1934, the In-
dustrial Finance Corporfltion Act, 1948, the State Financial 
Corporations Act, 1951, the Life Insurance Corporation Act. 
1956 and the Unit Trust of India Act, 1963, be referred to a 
Joint Committee of the Houses consisting of SO members, 40 
from this House, namely:~ 

(1) Shri Dinen Bhattacharya 
(2) Shri Cbandulal Chandrakar 
(3) Shri K. Chikkalingiah 
(4) Chaudhry Dalip Singh 
(5) Shri Anadi Charan Das' 
(6) Shrimati Roza Vidyadhar Deshpande 
(7) Shri Jambuwant Dhote' 
(8) Shri Jagdish Chandra Dixit l 
(9) Shri K. R. Ganesh 

(10) Shri Devinder Singh (;archa 
(lJ.) Shri Indrajit Gupta· . 
(12) Shri Nooru! Huda 
(13) Shri A. K. M. bpaque 
(14) Shri Ramachandran Kadannappalli 
(5) Shri Robin Kakoti 
(16) Shri N. S. Kamble 
(l7)Shri B. N. Kureel 
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(18) Shri Madhu Limaye 
(19) Shri .tagannath Mishra 
(20) Shri Shrikishan Modi 
(21) Shri Piloo Mody 
(22) Shri Surendra Mohanty 
(23) Shri Pratap Singh Negi 
(24) Shri Rajaram Dadasaheb Nimbalkar 
(25) Dr. Laxminarayan Pandeya 
(26) Shri E. V. Vikhe PatH 
(27) Shri M. S. Purty 
(28)Ch. Ram Prakash 
(29) Shri Ram Swarup 
(30) Shri M. S. Sanjeevi Rao 
(31) Shri M. Ram Gopal Reddy 

. (32) Dr. Govind Das Ricl1hariy.a 
(33) Shri Babu ~ath Singh 
(34) Shri Somchand Solanki 
(35) Shri K. Suryanarayana 
(36) 'Shri T. V. Chandrashekharappa Veerabasapra 
(37) Shri N. R. Vekaria 
(38) Shri ~ukhdeo Prasad Verma 
(39) Shri C. T. Dhandapani 
(40) Shri Y. B. Chavan 

and 20, from &jya Sabha; , 
that in order to constitute a sitting of the Joint Committee the quo-

rum shall be one-third of the total number of members of the 
.Toint Committee; 

that the Committee shall make a report to this House by the last 
day of the fir3t week of the next session; 

that in other respects the Rules of Procedure of this House relat-
ing to Parliamentary Committees shall apply with such varia-
tions and modifications as the _ Speaker may make; and 

that thi',; House do recommend to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House 
the names of 20 members to be appointed by Rajya Sabha to 
the Joint Committee." 

lO . .Motion regarding Joint Commi,ttee on Government BiD-Adopted 
~JThe Foreign Contribut:on (Regulation) Bill, 1973. 

The motion for concurrence in the recommendation of Rajya Sabha 
for reference of the Bill to a Joint Committee of the Houses was moved 
by Shri Umashankar Dikshit. 

The motion was adopted a's follows:-
"That this House do concur ft1 the recommendation of Rajya Sabha 

that the House do join in the Joint Committee of the Hou~ on the B1ll to 
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regulate the acceptance and utilisation of foreign contribution or hospi-
tality by certain persons or associations, and for matters connected there-
with or incidental thereto, made in the motion adopted by Rajya Sabha 
lilt its sitting held on the 19th February, 1974 and communicated to this 
House on the 21st February, 1974 and do resolve that the following 40 
Members of Lok Sabha be nominated to serve on the sai..-i Joint Commit-
tee, namely:-

(1) Shri R. Balakrishna Pillai 
(2) Shrimati Mukul Banerji 
(3) Shri Bashweshwar Nath Bhargava 
(4) Shri Chapalendu Bhattacharyyia 
(5) Shri Jyotirmoy Bosu 
(6)Sardar Buta Singh 
(7) Shri C. K. Chandrappan 
(8) Shri Dharnidhar Das 
(9) Shri P. K. Deo 

(10) Shrimatj Marorie Godfrey 
(11) Shri J. Matha Gowder 
(12) Shri Samar Guha 
(13) Shri J. G. Kadam 
(14) Kumari Kamla Kumari 
(15) Shri Kinder Lal 
(16) Shrimati Parvathi Krishnan 
(17) Shri Mallikarjun 
(18) Shri Krishnan Manoharan 
(19) Shri Shyamnandan Mishra 
(20) Shri F. H. Mohsin 

• (21) Shri Samar ~ukherjee 
(22) Shri Narsingh Narain Pandey 
(23) Shri S. T. Pandit 
(24) Shri P. P.arthasarthy 
(25) Shri Arvind M. Patel 
(26) Shri Krh,hnarao Patil 
(27) Shri S. Radhakrishnan 
(28) Shri Ram Dhan 
(29) Shri Ram Singh Bhai 
(30) Shrimati B. Radhabhai Ananda Raa 
(31) Shri Jagannath Rao 
(32) Shri Umed Singh Rathia 
(33) Shri MuJki Raj Saini 
(34) Shri S. C. Samanta 
(35) Shri M. R. Sharma 
(36) Shri Nuggehalli Shivappa 
(37) Shri Hari Kishore Singh 
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(38) Shri Sant Bux Singh 
(39) Shri Atal Bihari Vajpayee 
(40) Shri Virbhadra Singh." 

11. The Budget (Railways) 
The following items of business were taken up together:-

*(1) Supplementary Demands for Grant,; Nos .. 1 to 6, 8, 10 and 16 
in respect of the Bt:.aget (Railways) for HJ73-74. 

*(2) Demands for Excess Grants Nos. 4 to 6, 9, 10, 15, 16, 18 and 19 
in respect of the Budget (Railways) for 1971-72 . 

• 
All the Supplementary Demands for Grants for the amounts shown 

under column 3 of the printed List of Supplementary Demands for Grants 
(Railways) for 1973-74, were voted in full. 

All the Demands for Excess Grants for the amountf: shown under 
column 3 of the printed Li3t of Demands for Excess Grants (Railways) 
for 1971-72, were voted in full. 

12. Government Bill-Introduced 
The Appropriation (Railways) No. 2 Bill, 1974. 

13. Govemment Bill-Passed 
The Appropriation (Railways) No.2 Bill, 1974 

The motion for consideration of the Bill was moved by Shri Mohd. 
Shaft Qureshi. . 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted.. 
Clause 1, the Enacting Formula and the Long'Title were also adopted. 
The motion that the Bill be passed was moved by Shri Mohd Shaft 

Qureshi. . 

The motion was adopted and the Bill was p89';OO. 

14. Government Bill-Introduced 
The Appropriation (Railways) No.3 Bill, 1974. 

15. Government Bill-Passed 
The Appropriation (Railways) No.3 Bill, 1974. 

The motion for consideration of the.Bill was moved by Shri Mohd. Shaft 
Qureshi. 

The motion for consideration was adopted and c1ause-by-clause con-
siaell8tion of the Bill was taken up. 

«Clauses 2 i\nd 3 and the Schedule were adopted . 
. --.~-.. ------ .. ---.-- -

*Discussed together. 

1434 



Clause 1, the Enacting Formula and the Lon2 Title were also adopted. 
"The motion that the Bill be passed was moved by Shri Mohd. Shaft 

Qureshi. 
The motion was adopted and the Bill was pa·d~ed. 

16. Supplementary Demands for Grants (General)-1973-74 
Discuss:on on the Supplementary Demands for Grants Nos. 6, 9, 11, 16, 

81 to 24, 26, 28, 29, 32, 34, 37 to 40, 44 to 46, 48 to 51, 53; 54; 56 to 59; 71; 
75; 77 to SO, 83, 87, 90, 93, 97, 102 and 103 in respect of the Budget (Gene-
ral) for 1973-74, commenced and was concluded. 

All the Supplementary Demands for Grants (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the print-
ed List of Supplementary Demands for Grants (General) for 1973-74, 
were voted in full. ' 
17. Government Bill-Introduced 

The Appropriation Bill, 1974. 

18. Government Bills-Passed 
(i) The Appropriation Bill, 1974 

The motion for consideration of the Bill WclS moved by Shri K. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be paS'3ed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

(ii) The North-Eastern Areas (Reorganisation) Amendment Bill, 1974. 
as passed by Rajya Sabha 

The motion for consideration of the Bill, ,as passed by Rajya Sabha, 
was moved by Shri F. H. Monsin. 

The motion for consideration was adopted and clause-by-clau'.:Ie con-
sideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Fcrmula and the Long Title were also adopted. 
The motion that the Bill be passed W83 moved by Shri F. H. Mohsin. 
The motion was adopted and the Bill was passed. 

19. Statutory Resolutions-Adopted 
"(1) Shri F. H. Mohsin moved ~e following Hesolution:-

"In pursuance of clause (a) of section 478 of the Code of Criminal 
Procedure, 1973 (2 of 1974), this House resolves that the Central ---_.- -_._---_.-_.- . - -. -- -"'--- . _ ... _-._-_._- ... -... _.-'--'- . 

··Discussed together. 
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• 

Government may, after consultation with the High Court of 
Delhi, by notification, direct that, in respect of the Union terri-
tory of Delhi the references in sections 108, 109, and 110 of the 
said Code tQ a Judicial Magistrate of the fir"t class shall be 
construed as references to an Executive Magistrate." 

**(2) Shri F. H. Mohsin moved the following Resolution:-
"In pursuance of clause (a) of section 478 of the Code of Criminal 

Procedure, 1973 (2 of 1974), this House resolves that the Central 
Government may, after consultation with the High Court of 
Punjab and Haryana, by notification, direct that, in respect of 
the Union territory_ of Chandigarh, the references in sections 
108, 109 and 110 of the ,said Code to a Judicial Magistrate of 
the first class shall be construed as references to an Executive 
Magistrate." 

Shri R. V. Bade took part in the combined debute on the two Resolu-
tions. . 

Shri F. H. Mohsin replied to the debate. 
Both the Resolutions were adopted. 

20. Government BiU-Passed 
The Economic Offences (Inapplicability of Limitation) Bill, 1974, as pass-

ed by Rajya Sabha 
The motion for consideration of the Bill, as pas~ed by Rajya Sabh'a, 

was moved by Shri K. R. Gane.sh. 
Shri R. V. Bade took part in the debate. 
Shri K. R. Ganesh replied to the debate. 
The Motion for consideration was adopted and clauee-by-c1ause con-

sideration of the Bill was taken up. . 

Clause 2 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Vmg Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was pas~ed . 

• "'%1. The Gujarat Badget 
General Discussion on the Budget fOL the· State of Gujarat for the 

{ear 1974-75, commenced. 
The discussion was not concluded. 

;··Z2. Government Bill-Under Consideration 
The Gujarat State Legislature (Delegation of Powers) Bill, 1974, as passed 

by RajyaS4bha ' 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri F. H: Mohsin. 

"·Discussed together. 
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The follow~ng Members took part in the combined debate on the Guja-
rat Budget (vIde para 21 above) and the motion for consideration of the Bill:- . 

(1) Shri Shyama Prasanna Bhattacharyya 
(2) Shri D. D. DeSiai /' 
(3) Shri Bhogendra Jha 
(4) Shri Piloo Mody 

(5) Shri Priya Ranjan Das Munsi 
(6) Shri Jagannathrao Joshi 
(7) Shri E. R. Krishnan 
(8) Kumari Maniben Vallabhbhai Patel 
(9) Shri Madhu Dandavate 

(10) Shri C. M. Stephen 
(11) Shri P. G. Mavalankar (Speech unfinished). 

The discussion was not concluded. 
@23. Statement by Minister 

The Minister of ,State for Petroleum and Chemicals made a statement 
regarding the decision of the Government to reduce the IIrice of Naphtha 
when used for purposes other than manufacture of fertilizers. 
24. Half-an-Hour Discussion 

Shri C. K. Chandrappan raised a half-an-hour dil'lcussion on points 
arising out of the answer given on the 18th March, 1974 to Unstarred 
Que3tion No. 3476 regarding shortage of Dalda. 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
6.46 P.M. ~ 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 26th March,i974). 

@Made at 5.10 P.M. 
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LOK SABRA 

8ULLETIN-P ART I 
[Brief Record of Proceedings] 

Tuesday, March 26, 1974jChaitra 5, 1896(Saka) 

No. 358 
11.02 A.M. 
~ Starred Qwestions 

Starred Questions Nos. 446-450 and 455 were orally answered. 
Replies to Starred Questions Nos. 444, 445, 451-4;:)4, 4b6-458 and 460-
464 were laid on the Table. 
2. tinstarred Questions 

Replies to Unstarred Questions Nos. 4520-4529, 4531-4549, 4553-
465-1 and 4653-4719 were laid on the Table. 
3. Short Notice Question 

Sho-rt' Notice Question No. 3 addressed to the Minister of Railways 
regarding 'Unauthorised occupation of seat~ allotted to V.I.Ps. Escort' 
was orally answered and supplementaries were also answered thereon. 
4. Calling Attention 

I 

Shri M. Ram Gopal Reddy called the attention of the Minister of 
Defence to the reported electronics equipment worth Rs. 1 crore lying 
waste in the LRDE, Bangalore due to faulty equipment procurement. 

The Minister of Defence Production made a 'Statement in regard 
thereto. 
5. Papers Laid on the Table 

The following papers were laid on the Table:- \..-
(1) A copy of the Draft Science and Technology Plan 1974-79-

Volumes I and II. 
(2) A copy of the Annual Report (Hindi and English versions) on 

the working and administration of the Companies Act, 1956 
for the year 1972-73, under section 638 of the said Act. 

(3) (i) A copy of the Cost Accounting Records (Bulk Drugs) 
Rules, 1974, published in Notification No. G.S.R. 130(E) in 
Gazette of India dated the 14th March, ]974, under BUb-seC-
tion (3) of section 642 of the Companies Act, 1956. 

[P.T.D. 
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(ii) A statement (Hindi <1'10 English versions) explaining the 
reason3 for not laying simultaneously the Hjndi version of 
the above Notification. 

(4) (i) A copy each of the following Reports of the Monopolies 
and Restrictive Trade Practices Comm'ssion under section 62 
of the Monopolies and Restrictive Trade Practices Act, 1969:-

(a) Report under section 22(3) (b) of the said Act in the case 
of M:s. Hindustan Aluminium Corporation Limited, Bom·'"' 
bay, and the Order dated the Hth February. 1974 of the 
Central Government thereon. 

(b) Report under section 22(3) (b) of the said A.ct in the case 
of Mis. Hindustan Lever Limited, Bombay and the Order 
dated the 6~h March, 1974 of the Central Government there-
on. 

(c) Report under section 21 (3) (b) of the said Act. in the caf.le 
of Mis. Telerad Private Limited, Bombay and the Order 
dated the 21;t February, 1974 of the; Central GoveniDlent 
thereon. 

(d) Report under sectjon 22(3) (b) of the sail] Act in the ease 
of Mis. Kamani Tubes Private Umited, Bombay and the 
Order dated the 28th February, 1974 of the Central Govern-
ment thereon. : 

(ii) Statements (Hindi and English versions) explaining the 
reason9 for not laying the Hindi versions of the above Reports 
and Orders of. the Government thereon simultaneously. 

6. Amendment to Diredions by the Speaker-La.id on the 1'aWe 
Seoretary-General laid on the Table a copy of the amendment to 

Direction 2 issued by the Speaker under t~leRules (If Procedure and 
Conduct of Business in Lok Sabha. 
7. Messages from Rajya Sabha 

.Siecreta'ry-.General reported the following messages from Rajya I 
Sabha:- Ji 

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard tc the Gujarat Appropriation Bill, 1974 pass· 
ed by Lok Sabha on the 22nd March, 1974. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Bill, 1974, 
pasied by Lok Sabha on the 22nd March, 1974. 

8 .. Intimation regarding conviction and release bf Member 
The Speaker informed the House of the communications received 

from the Additional Chief Judicial Magistrate and the Superintendent, 
Central Jail, Delhi, intimating about the convict;on and release of Shri 
Abu Bihari Vajpayee, Member, Lok Sabha, on the 25th MaJ'ch, 1974. 
9. Matter under Rule· 377 

Shri Khemchandbhai Chavda raised matter regarding shortage of 
cement and coal in Gujarat. 
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*18. The Gujarat BlIdpt 

Genera\ Discussion on the Budget for the State of Gujarat for the 
year 1974-75 continued. 

The discussion was concluded. 

·11. Government Bill-Passed 

The Gujarat State Legislature (Delegation of Powers) Bill, 1974 
as passed by Rajya Sabha 

Discussion on the motion for consideration of the Bill, as passed by 
Rajya Sabha, moved on the 25th March, 1974, continued. 

The following Member's took part in the combined debate on the 
Gujarat Budget (vide para 10 above) and the motion for consideration 

.of the Bill:-

(1) Shri P. G. Mavalankar 
(2) Shri Bhaljibhai Ravjibhai,Parmar 
(3) Shri A.K:M. Ishaque 
(4) Shri K. R. Ganesh (by way of reply to the Gujarat Budget). 
(5) Shri Umashankar Dikshit (by way of reply to the motion for 

consideration of the Bill). 

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Umashankar 
Diksbit. 

The motion was adopted and the Bill was passed. 

12. The Budget (General)-1974-75-Demands tor Grants 

Combined discussion on the following items of business commenced: 

**(i) Demands for Grants Nos. 57 to 59 for whi<:h the Ministry of 
Industrial Development is responsible. 

**(ii) Demands for Grants Nos. 99 to 101 for which the Department 
of ScienCe and Technology is responsible. 

I ----- ----.. "---_ .•. - ---,----.~--.---.------.~-"---.- ,.-

*Discussed together. 
·"'Discussed together. 
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Seventeen cut motions (Nos. 29 to 45) to the,l)emsBda for (#ul& for 
which the Ministry of Industrial DevelOJlment is respcmaible, were 

... , moYeti; ",' .- " , ~ .- , , : . 

The discussion was not concluded. 
6. P.M. 
(Lok Sabha adjourned till 11 A.M. on WAd~a"h:.he21.tA~~c,h, (~!r14). 

:- -t! , .. ~ . 

.... r ' 

'J " 

. , OOMIGENDUM 

'.' S. L. SHAKDllER, 
Secretary-General . 

In Bulletin Part 1 dated March 25, 1974-

Page 1435, paragraph 16, line 2, for ,"81" read "18" . 

• 
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LOK SABRA 

1BULLETIN-P ART I 
[Brief Record of Proceedings] 

Wednesday, March 27, 1974JChaitra 6, 1896 (Saka) 

11;01 A.M. 

1. Starred Questioaa 

r .wo. _.,_ 
. . . -

'<. "I :<~;,.;:~~' 
Starred. Questions Nos. 466, 467, 4~:~~413 were orally answer-

, ed. Replies to remaining questions were Wd-on tbe Table. 
Z. Ua8faftecl Questieas 

Replies to Unstarred. Questions Nos. 4720-4735, 4:737-4803, 4805-0-
4815. 4817-4821, 4823-4871 and 4873--4917 were laid on the Table . 

. 3. Calling Attention 

Shri Madhu Dandavate called the attention of the Minister of Ship-
ping and. Transport to the reported non~vailabilitv of berthing facilities 
for -the incoming ships of the Shipping Corporation of India in the Mad-
ras and Bombay pol"ts and the consequent delay in. clearance of essential 
commodities. 

The Deputy Minister of Shipping and Transport made a statement in 
regard thereto. 
4. Paper Laid on the Table 

A copy of the Half-yearly Report (Hindi and English versions) on 
the activities of the Coir Board, Ernakulam and the working of the Cok 
lnda.uJtzy Act, 1953 for the period from 1st April, 1972 to 30th September, 
1972, was laid on the Table under sub-section (1) of section 19 of the Coir 
Industry Act, 1953. 
5. Messages from. Bah'a Sabba 

Secretary-Gelleral reported the fOllowing messages from Rajya 
Sabha:-

. (i) That Rajya Sabha had ·no recommendations to make to Lok 
Sabha in regard to the Gujarat Appropriation (Vote on Ac-
count) Bill, 1974, passed by Lok Sabha on the 25th March, 1974. 

(ii) That Rajya Sabha had Do recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No.2 BUl, 
1974, passed by Lok Sabha on the 25th March, 1974. 

[p.T.O. 
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(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 3 Bill, 
1974, passed by Lok Sabha on the 25th March, 1974. 

(iv) That Rajya Sabha had no recommendations- to make to Lok 
Sabha in regard to the Appropriation Bill, \974, passed by Lok 
Sabha on the 25th March, 1974. 

6. Report of Committee on Private Members' Bills and Resolutions 
Shrl G. G. Swell presented the Thirty-eighth Report of the Commit-

tee on Private Members' Bills and Resolutions. 
7. Report of Public Accounts Committee 

Shrl Jyotirmoy Bosu pres~nted the Hundredth Report of the Public 
Accounts Committee on action taken by Government on the recommen-
dations contained in their Seventy-fourth Report on Chapter VI of the 
Report of the Comptroller and Auditor General of India for the year 
1970-71, Union Government (Civil) Revenue Recei.pts-Sales Tax ,Re-
ceipts of the Union Territory of Delhi. 
8. PeJ'SMlal Explanation Under Rule 357 

Shri Lalit Narain Mishra made a personal explanation regarding cer-
tain remarks about him made in the House by Shri Jyotirmoy Bosu on 
the 21st March, 1974 during discw;sion on the Bihar situation. 
9. Motion for Election to Committee 

··"J1·1~ 

Shlri Annasahib P. Shinde moved. the following motion:-
"That in pursuance of Rule 3(13) of the Rules of the Indian Coun-

cil of Agricultural Research, the members of thjs House do pro-
ceed to elect in such manner as the Speaker mlay direct tour 
members from among themselves to serve as members of the 
Indian Council of Agricultural Research for the next term 
commencing from the 4th June, 1974, subject to the other pro-
visions of the said Rules." 

The motion was adopted. 
10. Matter Under Rule 377 

Shri Bhaoosahaib Dharnankar raised matter regarding the reported 
assault on lady passengers in 1st class compartments of suburban trains 
of Central and Western Railways. -11. The Budget (General)-1974-75-Demands for Grants 

Combined diSCUssion on the following items of business continued and 
was concluded.:-

*(i) Demands for Grants Nos. 57 to 59 for which the Ministry of 
Industrial Development is responsible and the cut motions 
thereto moved on the 26th March, 1974. 

*(ii) Demands for Grants Nos. 99 to 101 for which the Department 
of ScienCe and Technology is responsible. 

---------- -- ----~---,---
·D1scussed together. 



All cut motions to the Demands for Grants for which the Ministry of 
Industrial Development is responsible, moved on the 26th March, 1974, 
were negatived. 

All the Demands for Grants (both Revenue Account and Capital Ac-
count) for which the Ministry of Industrial Development is responsible 
for the amounts shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1974-75, were voted in full. 

All the Demands for Grants (both Revenue Account and Capital Ac-
count) for which the Department of Science and Technology is responsi-
ble for the amounts shown under column 4 of the printed List of Demands 
for Grants-Budget (General) 1974-75, were voted in full. 

(iii) Discussion on the Demands for Grants Nos. 60 to 62 for whiohl 
the Ministry of Information and Broadcasting is responsible, commenced. 

Forty-five cut motions [Nos. 1 to 45] were moved. 
The discussion was not concluded. 

12. Half-AD-Hour Discussion 
Shri Samar Guha raised a half-an-hour discussion on paints anslOg 

out of the answer given on the 7th March, 1974 to Unstarred Question 
No. 2372 regarding rehabilitation of refugees from former East Pakistan. 

Shri R. K. Khadilkar replied to the discussion. 
7.12 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 28th March, 1974). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings 1 

Thursday. March 28, 1974jChaitra 7, 1896 (Saka) 

No. 360 
.11.01 A.M. 
1. Starred Questions 

'. Starred Questions Nos. 486-492 were orally answered. Replies to 
1~' remaining Questions were laid on the Table. 

2. Unstal'1'ed Questions 
Replies to Unstarred Questions Nos. 4918-4995, 4997-5017, 5019-

5080 and 5082-5086 were laid on the Table. 

3. Short Notice Question 
Short Notice Question NO.4-addressed to the Minister of Steel and 

Mines regarding 'Outlay on Salem Steel Project' was orally answered 
and supplementaries were also answered thereon. 

~. 4. Calling Attention 
Shri Prasannbhai Mehta called the attention of the Minister of Health 

and Family Planning to the serious situation arising out of the reported 
decision of senior doctors in Delhi hospitals not to attend Out-Patient-
Departments. 

. The Minister of Health and Family Planning made a statement in re-
gard thereto. 

~ 5. Question of Privilege 
.~ Shri Amrit Nahata .raised a question of privilege against the UNI, the 

Indian Express, the Hindustan Times and the Times of India for alleged 
misreporting of the Forty-seventh Report of the Committee on Public 
Undertakings on Modern Bakeries (India) Limited. 

The Deputy Speaker observed that the General Manager of the UNI 
and the Editors of the newspapers concerned would be asked to state 
what they have to say in the matter. 

6. Reports of Public "AcCDuntS' Committee 

Shri Jyotirmoy Bosu presented the following Reports of the Public 
Accounts Committee:-

(1) Hundred and Second Report on action taken by Government 
on the recommendations contained in their Eighty-fifth Report 
on Posts and Telegraphs. 

[P.T.O. 
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(2) Hundred and Fifth Report on action taken by Government on 
the recommendations contained in their Ninety-fifth Report on 
Audit Reports on the Accounts of the Indian Institute of Tech-
nology, New Delhi for the years 1966-67 to 1970-71. 

7. Matter Under Rule 377 
Shri Madhu Limaye raised matter regarding the reported burning of; 

Railway property by R.P.F. personnel and other atrocities committed by 
them during the recent incidents in Bihar. 

8. The Budget (General)-1974-75-Demands for Grants 
Discussion on the Demands for Grants Nos. 60 to '62 for which the 

Ministry of Information and Broadcasting is responsible and the cut 
motions thereto moved on the 27th March, 1974, continued. 

The discussion was not concluded. 

9. Statements by Ministers 
*(i) The Minister of State for Home Affairs made a statement regard-

ing the dissolution of the Legislative Assembly of the Union territory of 
Pondicherry. The Minister also laid on the Table a copy of the Notifica-
tion No. S.O. 217(E) (Hindi and English versions) published in Gazette 
of India dated the 28th March, 1974, issued under section 51 of the Gov-
ernment of Union Territories Act, 1963. 

**(ii) The Minister of Agriculture made a statement regarding the 
procurement and pricing policy of wheat for the 1974-75 season. 
6.18 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 29th March, 1974). 

*Made at 5.25 P.M. 
"Made at 6.05 P.M. 
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LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Friday, Matrch 29, 1974jChaitra 8, 1896 (Saka)·.........-

No. 311 
11.01 AM . 

• ) 1. Sta1'l'ed Questions 
) Starred Questions Nos. 507-510, 512-516, 518 and 523 were orally 

answered. Replies to Starred Questions Nos. 506, 517, 519-622, 524 and 
525 were laid on the Table. 
2. Unstarred. Questions 

Replies to Unstarred Questioll6 Nos. 5087-5117, 5119-5213, 5215-
5230, 5232-5261 and 5263-5286 were laid on the Table. 
3. Calling Attention 

Shri A. K. Gopalan called the attention of the Minister of Industrial 
Development and Science and Technology to the reported serious situa-
tion arising out of the mechanisation in. Coir Industry resulting in large 
scale unemployment in Kerala. 

The Deputy Minister of Industrial Development made a statement in 
regard thereto. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the Detailed Demands for Grants (Hindi and 

EngliSh versions) of the following Ministries/Departments for 
1974-75:-

(i) Ministry of Education and Social Welfare 
(ii) Ministry of External Affairs 
(iii) Department of Culture 
(iv) Department of Space 
(v) Parliament, Department of Parliamentary Mairs, Sec-

retariats of the President and Vice-President and Union 
Public Service Commission. 

(2) A cop~_of _the Post Office SavingJ Ban.ks (Amendment) Rules 
19"14 (Ifindi and English versions) published in Notification 
No. G.S.R. 133(E) in Gazette of India. dated the 15th M'.arch, 
1974. under sub-section (3) of section 15 of the Government 
Savings Banks Act, 1873. 
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(3) A copy of the Delhi Sales Tax (Third Amendment) Rules, 
1974 (Hindi and English versions) published in Notification 
No. F. 4(85) 171-Fin. (G) in Delhi Gazette dated the 15th 
March, 1974, under sub-section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in force in the Uniun terri-
tory of Delhi. 

(4) A copy of Notification No. G.S.R. 142(E) (Hindi and English 
versions) published in Gazette of India dated the 23rd March, 
1974, under section 159 of the Customs Act, 1962 together with 
an explanatory memorandum. 

(5) A copy of Notification No. G.S.R. 174 (Hindi and English 
versions) published in Gazette of India dated the 16th March, 
1974, issued under the Central E.xcise Rules, 1944 together 
with an explanatory memorandum. 

(6) A copy of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government on the working of the Handi-
craits and Handlooms Exports Corporation of India Limited., 
New Delhi, for the year 1972-73. 

(li) Annual Report of the Handicrafts and Handlooms Exports 
Corporation of India Limited, New Delhi, for the year 1972-
73 along with the Audited Accounts and the comments of 

/ the Comptroller and Auditor General thereon. 
V (7) A copy of the Agreement between the Government of India 

and the Government of the Republic of Iraq for the establish-
ment of a permanent Indo-Iraq Joint Commission for Economic 
and Technical Cooperation, signed in New Delhi on the 28th 
March, 1974. 

5. Assent to BiUs 
SeCretary-General laid on the Table following six Bills passed by the 

Houses of Parliament during the current session and assented to:-
(1) The Appropriation (Vote on Account) Bill, 1974. 
(2) The North-Eastern Areas (Reorganisation) Amendment Bill, 

1974. 
(3) The Appropriation (RailwaY'S) Bill, 1974. 
(4) The Gujarat State Legislature (Delegation of Powers) Bill, 

1974. 
(5) The Economic Offences (Inapplicability of Limitation) Bill, 

1974. . 

(6) The Gujarat Appropriation Bill, 1974. 
6. Statement UDder Direction 115 

Shri Jyotirmoy Bosu made a statement regarding certain informs-
tiem given by the Minister of Home Aftairs on the 21st March, 1974 dur-
irig discussion on Bihar situation about allocation of food supplies to 
States. 

The Minister of Home Affairs made a statement in reply thereto. 
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7. Mattera 1II1der Rule 377 
(1) Shri Vayalar Ravi and some other Members raised matter re-

garding the reported setting on fire of a Harijan village in Gonda dis-
trict of Uttar Pradesh. 

The Minister of Home Mairs made a statement on the subject. 
(it) Shri P. K. Deo raised matter regarding the reported starvation 

deaths in Junagarh Panchayat Samiti area of Kalahandi (Orissa). 
(iii) 8hri Era Sezhiyan and some other Members raised matter re-

garding the constitutional' sanction for expenditure to be incurred in 
Pondicherry after the 1st April, 1974. 
8. The Budpt (General)-It'74-75-Demands for GraDts \ 

Discussion on the Demands for Grants Nos. 60 to 62 for which the 
Ministry of Information and Broadcasting is responsible and the cut 
motions thereto moved on the 2.'1th March, 1974, continued and was 
concluded. 

All the cut motions moved on the 27th March, 1974, were negativ~d. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Information and Broadcasting is 
responsible for the amounts shown. under column 4 of the printed List 
of Demands for Grants-Budget (General) 1974-75, were voted in full. 
9. Statements by Ministers 

(i) The Deputy Minister of Railways made a statement regarding 
the alleged burning of railway property by R.P.F. Personnel and other 
atrocities committed by them at Lakhisarai Railway Station during the 
recent incidents in Bihar. 

(U) The Deputy Minister of Commerce made a statement regarding 
the revised controlled cloth policy. 
10. MDtion reprding Thirty~th Report of Commit'tee OIl Private 

Members' Bi!lIs and Resolutions 

Shri Giridhar Gomango moved the following motion:-
"That thie House do agree with the Thirty-eighth Report of the 

Committee on Private Members' Bills and ReIolutions presen-
ted to the House on the 27th March, 1974." . 

The motion was adopted. 
11. Private Member's Resolution-Under ConsideratioD 

Shri Madhu Limaye concluded his speech on the following Resolu-/ 
tion moved by him on the 15th March, 1974:- _-

'''nUs House is of opinion that tl&e Government should re-cast its 
'policy with regard to prices and agricultural production in 
such a way that-

(a) essential articles of consumption sell at II times the cost 
of production, including transport charges, taxes and 
profits; 
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(b) there shall prevail parity between the pri£es of' industrial 
~ and ~icultural pr.oduce; 

(c) fluctuations in foodgrain prices of more than 15 per cent 
shall not be permitted; 

(d) the Government shall take the responsibility of purchasing 
cotton, sugar-cane, raw jute, foodgraina and other produce 
at support prices which may take into account the cost of 
prodUction plus a reasonable margin for the farmers; 

(e) electricity rate per unit for agricultural. purposes shall not 
be more than ten paisej and 

(f) fertilizers shall be made available to the Kisana with laIld 
holdings of less than ten acres at subsidised. rates and the 
ilTigation rates shall be reduced by 25 per cent:' 

Two amendments were _moved by Sarvashrt B. K. Daschowdhury 
and Jyotirmoy Bosu. 

The following Members took part in the debate:-
(1) Shri Nathuram Mirdha 
(2) Shri J yotirmoy Bosu 
(3) 8hri Nawal Kishore Sharma 
(4) Shri Indrajit Gupta 
(5) Shri Biswanarayan Shastri 
(8) Shrt R. R. Sharma (Speech unfinis~d). 

The discussion was not concluded. 
12. Statements by Ministers 

(i) The Minister of Finance made a statement regarding the Gov-
ernment's decisions on the recommendations of the Third Pay Commls-
slo1'1 in respect of Class I Officers. 

(ii) .The Minister of Education, Social Welfare and CultUre made a 
statement regarding the revision of pay scales of Unillersity and College 
teachers. 
13. ..... rt el ...... AihimI7 e-iU.e • 

Shri K. Raghu Ramaiah presented the Fortieth &port of the Busi-
ness Advisory Committee. 
6.23 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuelday the 2nd April, 19-74~ 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 2, 19741Chaitra 12, 1896 (Saka) 

No. 362 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 527, 528, 530, 534, 538, 540, 541 and 544 were 
orally answered. Replies to remaining qUE!'>tions were laid on the Table. 
2. Unstarr~d Questions 

Replies to Unstarred Questions Nos. 5287-5329, ,5331-5402, 5404-
5457, 5459-5465 and 5467-5486 were laid on the Table. 
3. Callin..'t Attention .".", 

Shri S. M. Banerjee called t~e attention of the Minister of Irrigation 
and Power to the reported acute power shortage in Uttar Pradesh, 
Faridabad Indu:.;trial Complex of Haryana, Gujarat, West Bengal and 
several other States. 

The Minister of Irrigation and Power made a statement in regard 
thereto. 
4. Paper Laid on tbe Table 

A copy of the Import Trade Control Policy for the year 1974-75-
Vols. I & II, was laid on the Table. 
5. Motion rega·rding Fortieth Report of Business Advisory Committee 

Shri K. Raghu Ramaiah moved the following motion:-
"That this House do agree with the Fortieth Report of the Business 

Advisory Comrn;ttee presented to the House on the 29th 
March, 1974." 

The motion was adopted. 
8. The Budget (General)-1974-75-Demands for Grants 

Discussion on the Demands for Grant~ Nos. 68 and 69" for which the 
Ministry of Law, ,Justice and Company Affairs is responsible commenced. 

I 
Fifty cut motions [Nos. 12 to 611 were moved. 
The discu',sion was not concluded .. 
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'1. Statement by Minister 
/' The Mini,ster of Health and Family Planning made a matement 

regarding Junior Doctors' strike. The Minister also laid on the Table a 
a copy of the Government's decisions in this regard. 
6.03 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 3rd April, 1974). ( 

. . 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 3, 19741Chaitra 13, 1896 (Saka) 

No. 363 
11.01 A.M. 

1. Starred Queations 

Starred Questions Nos. 546, 547, 550, 551, 563, 55&-560 and 562 were 
orally answered. Replies to remaining questions were laid On the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 5487~5498, 5500-5504, 5506-5525, 
5527-5531, 5533, 5535-5572, 5574-5642 and 5645-5663 were laid on 
the Table. 

3. CaUinc Attention /' 
Shri Sha8hi Bhushan called the attention of the Minister of Home 

Affairs to the reported recovery of thousands of live bombs from a 
godown in Kanpur. 

The Minister of Home Affairs made a statement in regard thereto. 

4. Papet'5 Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and Eng-
lish vet'Sions) under sub-section (2) of section 3 of the All 
India Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourth Amendment Re~ulations, 1974, published 
in Notification No. G.S.R 269 in Gazette of India dated the 
16th March, 1974. 

(ii) The Indian Police Service (Pay) Second Amendment Rules. 
1974, published in Notification No. G.S.R. 270 in Gazette of 
India dated the 16th March, 1974. 

(itt) The Indian Administrative Service (Fixation of Cadre 
Strength) Second Ameno:iment ReRUlattons. 1974, published 
in Notification No. a.S.R. 271 in Gazette of India dated the 
16th March, 1974. 
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(iv) The Indian Administrative Service (Pay) Fourth Amend-
ment Rules 1974, published in Notification No. G.S.R. 272 in 
Gazette of India dated the 16th March, 1974. 

(v) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1974, published in Notifica-
tion No. G.S.R. 273 in Gazette of India dated the 16th 
March, 1974. 

(vi) The All Indi!l Services (Provident Fund) Amendment 
Rules, 1974, published in Notification No. G.S.R. 282 in 
Gazette of India dated the 23rd March, 1974. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 18A of the Indus-
tries (Development and . Regulation) Act, 1951:-

(i) S.O. 786(E) published in Gazette of India dated the 20th 
December, 1973 regarding management of the Mahalakshmi 
Mills Company Limited, Beawar (Rajastban State). 

(il) S.O. 38 (E) published in Gazette of India dated the . 15th 
January, 1974 regarding management of the Hira Mills 
Limited, Ujjain . 

. (iii) S.O. 54(E) published in Gazette of India dated the 21st 
January, 1974 regarding management of the New Bhopal 
Textile Mills Limited, Bhopal. 

(3) A copy of the 'Demands for Gl'I8Ilt.;; for expenditure of the 
Central Government on the Indian Posts and Tel~aphs 
Department for 1974-75 (Hindi and English versions). 

5. Report of Committee on Subordinate Legislation 

Sbri Vikram Mahajan presented the Tenth Report of the Committee 
on Subordinate Legislation on action taken by Goverriment on outstand-, 
ing recommendations of the Committee. . 

6. Report of Public Accounts Committee 
Shri Jyotirmoy Bo'3U presented the Hundred and eighth Report of 

the Public Accounts Committee on ,action taken by Government on the 
recommendations contai.ned in their Ninety-second Report on the Audit 
Report (Defence Services) 1970-71. . 

7. Motions for Elections to Committees 

(i) Shri R. K. Sinha moved the following motion:-.-
"That the members of this House . do proceed to elect in the 

manner required by sub-rule (1) of Rule 311 of the Rules 
of Procedure and Conduct of Business in Lok Sabha, thirty 
members from among themselves to serve as members of the 
Committee on Estimates for the term beginning on the 1st May, 
1974 and ending on the 30th April, 1975." 

The motion was adopted. 
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(ii) Shri Jyotirmoy Bosu moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 309 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, fifteen 
members from among themselves to serve as members of the 
Committee on Public Accounts for the term beginning on the 
the 191; May, 19'74 'and ending on the 30th April, 1975." 

The motion was adopted . 

. (iii) Shri Jyotirmoy Bosu moved the following motion:-
"That this House do recommend to Rajya Sabba that Rajya Sabha 

do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of the House 
for the term beginning on the 1st May, 1974 and ending on 
the 30th April, 1975, and do communicate to this House the 
names of the members so nominated by Rajya Sabha." 

The motion was adopted. 

(iv) Shrimati Subhadra Joshi moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by 'sub-rule (1) of Rule 312B of the Rules 
of Procedure and Conduct of Business in Lok Sabha, fifteen 
members from among themselves to serve as members of the 
Commtttee on Public Undertakings for the term beginning on 
the lst May, 1974 and ending on the 30th April, 1975." 

The motion was adopted. 
(v) Shrimati Subhadra Joshi moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sabha to 
associate wi.th the Committee on Public Undertakings of the 
House for the term beginning on the 1st May, 1974 and ending 
on the 30th April, 1975, and do communicate to this HoUSe the 
names of the members so nominated by Rajya Sabha." 

The motion was adopted. 

8. Motion 

Shri K. V. Raghunatha Reddy moved the following motion:-
"That this House do concur in the recommendation of Rajya 

Sabha that Lok Sabha do appoint a member of Lok Sabha to 
the Joint Committee of the Houses on the Bill further to 
amend the Plantations Labour Act, 1951, in the vacancy 
caused by the resignation of Shri G. Venkatswamy and do 
resolve that Shri Balgovind Verma be nominated to the said 
Joint Committee to ftll the vacancy." 

The motion was adopted. 
[p.T.O. 
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9. Statement by Minister ,.,,/ 
The Minister of Law, Justice ~d Company Affairs made a statement 

regarding points raised by Members on the 2nd April, 1974 about the 
President's Order issued on the 29th March, 1974 in regard to the autho-
risation of expenditure out of the Consolidated Fund of the Union 
territory of Poooicherry. 

10. Discussion Under Rule 193 ...,., 

Shri Balakrishna Venkanna Naik raised a discussion on the statement 
made by the Minister of Agriculture in the House on the 28th March, 
1974 regarding the procurement and pricing policy of wheat for the 
197~75 season. 

The following Members took part in the debate:-
(1) 8hri A. K. Gopalan 
(2) 8hri B. R. Bhagat 
(3) Shri Indrajit Gupta 
(4) Shri pinesh Chandra Goswami 
(5) Shri Priya Ranjan Das Munsi 
(6) Shri Piloo Mody 
(7) Shri Jagtannath Rao 
(8) 'Shri P. Venkatasubbaiah 
(9) Shri Rana Bahadur Singh 

(10) Shri B. R. Shukla 
(11) Shri C. T. Dhandapani 
(12) Shri C. M. Stephen 
(13) Shri Shankar Dayal Singh 
(14) Shri Shyamnandan Mishra 
(15) Shri Nathuram Miniha 
(16) Shri A. K. M. Ishaque 
(17) Shri Madhu Limaye 
(18) Dr. KaHas 

)19) Shri Darbara Singh 
/ (20) Shri Mahadeepak Singh Shak-;a 

(21) Shri Natwarlal Patel 
(22) Shri Chiranjib Jha 
(23) 8hTi Chandrika Prasad 
(24) Shri N. P. Yadav 

Shri Fakhruddin Ali Ahmed replied to the discussion. 
The d~ussion was concluded. 

8.18 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the ~th April, 1974). 
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• LOK SABRA 

BULLETIN·-PART I 
[Brief Record of Proceedings] 

:Friday, April 5, 19741Chaitra 15, 1896 (Saka) 

No. 364 
11.01 A.M. 

1 .. Starred Questions 

Starred Questions Nos. 566-56e, 571, 575, 576, 578, 580, 584 and 586 
weI'4t orally auwered. Replies to Starred Questions Nos. 570, 572-574, 
577,579,.581, 582 and. 585 were laid on the Table. 

,J. U.Q$tarl'ed Questioa.s 
Replies to Unstarred Questions Nos. 5664-5695, 5697-5790, 5792-

,58()4 and 580.6--5863 were laid on the Table. 
~ 3. 'Short Notice .Question 

Short .Notice Question No. 5 addressed to the Minister of Education, 
Social We~e and Culture regarding 'Venue of World Cup Hockey 
Tournament was orally answered and supplcnentaneswere also answer-
ed thereon. 
t. Calling Attention 

-Shri··Yamuna Pruad MandaI called tfte attention of the Minister of 
",Commer.eeto the reported·.delay in the lifting of Rupees forty lakhs i worth of newsprint by the State Trading Corpot'ation from the Bombay 

port . 
. "The . Minister of Commerce made a statement in regard thereto. 

S. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Central Excise (First Amendment) Rules, 1W74 
(Hindi and EngliSh veraibns) p1,Jblflshed in. Notiftca1lion No. 
G.S.R. 284 in Gazette of India dated the 23rd March, .1914, 
under section 38 of the Central Excises and Salt Act, 1944. 

(~) A copy of. the Report (Hindi and English versions) on the 
working of the Commission of Railway Safety for the year 

'1072-073. ' 
(3) A copy each of the following Notifications (Hindi and English 
ve~) UlD.der sub~section (3) of section 15 of the Govern-
ment Saving Banks Act, 1873:-
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(i) The Post Office Savings Banks (~ond Amendment) RuJ.er4i 
1974, published in Notification No. G.S.R. 156(E) in 
Gazette of India dated the 30th March, 1974. 

(ii) G.S.R. 157(E) published in Gazette of India dated the 30th 
March, 1974. 

(4) A copy each of the following Notifications (Hindi and Englir'" 
versions) under sub-section (3) of section 12 of the GoVeIO) 
ment Savings Certificates Act, 1959:-

(i) The National Savings Certificates (Fourth Issue) (Amend-
ment) Rules, 1974, published in Notification No. G.S.R. 
158(E) in Gazette of India dated the 30th March, 1974. 

(ii) The National Savings Certificates (Fifth Issue) (Amend-
ment) Rules, 1974, published in Notification No. G.s.R. 
159(E) in Gazette of India dated the 30th March; 1974. v.' 

(iii) The Government Savings Certificates (~D.c:\ment) .RultI~ 
1974, published in Notification No. G.S.R. 160(E) in Gazette 
of India dated the 30th March, 1974. 

(5) A copy each of the following Notifications (Hindi and Engllsh 
versions) under section 159 of the Customs Act, 1962:"':"'" 

(i) G.S.R. 144(E) published in Gazette of India dllted.the' 27th 
March, 1974, together with an exp~anatory memorandum. 

(ii) G.S.R. 153(E) published in Gazette of India dated the 30th 
March, 1974, together with an explanatory In@lQr~ 

(6) A copy each of the Detailed Demands for Grants (Hindi anc:i" 
English versions) of the following Ministries for 1974-75:,-

(i) Ministry of Defence. 
(ti) Ministry of Steel and Mines. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 26 of the Bengal 
Finance (Sales Tax) Act, 1941, as in force in the Union ten"1 
tory of Delhi:- ' : 1 

.• ill 

(i) The Delhi Sales Tax (Fourth Amendment) Rules, 1974, pule" I 

lished in Notification No. F. 4(53)!73-Fin. (G) inDelhl 
Gazette dated the 27th March, 19'74. , ' 

(ii) Notification No. F. 4(84) 172-Fin. (Genl) published in Delhi 
Gazette dated the 28th March, 1974 containin'g corrigendum 
to Notification No. F. 4(84)!72-Fin. (G) dated the 17th 
January, 1974. ' 

6. Assent toBllls 
Secretary-General laid on the Tahle following four Bills passed by 

the Houses of Parliament during the current session and assented to:-
(1) The Gujarat Appropriation (Vote on Account) Bill, 1974. 
(2) The Appropriation (Railways) No. 2 Bill, 1974. 
(3) The Appropriation (Railways) No. 3 Bill, 19'14. 
(4) The Appropriation BUl, 1974. 

1458 



7. Reports of Estimates Committee 
Shri R. K. Sinha presented the following Reports of the Estimates 

Committee:-
(l)Forty-seventh Report on action taken by Government on the 

recommendations contained in their Thirty-fifth Report on the 
Ministry of Industrial Development-Small Scale Industries. 

(2) Forty-ninth Report on action taken by Government on the 
recommendations contained in thei!r rI'hirty-sixth Report on 
the Ministry of Agriculture (Department of Agriculture) 
Special Programme for Weaker Sections and Employment. 

8. Report of Public Accounts Committee 
Shri Jyotirmoy Bosu presented the Ninety-ninth Report of the Public 

Accounts Committee on action taken by Government on the recommen-
dations contained in their Ninety-first Report on the Report of the Co~ 
ptroller and Auditor General of India for the year 1970-71, Union Govern-
ment (Civil) relating to the Ministry of Supply. 

9. Report of Committee of Privileges 
Shri H. N. Mukerjee presented the Seventh Report 0'£ the Committee 

of Privileges. 
10. Matters Under Rule 377 

(i) Shri Noorul Huda raised matter regarding the reported . decision 
of the Government of Assam to impose from the current academic 
session Assamese language as a compulsory third language on all 
students belonging to linguistic minorities. 

(ii) Shri A. K. M. Ishaque raised matter regarding the reported acute 
shortage of foodgrains in West Bengal. 

11. The Budget (General)-1974-75-DelD8llds for Grants 
(i) Discussion on the Demands for Grants Nos. 68 and 69 for which 

the Ministry of Law, Justice and Company Affairs is responsible and the 
cut motions thereto moved on the 2nd April, 1974, continued and was 
concludeq. 

All the cut motions moved on the 2nd April, 1974, were negatived. 
Both the Demands for Grants (Revenue Account) for which the 

Ministry of Law, Justice and Company Affairs is responsible for the 
amounts ~wn under column 4 of the printed List of Demands for: 
Grants-Budget (General) 197~75. were voted in full. 

(ii) Discussion on the Demands for Grants Nos. 11 and 12 for which 
the Ministry of Commerce is responsible commenced. 
'.".,:.. -Twelve cut motions (Nos. 86 to 97) were moved. 

The discussion was not concluded. 
12. Private Members' Bills-Introduced 

(1) The Representation of the People (Amendment) Bill, 1974 
(Insertion of new section lOlA) by Shri Murasoli Maran. 

(2) The Constitution (Amendment) Bill, 1974 (Amendment of 
Eighth Sche~ule) by Shri N. Tombi Singh. 
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(3) The Parliamentary Integrity 'CommissionSiTI, 1974; by Shri 
B. K. Daschowdhury. 

(4) The Bedi and Cigar Workers (Conditions of Employme'lt) 
Amendment Bill, 1974 (Amen«ment of 8eetiom 1,',2, etc.) by 
Shri A. K. Gopalan. 

(5) The Co.nstitution (AmPlldment) Bill, 1974 (Amendment of 
articles 124, 125, etc.) by Shri Madhu Limaye. 

13. Private Member's Bill-Withdrawn 
The Ancient Monuments afl,d Archaeological Sites and Remains (Amend. 
ment) Bill,1972 (Insertion of new section 20A) by Shri R. P. U~bi 

The motion for consideration of the Bill was moved by SlWi R. P. 
Ulaganarnbi. 

The following Members took part in the debete:-
(1) Shri Balakrishna Venkanna Naik 
(2) Shri H. N. Mukerjee 
(3) Shri Biswanarayan Shastri 
(4) Shri Madhu Limaye 
(5) ·8hrl S. N. Singh J 
(6) Shri M. C. Daga 
(7) Shri N. K. P. Salve 
(8) Shri M. Ram Gopal Reddy 
(9) 8hri Ramavatar Shastri 

(10) Shri Arjun Sethi 
(11) Dr. Govind Das Richhariya 
(12) Shrimati Sahodratbai Rai 
(13) Prof. S. Nurul Hasan 

Shri R. P. Ulaganambi replied to the debate. 
The Bill was Withdrawn I by leave Of the House. 

If .. Private Member's Bill-Under Consideration 

" 

The Mother's Li1t.f!age Bill, 1973 by Shri' MedIw 'Um4fIe 
The motion for consideration of the Bill was moved by Shri Madhu 

Ldm.aye. His speech w.as not concluded. 
15. ,HaIf ... An·Hour DiseUsaion 

Sardar Swaran Singh Sokhi raised a haUotIUl-hourdiscu •• on '011 polnts 
arisin~ out of the answer. given on the 7th March, 19'14 to Unstaned 
Question No. 2231 regarding non-supply of complete madlinery by 

, Russian Company to H.E.C.,Ranchi. 
8hri T. A. Pai replied to the discussion. 

6.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 8th April, 19'Z4.) 

S. L.-8HAKDHER, 
,. Secr.etaJ:y-General. 
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11.02 A.M. 

'LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 8, 1974jChaitra 18, 1896 (Saka) 

No. 385 

1. Started Questions 
Starred Questions Nos. 587, 5S9, 591, 592; 594-596, 598 and 599 were 

. orally answered. Replies to remaining questions were laid dn the Table. 
c ~. Unstarr~d Questions 
f· Replies.to Un starred Questions Nos. 5864-5871, 5873-J957, 58&~ 

5986, 5988~035 and 6037-6063 were laid on the Table. 

I 
1...' 

3. Short Notice Question 
. Stwrt Notice Question No.6 addressed to the Minister of Shipping and 

'transport regarding 'Collision of vessels near Bombay' was orally answer-
Ed and supplementaries were also answered thereon. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Merchant Shipping (Carriage of Grain) Rules, 

1974 (Hindi and English versions) published in Notifil.lation No. 
G.S.R. 248 in Gazette of India dated the 2nd March, 1974, under 
sub-section (3) of section 458 of the Merchant Shipping Act, 1958. 

(2) A copy each of the following Notificattons (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Sugar (Price Determination for 1973-74 Production) 
Second Amendment Order, 1974 published in Notificution No. 
G.S.R. 128(E) in Gazette of India dated the 13th March, 1974. 

(ii) The Delhi, Meerut and Bulandshahr Milk and Milk Products 
Cotltrol Order, 1974, published in Notification ,No. S.O. 226(E) 

in Gazette of India dated the 30th March, 197+. 
(3) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 63 of the Wild Life 
Protection Act. 1972:-

(i) The Wild Life (Stock Declaration) Tarrill Nadu Ruies, 1~4. 
pubUSlhed in Notification No. G.S.R. 2(E) iri Gazette (jf India 
dated the 1st January, 1974. 

(ii) The Wild Life (Transactions and Taxidermy) ~ramil Nadu 
Rules, 1974, published in Notification No. G.S.R. »(E) in 
Gazette of India dated the 1st January, 1974. 

(4) A copy of· the Annual.Re,port (Hindi and English versions) of 
the Rajasthan State Agro-Industries Corporation Limited, Jai-
pur .fur the year 1972-73 along with the Audited Accounts and 
the 'comments of the Comptroller and Auditor General thereon, 
under sub-section (1) of section 619A of the Companies Act, 1956. 
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5. Statement by Minister i 
The Minister of Health and Family Planning made a statement regard-

ing calling off of the strike by the Delhi' Junior· Doctors. 
e. Motion 

Shri Dharnidhar Basumatari moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya Sabh~) 

do elect three members of Rajya Sabha iI) accordance with tM 
system of proportional representation by means of the single 
transferable vote to the Committee on the Welfare of Schedc.le~ 
Castes and Scheduled Tribes in the vacancies ca~ed by the re- . 
tirement of Sarvashri N. P. Chaudhari and Sundarmani Patel 
and Miss Saroj Purshottam Khaparde from Rajya Sabha and 
do communicate to this House the names of the members so 
elected by Rajya Sabha to the Committee." 

The motion was adopted. 
1. Government Bill-Introduced 

., The Code of Civil Procedure (Amendment) Bill, 1974. 
8. Matter Under Rule 377 

Shri Shyamnandan Mishra raised matter regarding the reported ex-
ternment order served by the Government of Bihar on Shri Raj Narain, 
M.P. under the Defence of India Rules. 
9 The Budget (General)-1974-75-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 11 and 12 for which 
the Ministry of Commerce is responsible and the cut motiot!s thereto 
moved on the 5th April, 1974, continued and was concluded. 

All the cut motions moved on the 5th April, 1974, were negatived. l' 

Both the Demands for Grants (both Revenue Account ana Capital 
Account) for which the Ministry of Commerce is responsible for the 
amounts shown under column 4 of the printed List of Demands lor Grants 
-Budget (General) 1974-75, were voted in full. 

(ii) Combined discussion on the following items of business commenc-
ed:-

• (a) Demands for Grants Nos. 24,25 and 26 for which the Ministr. ~ 
of Education and Social Welfare is responSible., 

·(b) Demands for Grants Nos. 96 and 97 for which the Departmeq' )~ 
of Culture is responsible. \ 

Seven cut motions rNos. 1 to 71 to the Demands for Grants for which 
the Ministry of Education and Social Welfare is responsible, were moved. 

The discussion was not concluded. 
10. Half-an-Hour Discussion 

Shri C. K. Chandrappan raised a half-an-hour discussion on points 
arising out of the answer given on the 19th February, 1974 to Ullstarred 
Question No. 126 regardini legal aid to the poor. 

Shri Niti Raj Singh Chaudhary replied to the discussion. 
6.27 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 9th April, 1974). 

-----------------
-Discussed together. 
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1.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedingsl 

Tuesday, April 9, 1974lChaitra 19, 1896 (Saka) 

No~ 366 

'1. Starred Questions 
Starred Questions NO'3. 607, 608, 610, 613-618 and 620 were orally 

answered. Replies to Starred Questions Nos. 611, 612, 619 and 621-626 
were laid on the Table. 

2. Unstarred Questions 
. Replies to Unstarred Questions Nos. 6064--6123, 612~165, 6168-
6186 and 6188-6228 were laid on the Table. 

'3. Short Notice Question 
Short Notice Que.;;tion No.7 addressed to the Minister of Communi-

cations regarding 'Functioning of Calcutta Telephones' was orally 
answered and supplementaries were also answered thereon. 

4. Papers Laid on the Table 

• 
I 

0-

I. 

i 

The following papers were laid on the Table:-
(1) A copy each of the Detailed D~mand~ for. Grants (Hindi and 

English versions) of the followmg MmistneslDepartments for 
1974-75. 

(i) Ministry of Agriculture, 
(if) Ministry of Home Affairs, 
(iii) Ministry of Petroleum and Chemicals, 
(iv) Ministry of Planning, 
(v) Department of Atomic Energy, a~d 
(vi) Department of Electronics. 

(2) A copy each of the following ~aJ?Crs under su~section (2) of 
section 16 of the Tariff CommIssIon Act, 1951.-

(i) Report (1973) of the Tariff Commission on the Review of 
the Automobile Ancillary Industry. 

[P.T.D. 

11463 



(il) Government Resolution No. 11(1)-TarI73 dated the 29th 
March, 1974 (Hindi and English versions) notifying Gov-
ernment's decisions on the above Report. 

(3) A statement (Hindi and English versions) showing reasons 
why the documents mentioned. at (2) above could not be 
laid on the Table within the period prescribed in sub-section 
(2) of section 16 of the said Act. 

(4) A statement (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi version of the 
Report mentioned at (2) (i) above. 

S. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Thirty-ninth Report of the Committee 

on Private Members' Bills and Resolutions. 
6. Report of Public Accounts Committee 

Shri Jyotirmoy Bosu presented the Hundred and third Report of the 
Public Accounts Committee on action taken by Government orl the 
recommendations contained in their Fiftieth Report on Chapter V of 
Audit Report (Civil) 1970 on Revenue Receipts and Report of the Comp-
troller and Auditor General of India for the year 1969..70 Central Gov-
ernment ~Civil)-Revenue Receipts relating to .Other Direct Taxes.· 
7. Matters Under Rule 377 

(i) Shri Atal Bihari Vajpayee and some other Members raised matter 
regal\iing irregular allotment of land in Delhi. 

In this connection, Shri 1. K. Gujral made a personal explanation. 
(if) Shri S. N. Singh raised matter regarding the reported attack on 

the house of Shri Nathuram Mirdha, M.P., at Jodhpur. 
8. The Budget (,General)-1974-75-Demands for Grants 

Combined discuS'3ion on the following items of business continued:-
·(i) Demands for Grants Nos. 24, 25 and 26 for which the Ministry 

of Education and Social Welfare is responsible and the cut 
motions thereto. moved on the 8th April, 1974. 

·(ii) Demands for Grants Nos. 96 and 97 for which the Department 
of Culture is responsible. 

The discussion was not concluded. 
6.04 P.M. 
(Lok Sabha adjourned till 11 A.M. on WE.:mesday, the 10th April, 1974). 

'tDiscussed together. 

S. L. SHAKDHER, 
Secretary-General. 

----- . --'--- .~-.- ._--
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LOIt SABHA 

BULLETIN-PART I 
[Brief ~cord of Proceedings 1 

Wednesday, April 10, 19741Chaitra 20, 1896 (Saka) 

No. 38'1 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 627, 628 and 630-633 were orally answered. 
Replies to remaining questioru were laid on the Table. 

2. Unst.arred Questions 
Replies to Unstarred Questions No. 6229-6265, 6267-6270, 6272, 6273, 

6275-6330, 6332-6370 and 6372-6396 were laid on the Table. 
A statement by the Deputy Minister of Information and Broadcasting 

(1) correcting the reply given on the 27th February, 1974 to Un9tarred 
Question No. 1015 regarding Broadcast of talks of Members of Parlia-
ment and (ii) giving reasons for delay in correcting the reply was also 
laId on the Table. 

3. CaDing Attention 
. 8hri Madhu Umaye called the attention of the Minister of Towism 

and Civil Aviation to the reported stoppage of bookinl fresh cargo at 
Indian airports by almost all the International Airlines for want of 
spIee, especially on Weat-bound flights resulting in the fall in export 
of cargo and the steps taken by the Government to meet the situation. 

The Minister of Tourism and Civil Aviation made a statement In 
regard thereto. 

4. Question of Privilece 
The Speaker withheld his consent to the question of privilege sought 

to be raised by Shri M. C. Daga regarding the publication in certain 
newspapers about the deliberations of the meeting held by the Speaker 
with Leaders of Parties and Groups on the 5th April, 1974 about the 
Presideati8l1 Order in respect of Pondicherry. 

\ . .".,-.' 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English versiolls~ of 
the CounciJ of Scientific and Industrial Research for the ye&l' 
1971, along with the Audited Accounts for the year 1970-71. 
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(2) A copy of the Audit Report (Hindi and English versions) on 
the accounts of the Council of Scientific and Industrial Re-
search, New Delhi, for the y~ar 1970-71. 

r 

(3) A statement (Hindi and Engli9h versions) showing reasons 
. for delay in laying the docuMents mentioned at (1) and (2) 

above. 

(4) A copy of Notification No. G.S.E. 324 (Hindi and English ver-
sions) published in Gazette of India dated the 30th March, 
1974, under section 159 of the Customs Act, 1962 together 
with an ~~planatory memor~lndum. 

(5) A copy of Notification No. G.S.R. 323 (Hindi and English ver-
sions) published in Gazette of India dated the 30th March, 
1974, issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. \ 

(6) A copy of the Bombay Rents, Hotel and Lodging' House 'Rate!; 
Control (Gujarat Amendment) Act, 1974 . (President's Act 
No. 5 of 1974) (Hindi and English versions) published in 
Gazette of India dated the 31st March, 1974, under sub-section 
(3) of section 3 of the Gujarat State Legi91ature (Delegation 
of Powers) Act, 1974. 

, 
(7) A copy of the Indian Telegraph (First Amendment) Rules, 

1974 (Hindi and English vel"3ions) published in Notification 
No. G.S.R. 259 in Gazette of India dated the 9th March, 1974, 
under sub-section (5) of section 7 of' the Indian Telegraph! 
Act, 1885. . 

6. Reports of Public Accounts Committee 

Shri Jyotirmoy Bosu presented the following Reports of the Public 
Accounts Committee:-

(1) Hundred and sixth Report on action taken by Government 
on the recommendations contained in their Seventy-ninth 
Report relating to Ministry of Railways. 

(2) Hundred and seventh Report on action taken by Goverr-
ment on the recommendations contained. in ~heir ,Eighty-
fourth Report relating to Department of' ICooperatioh. 

'1. Statement by Minister 

The Deputy Minister of Railways made a statement re~rding the 
alleged bayonet charge by R.P.F. Personnel at Lakhisarai Railway 
Station during the incidents in Bihar. 

,j; 1 

8. Matter Under Rule 377 

Shrimati Roza VidyadharDeshpande raised matter regarding the 
reported stoppage of supply of certain drugs by MIs Aleml:)ic Chemi-
cals. . 
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9. The Budget (General)-1974-73-Demands for Grants 
Combined discussion on the following items of business continued:-

• (i,) Demands. for Grants Nos. 24, 25 and 26 for which the Mmi~ 
try of Education and Social Welfare i9 responsible and the 
cut motions thereto moved on the 8th April, 1974 . 

• (ii) Demands for Grants Nos. 96 and 97 for which tht Depart-
ment of Culture is responsible. 

The discuss'ion was not concluded. 

10. Statements by Ministers 
(i) The Minister of External Affairs made a statement regarding tht. 

Bangladesh-India-Pakistan Agreement, signed in New Delhi on the 9U. 
April, 1974. The Minister also laid on the Table a COpy each of the 
following documents:-

.... 

(1) Bangladesh, India, Pakistan Agreement signed in New DeihL 
on April 9, 1974. 

(2) Agreement between India and Pakistan on .release and re-
patriation of persons detained in either country prior to con-
flict of 1971. 

(3) Joint Communique regarding the review of the progress of 
normalisation between India and Pakistan under the Simla 
Agreement . 

(ii) The Minister of State for Home Affairs made a statement re-
garding the New Friends Cooperative House Building Society. 
6.25 P.M. 
(L.ok Sabha adjourned till 11 A.M. on Thursday. the llt~ A~ril, 1974). 

-Discussed together. 
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LOK SABHA 

BULLETIN-PART I I 

r~rief Record of Proceedingsl 

Thursday. April 11. 1974/Chaitra 21, 1896 (Saka) 

No. 388 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 647, 648, 650, 652-654 and 656 were orally 
answered. Replies to remaining questions were laid on the Table. . 
2. Unstarred Questions 

Replies to Unstarred Que9tions Nos. 6397-6439, 6441-6449, 6451-
6540, 6543-6545 and 6547-6583 were laid on the Table. 
3. Papers Laid on the Table 

I The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the 
Bokaro Steel Limited, for the year 1972-73. 

(iiy Annual Report of the Bokaro Steel Limited, for the year 
1972-73 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Steelworks Construction Limited. Calcutt!), for 

. the year 1972-73. , 
(iiY Annual Report of the Hindustan Stee1works Construction 

Limited, Calcutta, for the vear 1972-73 alon~ with the All':lit-
ed Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(2) A copy each of the following papers (Hindi and English ver-
sions) under 9Ub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Rev:ew by the Government on the working of the Singareni, 
Collieries Company Limited, Kottagudem Collferies (Andhra 
Pradesh), for the year 1972-73. 

(ii) Annual Report of the Singareni Collieries Company Limit-
ed, Kottagudem Collieries (Andhra Pradesh), for the year 
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1972-73 along with the AIl!lited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(3) A copy each of the following papers (Hindi and English ver-
siomi') under 'sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Govemment on the working of the Mining 
and Allied Machinery Corporation Limited, Durgapur for 
the year 1972-73. 

(ii) Annu91 Report of the Mini,ng and Allied Machinery Corpo-
ration Limited, Durgapur, for the year 1972-73 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(4) A copy of the Employees' Siate Insurance (Central) Amend-
ment Rules, 1974 (Hindi and English versions) published In 
Notification No. G.S.R. 306 in Gazette of India dated the 23rd 
March, 1974, under sub-section (4) of 'iiection 95 of the Em-
ployees' State Insurance Act, 1948. 

(5) A statement (Hindi and English versions) explaining the 
reasons for not laying Simultaneously the Hindi version .of the 
Annual Report.;. on the aetivitie, of the Coal Mines Labour 
Welfare Organisation for the year 1972-73. 

4. Report of Estimates Committee 
Shri R. K. Sinha presented the Fifty-first Report of the Estimates 

Committee on tlction taken by Government on the recommendations con-
tained in their Forty-first Report on the Min:·.>try of Communications 
(Indian Posts anrt Telegraph~ Department)-Telephones. 

5. Reports of Public Accounts Committee 
Shri H. N. Mukerjee presei~ted the following Reports of the Public 

Accounts Committee:-
(1) Hundred and ninth Report on action taken by Government on 

the recommendations conta;ned in their Seventy-seventh Re-
port relating to Ministry of RailwaY3. 

(2) Hundred and tenth Report on action taken by Government 
on the recomme'1dations contained in their Seventy-sixth Re-
port relating to Minimries of Home Aft'aj,rg, Information and 
Broadcasting and Department of Agriculture. 

6. The Pondieberry Budget 
(1) Shri K. R. Ganesh laid on the Table a copy of Notification No. 8.0. 

222(E) (Hindi and English versions) published in Gazette of India dated 
the 29th March. 1974 containinlZ the President"" Qrder in regard to the 
authorisation of expenditure out of the Consolidated FuJll:J of the Union 
territory of Pondicherry. 

(2) Shri Y. B. Chavan presented a statement of estimated receipts and 
expenditure of the Union territory of Pondic..lterry for the yea:r 1974-75. 
--_. --,- ---;.......,.--------

·The English ver9;on of the Report wa.'l laid on the Table on the 21st 
March, 1974. 
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7. Statemeatby Mini&ter V 
The Minister of Parliamentary Affairs made a statement that the dl. 

cussion on the Pondicherry Budget and connected Appropriation Bill 
would be t9ken up on Monday, the 15th April, 1974 and thereafter 
further discussion on the Demands for Grants of the Ministries would be 
resumed.. 
8. The Budget (General)-1974-75-Demandl for Grants 

Combined discussion on the followi.ng items of business continued and 
was conc1uded:-
~. (i) Demands for <;J£.ants Nos. 24, 25 and 26 for which the Minis-

try of Education and Social Welfare is responsible and the 
cut motions thereto moved on the 8th April, 1974. 

/.. (ii.) Demands for Grants Nos. 96 and 97 for which the Depart-
ment of Culture is responsible. 

il All the cut motions to the Demands for Grants for which the Minis-
try of Education and Social Welfare is responsible, moved on the 8th 
April, 1974, were negatived. 

All the Demands for Grante (both Revenue Account and Capital 
Account) for whi<:h the Ministry of Education and Social Welfare is 
responsible for the amounts shown under column 4 of the printed List 
of Demands for Grants-Budget (General) 1974-75, were voted in full. 

Both the Demands for Grants (Revenue Account) for which the 
Department of Culture is responsible for the amounts shown under 
column 40f the printed List of Demands for Grants-Budget (General) 

~ 1974-75, were voted in full . 
. ..,/ (iii) Discussion on the Demands for Grants Nos. 78, 79 and 80 for 

which the Ministry of Steel and Mines is responsible com-
menced. 

r 
I 

• 

One cut motion (No.3) was moved. 
The d~ussion was not concluoded. 

9. Motion. Regarding Thirty-Ninth Report of Committee un Private 
Members' BHls and Resolutions 

Shti Banamali Babu moved the following motion:-
"That this House do agree with the Thirty-ninth Report of the 

Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 9th April, 1974." 

The motion was adopted. 
v 10. Private Member's Resolution-Under ConsideraFon 

Discussion on the following Resolution moved bv Shri Madhu Limaye 
on the 15th March, 1974 and the amendments thereto moved on the 29th 

'March, 1974, continued:-
"This House is of opinion that the Government should re-cast i~ 

policy with regard to prices and agricultural production in 
such a way tl\at-

(a) essential articles of consumption sell at H times the cost 
of production, including transport charges, taxes and profits; 

---.-----
"Discussed together. 
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(b) there shall prevail par it} hctwen the prices'· of' imfustria] 
goods and agricultural produce; 

(c) fluctuations in food grain prices of more than 15' per cent shal) 
not be permitted; 

(d) the Government shall take the responsibility of purchasing 
cotton, sugar-cane, raw jute .• foodgrains and other produce at 
support prices which may take into account the cost of pro-
duction plus a reasonable margin for the farmers; 

(e) electricity rate per unit for agricultural purposes shall no' 
be more than ten paise; and 

(f) fertilizers shall be made available to the Kinns with land 
holdings of less than ten aares at subsidised rates and the 
irrigation rates shall be reduced by ~5 per cent." 

The following Members took part in the debate:-
(1) Shri B. K. Daschowdhury 
(2) Shri Rana Bahad.ur Singh 
(3) Shri Sat Pal Kapur 
(4) Shri Ranen Sen 

The discussion was not concluded. , 
11. Motion Regarding Contempt of the House 
VShri K. Raghu Ramaiah moved the following motion:-

"This House resolves that the person calling himself Ratan 
Chandra Gupta who shouted slogans from the visitors' Gallery 
of the House at 14.24 hours today and whom the Watch and 
Ward Officer took into custody immediately and on search of 
whose person two pistols, one object which looks like a bomb 
and some pamphlets were found, has committed a grave 
offence and is guilty of the contempt of this House. 

This House further resolves that without prejudice to any other 
action to which he may be l~able under the law, Ratan Chandra 
Gupta be sentenced to rigorous imprisonment till 6 P.M. on 
the 10th Mav, 1974. for the aforesaid contempt of the House, 
and sent to Central Jail. Tl.har. New Delhi." 

Two amendments were moved by Sarvashri Madhu Limaye and 
Samar Guha. 

On the amendment moved by Shri Madhu Vmaye, the House divided, 
Ayes 20; Noes 97. The amendment was accordingly negatived. 

The amendrn,ent moved by Shri Samar Guha was also negatived, ... 
On the motion moved by Shri K. Raghu Ramaiah, the House divided. 

Ayes 97; Noes 5. The motion was accordingly adopted. 
6.12 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 15th April, 11)74). 
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11.01 A.M. 

WK SABRA 

BULLETIN- PART I 
[Brief Record of Proceedings] 

Monday, April 15, 1974/Chaitra 25, 1896 (Saka) 

No. 369 

1. Obituary Reference 
The Deputy Speaker made a reference to the passing away of Shri 

Radha Mohan Singh, who was a Member of the Second Lok Sabha. 
Thereafter, Members stood in silence for a short while as a mark of 

respect. 

2. Starred QUestions 
Starred Questions Nos. 668-670, 672, 674, 675 and 678 were orally 

answered. RepUes to remaining questions were laid on the Table. 

3. Unstarred QUestions 
Replies to Unstarred Questions Nos. 6584-6685, 6687~705 and 6707-

6783 were laid on the Table. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-
(I) (i) (a) A copy each of the following Gujarat Government Orders 

under sub-section (4) of section 7 of the Guj&rat Vacant 
Lands in Urban Areas (Prohibition of Alienation) Act, 1972, 
read with clause (c)(iii) of the Proclamation dated the 9th 
February. 1974 issued by the President in relation to the State 
of Gujarat:-

(1) Oroer No. VCT-28731121641-V dated the 12th February 
1974 in the case of Samarpan Cooperative Housing Society 
(Proposed) Rajkot. 

(2) Order No. VCT-2473197986-V dated the 2nd November, 
1973 in the case of Manilal Park Cooperative Housing 
Society, Kapadvani, District Katra. 

(3) Order No. VCT-14731101929-V dated the 3rd. November, 
1973 in the case of Sabarmati Harijan Ashram Trust, 
Ahmedabad. 
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(4) ONier No. VCT-23731106528-V dated the 3rd Novem~er, 
1973 in the case of Dudheshwar Cooperative HOUSIng 
Society LimLted, J unagadh. 

(5) Order No. VCT-1473179265-V dated the. 12th November, 
1973 in the case of J:agmalbhai Madhabhai Desai and 
others. 

(6) Order No. VCT-14731979995-V dated the 12th November, 
1973 in the case of Bai Lasu Wlo Gandaji Penaji. 

(7) ONier No. VCT-1773j92004-V dated the 13th November, 
1973 in the case of Punjabhai Dahyabhai Patel. 

(8) Order No. VCT-3173/95903-V dated the 17th November, 
1973 in the case of Yamuna Cooperative Housing Society 
Limited. 

(9) Order No. VCT-3173/73666-V dated the 17th November, 
1973 in the case of Himatlal D. Dave. 

(10) Order No. VCT-2473/109490-V dated the 17th November, 
1973 in the case of Bai Narmada Amritlal Barot. 

(11) Order No. VCT-2473/87831-V dated the 17th November, 
1973 in the case of Shantilal H. Patel. 

(12) Order No. VCT-1773/103441-V dated the 17th November, 
1973 in the case of Sudip Cooperative Housing Society, 
Baroda. 

(13) Order No. VCT-1773/83460-V dated the 17th November, 1973 
in the case of Amrapali Cooperative Housing Societv Limit-
ed Baroda. 

(14) Order No. VCT-2873/63570-V dated the 17th November, 1973 
in the case of Rabari Ratna Jasa. 

(15) Order No. VCT-1773/87633-V dated the 19th November, 1973 
in the case of Khushalbhai Ranchhodbhai. 

(16) Order No. VCT-2873/229-V dated the 19th November, 1973 
in the case of Santramji Bhagwandasji. 

(17) Order No. VCT-1773/97206-V dated the 20th November, 1973 
in the case of Shankarbhai Raghunathji. 

(18) Order No. VCT-1773/67424-V dated the 20th November, 1973 
in the case of Babubhai alias Ramanabhai Mahijibhai Barot. 

(19) Order No. VCT-1473/93296-V dated the 20th November, 1973 
in the caSe of Nabibhai R. Mansuri of Dholka. 

(20) Order No. VCT-1673/50048-V dated the 20th November, 1973 
in the case of Baagyodaya Co-operative Housing Society 
Palanpur. 

(21) Order No. VCT-2873/98591-V dated the 21st December, 1973 
in the case of Purnachandra Nagindas and Sukumar 
Nagindas. 

(22) Order No. VCT-10721117780-V dated the 21st November 1973 
in the case of Kalidas Motibhai Patel. ' 
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(23) Order No. VCT-1773j88061-V dated the 19th November, 1973 
in the case of Lodge Teryl LLth. 

(24) Order No. VCT-1773/97203-V dated the 21st November, 1973 
in the case of Abhesang Ummarbhai Shekh. 

(25) Order No. VCT-1472j765104-V dated the 3rd December, 1973 
in the case of Patheya Cooperative Housing Society Limited, 
Ahmedabad. 

(26) Order No. VCT-14721160335-V dated the 3rd December, 1973 
in the case of Vrindavan Vihar Flats Cooperative Housing 
Society Limited, Ahmedabad. 

(27) Order No. VCT-1473j75122-V dated the 4th December, 1973 
in the case of Nanalal P. Patel of Ahmedabad. 

(28) Order No. VCT-3073j69818-V dated the 5th December, 1973 
in the case of Durlabhbhai Naranbhai. 

(29) Order No. VCT-3073j91923-V dated the 5th December, 1973 
in the case of Suleman Fakir Mohammed. 

(30) Order No. VCT-3073177199-V dated the 5th December, 1973 
in the case of Shakti Vijay Cooperative Housing Society 
Limited, Surat. 

(31) Order No. VCT-1473/67618-V dated the 7th December, 1973 
in the case of Tripad Cooperative Housing SOCiety, Limited 
(Proposed) Ahmedabad. 

(32) Order No. VCT-1873/Conf. 4588-V dated the 10th December, 
1973 in the case of Sakhubha Vibhaji. 

(33) Order No. VCT-3073/97777-V dated the 10th December, 1973 
in th~ case of Gopalbhai B. Ahir. 

(34) Order No. VCT-3073/85511-V dated the lOth December, 1973 
in the case of Shrimati Ami,nabibi. 

(35) C>roer No. VCT-3073/85512-V dated the 11th December, 1973 
in the case of Prabhubhai Ranachhodbhai Desai. 

(36) Order No. VCT-3073/3651B-V dated the 11th December, 1973 
in the case of Shrimati Tarunikaben S. Jadav. 

(37) OMer No. VCT-3073/63572-V dated the 14th December, 1973 
in the case of Adarsh Society, Surat. 

(38) Order No. VCT-1473/15260-V dated the 17th December 1973 
in the case of Kanubhai P. Shah. ' 

(39) Order No. VCT-1873j5091-V dated the 10th December 1973 
in the case of Takhta Sinhji Mahajan Sanatorium of Bhav-
nagar. 

(40) Order No. VCT-1473/85912-V dated the 17th December 1973 
in the case of Harihar Cooperative Housing Society Li~ted 
Ahmedabad. ' 

(41) Order No. VCT-307415421-V dated the 12th February 1974 
in the case of Shrimati Maniben, WD/o Lallubhai Mora'rbhai. 
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(42) Order No. VCT-~~73/1.15368-V. dated the 13th February, 1974 
in the case of AJltbhal N. FOJdar. 

(43) Order VCT-1673/89468-V. dated th~ 19th February, 1974 
in the case of Garsanbhal BecharbhaJ.. 

(44) Order No. VCT-3072/162165-V dated the 31st July, 1973 in 
the case of Darpan Cooperative Housing Society LimLted, 
Surat. 

(45) Order No. VCT-1773/36431-V.dated the. 4th A~gust, 1~7~ in 
the case of Amrita Cooperatlve Housmg Soclety LUnltai 
(Proposed) Nizampura, Baroda. 

(46) Order No. VCT-3073/73128-V dated the 20th August, 1973 in 
the case of V~hwakarma Trust, Nanavata, Nanupura, Surat. 

(47) OIder No. VCT-1773-111702-V dated the 28th November, 1973 
in the case of Vijay Vallabh Shatabdi Smarak Trust, Baroda. 

(48) Order No. VCT-3073/60556-V dated the 2Bth November, 1973 
in the case of Raichandbhai Gulabbhai Parmar. 

(49) Order No. VCT-1773/3674-V dated the 2nd December, 1973 
in the case of Alembicnagar Cooperative Housing Society 
Lirnlted., Baroda. 

(50) Order No. VCT-3073/3343-V dated the 10th December, 1973 
in· the case of Pravinooandra Chbaganlal and others. 

(51) Order No. VCT-1473/97972-V dated the 18th December, 1973 
in the case of Natubhai Khodabhai and others. 

(52) Order No. VCT-1473/82439-V dated the lsi January, 1974 in 
the case of Jay Shiv Shakti Cooperative Housing. Society 
Llm:tted, Ahmedabad. 

(53) Order dated the 30th November, 1973 in the case of Ishwarlal 
Keshavlal. 

(54) Order dated the 18th December, 1973 in the case of Gonda! 
Taluka Gharid Vechan Sangh, Gondal. 

(55) Order dated the 18th December, 1973 in the case of Oil Cake 
Industries, Dhoraji. 

(56) Order dated the 18th December, 1973 in the case of Ambica 
Oil Cake Industry, Dhoraji. 

(57) Order dated the 21st February, 1974 in the case of Paras 
Cer~s, DhamaJ.pur. 

(58) Order No. TNC/VCT.SR-117 dated the 26th November, 1973 
in the case of Unique Industries, Nadiad. 

(59) Order No. TNC/VCT-SR-95 dated the 1st December 1973 in 
the case of Parikha Chemicals, N adiad. ' 

(60) ~der No. TNC/VCT-SR-89 dated the 7th December, 1973 
m the case of Smith Technocast Corporation, Nadiad 

(61) Order No. TNC/VCT-SR-109-112 dated the 26th December 
1973 in the case of Power Build Private Limited, Vidyanaga/ 
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(62) Order No. TNC/VCT-SR-99, 100, 101/Ws. 645 dated the 8th 
February, 1974 in the case of P. K. Patel & Co. 

(63) Order No. TNC/VCT-SR-l34 dated the 16th February, 1974 
in the case of Vallabh Glass Works, Vallabh Vidyanagar. 

(64) Order No. TNC/VCT-SR-135 dated the 16th February, 1974 
in the case of Deepak. Tobacco Company, Anand. 

(65) Order No. VCTIlO·73 dated the 5th February, 1974 in the 
case of Inventa Steel Private Limited (Proposed), Jam-
nagar. 

(66) Order No. R. C. 6038 dated the 10th January, 1974 in the case ot Atlas Export Industries, Junagadh. 
(67) Order No. CHlVCT jRg-2/73 dated the 2nd April, 1973 in the 

case of Dharampur Cement Products. 
(68) Order No. CH/VCT/Rg-14173 dated the 10th October, 1973 

in the case of Sardesai Brothers Limited, Bilimora. 
(69) Order No. CHlVCT/WS.2383/73 dated the 19th November, 

1973 in the case of Giriraj Exhibitors Private Limited. 

(70) Order No. LND/N/VL/WSj1419 dated the 15th November, 
1973 in the case of SidhpUT Haluka Handmade Paper Con-
sumers Cooperative Society. 

(71) Order No. I.;ND/N/WS/35/73 dated the 12th February, 1974 
in the case of Kasturbhai Chimanlal Sanghvi. 

(72) Order No. LND/N/WS/403 dated the 12th February, 1974 in 
the case of Parmar Bone Mill, Mehsana. 

(73) Order No. BhumiIVCT/6553 dated the 3rd November, 1973 in 
the case of Shree Protens and foods Umited, Bharuch. 

(74) Order No. Bhumi/VCT/8238 dated the 14th November, 1973 
in the case of Shri Sarvodaya Market, Broach. 

(75) Order No. BhumiIVCT/8498 dated the 28th November, 1973 
in the case of Village Service Centre, Broach. 

(76) Order No. Bhumi/VCT/8497 dated the 28th November, 1973 
in the case of Shree Champaklal V. Shah Promoter, K. C. 
Chemicals Industry, Bharuch. 

(77) Order No. LNDIVCT/8500 dated the 28th November, 1973 in 
the case of Shri C. S. Sheth, Partner, Ambar Paints Indus-
tries, Broach. 

(78) Order No. Bhumi/VCT/8499 dated the 8th December, 1973 in 
the case of Shri M. R. Kakad, Partner, Bhavis Plastic Indus-
try Limited, Broach. 

(79) Order No. BhumilVCT /10128 dated the 28th December 1973 
in the case of Natwarsing K. Solanki, Managing Di~ector 
Gujarat Cables and Enamalled Products Private Limite~ 
Ankleahwar. 
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(80) Order No. BhumiIVCT/WS/88 dated the 11th January, 1974 
in the case of Shri Abdul Aziz Matliwala. 

(81) Order No. Bhumi/VCT/338 dated the 22nd January, 1974 in 
the case of Dhansukhlal Chunilal Ariwala, Partner, the 
Balaji Chemical Industries, Bharuch. 

(82) Order No. VCT/SR-58173 dated the 23rd November, 1973 in 
the case of Karamchand &-emchand PrLvate Limited, Baroda. 

(83) Order No. VCT/SR-60/73 dated the 24th November, 1973 in 
the case of Febriquip Private Limited, Baroda. 

(84) Order No. VCT/SR-59173 dated the 23rd November, 1973 in 
the case of Sarabhai Chemicals Private Limited. 

(85) Order No. VCT/SR-8/73 dated the 1st December, 1973 in the 
case of Baroda CooperatLve Industrial Estate Limited, Baroda. 

(86) Order No. VCT/SR-6173 dated the 1st December, 1973 in the 
case of Federation Social Welfare Trust, Baroda. 

(87) Order No. VCT/SR-52/73 dated the 1st December, 1973 in 
the case of Satyadev Chemic.als Private Limited, Baroda. 

(88) Order No. VCT/SR-46173 dated the 8th December, 1973 in 
the case of Kril Standard Products Private Limited. 

(89) Order No. VCT/SR-32/73 dated the 11th January, 1974 in 
the case of Mohanlal Hiralal Shah. 

(90) Order No. VCT/30-73 dated the 18th J.anuary, 1974 in the 
case of Alembic Chemicals Works, Barcda. 

(91) Order No. VCT/41/73 dated the 18th January, 1974 in the 
case of Girishbhai Magenbhai Mitra. 

(92) Order No. VCT-SR. 61173 dated the 22nd January, 1974 in 
the case of Indulal Yajnik Memorial Trust, Baroda. 

(93) Order No. LND /WSI7064 dated the 15th November, 1973 in 
the case of Dutta Fertiliser Company, Godhra. 

(94) Order No. LNDIWS/264 dated the 17th January, 1974 in the 
case of Gujarat Wooden Art Industries, Dohad. 

(95) Order No. CH/LND/I/VCT/21/74 dated the 30th January, 
1974 in the case of Amreli District Purchase and Sales Union 
Limited, Amreli. 

(96) Order No. VCT/SR/283/73 dated the 17th November, 1973 in 
the case of Nand Industrial Cooperative Society. 

(97) Order No. VeT /SRl284/73 dated the 17th November, 1973 
in the cast!' of Anand Industrial Cooperative, Society. 

(98) Order No. VCT/SR/282/72 dated tbe 29th November 1973 in 
the case of Parmanand Industrial Cooperative Soci~ty. 

(99) Order No. VCT/ST/50172 dated the 27th November, 1973 in 
the case of Ganesh Industrial Cooperative Services Society 
Limited, Surat. ' 
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(100) Order No. Vcr/SRJ233/73 dated the 29th November, 1973 in 
the case of Manilal Nagindas Vakawala. 

(101) Order No. VCT/SR/267/268/73 dated the 13th December, 1973 
in the case of Chalthan Division Sugar Industrial Cooperative 
Society Limited. 

(102) Order No. VCT/SR/131j73 dated the 13th December, 1973 in 
the case of Lalitaben Navnitlal Hathiwala. 

(103) Order No. VCT/SRJ57/58/73 dated the 13th December, 1973 
in the case of Champaklal Zinabhai Prajapati. 

(104) Order No. VCT/SR/197/73 dated the 7th February, 1974 in 
the case of K. J. Vakharia and Company. 

(105) Order No. VCT/SRJ314 dated the 14th February, 1974 in the 
case of Sadhana Vidya Bhavan Cooperative Housing Society 
Limited. 

(b) A statement (Hindi and nglish versions) showing (i) reasons 
for delay in laying the above Orders, and (U) for not laying 
the Hindi v'eIi"sions thereof. 

(if) A copy each of the following papers (Hindi and English ver· 
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(1) (a) Review by the Government on the working of the Hous· 
ing and Urban Development Corporation Limited, New Delhi, 
for the year 1972-73. 

(b) Annual Report of the Housl·ng and Urban Development 
Corporation Limitai, New Delhi, for the year 1972-73 along 
with the Audited Accounts and the comments of the Com-
troller and Auditor General thereon. 

(2) (a) Review by the Government on the working of the 
National Building Construction Corporation Limited, 
New Delhi, for the year 1972-73. 

(b) Annual Report of the National Buildings Construction 
Corporation Limited, New Delhi, for the year 1972-73 along 
with the Audited Accounts and the comments of the Comp-
troler and Auditor General thereon. 

(3) (a) Review by the Government on the working of the 
Hindustan Housing Factory Limited, New Delhi, for the year 
1972-73. 

(b) Annual Report of the Hindustan Housing Factory Limited, 
New Delhi, for the year 1972-73 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(IT) A copy of the Fertiliser (Movement Control) (Second Amend-
ment) Order. 1974 (Hindi and English versions) published in 
Notification No. G.S.R. 145(E) in Gazette of India dated the 
27th March, 1974, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 
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(III) A copy of the Annual Accounts (Hindi and English versions) of 
the Bombay Port Trust for the year 1972-73 and the Audit 
Report thereon. 

5. Report of Public Accounts Committee 

8hri Jyotirmoy Bosu presented the Hundred and sixteenth Report of 
the Public Accounts Committee on the Chapter III of the Report of the 
Comptroller and Audttor Generral of India for the year 1971-72, Union 
Government (Civil), Revenue Receipts, Volume T, Indirect Taxes-Sales-
tax Receipts of the Union territory of Delhi. 

6. Report of Committee on Government AssurllAees 

Shri R. Balakrishna Pillai presented the Eighth Report of the Com-
mittee . on Government Assurances. 

7. Mattei' Under Rule 377 
v Sarvashri S. M. Banerjee and Vasant Sathe raised matter regarding 

the reported death of several patients in Kanpur hospital due to spuri-
ous glucose injections. 

8~, The·PDaclicherry BlIdret-1974-75 
The following items of business were taken up together:-

./ -(i)· General Discussion on the Budget for the Union· territolry of 
Pondicherry for 1974-75. 

/' -(ii) Dem.and for Grants on Account Nos. 1 to 32 and 34 in respect 
of the Budget for the Union territory of Pondicherry for 
197~'75. 

The following Members took part in the combined debate:-

(1) Shri Somnath Chatterjee 
(2) ShH: M. Kalyana9Undaram 
(8) Shri Jagannathrao Joshi 
(4) Shri G. Viswanathan 

Shri K. R Ganesh replied to the c!ebate. 

All the Demands for Grants on Accounts (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 
l>1!inted List Gf Demands for Gra.Jlt.~ on Account (Pondicherry) for 1974-
75., were' voted im full. 

9. Government Bill-Introduced 

V The Pondieherry Appropriation (Vote on Account) Bill, 1974. 

The motion for leave to introduce the Bill 'moved by Shri K. R. Ganesh 
was opposed. The motion was adopted and the Bill was introduced. 

---------
·Discussed together. 
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10. Government 8lll-Passed ~ 
T<h.e Pondicherry Appropri4tion (Vote on Account) Bill, 1974 

The motion for consideration of the Bill was moved by Shri K .. R. 
Ganesh. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri K. R. Ganesh. 
The motion was adopted and the Bill was passed. 

11. The Budget (General)-1974-75-Demands for Grants 
~Discussion on the Demands for Grants Nos. 78, 79 and 80 for which 

the Ministry of Steel and Mines is responsible and the cut motion there-
to moved on the 11th April, 1974, continued. 

The discussion was not concluded. 
12. Statement by Minister 
V The Minister of Parliamentary Affairs made a statement regarding 
the decision taken by the Business Advi30ry Committee at its sitting held 
on the 15th April, 1974 about the discussion on Bihar situation. 
6. P.M. 

(Lok ~bha adjourned till 11 A.M. on Tuesday, the 16th April, 1974). 
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11 A.M. 

LOK SABRA' 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesd.'ay, Apri'l 16, 1974/Chaitra 26, 1896 {Saka) 

No. 370 

1. Starred Questions 
Starred Questions Nos. 689, 690, 692-696 and 706 were orally answer-

ed. Replies to remaining questions were laid on the Table. 
2. Unstarred QUestions 

RepliE;!s to Unsarred Questions Nos. 6784-6829, 6822, 6823, 6825-
6949, 6851--6854 and 6856-6963 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No.8 addressed to the Minister of Information 
and Broadcasting regarding 'Text of the letter written by the Minister 
to Motion Pictures Associations for showing longer version of documen-
tary fllms on Netaji' was or~lly answered and supplementarles were also 
answered thereon. 
4. Calling Attention 

Shri Indrajit Gupta called the attention of the Minister of Informa.-
tion and Broadcasting to the reported suicide by an Assistant Station 
Director of the Teleyision Centre on April 11, 1974 who jumped to death 
from the fourth floor of Akashvani, Bhavan, New Delhi. 

The Minister of Information and Broadcasting made a statement in 
regard thereto. 
5. Question of Privilege 

Shri Jyotirmoy Bosu raised a question of privilege regarding alleged 
deUberate misleading information given to the House in .reply to Un-
starr&:i Question No. 2093 dated the 6th March, 1974. 

The matter was held over. 
6. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the follOwing Notifications (Hindi and EngUsh 

versions) issued under the Central Excise Rules, 1944:-
(i) G.S.R 321 published in Gazette of India dated the 30th 

March, 1974, together with an explanatory memorandum. 
(ij) G.S.R. 322 published in Gazette of India dated the 30th 

March, 1974, together with an explanatory memorandum. 
(2) (i) A statement (Hindi and English versions) correcting the 

information given in respect of Unstarred Question No. 2765 
dated the 18th August, 1972 by Shri G. C. DiJcit regarding 
arrears of Income-tax against top individuals in Madhya 
Pradesh in Statement No. VII showing action taken by Gov-
ernment on assurances, prornises and undertakings given by 
Ministers during the Fifth Session of Fifth Lok Sabha, laid 
on the Table of the House on the 27th July, 1973. 
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(ii) A statement (Hindi and. English versions) showing reasons 
for delay in laying the above statement. 

(3) A copy of the Gujarat Panchayats (Amendment) Act, 1974 
(President's Act No.8 of 1974) (Hindi and English versions) 
published in Gazette of India dated the 31st March, 1974, 
undel- sub-section (3) of section .a of the Gujarat State Legis-
lature (Delegation of Powers) Act, 1974. 

7. Reports and Minutes of Estimates Committee 
Shri R. K. Sinha presented the following Reports and Minutes of the 

Estimates Committee:-
(1) (i) Fiftieth Report on the Ministry of Industrial Develop-

ment-Industrial Licensin'g. 
(ii) Minutes of the sittings of the Committee- relating to the above 

Report. ' 
(2) (i) Fifty-second Report on the Ministry of Education $nd 

Social Welfare-Archaeological Survey of India. 
(ii) Minutes of the sittings of the Committee relating to the 

8. Report ofPu'blic Accounts Committee 
Shrl Jyotirmoy Bow presented the Hundred and twenty-first Report 

of the Public Accounts Committee on paragraphs contained. in the Re· 
port of the Comptroller and Auditor' General of India for the year, 1971-
72, Union Government (Defence Services) relating to Defence Pro-
duction. 
•. Stata!ment ~y Minister 

The Minister of Health and Family Planning made a statement De-
gaming the reported death of several patients in Kanpur hospital due 
to spurious glucose injections. 
10. Matter Under Rule 377 

SOO Jyotirmoy Bosu raised matter regarding the reported statement 
by Mr Hubert Humphrey, the fonner U.S. Vice-Presi~nt that the 
Prime Minimer Shrimati Indira Gandhi in her private talk with him had 
favoured the presence of American troops in Vietnam. 

The Prime Minister made a statement on the subject. 
11. The Budget (General)-1974-75-Demands for Grant. 

Discussion on the Dema •. .Js for Grants Nos. 78, 79 and 80 for which 
the Ministry of Steel and Mines is responsible and the cut motion there-
to moved. on the 11th Apri.l, 1974, continued. and was concluded. 

The cut motion moved on the 11th April, 1974, was negatived. 
All the Demands for Grants (both Revenue Account and Capital Ac-

count) for which the Ministry of Steel and Mines is responsible for the 
amounts shown under column 4 of the printed List of Demands far 
Grants-Budget (General) 1974-75, wel'e voted in full. 
6.13 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 17th April, 1974). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 17, 1974jChaitra 27, 1896 (Saka) " --.. -' -=----
No. 371 

11 AM. 
1. '-starred' Questions 

Starred QuestioDS Nos. 711, 713-715 and 717 were orally answered. 
Replies to Starred Questions Nos. 709, 712, 716 and 718-729 were laid 
on the.Table. 

2. U_starred Quetltieas 

Replies to Unstarred Questions Nos. 6969-697-2, 6974-7014, 7016-
7050, 7052-7058, 7060-7091, 7093-7100, 7102-7123 and 7125-7136 were 
laid on the Table. 

~ 3. Short Notice Question 
Short Notice-QuestIon No.9 addressed to the Minister of InfGl'D1atiGn 

and Broadeastingregarding Taking~er Metro Cinemas in Cajwtta 
and Bombay by Government was orally answered and supplementaries 
were also answered dlereon. 

4.C8111ng Attention 
Shri ,Prasannbhai Mehta called the attention of the Mtnister of 

i Supply and Rehabilitation to the r~ported abrupt Itopping of airconcli-
. tioning plants at Delhi airport by the private firm maintaining these 
plants, due to non-payment of its dllles by the Government. 

The Minister of Supply and Rehabilitation made a statement in re-
gard thereto. 

S.Queafion ·of PrivUep 
, Further consideration of the question of privilege raised by Shrl 
Jyotirmoy Bow on the 16th AprIl, 1974, regarding allegeddellberate 
miSleading ·information given to the Houae in reply to Unstarred Ques-
tion No; 2093 dated the 6th March, 1974, was resumed. 

The Deputy Minister of Home Affairs made a statement explaining 
the position and expressing regret. 

The Minister of Home Affairs also expre9Sed regret,· The matW'Wls· 
treated as clolMJd.. . 
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Go Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Furnace Oil (Fixation of Ceiling Price" and 
Distribution) Order, 1974 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 150(E) in Gazette of India 
dated the 29th March, 1974, under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All Indi.a 
Services Act, 1951:-

(i) The Indian Administrative Service (Probationers' Final 
Examination) Amendment Regulations, 1974, published in 
Notification No. G.S.R. 309 in Gazette of India dated tije 
30th March, 1974. 

(ii) The Indian Police Service (Probationers' Final Examina-
tion) Amendment Regulations, 1974, published in Notifica-
tion No. G.S.R. 310 in Gazette df India dated the 30th March, 
1974. 

(iii) The Indian Forest Service (Probationers' Final Examina-
tion) Amendment Regulation, 1974, published in Notifica-
tion No. G.S.R. 311 in Gazette of India dated the 30th 
March, 1974. 

7. Intimation RegHding arrest of Members 

The Deputy Speaker informed the House of a telegram dated the 
16th April, 1974 from the Superintendent of Police, Bhopal, to the 
Spe~, intimating that Sarvashri Atal Bihari Vajpayee and B. S. 
Chowhan, Members, Lok Sabha, were arrested at Bhopal on the 16th 
April, 1974, at 14.5 hours under sections 188 of the 1.D.cUa.n Penal Code 
and 32 Police Act for demonstrating before Madhya Pradesh Vidhan 
Sabha in contravention of Regulatory Orders passed by ·the Superinten-
dent of Police, Bhopal. 

8. Reports of Public Accounts Committee 
Shri Jyotirmoy Bosu presented the following Reports of the Public 

Accounts Committee:-
(1) Hundred and twenty-third Report on paragraphs 44 and 45 

of the RepOrt of the Comptroller and Auditor General of 
India-Union Government (Civil), relating to Khadi and Vil-
lage Industries Commission. ~ 

(2) Hundred and fourteenth Report on action taken by Govern-
ment on the .recommendations contained in their Eighty-ninth 
Report on Review of implementation by Government of the 

. recommendations of the Public Accounts Committee relating 
to 'Customs' during 1962-72. 

9. Statement by Minister 
The Minister of Home Affairs made a statement regarding the situa-

tion in Bihar and GUjarat. 
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10. Matters Under Rule 377 
(i) Shri Indrajit Gupta raised matter regarding the reported permis-

sion being given by the Government to U.s. General Motors to acquire 
shares in Hindustan Motors. 

The Minister of Heavy Industry made a statement on the subject. 
(ii) Shri Vasant Sathe raised matter regaroing the reported export 

of low priced text books· imported for the benefit of students. 

11. The Budget (General)-1974-75-Dem.ands for Grants 
Discussion on the Demand for Grant No. 70 for which the Ministry 

of Petroleum and Chemicals is responsible conunenced. 
Thirteen cut motions [Nos. 9 to 21] were moved. 
The discussion was not concluded. 

12. Report of Busmess Advisory Committee 
Shri K. Raghu Ramaiah presented the Forty-first Report of the Busi-

ness AdvisllrY Committee. 
13. Half-An-Hour Discussion 

~Shri Jyotirmoy Bosu raised a half-an-hour discussion on points 
arising out of the answer given on the 28th February, 1974 to Unstarred 
Question No. 1242 regarding forged car permit case. 

Shri T. A. Pai replied to the discussion. 
6.58 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th April, 1974). 
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11.01 A.M. 

LOK SABHA 

BULLETIN-PART I 
(Brief RecoM of Proceedings] 

Thursday, April 18, 197./Cbaitra 28, 1896 (Saka) 

NO'~ 1,:}V 

1. Starred QUestions 
Starred Questions No'':;. 730, 731, 734, 737, 738, 7~, 743-745, 747 and 748 

were orally answered. Replies to remaining questions were laid on the 
Table. 

Z. Uastarred Quea60ns 
Replies to Unstarred Que,tions Nos. 7137-7168, 7170-7221 and 7224-

7302 were laid on the Table. 

3 ...... rs Laid on the Table 
The follcwing papers were laid on the Table: 

(1) A copy each of the following papers (Hindi and English ver-
lions) under sub-section (1) of section 819A of the Companies 
Act, 1956: 

(8) (i) Review by the Government on the working of the 
Machine Tool Corporation of India Limited, Ajmer, for the 
year 1972-73. 

(il) Annual Report of the Machine Tool Corporation of India 
Limited, Ajmer. for the year 1972-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the Hindu-
stan Machine Tools Limited. Bangalore, for the year 1972-73. 

(ii) Annual Report of the Hindustan Machine Tools Limited, Ban-
galore, for the year 1972-73 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(2) A ~opy each of the Detailed Demands fer Grants (Hindi and 
English versions) of the following Miniatries for 1974-75:-

(i) Ministry of Communications 
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(ii) Ministry of Finance 
(iii) Ministry of Irrigation and Power 
(iv) Ministry of Labour 
·(v) Ministry of Touris~! '~nd Ci~ii Aviation 
(vi) Ministry of Works and .Housing. 

(3) (i) A copy of the Delhi Sh,?ps and Establishment:; (Amend-
ment) Rule~ 1974 (Hindi and English versions) published in 
Notification No. F.4(16) 174ICISILab. in Delhi Gazette dated 
the 29th March, 1974, under 8U\)..Section (3) of section 47 of the 
Delhi Shop3 and Establishments Act, 1954. 

(ii) A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(4) (a) A copy each ()f the ~ollowing pape~s (Hinc:U;and English 
ver.sions) under sub-sectlOn (1) of sectIon 619A of the C"om-
panies Act, 1956:- . 

(i) Annual Report of the Hindustan Aeronautics Lirriited, Ban-
galore, for the year 1972-73 along with the Audited Accounts 
and the comments of the Comptroller ~9 . Auclltor General 
thereon. 

(ii) Annual Report of the Bharat Earth Movers Limi.ted, Ban-
galore, for the year 1972-73 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(b) A copy of the Navy (Pay and Al1owance'3) Amendment Regu-
lations, 1974 (Hindi and English versiona.) publisbed in Notir-
ficatiGn No. S.R.O. 9-E' in Gazette of India dated the 5th 
April, 1974, under section 185 of the Navy Act, Uti? 

(5) A· ccpy each of the following papers (Hindi, and English ver-
. &ionS) .under sUMection (1) of !lecUon 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the IWorking of the Tri-
veni Structurals Limited, Naini., Allahabad, for the year 
1972-73. 

(ii) Annual Report of the Triveni Structurals Limited, Naini, 
Allahabad; ~or the year 1972-73 ,along With the Audited Ac-
counts and the· comments of the Comptroller and Auditor 
.General thereOn. 

(b) (i)·~iewbv the Go~ernmertt on the working of the Heavy 
Eng'lneering Corporati~n Litnited, Ra",chi, for the year 1972-
73. . 

. (ii) Annual Report of the Heavy Engineering CQrporation Limit-
ed, Ranchi, for t'he· year 1972-73 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. . 
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4: Intimation regarding conviction of Members 

The Deputy Speaker informed the HQu8e of a telegram dated the 
17th April, 1974, from the Superinten<iemtof Police, Bhopal, to the 
Speaker, intimating that Sarvashri Atal Bihari Vajpayee and B. S. 
Chowhan, Members. Lok Sabha, had been convicted on adrni'3sion under 
section 188 of the Indian Penal Code and were rentenced to imprIsOn:..: 
ment till the rising of the Court on the 16th April, 1~74. 

5. RepOrt of Publk Accounts Committee 
Shri Jyotirmov Bosu presented the Hundred and twenty-second Re-

port of the Public Accounts Committee cn Report of the Comptroller 
and Auditor General of India for the vear 1971-72-Union Government 
(Posts and Telegraphs). . 

6. Motions for Elections to Committees 
0) Shri Ziaur Rnhman Ansari moved the followin~ motion:-

"That in pursuance of sub-section (3) (c) of Section 4 of the Cen· 
tral Silk Board Act, 1948, the members of this House do pro-
ceed to elect, in such manner as the Speaker may direct, 
four members from among themgelves to serve as members 
of the Central Silk Board, for the next term commencing 
from the 29th June, 1974, subject to other provisions of the 
said Act." 

The motion was adopted. 
(ti) Shri S. B. P. Pattabhi Rama Rao moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do elect two members of Rajya Sabha according to the princi-
ple of proportional representation by means of the ~ngle 
transferable vote, to the Joint Committee on Offices of Profit 
in the vacancies caused by the retirement of Sarvashri S. A. 
Khaja Mohideen and Sanda Narayanappa from Rajya Sabha 
and do communicate to this House the name<; of the members 
so appointed bv Rajya Sabha to the Joint Committee." 

The motion wag adopted. 

7. Motion regarding Forty.first Report of Business AdviAory Committee 
Shri K. Raghu Ramaiah moved the following motion:-

"That this House do agree with the Forty-fir3t Report of the Busi-
neS9 AdviSOry Committee presented to the House on the 17th 
April, 1974." 

The motion was adopted. 
8. Matters Under Rule 377 

t./"(i) Shri Jyotirmoy Bosu raised matter regarding alleged rapin~ of 
women and girl-.> by B.S.F. personnel in Manipur hill areas. 
~ii) Shri Shyam Sunder Mohapatra raised matter regarding presence 
of Worm and insects inside a Limea bottle. 

[P.T.O. 
'1488 



....-(iii) Shri Samar Guha raised matter regarding the Indian Institute 
of Technology, Kharagpur: 
/(iv) Shri Att:Jl Bihari Vajpayee and some other Members raised 
matt. regardin.g the reported parading by police {n Bombay of a Han-
jan youth after being stripped naked and hh face being tan-ed. 

t 0llIia& AUeau..a 

/ Shri M. C. Daga caned the attention of the Minister of Irrigation and 
Power to the reported major power faiJure in. the northera region of 
the country. 

The Minister of Irrigation and Power made a statement in regard 
thereto. 

10. The Budget (General)-1974-75-Demands for Grants 
/ Discussion on the Demand for Grant No. 70 for which the Ministry 

of Petrolewn and Chemicals i. re$pOnsible and the cut motions thereto 
moved on the 17th April, 1974, continued and was concluded. 

AU the cut motions moved on the 17th April, 1914. were negatived. 
The Demand for Grant (both Revenue Account and Capital Ac-

count) fer which the Mini!'try of Petroleum and Chemicals is responsi-
bI~ for the amounts shown under column 4 of the printed List of De-
mands for GY'ants-Budget (General) 1974-75, was voted in full. 
6.OS P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 19th April. 1974). 

S. L. SHAKDHER. 
Secretary-General. 



1l.02 A.M. 

LOK SABKA 

BULLETIN-PART'I 
[Brief Record of Proceedings] 

Friday, April 19, 1974/Chaitra 29, 1896 (Saka) 

No. 373 

1. Stured Questions 
Starred Questions NOs. 750, 751, 753, 754, 'iS7, 758, 760 al1d ,64 were 

orally answered.. Replies to remaining questions were laid on th.e Table. 
2. Uostarred Questions 

Replies to Unstarred Questions Nos. 7303-7346, 7348-7358, 7360-
7377, 7379-7385, 7387-7390, 7392-7423, 7425-7'146, 7448--·746~, 7464-
1490 and 7492-7502 were laid on the Table. 

A statement by the Minister of Finance correcting the reply given 
on the 5th April, 1974 to Unstarred Question No. 5678. regarding officers 
working in Syndicate Bank after completion of age of" 58 years was laid 
on the Table. . 

. A statement by the Minister of State in the Ministry of Finance (i) 
correcting the reply given on the 9th March, 1973 to Unstarred Question 
No. 2724 regarding assessment of wealth of top 75 families in India and 
(ii) giving reasons for delay in correcting the reply was also laid oil. the 

, Table. 

3. QUestion of Privilege 
The Deputy Speaker withheld his consent to the question of privilege 

sought to be raised by Shri Jyotirmoy Bosu on the 18th April, 1974 
against the Minister of Home Affairs for allegedly giving misleading 
information to the House on the 17th April., 1974, regarding shoot at 
sight order at Gaya . 
.t. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 349 (Hindi and English ver-

sions) published in Gazette of India dated the 6th April, 1974 
issued under the Central Excise Rules, 1944, together with an 
explanatory memorandum. 

(2) 'A statement (Hindi and English versions) on. the Report of L 
the Working Group under the Chairmanship of the Chairman 
of .the Bureau of Industrial Costs and Prices on the cost struc-
ture of certain bulk drugs, etc. . 

(3) A copy of the Interim Report 1973 of Wakf Inquiry Com-}...-
mittee. 
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5. Reports and Minutes of Public: Accounts Committee 
Shri Jyotirmoy Bosu presented the following Reports and Minutes of 

the Public Accounts Committee:-
(1) (i) Hundred and seventeenth Report on the Report of the 

Comptroller and Auditor General of India for the year 1971-
72-Union Government (Civil), relating to Departments of 
Labour, Rehabilitation and Supply. 

(ii) Minutes of the sittings of the Committee relating to the 
above Report. 

(2) (i) Hundred and twenty-fourth Report on the Report of the 
Comptroller and Auditor General of India for the year 1971-
72-Union Government (Civil). :'chting to the MJnistry .of 
Health and Family Planning (Department of Health). 

(ii) Minutes of the sittings of the Committee relating to the above 
Report. 

6. Report of Committee of Privileges 
Shri Vas ant Sathe presented the Eighth Report of the Committee of 

Privileges. 

7. Discussion Under Rule 193 
Shri S. M. Banerjee raised a dhcussion on the statement made by the 

Minister of Home Affairs in the House on the 17th April, 1974 regarding 
situation in Bihar. 

The following Members took part in the dcbate:-
(1) Shri Bhogendra Jha 
(2) Shri NawElI Kishore Sinha 
(3) Shri Bhagwat Jha Azad 
(4) Shri Satyendra Narayan Sinha 
(5) Shri R. P. Yadav 
(6) Shri Ishwar Chaudhry 
(7) Shri Jyotirmoy Bosu 
(8) Shri Shankar Dayal' Singh 
(9) Shri Sukhdeo Prasad Verma 

(10) Shri V. Mayavan . 
(11) Shri Jagannath Mishra 
(12) Shri Hari Kishore Singh 
(13) Shri Ramavatar Shastri 
(14) Pandit D. N. Tiwary 
(15) Shri Chiranjib Jha 
(16) Shri Atal Bihari Vajpayee 
(17) Shri Bibhuti Mishra 
(18) Sp.ri Yamuna Prasad MandaI 
{19) Shri Samar Guha ./ 
(20) Sardar Swaran Singh Sokhl 
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(21) Shri Rltm Bhagat Paswan 
(22) Shri Piloo Mody 
(23) Shri N. P. Yadav 
(24) Shri Trid~bChaudhuri 
(25) Shri M. Satyanarayan Rao 

Shri Umashankar Dikshit replied to the discussion. 
The discussion was concluded. 

8. Private Members' Bills-Introdu~ed 
(1) The Retired Army Soldiers Re-employment Bill, 1973 by 

Shri Vishwanath Pratap Singh. 
(2) The Prevention of Food Adulteration (Amendment) Bill, 

1974 (Insertion of new sections 4A, 4B, etc.) by Shri Vishwa-
nath Pratap Singh. 

(3) The All-India Services (Amendment) Bill, 1974 (Insertion of 
new section 2B, 2C, etc.) by Shri Vishwanath Pratap Singh. 

(4) The Homoeopathy Central Council (Amendment) Bill, 1974 
(Amendment of section 2) by Shri Hari Singh. 

(5) The Homoeopathy Central Council (Amendment) Bill, 1974 
(Amendment of sections 2, 5, etc.) by Shri M. C. Daga. 

(6) The Homoeopathy Central Council (Amendment) Bill, 1974 
(Amendment of Second Sched'!l-led by Shri M. C. Daga. 

(7) The Code of Civil Procedure (Amendment) Bill, 1974 
(Amendment of section 80 and insertion of section 8OA) by 
Shri D. K. Panda. 

I. Private Member's Bill-Under ConSideration 
The Mother's Lineage Bill, 1973 by Shri Madhu Limaye 

Discussion on the motion for consideration of the Bill moved by Shri 
Madhu Limaye on the 5th April, 1974, continued. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon was moved by Shri M. C. Daga. 

The following Members took part in the debate:--
(1) Shri -5hyama Prasanna Bhattacharyya 
(2) Shri M. C. Daga-.{speech unfinished). 

The discussion 'Was not concluded. 
6 P.M. 

i 

/ 
(Lok Sabha adjourned tilt 11 A.M. on Monday, the 22nd April, 1974). 
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S. L. SHAKDHER, 
Secrefary-General. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, April 22, 1974/Vaisakha 2, 1896 (Saka) 

No. 374 
11.01 A.M. 
1. Starred QuesUoas 

Starred Questions Nos. 770, 771, 773, 776-778 and 780 were orally 
answered. Replies to Starred Questions Nos. 772, 774, 775, 779, 781-784 
and 786-789 were laid on the Table. 
2. Unstarred qUestioQs 

RepUes to Unstarred Questions Nos. 7503-7530, 7532-7574, 7576-
7578, 7'580-7679 and 7681-7702 were laid on the Table. 
3. Short Notice Question 

Short Notice Question No. 10 addressed to the Minister of Agriculture 
regarding death of cattle and sheep imported for breeding farms in 
Andhra -Pradesh and Karnataka was orally answered and supplemen-
taries were also answered thereon. 
4. Callin, Attention 

5hri S. M. Banerjee called the attention of the Minbter of Home 
Mairs to the reported sealing of 20 godowns of Delhi Municipal Corpo-
ration by the C.B.!. 

The Minister of State for Home Affairs made a statement in rejard 
thereto. 
5. PIpers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi an.d English versions) on 

the working of the Industrial and Commercial . UndeJ1akings 
of the Central Government for the year 1972-73. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the National Cooperative Development Corporation, New 
Delhi, for the year 1972-73, under sub-section (3) ofsec:UOn 
14 of the National Cooperative Development Corporation, ~t, 
1962. 
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(3) A copy each of the following. President's A~ts (Hindi and ~ng
Ush version's) under ~b,:,~ec~on (3) of section 3 of the GUJarat 
State Legislature (Detegati&rt' df Powers) Act, 1974:-

(i) The Bombay Inams (Kutch Area) Abolition (Gujarat 
Amendment) Act, 1974 (President's Act No.7 of 1974) pub-
lished in Gazette of India dated the 31st March, 1974. 

(ii) The Bombay Tenancy and Agricultural Lands (Gujarat 
Amendment) Act. 1974 (President's Act No. 7 of 1974) pub-
lished in Gazette of India dated the 31st March, 1974. 

(4) A copy of the' Gujarat Devtsthan Inams Abolition (Amend-
ment) Rules, 1973 (Hindi and English versions) published in 
Notification No. GHM-281 in Gujarat Government Gazette 
dated the 14th November,'" 1973, under sub-sectiDn (2) of 
section 29 of the Guj.arat Devasthan Inams Abolition. Act, 
1969, read with clause (c) (iii) of the Proclamation dated the 
9th February, 1974 issued by the President tn· relation to the 
State of Gujarat, together with an explanatory note. 

(5) A COpy of the Agreement (Hindi. and English versiolUll) enter-
ed into between the President of India and the Government 
of Bihar regarding the development an,d main~nan<:e of ,r~d 
links within large towns served by National tlighways tn 
Bihar State, under section 10 of the National Highways. Act, 
1956. 

(6) A copy of the Annual Report (Hindi and EnglishversioaB) of 
the Executive Committee of the Trustees of the Victoria 
Memorial Hall, Calcutta, for the year 1972-73. 

(7) A copy of the Annual Report (Hindi and English versions) of 
the Indian Council of Social Science Research, New Delhi, for 
the year 1972-73. 

..I 

(8) A copy of Notification No. G.S.R. 182(E) (Hindi and English 
versi0!1B) published in Gazette of India dated the 20th A~ril, 
1974, lSSued under the Ceqtral Excise Rules, 1944, together 
with an explanatory memorandum. 

6. Report of Public Accounts Committee 
Shri Jyotirmoy Bosu presented the Hundred. and tw~nty-ftfth .'. Re-

port of the Public Accounts Committee on paragraphs cOlltafned"fb : the 
Report of the Comptroller and Auditor General of India for the year 
1971-72, Union Government (Defence Services). 
7. ,Statement by Minister' 

The Minister of Agriculture made a statement regarding the submis-
sionof three more Interim Reports by the National Commission on Agri-
culture. The Minister alSo laid on tOe Table a copy each of the follow-
ing Reports together with the sumMaries of the important recommen-
dations made therein:-

(1) Desert Development. 
I : (2) Forest Research and Education. 

(3) Certain important aspects 'of selected Export-oriented Agricul-
tural Commodities. 
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8. Statement under Direction 115 
Shri Atal Bihari Vajpayee made a statement regarding certain infor-

mation given by the Minister of State for Home Affairs in the House on 
the 10th April, 1974 about New Friends Cooperative House Building 
Society. 

The Minister of State far Home Affairs made a statement in reply 
thereto. 
I. Motion Regarding Joint Commtttee 

Shri P. G. Mavalankar moved the following motion:-
"That this House do recommend to Rajya Sabha that Rajya Sabha 

do appoint five members of Rajya Sabha to the Joint Com-
mittee on the Bill further to amend the Constitution of India 
in the vacancies caused by the retirement of Sarvashri Jai-
sukhlal Hathi, Ajit Prasad Jain. Ram Niwas Mirdha, C. D. 
Pande and Bindeshwari Prasad Singh from Rajya Sabha and 
do communicate to this House the names of the members so 
appointed by Rajya Sabha to the Joint Commi.ttee." 

The motion was adopted. 
10. Matter Under Rule 377 

Shri S. M. Banerjee raised matter regarding the reported death of a 
girl in a hospital at Kanpur due to Dicrysticine injection. 
11. The Budget (General)-1174-7~Demands for Grants 

Discussion on the Demands for Grants Nos. 1 to 10 for which the 
Ministry of Agriculture is responsible, commenced. 

Forty-one cut motions [Nos. 1. 2, 12, 15 to 17, 19 to 23; 39 to 43; 49; 51 
to 61 and 69 to 81] were moved. 

The discussion was not concluded. 
12. Half-An-Hour DiscUsSion 

Shri N. K. P. Salve raised a half-an-hour discussion on points arising 
out of the answer given on the 22nd March, 1974 to Unstarred Question 
No. 4167 regaI\:iing tax exemption to industries in backward areas. 

Shri K. R. Ganesh replied to the discussion. 
6.33 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 23rd April, 1974). 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 23, 1974lVaUmkha 3, 1896 (Saka) 

No. 375 

1. Starred Qlltestions 
Starred Questions Nos. 790-794, 796 and 789-801 were orally 

answered. Replies to Starred Questions Nos. 795, 798, 802-806, 808 and 899 were laid on the Table. 
2. Un starred Questions 

Replies to Unstarred Questions Nos. 7703-7760, 7762-7802, 7804-
7879 and 7881-7902 were laid on the Table. 
3. ShortNetice Qliestion 

Short Notioe Question No. 11 addressed to the Minister of Infonna-
tion and BroacK:8Bting reg,arding development of film industries in Cal-
cutta was orally answered and 5upplementarieswere ·also answered 
thereon. 
4. CaHiac Attendoa 

Shri Atal Bihari Vajpayee called tAe attention of the Minister of 
Defence to the reported diSappearall(!e of a high powered sophisticated 
telescope valued at Rs. 1,80;000· from the store room of a Defence instal-
lation at Chandipore, Orissa. 

The Minister of Defence Production made a statement in regard 
thereto. 
S. Question ei Privilege 

Shri K. P. Unnikrishnan raised a question of privilege against the 
Organisf!r in respect of a news report published in its issue dated the 
20th April, 1974 containing certain allegations against some Members 
and the Watch and Ward staff of the Lok Sabha Secretariat. 

The Speaker observed that in the first instance the Editor of the 
weelcly would be asked to state what he had to say in the matter. 
e. Ptapers LaW en the Table 

The following papers were laid on the Table:-
. (1) A copy each of the Detailed Demands for Grants (Hindi and 

English versions) of the following Ministries for 1974-75:-
(i) Mi,nistry of Health and Family Planning, 

(ii) Ministry of Heavy Industry, 
(iii) Ministry of Supply and Rehabilitation, and 
(iv) Ministry of Shipping and Transport. 

(2) A copy each of the following papers (Hindi and English ver-
sions) undeT sub-section (1) of section 619A of the Companies 
Ac~, 1956:-

0) Review by the Government on the working of the Electro-
. oks Corporation of India Limited, Hyderabad for the year 
1972.73. 
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(ii) Annual Report of the EleCtronics Corporation of India 
Limited, Hyderabad, for the year 1972-73 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(3) AI copy of the Hindi version of the Cost Accounting Records 
(Bulk Drugs) Rules, 1974, published in Notification No. G.S.R. 
130(E) in Gazette of India dated the 14th March, 1974, under 
sub-section (3) of section 642 of the Companies Act, 1956. 

(4) (i.) A copy of the Heavy Electrical Companies Amalgamation 
Order, 1974, published in Notification No. G.S.R. 172(E) in 
Gazette of India dated the 5th April, 1974, under sub-section 
(5) of section 396 of the Companies Act, 1956. 

(ii) A statement (Hindi and English versions) explaining the 
reasons for not laying the Hindi version of the above Order 
simultaneously. 

(5) (i) A copy each of the following Reports of the Monopolies 
and Restrictive Trade Practices Commission under section 62 
of the Monopolies and Restrictive Trade Practices Act, 1969:-

(a) Report under section 22(3)(b) of the said Act in the caae of 
MIs. Kesoram Industries and Cotton Mills Limited, and 
the Order dated the 21st March, 1974 of the Central Govern-
men t thereon. 

(b) Report under section 21(3)(b) of the said Act i:n the case of 
MIs. Lucas-TVS Limited, Madras and the Order dated the 
28th March, 1974 ol the Central Government thereon. 

(ii) Two statements (Hindi and English versions)· explaining the 
reasons for not laying the Hindi version of the above Reports 
and Orders of the Government thereon simultaneously. 

7. Re~ of Public Accounts Commi,ttee 
Shri Jyotirmoy Bosu presented the Hundred and twentieth Report of 

the Public Accounts Committee on paragraphs relating to Financial 
Results and Earnings !Of the Railways included in the RePQrt of the 
Comptroller and Auditor General of India for the year 1971-72-Unioo 
Government (Railways). 
8. Matters Under Rule 377 

(i) Sarvashrl Madhu Limaye and Atal Bihari Vajpayee raised matter 
regarding impact of the dissolution of the Gujarat Legislative Assembly 
on the Presidentia.J Election of 1974. 

(ii) Shri Era Sezhiyan raised matter regarding the constitutional 
position arising out of not passing in time the Supplementary Demands 
for Grants for 1973-74 of the Union territory of Pondicherry. 
9. The Budget (General)-1974-75-Demands for Grants 

Discussion on the Demands for Grants Nos. 1 to 10 ,for which the 
Ministry of Agriculture is responsible and the cut Jl)()tions thereto 
moved on the 22nd April, 1974, continued. 

The discussion was not concluded. 
7 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th April, 1974). 
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11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 24, 1974lVaisakha 4, 1896 (Saka) 

No. 376 

1. Starred Questions 
Starred Questions Nos. 812, 815, 817 and 819--823 were orally 

answered. Replies to remaining questions were laid on the Table. 
Z. Uustarred QUestions 

Replies to Unstarred Questions Nos. 7903-7936, 7938-795S, 7~ 
7965, 7967-,7983, 7985-8002, 8004-8024, 8026-8035, 8037-8039, 8041-
8045, 8047-8060 and 8062-8084 were laid on the Table. 

3. Calling Atteation 
Shri Tridib Chaudhuri called the attention of the Minister of Irri-

gation and Power to the reported virtual breakdown of electric power 
supply in West Bengal and the decision of imposing a 40 per cent blan· 
ket cut in electric power supply to all consumers including industries. 

The Minister of Irrigation and Power made a statement in regard 
thereto. . 

4. PllPers Laid en the Table 
The following papers we!'e laid on the Table:-

(1) A copy of Notification No. G:S.R 178(E) (Hindi and En«1i8h 
versions) published in Gazette of India dated the 16th April, 
1974, under section 159 of the Customs Act, 1962, together 
with an explanatory memorandum. 

(2) A copy each of the following Notifications under. sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) The Indian Fore.;t Service (Probationers' Final Examina-
tion) (Amendment) Re~ulations, 1974, published in Noti· 
fication No. G.S.R. 342 In Gazette of India dated the 6th 
April 1974. 

(ii) The Indian Forest Service (Pay) Amendment Rules, 1974 
(Hindi and En~lis.h versions) published in Notification No. 
G.S.R. 344 in Gazette of India dated the 6th April, 1974. 
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(3) A statement (as on 31st March, 1974) (Hindi and English 
versions) of the decisiops taken on various Reports of the 
Adrn1nistrative Reforms Commission and the implementation 
of these decisions. 

(4) A copy of the Delhi Municipal Corporation (Allowances of 
Councillors and Aldermen) Amendment Rules, 1974 (Hindi 
and' English versions) published in Notification No. U-130211 
4173-Delhi in Delhi Gazette dated the 5th April, 1974, under 
sub-section (2) of section 479 of the Delhi Municipal Cbrpora-
tion Act, 1957. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Indian Standards Institution, New Delhi, for the year 
1972-73. 

5. Papers Relating to Estimates Committee-Laid on the Table 

Shri R. K. Sinha laid on the Table the following statements 
(1) Statement showing the final replie.s of Government included 

in Chapter V of the Thirty-third Report of the Estimates Com-
mittee (Fifth Lok Sabha) regarding Action taken by Govern-
ment on their Thirteenth Re.port on the .Ministry of Health 
and Family Planning (Department of Family . Plannin·g)-
Family Planning Programme, which were notfurnisbecl by 
Government in time for inclusion in the saidAcUlon ~en 
Report. 

(2) Statement showing the final replies of Government included 
in Chapter V of the Forty-fifth Report of the Estimates Com-
mittee (Fifth Lok Sabha) regarding Action taken by Govern-
ment on their Fortieth Report on the Ministry ot Petroleum 
and Chemicals (Department of Chemical)-Fertilizers,' which 
were not furnished by Government in time for inclusion in 
the said Action Taken Report. 

6. Report of Committee on Private Members' Bills and Resolutions 
Shri G. G. Swell presented the Fortieth Report of the Committee on 

Private Members' Bills and RelOlutions. 

'1~ .. orts and'Min.tea of Estimates Committee 

Sbri R. K. Sinha presented the following Reports and Minutes of the 
Estimates Committee:-

(1) (1) Fifty-seventh ~port on the Mintstry of Health and Family 
Planning (Department of Health)-Central Government 
Health Scheme. 

(ii) Minute.; of 'the sittings of the Committee relating to the above 
Report. 

(2) (i.) Sixtieth Report on the Ministry of Industrial Develop-
ment-Availability and Distribution of Cement. 

- (ii) Minutes·of the sittings of the Committee relating to the above 
Report. 
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8. Report of Publie Aeeounts Committee 

Shri Jyotirmoy Bosu presented the Hundred and nineteenth Report 
of the Public Account3 Committee on Chapter ITI of the Report of the 
Comptroller and Auditor General of India for the year 1971-72 Union 
Government (Civil), Revenue Receipts, Volume IT, Di.rect Tax~, relat-
tog to Income-tax. ' 
9. Reports and Minutes of Committee on Public Undertakings 

Sbri Nawal Kishore Sharma presented the following Reports and 
Minutes of the Committee on Public Undertakings:-

(1) (i)' Forty-ninth Report on Indian Oil Corporation Limited 
(Marketing Division). 

(ii) Minutes of the sittings of the Committee relating to the above 
Report. 

(2) (i) Fiftieth Report on Fertilizer Corporation of India Limited 
(Marketing and Distribution). 

(ii) Minutes of the sittings of the Committee relating to the 
above Report. 

10. Matters Under Rule 377 
(i) Sarvashri Shankar Dayal Singh and Ramavatar Shastri raised 

matter regarding the reported racket about smuggling of uranium from 
J aduguda complex to China and Pakistan. 

(ii) Shri Madhu Limay raised matter regarding the ownership of 
land reclaimed from the sea within territorial waters of India. 

(iii) Sarvashri Shivaji Rao S. De!lbmukh and S. T. Pandit raised 
matter regarding the reported firing at Aurangabad, Maharashtra. 
11. The Buelpt (General)-1974-75-Demands fOr Grants 

Discussion on the Demands for Grants Nos. 1 to 10 for which the 
Ministry of Agriculture is responsible and the cut motions thereto 
moved on the 22nd April, 1974 continued and was concluded. 

On cut motion No.1 moved by Shri Bhogendra Jha on the 22nd 
April, 1974, the House divided, Ayes 12; Noes 91. The cut motion 
was accordinely negatived. 

On cut motion No. 17 moved by Shri Bhogendra Jha on the 22nd 
April, 1974, the House divided, Ayes 9; Noes 89. The cut motion was 
accordingly negatived. 

On cut motion No. 72 moved by Shri S. M. Banerjee on the 22nd April, 
1974, the House divided. Ayes 12; Noes 87. The cut motion was accord-' 
ingly negatived. 

The remaining cut motions moved were also negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Agriculture is responsible for the 
amounts shown under column 4 of the printed List of Demands far 
Grants-Budget (General) 1974-75, were voted in full. 
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12. Half-An-Hour Discussion . t ". ~ • ; : I . ~ '+. 

Slwi Cha~dra Sha{lani raised a half-an-hour discussion on points 
arising out of the answer given on the 5th April, 1974 to Starred Ques-
tion No.~75 regarding selection of Scheduled Caste candidates for 
recruitment to clerical grade by Dena Bank. • 

Shr'imati Sushila Rohatgi replied to the discu83ion. 
7.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thumay, the 25th April, 1974). 
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WK SABRA 

BULLETIN-PART I 
[Brief Recorn of Proceedings] 

Thursday, April 25, 1974IVaisakha 5, 1896 (Saka) 

lIio. 377 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 830, 831, 834, 835, 837 and 838 were orally 
answered. Replies to remaining questions were laid on the Table. 
Z. UnsUlr1"ed QuestioDi 

Replies to Unstarred Questions Nos. 80~114, 8116-a 11 8, 8120-
8124, 8126--8143, 8145--8160, 8162-8184, 8186--8189, 8191--8196, 819S-
8224, 8226--8243 and 8245 were laid on the Table. 
3. Short Notice QueStion 

Short Notice Question No. 12 addressed to the Minister of Steel and 
Mines regaroing deposits of Non-ferrous Metals near Darjeeling was 
orally answered and supplementaries were also answered thereon. 
C. Callmg Attention 

Shri A. K. Gopalan called the attention of the Minister of Railways 
to the situation arising out of the reported decimon of over 100 unions 
in Railways to go on an indefinite strike from the 8th May, 1974. 

The Minister of Railways made a statement in regard thereto 
S. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Report (Hindi and English versions) of the 

Comptroller and Auditor General of India for the year 1972· 
73. Union Government (Defence Services), under article 
151 (1) of the Constitution. 

(2) A copy of Appropriation Accounts of the Defence Serv~ 
for the year 1972-73 and Commercial Appendix thereto 
(Hindi and English versions). 

(3) (i) A copy of the Central Excise (Second Amendment) Rules, 
1974 (Hindi and English versions) published in Notificatioll 
No. G.S.R. 365 in Gazette of India dated the 6th April, 1974, 
under section 38 of the Central Excises and Salt Act, 1944. 
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(ti) A statement (Hindi and English versions) showing reason. 
for delay in laying the above Notification. 

(4) A copy of Notift.cation No. G.S.R. 385 (Hindi and English ver· 
sions) published in Gazette of India dated the 13th April. 
1974, issued under Ule, (:eat~ ,:Excise RuleS', 1944, together 
with an Explanatory memorandum. 

(5) (i) A copy of Gujara,t NotAfteation: .No. (GHN-246)-GST-I074-
(S. 49)-(30)-TH published in Gujarat Government Gazette 
dated the 25th Karch, 19'14· maldf\g certmn amendments to 
Notification No. (GHN-617) GST-I070/(S. 49)-TH dated the 
29th April, 1970, u~r sub-section (3), of ~tion. 49 of the 
Guj'arat Sales Tax Act, 1969, read with clause (c) (iii) of the 
Proclamation dated the 9th February, 1974 iS9Ued by the Pre-
sident in relation to the State- of Gujarat. 

(ti) A statement (Hindi and English versions) explaining reasOftS 
for not laying the Hindi version of the aboye,:t:i0~C#lti~~., ~ 

(6) (a) A copy each of the following Notifications ullCier sec.ti.on 
, 18S of the Navy Arl, 1957':- ' . 

(i) The Navy (Discipline and Miscellaneous. Pro~si~). 
(Amendment) Regulations, 1974 (HincJt 'and· Engll9!i 'ver- . 

, IiODS) , published in Notification No. S;R.O. 31 in Gaze",: of 
;' India dated the 26th January, 1974. ,': 

(ii) The Naval Ceremonial, Conditions of Service and" Miscel-
laneous (Amendment) Regulations, 1&74, (Hindi. ane! JilDg- . 
Ush versions) publi9hed in Notification No. S.R.O. 113 in 
Oaze,tte of India dated the 6th April, 1'174. 

CUi) The Indian Naval AuxiUary Service RegulatioAl, um 
(Hindi version) published in Notification No. S.R.O. 1~ in 
Gazette of India dated the 13th April, 1974; , 

(.). A staolemeftt (Hindi and English versions) showing reasons 
fer delay in laying the Notification mentioned. at (I) aboVe, 

(7) A copy each of the following papers (Hindi and English ver-
atons) under sub-section (1) of ae~tion el9A of tbe'Compames 
Act, 1956:- '/ f, 

(i) Review by the Government on the working of the Hi.adu-
stan Copper Limited, Calcutta for the year 1972-'73. 

(H) A;nnual Report of' the Hindustan Copper Limited, Calcutta 
.for the year 1072-73 along with the Audited. ACCQunts and 
the comments of tbe Comptroller anlli Auditor General 
thereon. . 

6. Messqes 'rOll) Rejya Sabha 
Secretary-General reported the folkxving meSAges 'Item. Rajya 

Sabha:-
(t) That at tts sitting held on the 23rd April, 1914, Ra}ya Sabha 

adopted a motion eXtending the time for pi'elentatitOll of the 
.Report of the Joint Committee of the HoUIe8 on the Foreign 
Contribution (Regulation) Bill, 1973, upto the lalrt day 01. the 
Ninetieth Session (Winter Session) of Rajya Sabha. 
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(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabba in regard to the Pondicherry Appropriation (Vote on 
Account) Bill, 1974, passed by Lok Sabha on the 15th April, 
1974. 

7. Report of Estimates Committee 
Shri R. K. Sinha presented the Fifty-eighth Report of the Estimates 

Committee on the Ministry of Information and Broadcasting-Films 
Part I. 

8. Matter Under Rule 377 
Sarvashri Indrajit Gupta and Madhu Limaye raised matter regarding 

the reported pilferage of petroleum oil by boring a hole in the Barauni-
Haldia pipeline near Asansol. 

The Minister of State for Petroleum and. Chemicals made a state-
ment on the subject. 

9. The Budget (General)-1974-75-Demands for Grants 
Discussion on the Demands for Grants Nos. 18 to 23 for which the 

Ministry of Defence is responsible commenced. 
Ten cut motions (Nos. 1 to 6 and 9 to 12) were moved. 
The discussion was not concluded. 

6 P.M. 

= 

(Lok Sabha adjourned till 11 A.M. on Friday, the 26th April, 1974). 
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.. ,11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Reeord of Proceedings] 

'Friday, April 26. 1974,1Vaisakha 6, 1896 (Saka) 

No. 378 

I 1. Obituary Refenaee .. 
The Speaker made references to the passing away of (1) Shri Y. 

Gadilingana Gowd, who was a Member of the First and Fourth Lok 
Sabha; and (2) Prof. Ramdhari Singh Dink81' 

Thereafter, Members stood in silence for a short whtle a9 a mark of 
respect. 
2. Starred Questions 

Starred Questtom Nos. 851--854 and 866-85& were orally answered. 
Replies to remaining questions were laid on the Table. 
3. Unstarred Questions 

Replies to Unst&rred Questions Nos. 8246--8297, 8299--8303, 8305-
8331, 8333-8353, 8355--8380. 8382-8405 and 840'7-8446 were laid on the 

7 able. 
4. Short Notice Qw.tion 

Short Notice Question No. 13· adclreued to the Minister of Finance 
regarding shortage of stamp papers in Delhi Courts was orally answered 
and supplementaries were al., answered thereon. ,.,-
5. Catlin .. Attention 

Shri Mukhtiar Singb Malik called the attention of the MilUter of 
He~lth ,and Family Planning to the reported spreading of malaria. 

The Minister of Health and Family Planning made a stMement in 
regard thereto. 
t. Pallpeft LaW .. tile- .,*_ 

The fol!o.wing papers wert) Jaid on the Table:-
(1) A copy of the Annual Report (mndi aDd English V~oDS) of 

the India Tourism Development C0rpQt8tion Limited. New 
Delhi, fOr the year 1972·73 along with '\be Audited AccoWits 
and the comments of the Comptroller and Auditor General 
thereon. under sub-section (1) of sect10n 819A of the Com-
panies Act. 1956 . ...... -.. -, 

[P.T.O. 
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(2) (i) A copy of the Aircraft (Amendment) Rules, 1974 (Hindi 
and English versions) published in Notification No. G.S.R. 265 
in Gazette of India dated the 9th March, 1974, under section 
14A of the Aircraft Act, 1934; together with an explanatory 
note. I : j:, '" "Ie./ 

(ii) A statement (Hindi. and English versions) showing reasons 
for delay in layiJllg 'the abOve' Notification. 

(3) The followling statements showirlg the action taken bv the 
Government on various assurances, prdmises and undertak-
ings given, by the, Ministers during the van,ous sessions of 
Lok Sabha: 

Fourtl1 ;LqJrySabha 
(1) Statement No. XXXIV-Seventh Session, 1969. 
(2) Statement No. XXXIV-Eighth Session,'t88t;I,:1 """,111 

(3) Statement No. XXKIV-;-Ninth Session, '1969. 
(4) Statement No. XXXVI-Tenth Session; 1970., 
(5) Statement No. XXVI-Twelfth Session, 1970. 

Fifth Lok Sabha 
(6) Statement No. XIV-First Sessiosn, 1971.'" );1,· ... (1 

(7) Statemept No. xXVlu-Second Session, 1971.' 
(8) Statement No. XIX-Third Session, 1971. 

"~'~~f;! <' ~.~, flo,,' ., ",', 

(9) Statement No. XI,X-Fourth Session, 1972. 
, (to) Statement No. XIII-Fifth 8essioll1','1972: 

(11) Statement No. XI-Sixth Session, 1972. 
(12) Statement No. XII-Seventh Ses9ion, 1973~,jj 

(\~) Statement No. VI~Eighth Se~ion, 197.3. 
(14) Statement No. HI-Ninth Sessiori, 1978. 

• .... t,,- I 

(15) Statement No. IV-Ninth Session, 1973. II', •• f .,;1'. 

(K)' "Statement No~ I.u-.Tenth Session,' 19'14. I " 
" ' . 1 " , ' ; 

7 .. Announcement by Speaker regarding Procedure forPfivate Members' BeMtlutions ., . , 

The Speaker informed the House that the Rules Committee at its 
sitting held on the 25th April, 1974 had recomm8lldedlthat U.ttme,,allatted 
for discussion of a part-discussed resolution entered in the List of Busi-
ness for a day was increased by the House or the Speaker and as a result 
thfitreof the next resQlution enterd in the List 'of BusineS.ion the basis of 
tlte fi($~prj9rity obtainec;l at the ballot was not, mclVeq on that day, the 
said relOw,tion should he set down·asthe ftr~, iteul· far' .. tIle next day 

,allotted dut~g the same~ssiQR for' private members" re&olutions after 
the part-discus~d resolution, i( any_ 

The House agreed that this procedure wouMbe r-oUowed with effect 
f,rom today. 
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8. Reports and Minutes of Estimates Committee 
Shri Bhaoosahaib Dhamankar presented the following Reports and 

Minutes of the Estimates Committee:-

(1) (i) Sixty-second Report on the Ministry of Finance (Depart· 
ment of Bank-Exten'3ion of Credi.t facilities to Weaker Sec· 
tions of Society and for Development of backward areas. 

(i) Minutes of the sittings of the Committee relating to the above 
Report. 

(2) Fifty-fifth Report on action taken by Government on the 
recommendations contained in their Forty-second Report on 
the Ministry of Tourism and Civil Aviation-Tourism. 

9. Reports of Public Accounts Committee 
, Shri . Jyotirmoy Bo'Su presented the following Reports of the Public 
Accounts Committee:-

.1 

(1) Hundred' and twelfth Report on action taken by Government 
on the recommendations contained in their Eighty-second Re-
port on paragraphs contained in the Audit Report (Defence 
Services) 1970 and Report of the Comptroller and Auditor 
General of India for the year 1969-70, Central ('..overnment 
(Defence Services). 

(2) Hundred and eighteenth Report on action taken by GC!vern· 
ment on the recommendations contained in their Eighty-eighth 
Report on Chapter V of the Report of the Comptroller and 
Auditor General of India for the year 1970-71, Union Govern-
Illent ,(CiviI)-Revenue Receipts relating to Other Direl:t 
Taxes. , 

(3) Hundred and twentY-'iiixth Report on paragraphs relating to 
Railway Operations and Expenditure included in the Report 
of the Comptroller and Auditor General of India for the year 
1971-7I-Union Government (Railways). 

(4) Hundred and twenty-ninth Report on Report of the Com~ 
troller and Auditor General of India for the vear 1971..;72-
Union Government (Civil) rel'lting to the Ministry of Educa-
tion and·Socy] Welfare." 

(5) Hundred and thirtieth Report on Audit Reports on the Ac· 
counts· of Coffee Board for the years 1965-66 to 1971-72. 

1,0. Report of Committee on Public Undertakings 
Shri Nawal Kishore Sharma presented the Fifty.third Report of the 

Committee on Public Undertakings on action taken by Government on 
the recommendations contained in their Twenty-eighth Report on Indian 
Airlines. ' 

/11. Statement by Minister 
The Minister of Industrial Development and Science and Technology 

made a statement relating to automobile ty'res and tubes. 

[P.T.O. 
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12. Motion regardin, .Jolat ~Uee 
Shri Amamath VitGlyalankar moved the following motion:-

"That this HOU'3e do recommend to Rajya Sabha that Rajya Sabha 
do appoint four members of Rajya Sabha to the Joint Com-
mittee on the Bill to provide for the administration of the 
Nattonal Library and certain other conn.ec:ted matters, in the 
vacancies caused by the retirement of Sarvashri Mahabir Das, 
Rattan Lal Jain, Shyam Dhar Misra and Patil Puttappa from 
Rajya Sabha and do communicate to this House the names of 
the members so appointed by Rajya Sabha to the Joint Com-
mittee." 

The motion was adopted. 
~ 13. Matter Under Rule 377 

Shri Madhu Dandavate raised matter regarding the reported atro-
cities on Adivasis and Harijans in Manikgadh in Maharashtra. 

~ 1(. The Budget (General)-1974-75-Demands for Gl"8llts 
Discus3ion on the Demands for Grants Nos. 18 to 23 for which the 

Ministry of Defence is "reSponsible and the cut motions thereto moved 
on the 25th April, 1974 cont'nued and was concluded. 

All the cut motions moved on the 25th April, 19!74, were negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Defence is responsible for the 
amounts shown under column 4 of the printed List of Demands for 
Grants-Budget (General) 1974-75, were voted in full. 
15. Motion regarding Fortieth Report of Committee on Private Membelrs' 

Bills and Resolutions 
Shri Banamali Babu moved the following motion:-

"That this House do am-ee with the Fortieth Repcn't of the Com-
mittee on Private Members' BiUs and Resolutions presented 
to the House on the 2~th April, 1974." 

The motion was adopted. 

/16. Private Member's Resolution-Under CoasideradOft 
Dilcuslion on the followini Resolution moved by Shri Madhu Limaye 

on the 15th March, 19'14 and the amend:nents thereto moved on the 
29th March, 1974, continued:-

"This House is of opinion that the Government should re-cast its 
policy with regard to prices and agricultural production in 
such a way that-

(a) essential articles of consumptior.. sell at 16 times the coat of 
production, including transport charges, taxes and profits; 

(b) there shall prevail parity between the prices of industrial 
goods and agricultural produce; 

(c) fluctuations in foodgrain prices of more than 15 per cen~ 
shall not be permitted; 
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/ 

(d) the Government shall take the responsibility of purcbdttlg 
cotton, sugar-cane, raw jute, foodgrains and other produce 
at support prices which may take into account the cost of 
production plus a reasonable margin for the farmers; 

(e) electricity rate per unit for agricultural purposes shall not 
be more than ten paise; and 

(f) fertilizers shall be made available to the Kisans with land 
holding.:; of less than ten acres at subsidised rates and the 
irrigation rates shall be reduced by 25 per cent." 

The following Members took part in the debate:-
(1) Shri Vasant Sathe 
(2) Shri Jagannathrao Joshi 
(3) Shri Narsingh Narain Pandey 
(4) Shri Madhu Dandavate 
(5) Shri Ramsahai Pandey 
(6) Shri Y. S. Mahajan 
(7) Shri S. M. Banerjee 
(8) Shri S. N. Singh 
(9) Shri Balakrishna Venkanna Naik 

(10) Shri M. Kathamuthu 
(11) Shri Hari Kishore Singh 
(12) Shri Jagannath Misma 
(13) Shri K. Suryanarayana (Speech unfinished). 

The discussion was not concluded. 
~17. Statement by Minister 
~ The Minister of State for Communications made a statement regard· 
1ng the suspension of booking of inland registered parcels and packet. l (including V.P. and Insured) in all Post Offices in the country with 
immediate effect. 
**18. Report of Business Advisory Committee 

Shri K. Raghu Ramaiah presented the Forty-second Report of the 
Business Advisory Committee. 
6.30 P.M. 
(Lok Sabba adjourned till 11 A.M. on Monday, the 29th April, 1974). 

·Made at 5.40 P.M. 
·*Presented at 5.55 P.M. 
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11.01 A.M. 

LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, April 29, 1974/Vaisakha 9, 1896 (Saka) 

No. 379 

1. Obituary Reference 
The Speaker made a reference to the passing away of Shri G. L. 

Mehta, who was a Member of the Constituent Assembly. 
Thereafter, Members stood in silence for a short while as a mark 01 

respect. 
2. Stalrred Questions 

Starred Questions Nos. 873, 874, 879, 880, 882 and 883 were orally 
answered. Replies to remaining questions were laid on the Table. 
3. Unstrred Questions 

Replies to Unstarred Questions Nos. 8446--8449, 8451-8531, 8533-
8536 8538-8618 and 8620-8645 were laid on the Table. 
h statement by the Minister of State in the Ministry of Agriculture 
correcting the replies given on the 25th March, 1974 to (i) Unstarred 
Question No. 4332 regarding sugar demanded and supplied to Karnataka 
and (ii) Unstarred Question No. 4411 regarding demand and supply of 
sugar to West Bengal was laid on the Table. 
4. Papers Laid on the Table 

The following papers were laid on the Tabte:-· 
(1) A copy of the Annual Administration Report (Hindi and Eng-

lish versions) of the Delhi Development Authority, for tlw 
year 1972-73, under section 26 of the Delhi Development Act. 
1957. 

(2) A copy each of the follOwing Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the EalentiaJ 
Commodities Act, 1955:-

(i) The Roller Mills Wheat Products (Ex-mill) Price Control 
(Amendment) Order, 1974, published in Notification No 
G.S.R. 176(E) in Gazette of India dated the 13th April, 
1974. 

[P.T.O. 
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(ll) The Delhi Roller Mills Wheat Products (Ex-mill and Re-
tail) Price Control (Amendment) Order, 1974, published in 
Notification No. G.S.R. 177 (E) in Gazette of India dated the 
13th April, 1974. 

(3) A copy of the Bombay Tenancy and Agricultural Lands 
(Gujarat Amendment) Rules, 1973 (Hindi and English ver· 
sions) published in Notification No GHM-73-195-M-TNC-1073J 

J-(LR) in Gujarat Government Gazette dated the 9th August, 
1973 and the corrigendum thereto dated the 26th November. 
1973, under sUb-eection (4) of section 82 of the Bombay Ten-
ancy and Agricultural Lands Act, 1948 read with clquse (c) 
(iii) of the Proclamation da~ the 9th Febr\Ulry, 1974 issued 
by the President in relation to the State of Gujarat, together 
with an explanatory note. 

(4) A copy each of the following papers (Hindi and English ver· 
sions) under sub-section (1) of section 619A of the Com· 
panies Act, 1956:-

(i) (a) Review by the Government on the working of thE' 
Mogul Une Limited, Bombay, for the year 1972-73. 

(b) Annual Report of the Mogul Line Limited, Bombay, for 
the year 1972-73 along with the Audited Accounts and thfi> 
comments of the Comptroller and Auditor General thereon. 

(ii) (a) Review by the Government on the wOl'king of the Ship-
ping Corporation of India Limited, Bombay, for the year 
1972-73. 

(b) Annual Report of the Shipping Corporation of India Limit-
ed, Bombay, for the year 1972-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(5) A copy of the Merchant Shipping (Cargo Ship Construction 
and Survey) Rules, 1974 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 295 in Gazette of India dated 
the 23rd March, 1974, under sub-section (3) of section 458 
of the Merchant Shipping Act, 1958. 

5. AMent to Bills 
Secretary-General laid on the Table copies duly authenticated by the 

Secretary-General of Rajya Sabha, of the following five Bills passed by 
the Houses of Parliament and asaented to:-

(1) The National Co-operative Development Corporation (Amend-
ment) Bill 1974. 

(2) TheEsso (Acquisition of Undertakings in India) Bill, 1974. 
(3) The Presidential and Vice-Presidential Elections (Amendment) 

Bill, 1974. 
(4) The Water (Prevention and Control of Pollution) Bill, 1974. 
(5) The Public Wakfs (Extension of Limitation) (Delhi Amend-

ment) Bill, 1974. 
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6. Reports and Minutes of Estimates CommIttee 
Shri R. K. Sinha presented the following Reports and Minutes of the 

Estimates Comrni ttee:-
(1) (i) Fifty-ninth Report on the Ministry of Information and 

Broadcasting-Films, Part-II. 
(ii) Minutes of the sittings of the Committee relating to the Fifty-

eighth and Fifty-ninth Reports. 
(2) (i) Sixty-first Report on the Ministry of Commerce (Depart-

ment of Internal Trade)-Civil Supplies Organisation. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. 
(3) (i) Sixty fifth Report on the Ministry of Agriculture (Depart-

ment of Agriculture)-Forestry. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. 
(4) Ftfty-fourth Report on action taken by Government on the 

recommendations contained in their Fourteenth Report on the 
erstwhile Ministry of Foreign Trade-Export Promotion Mea-
sures, Commercial Publicity and Trade Fairs. 

7. Reports of Public: Acc:ounts Committee 
Shri Jyoti.rmoy Bosu presented the follOwing Reports of the Public 

Accounts Committee:-
(1) Hundred and eleventh Report on action taken by Government 

on the recommendations contained in their Eighty-sixth Re-
port on Audit Report (Civil), 1970 and Reports of the Comptrol-
ler and Auditor General of India for the years 1969-70 and 1970-
71, Central Government (Civil) relating to Ministry of Educa-
tion and Social Welfare. 

(2) Hundred and fifteenth Report on action taken by Government 
on the recommendations contained in their Eighty-seventh 
Report on Chapter IV of the Report of the Comptroller and 
Auditor General of India for the year 1970-71, Union Govern-
ment (Civil)-Revenue Receipts relating to Income-tax. 

(3) Hundred and twenty-seventh Report on paragraphs 42 and 43 
relating to Installation of Computers on Railways included in 
the Report of the Comptroller and Auditor General of India 
for the year 1971-72-Union Government (Railways). 

(4) Hundred and twenty-eighth Report on Chapter II of the Re-
port of the Comptroller and Auditor Gener.al of India for the 
year 1971-72, Union Government (Civil), Revenue Receipts, 
Volume II, Direct Taxes-relating to Corporation-tax. 

(5) Hundred and thirty-first Report on paragraphs 28-31 relating 
to the Ministry of Foreign Trade included in the Report of the 
Comptoller arid Auditor General of India for the year 1971-72, 
Union Government (Civil). 

[P.T.O 
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8 Reports and Minutes of Committee on Public Undertakings 
Shri Nawal Kishore Sharma presented the following Reports and 

Minutes of the Committee on Public Undertakings:-
(1) (i) Fiftfy-first Report on tndia Tourism Development Corpo-

ration Limited. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. 
(2) (i) Fifty-second Report on Indian Oil Corporation Limited 

(Refineries Division exculding Pipelines Section). 
(ii) Minutes of the sittings of the Committee relatin~ to the above 

Report. 
(3) (i) Fifty-fourth Report on State Farms Corporation of India 

Limited. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. . 

9. "port of Select Committee 
/Shri N. K. P. Salve presented the Report of the Select Committee on 
the Direct Taxes (Amendment) Bill, 1973. 

10 Evidence before Select Committee-I.id OD the Table 
Shri N. K. P. Salve laid on the Table the record of evidence teno.'ered 

before the Select Committee on the Direct (Amendment) Bill, 1973. 

11. Motion regarding Forty-second ReDort of Business Advisory Com-
mittee 

Shri K. Raghu Ramaiah moved the following motion:-
"That this House do agree with the Forty-second Report of the 

Business Advisory Committee presented to the House on the 
26th April, 1974." 

The motion was adopted. 

12. Matter Under Rule 377 
Sarvashri Vasant Sathe and S. M. Banerjee raised matter regarding 

the reported detection by police of two powerful wireless traDlmitter cum 
receiving sets in Meghalaya being used as secret mobiJe radiQ station. 

/13. The Budget (General)-1974-75-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 45 to 56 for which the 

Ministry of Home Affairs is responsible commenced and was concluded. 
Forty cut motions [Nos. 7 to 15, 26 to 28, 30 to 41, 45 to 55 and ·9 to 73] 

were moved and negatived. 
All the Demands for Grants (both Revenue Account and Capital 

Account) for which the Ministry of Home Affairs is respor ~ble for the 
amounts shown under column 4 of the printed List of Demands for 
Grants-Budget (General) 1974-75, were voted in full. 
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(ii) At 6.10 P.M. the following D~mands for Grants (both Revenue 
Account and Capital Account) fdr the amounts shown un_ column 4 
of the p~nted List of Demands for Gran~Budae~ . (~al) 1974-75, 
w~re sbmltted to the vote of the House and voted in full:-

'oj , ,I • 

(1) Demands Nos 13 to 17 for which the Ministry of Communica-
tions is responsible<;' " 

(2) Demand No. 27 for which the Ministry of External Affairs is 
responsible: 

(3) Demands Nos. 28 to 39 for whieh ,the Miniitry of Finance is 
responsible; 

.1;' ,I 

(4) Demands Nos. 40.to 4:2 for wbich the Ministry of Health and 
Family Planning is responsible; 

c5Y'DemanCls Nos. 43' lind 44 for which· the Ministry of Heavy 
Indu .. try is responsible; 

(6) Demands Nos. 63 to 65 for which the Ministi"y of Irriptim'l and 
, .. PGW81J is ~ponsible; 

. (7) ~emands Noi. 66 and 67 for which the Ministry of Labour is 
responsible; .. 

(8) Demands Nos. 71 to 73 for which the Ministry of Planning is 
:responsible; 

£.9) .li)emancW, ,NO$.74 to 77 for which the MinisU"y of SbWpi..ng and 
Transport is responsible; . . .. 

, ) .{~O) '.D.«tma{ldli Nos. 81 to 83 for which the Ministry of Supply and 
., .. , j t, ( ~luibilitation is respon·sible; 'e,·". " 

n 1) Demands NoS'. 84 to 87 for which the Ministry of Tourism and 
Civil Aviation is responsible; 

O:l) Demands Nos. 88 to 92 for which the Ministry of Works and 
Housing is responsible; 

(13) Demands Nos. 93 to 95 for which the Department of Atomic 
Energy is responsible; 

(14) Demand No. 98 for which the Department of Electronics is 
responsible; 

(15) Demand No. 102 for which the Department of Space is rea-
ponsible; 

(16) Demand No. 103 for which Lok Sabha is responsible; 
(17) Demand No. 1M for which Rajya Sabha is responsible; 
(16) .Demand No. lOb for which the Department of Parliamentary 

Affairs is responsible; and 
(19) Demand Nu. 106 tor which the Secretariat of the Vice-Prasi· 

/. dent is responsible. 
14. Statement by Minister 

The Minister of Law, Justice and Company AffaIrs made a statement 
reg8.l\iing the Presidential Election, 1974. 

[P.T.O. 
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/15. Government Bill-Introduced 

/ 
The Appropriation (No.2) Bill, 1974. 

16. Government 8W-Passed 
TM App7'O'P1'iation (No.2) Bill. 1974 

The motion for consideration of the Bill was moved by Shri Y. B. 
Chavan. 

The following Members took part in the debate:-
(1) Shri Madhu Limaye 
(2) Shrt S. M. Banerjee 

Shri Y. B. Chavan replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause I, the Enacting Fonnula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The motion was adopted and the Bill was passed. 

7.01 P.M. 
(Lok Babba adjourned till 11 A.M. on Tuesday, the 30th April, 1974) 

I, 
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111.02 A.M.: 

LOJ[ SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 30, 1974fVaisakha 10, 1896 (Saka) 

No. 388 

1. Obituary . ~erenee 
The Speaker made a reference to the passing tlJ'Nay of Shri Bipin 

Behari Varma, who was a Member of the Central Legislative Assembly. 
Pro'v'islonal Parliament, First and Second Lok Sabha. . 

Thereafter, Members stood in silence fOl' a short while as a mark of 
respect. 
2. Starred QUestions 

Starred Questions Nos. 894, 895, 697-900 and 902 were orally anI-
wered. Repliell to remaining questions were laid on the Table. 

~ 3. tinstarred Questions 
Replies to Unstarre4 Questions NOB. 864~650,. 8652-8659, ,8661-

8685, 8687-8723, 8725-8748, 8750-8797, 8799-8816 and 8818-8841 were 
laid on the Table. . 
,. Short Notice Question 

Short Notice Question No. 14 addressed to the Mi~ter of Informa-
tion and Broadcasting regarding National Film Corporation was orally 
answered and supplementaries were also answered thereon. 
5. CailiDc Attention 

\ 
Shri Atal Bi,hari Vajpayee called the attention of the Minister of 

Information and Brqadcasting to the reported issue of newsprint quotas 
to a large number' of fictitious newspapers and periodical •. 

The Minister of Information and Broadcasting made a statement in 
regard thereto. . 
6. Question of Priv_le,e 

Shri Madhu. Limaye sought to raise a question of privilege ,against 
Shri, ,C. R. Da •. Gupta of lO.C. in respect of the aftldavit ~ed by him 
be~ore the Pipeline. Inquiry Colllmbleion (Trakru Commission) on the 
8th February, 1971: . , 

After, some discussion, the matter was held over~ 
[P.T.a. 
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G. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Delimitation of Council Constituencies (Madras) 
Amendment Omer/ \9t4 (lAhdi, and English versions) Pub-
lished in Notification No. G.S.R. 114(E) in Gazette of India 
dated the 2nd March, 1974, under ,sub-section (3) of sec-
tion 13 of the Representation of the People Act, 1950. 

(2) A copy each of the following Orders (Hindi and English ver-
sions) of the Delimitation Commissi:on, under sub-section (3) 
of, aection 10 of the Delimitation Act, 1972:-

(i) Order No. 11 of the Delimitation Commission in respect of 
th~ State of Keral~ . published in Notification NQ. S.O. 
241 (E) in Gazette of India dated the 10th April, 1974. ~ 

(ii) Order No. 12 of the Delimitation Co~n i,n respect 
of the State of Karnataka, published in Notiftcation No. S.O. 
248(E) ,m Gazette of India dated the 15th April, 1974. 

(3) A copy of the Report of the Comptroller and Auditor Gene~al 
of India, for the year 1972-73, Union Government (Civil), 
under article 151 (1) of the Constitution. 

(4) A copy of Union Government Appropriation Accounts 
(Civil) for the year 1972-73.'; 

(5) A copy each of the following parts (Hindi versions), of the 
Report of the Comptroller and Auditor General ~'India for 
the year 1970-71-Union Government (Coplmerclal), unper 
article 152(1) of the Constitutio~. ' '. ., , 

partJ!!it!fpraisal of the working of the Triveni Structur~s 

Part IV. Appraisal of the working of the Central Warehousin~ 
Corporation. . .. , 

Part·V. '~ppraisal of the working of the' Hindustan Housing Fac-
tory Limited. : ' 

, J :', 

(6) A copy each of the following papers (HiOOi IPld Engu.n Vl!r· 
sions) under sub-section (1) of section 619A "tOf the' COm:' 
panies Act, 1956:-

(i) Review by the Governtl\ent on the working of the LubrlzOl 
India Limited, for the year' 1972-73. ' 

(ii) Annual Report of the'Lubrizol india Limited, for·the yell' 
1972-73 along with the Audited ~ccounts and the oomments 
of the Comptroller an.d Auditor General thei'eari.""~ " 

(7) (i) I A copy of Notification No. 8.0. 236 (Himi and English 
versions) publ4shed in Gadette of India dated the 26th January, 
1974. declaring the Rajasthan Kerosene Oil Dealers Ucen8llng 
Order, 1971, as a Special Order for purposes of summary 
trial, under SJ,lb-section (1) of section 12A of the Essential 
C.~modities Act, 1955. ' 
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(ii) A stat~ment. (Hindi and English versions) showing reasons for 
delay In laYIng the above Noti,fica ti on. 

(8) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Vigilance Commission for the year 1972-73. 

(ii) Memorandum (Hindi and English versions) explaining the 
"reasons for non-acceptance by Government of the Commis-

sion's advice in certain cases mentioned in the above Report. 
(9) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

or Review by the Government on the working of the 'tTranium 
Ck:Y.rporation of India Limited, Jaduguda, for the year 1972-
73. 

(ii) Annual Report of the Uranium Corporation of India Limited, 
Jaduguda, for the year 1972-73 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(10) (i) A copy !Of Notification No. G.S.R. 1 (Hindi and English 
versions) published in Gazette of India dated the 5th January, 
1974 declaring Mis. Sriman Madhwa Sidhanta Onnahini Per-
manent Nidhi Limited, a company having its registered office 
in Tamil Nadu, to be a 'Nidhi', under sub-section (3) of sec-
tion 620A of the Companies Act, 1956. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(11) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the Central 
Road Transport Corporation Limited, Calcutta, for the year 
1972-T.t 

(li) Annual Report of the Central Road Transport CorJ)9ratioJl 
Limited, Calcutta, for the year 1972-73 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(12) A copy ·of the Life-boatmen's (Qualifications and Certificates) 
Amendment Rules, 1974 (Hinch and English versions) pub-
lished in Notification No. G.S.R. 339 in Gazette of India dated 
the 30th March, 1974, under sub-section (3) of section 458 of 
the Merchant Shipping Act, 1958. 

• (13) A ~py of Notification No. G.s.R. 197 (E) (Hindi and Eng-
lish versions) published in Gazette of India dated the 30th 
April 1974 issued under the Central Excise Rules, 1944, 
together w'ith an explanatory memorandum, regaNiing modi-
fication of excise duty onkhandsari. ----------------_ ... _---

-Laid at 6 P.M. 

[P.T.a. 
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8. Report of Committee on absence of Members 
Shri S. C. Samanta presented the Fourteenth Report of the Committee 

on Absence of Members from the Sittings of the House. 

9. Reports and Minutes of Estimates Committee, 
Shri R. K. Sinha presented the following Reports and Minutes of 

the Estimates Committee:-
(1) (i) Sixty-fourth Report on the Ministry of Information and 

Broadcasting-Television. 
(ii) Minutes of the sittings of the Comtpitteerelating tQ the above 

Report. 
(2) (i), Sixty-sixth Report on the Department of Electronics. 
(ii) Minutes of the sittings of the Committee relating to the above 

Report. 
• 

(3) Fifty-third Report on action taken by Government on the re-
commendations contained in their Thirty-eighth Report on the 
Ministry of Works and Housing-National Water Supply Pro-
gramme. 

(4) Fifty-sixth Report on action taken by Government on the re-
commendations contained in their Thirty-ninth Report on the 
Ministry of Irdgation and Power-Power. 

(5) Sixty-third Report on action ~ken by Government on the 
recommendations contained in, their Forty-fourth Report on 
fJle Ministry of Railways (Railway Board)-Statistics re-
gaming the financial implications of Pases and PTOs issued 
to their employees by the Railways and their publication in 
the Annual Reports of the Ministry of Railways (Railway 
Board). 

(6) Minutes of the sittings of the Committee (1973-74) relating to 
General Matters. 

10. Reports of Public Aeeounts Committee 
Shri Jyoti,rmoy Bosu presented the following Reports of the Public 

Accounts Committee:-
(1) Hundred and thirteenth Report on action taken by , Govern-

ment on the recommendations contained in their Ninety-
fourth Report relating to Ministry of Finance. 

(2) Hundred and thi:rty-second Report on action taken by Gov-
ernment on the recommendations contained in their Ninety-
third Report on Aud1t Reports, on the Accounts of Khadi and 
Village lIndu9tries Commission for the years 1964-65 to 1970-71. 

(3) Hundred and thirty-third Report on the Report of the Com-
ptroller and Auditor General of India for the year 1971-73-
Union Government (Civil) relating to the Ministries of 
Finance, Home Affairs and Cabinet Secretariat (Department 
of Personnel). 
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11. Reports and Minutes of Committee on Ptibttt tr~dertakinrs 
~ Shri Nawal Ki· .. hore Sharma presented the following 'RepOrts and 

Minutes of the Committee on Public Undertakings:-
(1) Fifty-fifth Report on Hindustan 'Photo Films Manufacturing 

Company Limited . . 
(2) Fifty-sixth Report on Indian Drugs and Pharmaceuticals 

Limited. \ 
(3) Minutes of the sittings of the Committee (1973-74) relating to 

action taken by Government on the Repbrt!J of the Cortlmittee. 
(4) Minutes of the sittings of the Committee (1973-74) relating 

to Procedure and Miscellaneous Matters. 

~2. Reports of Joint Committees 

. ~. 

(1) Shri S. B. P. Pattabhi Rama Rao presented the Ninth Report of 
the Joint Committee on Offices of Profit. . 

(2} Shri L. D. Kotoki presented the Report of the Joint Committee Oft", 
the Dimurbed Areas (Special Courts) Bill, 1972. 

13. Motion 
Shri Dharnidhar Basumatari moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do elect one member of Rajya Sabha in acco.rdance with the 
system of proportional representation by means of the single 
transferable vote to the Committee on the Welfare of Schedul-
ed Castes and Schtduled Tribes in the vacancy caused by the 
resignation of Dr. Z. A. Ahmad from the Committee and do 
communicate to this House the name of the members so elect-
ed by Rajya Sabha to the Committee." 

The motion 'was adopted. 

14. Government Bill-Introduced 
The Coal Mines (Conservation and Development) Bill, 1974. 

15. Matters under Rule 377 
(1) Shri Samar Guha raised matter regarding the reported salt crisis 

in West Bengal. 
(it) Shri G. Y. Krishnan and some other Members raised metter re-

garding the proposed closure by the management of Bharat Gold Mines 
Limited. 

The Minister of Steel and Mines made a statement on the subject. 

16. GovernmeDt 8U1-uDder Consideration 
The Finance Bill, 1974. 

The motion for consideration of the Bill was moved by Shrl Y. B. 
Chavan . 
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The following !4em~.took part in U. ~eb .. tt;;'7' 
(1) Shri Dinen Bhattacparya 
(2) Shri N. K. P. Salve 
(3) Pandit D. N. Tiwary 
(4) Shri M. Ram 'Gopal Reddy J 
(5) . Shri Shyam Sunder Mohapatra ... 
(6) Shri Ram Singh Bhai 
(7) Shri Balakrishna Venkanna Naik 
(8) Sllri Amarnath Vidy.alankar 

, (9) Shri Chapalendu. Bhattacharyyia 
'(10) Shri Sukhdeo Prasad Verma 

,. 

(11) Shri Giridhar Gomango (Speech unfinished). 
The discussion was not conculded. 

6 P.M. 

" 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 2nd May. 1974),. 
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WK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

• 

Thursday, May 2, 1974IVaisakha 12, 1896 (Sake) 

Ne,381 
11.01 A.M. 
1. Motion Under Rule 3R8 

Shri Atal Bihari Vajpayee moved the following motron:-
"That this House do suspend ru~e 32 of the Rules of Procedure 

and Conduct of Business in Lok Sabha, in 'So far as it pro-
vides for the firm hour lof the sitting being made available for 
the asking and answering of questions, in its application to 
the motions for discussion on the situation· erising out of 
arrest of Shri George Fernandes and other leaders of Railway 
employees". . 

On the motion the House divided, Aye:> 40; N()8s 125. The motion 
wa& accordingly negatived. 
%. Starred Questions I' 

Starred Questions NO'3. 915, 916 and 919 were OTally answered. 
Replies to remaining questions were laid on the Table. 
3. U_tarred Q\lestaons 

Replies ~ Unstarred Questiom NoS'. 8842-8962, 8964-9023 and 
9025-9032 were laid on the Table. 
4. Short Notice Question 

Short Notice Question No. 15 addressed to the Minister of Steel and 
Mines regarding expansion of T.I.S.C.O. was onllv answered and supple-
mentaries were also answered thereon. 
5. AdjoUfDQleDt Motion 

The Speaker gave his consent to the moving of adjournment motion 
given notice of by Shri Jyotirmoy Bosu regarding the indisctirninate 
arrestS of leader.> of Railway workers like Shri George Fernandes and 
othe'rs. 

Shri: Jyotirmoy Bosu then asked for leave of the House to the moving 
of the motion. On objection being taken, the Speaker asked those 
Members who were in favour of leave being granted to rise in their 
places. Aj not less than fifty Members rose, the Speaker informed the 
House that the leave was granted and directed thllt the motion be taken 
up at 3 P.M. 
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6. Papen Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Gujarat Notifications under sub-
section (2) of section 12 of the Gujarat Vacant Lands in 
Urban Areas (Prohibition of~ Nienation) Act, 1972 read with 
clause (c) (iii) of the Proclamation dated the 9th February, 
1974 issued by the President in relation to the State of 
Gujarat:- . . < 

(i) The Gujatat Vacant Lands in Urban Areas (Prohibition of 
Alienation) (Second Amendment) Rules. 1973, pUblished 
in NptificatiQn ~o. OHM-74-22-M-VCT-1173-V in Gujarat 
Government Gazette dated the 1ft February, 1974. 

(ii) The Gujarat Vacant Lanq:3 in Urban Areas (Prohibition of 
Alienation) (Second Am:ehdment) Rules, 1974, published in..t\}). 
Notification No. GHM-74-50-M.,vCT-1173-V in GUjataft"" 
Government Gazette dated the 20th Marc)1, 1974. ,. 

(2) A stateIOent (Hindi and English versions) showing: 
(i) Reasons tor delay in laying the above Notificatlons, and 
(li) For not laying the Hindi version; of ~he Notifications. 

(3) A copy of the Inter.Zonal Wheat and Wheat Pmucts (Move-
ment Control) Amendment Order. 1974 (Hindi and English 
versions) published in Notification No. O.S.R. 181(E) in 
Gazette of Indh dated thet9th April, 1974 under sub-section 
(6) of section 3 of the Essential Commoditie"! Act, 1955. 

(4) A copy each of the follOWing papers (Hindi and Ertglish ver-
sions) under sub-section (1) -of section 619A of the Com parties 
Act, 1956:-

(i) Review by the Government on the working of the Nat;onal 
Mineral Development Corporatic.n Limited, New Delhi, for 
the year 1972.73. 

(ii) Annual Report of the National Mineral Dev~'lopment Cotpo-
ration Limited, New Delhi, for the year 191'2-7a along with 
the Audited Account.; and the comments of the Comptrol1~r .~ 
and Auditor General thereon. ' 

(6) A copy of the Certified Accounts (Hindi and English versions) 
of the Postgraduate In~itute of Medical Educ~tion and Re-
search. Chandigarh, for t.he year 1972·73 together with the 
All'jit Report thereon, under sub-section (4) of section 18 of 
the Post-Graduate In'stitute of Medical Education and' ~ 
search, Chandigarh, Act, 1966. 

(6) A copy each of the following papers (Hindi and English ver-
sion~) under sub-section (1) of section 619A of the Companie$ 
Act, 1956:-

(1) Review by the Government on the working of the Rehabili-
tation Industrie3 Corporation Limited, Calcutta, for the year 
1972-73. . 

(ii) A~n~a1 Report of the Reha9ilitation Industries CorpoJJQtjpn 
Llmlte:i, Calcutta, for the year 1972-73 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 
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(7) A copy of the Revised E~timates for the year 1973-74 and 
Budget Estimates for the year 1974-75 (Hindi and English 
versions) of the Employees' State Insurance Corporation, 
under section 36 of the Employees'. State Insurance Act, 1948. 

(8) A List (Hindi and English versioM) of industries in respect of 
which no order was io;sued for constitution of Joint .Manage-
ment Councils, under SUb-section (l)of section 3A of the 
Industrial Disputes Act, 1947 and fi1ub.~ction (I) of section 
53A of the Bombay Indu;trial Relations Act, 1946 read with 
clause (c) (iii) of the Proclamation dated the tth February, 
1974 issued by the President in relation to the State of Gujarat. 

7. Statements by Ministers 
", (i) The Minister lof Finance made a statement on the constitutional 
position regarding the Supplementary Demands for Grantl in respect 
of the Union territory of Pondicherry for 1973-74. -
,,(ii) The Minister of Law, Justice and Company Affairs made a 

statement regarding ownership of land below the sea within the terri-
torial waters of the country. 

8. Matter Under Rule 377 

",.. Shri Bibhuti Mishra raised matter regarding the time capllUle buried 
IOn the 1st May, HJ74 by the All India Confederation of Central Govern-
ment Officers Association. 

9. Government Bill-Motion for reference to ",oi_t Committ ......... opted 

The Code of Civil Procedu're (Amendmfftt) Bill, 1914 v 

The motion for reference of the Bill to a Joint'Commlttee was moved 
bv Shri Niti Raj 5ingh Chaudhary_ 

The motion was adopted as follows:-
"That the Bill further to amend the Code of Civil Procedure, 1908. 

and the Limitation Act, 1963, be referred to a Jotnt Com-
mittee of the Houses consisting of 45 members, 30 from this 
Hou!e, namely:-

(1) Shri R. V. Bade 
(2) Shri T. Balakrtshniah 
(3) Shri Narendra Singh aisht 
(4) Shri Chan$"ika Prasad 
(5) Shri A. M. CheUachami 
(6) Shri M. C. Daga "/ 
(7) Sardar Mohinder Singh am 
(8) Shri H. R. QQkhale 
(9) 8hri Dinesh Joarder 
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(10) Shri B. R. Kavade 
(11) Shri L. D. Kotoki 
(12) Shrimati T. Lakshmikanthamma 
(13) Shri Madhu Limaye 
(14) Shri Debencb-a Nath Mahata 
(15) Shri V. Mayavan 
(16) Shri Mohammad Tahir 
(17) Shri Surendra Mohanty 
(18) Shri Noorul Huda 
(19) Shri D. K. Panda 
(20) Shri Prabhudas Patel 
(21) Shri K. Pradhani 
(22) Shri Rajdeo Singh 
(23) Shlri M. Satyanarayan Ra~ 
(24) Shrimati Savitri Shyam 
(25) Soo R. N. Sharma 
(26) Shri Satyendra Narayan Sinha 
(27) Shri T. Sohan Lal 

'(26) 5hri Sidrarrie-~hwar Swamy 
(29) Shri R. G. Tiwari 
(30) Shri Niti Raj Singh Chaudhary 

and 15 members from Rajya Sabha; 

. , 

;~ 

,I 

that in order to constitute a sitting of the Joint Committee, . the 
quorum shall be one-third of the total number of members of the Joint 
Committee; 

that the Committee shall make a report to this House by the last day 
of the Twelfth Session of Fifth Lok Sabha; 

that in other respects the Rules of Procedure of this House relating to 
Parliamentary Committees shall apply with such variations and modi-
fications as the Speaker may make;· ar:d 

that this House do recommend to Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House the names 
of 15 members to be appointed by Rajya Sabha to the Joint Committee." 

) 10. Government Bill-Under Consideration 

The Finance Bill, 1974. 
Discussion on the motion for consideration of the Bill moved on the 

30th April, 1974, continued. 



The following Members took part in the debate:-
(1) Shri Giridha\r Gomango 
(2) Shri H. N. Mukerjee 
(3) Shri S. R. Damani .. 
(4) Dr. l<arni Singh 
(5) Shri P. K. Ghosh 
(6) Shri H. M. Patel 
(7) Shri Priya Ranjan Da'; Munsi 
(8) Shri Madhu Dandavate 
(9) Shri Sat Pal Kapur (Spee~h unfinished). 

The discusosion was notaoncluded. 

11. Statement by MilliAter ...... 
The Minister of Railways made a statement regarding the threatened 

railway strike. 

12. Adjournment Motion 

At 3.30 P.M. Shri Jyotirmoy Bosu moved the following motion:-

"That the House do now adjourn". 

The following Members took part in the debate:-
(1) Shri Anant Prasad Sharma 
(2) Shrimati Parvathi Krishnan 
(3) Shri P. Venkatasubbaiah 
(4) Sh~ri Atal Bihari Vijpayee 
(5) Shri Bhagwat Jha Azad 

(6) Shri Era Sezhiyan 
(7) Shri Vasant Sathe 
(8) Shri Madhu Limaye 
(9) Shri Narsingh Narain Pandey 

(10) Shri Shyamnandan Mishra 

(11) Shri H. M. Patel / 
(12) Shri .Darbara Singh 
(13) Shri Priya Ranjan Das Munsi 
(14) Shri Surendra Mohanty 
(15) Shri Jagdish Chandra Dixit 
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(16) Shri P. G.-Mavalankar 
(17) Shri I. K. Gujral 
(18) Shri Lalit Narain Mishra 

Shri Jyotirmoy Bosu replied to the deba~. 
On the motion the House divided, Ayes 28; Noes 119. The motion 

was accordingly negatived. 

13. Report of Business Advisory Committee 
Shri K. Raghu Ramaiah presented the Forty-third Report of the 

Business Advisory Committee . 

.,/ 14. Government Bill-Under Consideration 
The Finance Bill, 1974 

Discussion on the motion for consideration of the ,Bill moved ~_ the 
30th April, 1974, was re~umed. 

Shri Sat Pal Kapur continued his speech. His speech was not con-
cluded. 

The discussion on the Bill was not concluded. 

8.25 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday. the 3rd May, 1974). 

.. 
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LOK SABRA 

BULLETIN-PART r 
(Brief Record of Proceedings) 

Friday, May 3, 1974/Vaisakha 13, 1896 (Saka) 

No. 382 
,1.01 A.M. 
1. Starred QUestions 

Starred Questions Nos. 935-937, 940, 941, 944--946, 950 and 952 were 
orally answered. Replies to remaining questions were laid on the Table. 
2. Unstarred QUestions 

Replies to Un starred Questions Nos. 9033-9135, 9137, 9139-9152, 
9154-9205 and 9207-9232 were laid on the Table. 
3. Question of Privilege 
", 

The Speaker informed the House of the explanations received from 
the General Manager of Jhe UN! and the Editors of the Indian Express, 
Hindustan TimE!'! and Times of India in regard to the question of privilege 
sought to be raised by Shri Amrit Nahata on the 28th March. 1974. for 
alleJ!'ed misreporting of the Forty~enth Report of the Committee 
on Public Undertakings on Modern Bakeries (India) Ltd. The House 
agreed to treat the matter as c.losed. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A coPy of the "Annual Plan, 1974-75" (Hindi and English ver-

sions). 
(2) (f) A copy of the Gujarat Sales Tax (Amendment) Rules, 

1974, published in Notification No. (GHN230)' GSR 10741(11)-
TH in Gujarat Government Gazette dated the 2nd April" 
]974, under sub-section (5) of section 86 of the Gujarat Sales' 
Tax Act, 1969, read with clause (c) (iii) of the Proclamation 
dated the 9th February. 1974, issued by the ~resident in rela-
tion to the State of Gujarat. 

(ii) A statement (Hindi and English versions) explatning the rea-
sons for not laying simultaneously the Hindi version of the 
N otifice tion. . 

(3) A copy of the Annual Report (Hindt and English versionl) 
of the International Airports Authority of India for the year, 
1972-73. under sub-section (2) of section 25 of the Inter. 
national Airports Authority Act, 1971. . 

z: I , [p.T.a. 
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(4) A copy of the Certified Accounts (Hindi and English ver-
sums) of the International Airports Authority of India for the 
period 1st February, 1972 to 31st March, 1973 together with 
the Audit Report thereon, under sub-sec!ion (4) of section 24, 
of the International Airports Authority Act, 1971. 

(5) A COPY' of the Airc.raft (Second Amendment) Rules, 1974 
(Hindi and English versions) published in Notification No. 
G.S.R. 395 in Gazette of l\n.dia dated the 13th April 1974, 
under section 14A of the Aircraft Act, 1934, together with an 
explanatory note. 

(6) A copy of the Gujarat Private Forests (Acquisition) Rules, 
1974, published in Notification No. GHKH-51: 74-PRF-1973-74-
354-P in Gujarat Government Gazette dated the 4th April, 
1974, under sub-section (1) of section 22 of the Gujarat Pri-
vate Forests (Acquisition) Act, 1972 read with clause (c) (iii)..., 
of the Proclamation dated the 9th February, 1974 issued b.y"lJ 
the President in relation to the State of Gujarat. 

(7) A copv of the Merchant Shipping (Fire Appliances) Amend-
ment Rules, 1974 (Hindi and English versions) published in 
Notification No. G.S.R. 374 in Gazette of India dated the 6th 
April, 1974, under sub-section (3) of section 458 of the Mer-
chant Shipping Act, 1958. 

(8) (i) A copv of Gujarat Government Notification No. GHIGI3231 
MTAIl773170521E (Hindi and English versions) published in 
Guiarat Government Gazette dated the 10th December. 1973. 
under sub-section (2) of section 31 of the Gujarat Carriage of 
Goods Taxation Act, 1962. read with clause (c) (iii) of the 
Proclamation dated the 9th Februarv, 1974 i9Sued by the Presi-
dent in relation to the State of Gujarat. 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(9) 0) A copv each of the followin~ Guiarat Noti·fications (Hindi 
and English versions) under sub-section (3) of section 133 of 
the Motor Vehicle!'; Act. 1Q39 read with clause (cHili) of the 
Proclamation dated the 9th Februa·rv, 1974 issued by the' 
President in relation to the State of Gujarat:- . 

(a) The Bombay Motor Vehicle"! (Gujarat Fourth Amendment) 
Rules. 1973. published in Notification No. GIGI731190IMVR. 

1073T4941-1-E in Gujarat Government Gazette dated the 20th 
July, 1973. 

(b) The Bombay Motor Vehicl~ (Gujarat Second Amendment) 
Rules. 1973, published in Notification No. GlG17311881MVR-
107312969-E in Gujarat Government Gazette dated the 26th 
July, 1973. . 

(c) The Bombav Motor Vehicles (Gujarat Amendment) Rules. 
1973. 'Published in Notification . No. GIG1731310lMVR110671 
7152-E in Guiarat Government Gazette d9ted the 28th 
November, 1973. 

(iI) A sta~ment (Hindi ~nd Enlil."lish versions) showing reasons 
for laYIng the above Notifications, 
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5. Synopsis of Proceedings of Committee 'E' on Draft Fifth Five Year 
Plan-Laid on the Table 

Shri P. Venkata'Subbaiah laid on the Table Synopsis of Proceedings of 
Committee 'E' on Draft Fifth Five Year Plan (Implementation and Pub-
lic Cooperation). 
6. .ABsent to Bill 

Secretary-General laid on the Table the Pondicherry .Appropriat~on 
(Vote on Account) Bill, 1974 passed by the Houses of Parliament dunng 
the current se9Sion and assented to. 
7. Leave of Absence 

The following Members were granted leave of absence from the sit-
tings of the House for the periods mentioned against each:-

(1) Shri Bishwanath Jhunjhunwala-17th to 22nd December, 
1973 (Ninth Session) and 18th February to 5th April, 1974 
(Tenth Session). 

(2) Dr. G. S. Melkote-15th April to lOth May, 1974 (Tenth 
Session). 

(3) Shri Devendra Satpathy-18th February to 7th March, 1974 
(Tenth Session). 

8. Report and Min .... tes of Rules Committee-Laid on the Table 
Shri S. N. Singh laid on the Table the following Report and Minutes 

of the Rules Committee:-
(1) Foun.h Report under sub-section (1) of rule 331 of the Rules 

of Procedure and Conduct of Bu:;;iness in Lok Sabha. 
(2) Minutes of the sittings of the Committee held on the 18th and 

26th March and 3rd and 25th April, 1974. 
9. Report of Committee of Privileges 

Dr. Henry Austin presented the Ninth Report of the Committee of 
Privileges. 
10. Report of Committee on the Welfare of Scheduled Castes and Sche-

duled Tribes 
Shri Dharnidhar Basumatari presented the Twenty-fifth Report of 

the Committee on the Welfare of Scheduled Castes and Scheduled Tri-
bes on the Ministry of Home Affairs-Socio-economic conditions of 
Scheduled Castes and Scheduled Tribes in Arunachal Pradesh. 
11. Sta~ment by Minister , 

The Minister of State for Law, Justice and Company A1ftlirs made a 
statement regarding the order issue-:i by the Chief Justice of Madhya 
Pradesh about advertisements to "Nai Duniya", a Hindi daily from 
Indore. . 

12. Statement regarding Government Business 
The Minister of Parlirunentary Mairs made a statement regarding 

the Government business for the week commencing the 7th May, 1974. 
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13. Motien )l'I!lgardingl'orty-tJUrd Report of Busbtess A1I\'isory Caamilttee 
Shri K. Raghu Ramaiah moved the following motion:-

"That this House do agree with the Forty-thi.rd Report of the 
Business Advisory Commitee presented to the House on the 
2nd May, 1974". 

The motion was adopted. 
14. Govenuneat BiUg.......lntrodueed ) 
... (1) The Constitution (Thirty-fourth Amendment) Bill, 1974. 

The motion for leave to introduce the Bill moved by Shri Annasahib 
P. Shin de was opposed. The motion was adopted and the Bill was 
introduced. 

(2) .... The Constitution (Thirty-fifth Amendment) Bill, 1974. 
The motion for leave to introduce the Bill moved 'by Shri H. R. 

Gokhale wa's opposed. On the motion the House diviried, Ayes 120; 
Noes 25. The motion was accordingly adopted and the Bill was introduced. 
15. Sitting of the House on Saturday, the 4th May, 1974 

Lok Sabha decided that the House would sit also on Saturday, the 
4th May, 1974, for further consideration and passing of the Fiqance Bill, 
1974. 
16. GoverDJDel1t Bill-Under consideration 
,. The Finance Bill, 1974 

Discussion on the motion for consideration of the Bill moved on the 
30th April, 1974, continued. 

The following Members took part in the debate:-
(1) Shri Sat Pal Kapur 
(2) Shri P. G. Mavalankar 
(3) Shri Rajdeo Singh 

The discussion was not, concluded. 
17. Private Members' Bills-Introduced 

(1) The Supreme Court (Conferment of Additional Powers) Bill, 1974, 
by Shri Madhu Limaye. 

(2) The Constitution (Amendment) Sill, 1974 (Amendment of article 
145) by Shri Madhu Limaye. 

(3) The Minimum Wages (in all types of employment) Bill, 1974 by 
Shri Vikram Mahajan. 

(4) The Essential Commodities (Amendment) Bill, 1974 (Substitution 
of section lOA) by Shri D. K. Panda. 

(5) The Judicial Officers Protection (Repeal) Bill, 1974, by Shri D. K' j 
Panda. 

(6) The Comp~nies (Amendment) Bill, 1974 (Omission of section 96) 
by Shri Madhu Lunaye. 
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(7) The ~onstitution (Amendment) Bill, 1974 (Insertion of new article 
26A) by Shn R. P. Ulaganambi. 

(8) The Free Legal Assistance Bill, 1974 by Shri D. K. Panda. 
*(9) The Foreign Owned Plantations (Nationalisation Bill 1974 by 

Shri C. K. Chandrappan. ' 
18. Private Member's Bill-Amendment for circulation adopted 

,/ The Mother's Lineage Bill, 1973 by Shri Madhu Limaye 
Discussion on the motion for consideration of the Bill moved on the 

5th April, 1974 and the amendment for circulation of the Bill for the 
_ purpose of eliciting .pinion thereon, moved by Shri M. C. Daga on the 

19th April, 1974, continued. 
t The following Members took part in the debate:-

(1) Shri M. C. Daga v,r 
(2) Shri S. M. Banerjee 
(3) Shri Amarnath Vidyalankar 
(4) Shri Niti Raj Singh Chaudhary 

Shri Madhu Limaye replied to the debate. 

./ 

An amendment moved by Shri M. C. Daga to his amendment moved 
on the 19th April, 1974, was adopted. 

The amendment moved on the 19th April, 1974 was adopted in the 
following amended form:-

"That the Bill be circulated for the purpose of eliciting opinion 
thereon by the 4th December, 1974". 

19. Private Member's Bill-Under consideration 
/The Second Wage Board Recommendations for "sugar Industry BUl, 

1971 by Shri D. K. Panda i 

The motion for consideration of the Bill was moved by Shri D. K. 
Panda. 

The following Members took 'part in the debate:-
(1) Dr. Laxminarayan Pandeya 
(2) Shri Balakrishna Venkanna Naik 
(3) Shri Ramkanwar 
(4) Shri Narsingh Narain Pandey 
(5) Shri Darbara Singh/' 
(6) Maulana Ishaque Sambhali 

The discussion was not concluded. 
6.07 P.M. h M 1974) 

(Lok Sabha adjourned till 11 A.M. on Saturday. the 4t ay, 
S. L. SHAKDHER, 
Secretary-General. 

----------------_.------------ -----
*Introduced at 6.05 P.M. 
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WK SABRA 

BULLETIN-PART I· 
(Brief Record Of "OC~~~) - , 'I 

, ' 

Saturday, May 4, 1974jVaisaIChIJ 14, '1896 '(Sake)' ;1' ) 

11.01 A.M. ,.' 
1. Oath Or Aflirmation 

Shri Sidram Reddy made and subscribed the oath in English and 
.took his seat in the House. 
2: Intimation Regarding Arrest and Release or Member 

The Speaker inrormed the House of a wirelets ~e dated the 
3N 'May, 197., ·reoeived frorn the Superintendent of Police Bi.r,h\.ND, 
West Bengal, intimating that Shri Gadadhar Saha, Member, i.ok Sabha 
was arrested on the 3rd May, 1974, under section 151 of the Code ot 
·Criminal Procedure and was released on the same day at 07.00 hours. 
3. O ....... nment Bill-Passed 

The Finance Bill, 1974 
Discussion on the motion for consideration of tbe Bill moved on the 

10th April, 1974, continued. 
The following Members took part in the debate:-

(1) Shri N. K. Sanghi 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Pratap Singh Negi 
(4) Shri Tarun Gogoi 
(5) Shri Shyamnandan Mishra 
(6) Shri Shibban La} Saksena 
(7) Shri Paripoornanand Painult 
(8) Shri Piloo Mody· 
(9) Shri Chin tam ani Panig~hi 

(10) Shri S. M. Banerjee 
(11) Shri A. K. M. lIshaque 
(12) Shri K. Suryanaray,ana 
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.. h::tl~34ljd 
Shri Y. B. Chavan replied to the debate. 
The motion for consideration was .. adbpted and clauL!le-by-clauH 

consideration of the ~il~. ,~~~ ~~ep ~J?: .:1' ' .. ' 
Clauses 2 to 4 were aaopted. 
Clause 5 was adopted, as amended. 
Clauses 6 and.7 were adopted. 
Clauses 8 and 9 were adopted, as amended. 
Clauses 10 to 12 were adopted. 
Clause 13 was adopted, as atnende·a. 
Clauses 14 and 15 were adopted. 
Clauses 16 and 17 were adopted, as amended. . : 1/ I ( . 

Clauses 18 to 24 were adopted. 
On amendment No. 35 to Clause 25 moved by Shri S. M. Banerjee, 

the House divided, Ayes .15; Noes 12~. The amendment was accordingly 
negatived.'ll.: ' .:: P', ' •. j 

On amendment No. 36 to Clause 25 moved by Shri S. M. Banerjee, 
the House divided, Ayes 15; Noes 133. The amendment was accordingly 

, negatived; , 
,Clause 25. was adopted. . 
On amendment No. 39 to the First Schedule moved by Shri S. M. 

Banerjee, the House divided, Ayes 9; Noes 130. The amendmeDt was 
accordingly negatived. 

The First, Second and Third Schedules were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed was m<?ved by Shri 

Y. B. Chavan. 
The following Members took part in the debate:-

(1) Shri Shyamnandan Mishra 
(2) Shri Ramavatar Shastri 
(3) Shri P. Venkatasubbaiah 
(4) Shri Madhu Dandavate 
(5) Shri Atal Bihari Vajpaytfe 
(6) Shri Piloo Mody / 
(7) Shri Shankar Dayal S~gh 
(8) Shri Y. B. Chavan 

The motion was adopted 'and the Bill, as amended, was pasSed. 
5.511 ,P.M. . 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 7th May, 1974) 

S. L. SHAKDHER. 
SeCT~(J.ry-GeMral. 

MGIPND-LS 1-557 LS-4-5-74-810. 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, May 7, 1974/Vaisakha 17, 1896 (Sa.k:a) 

No. 384 
11 A.M. 
1. Starred QueStions 

Starred Question No. 955 was orally answered. Replies to remaining I 
questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 9233-9428 and 9430-9432 were 

laid on the Table. 
A statement by the Deputy Minister of Railways (i) correcting the 

reply given on the 9th April, 1974 to the Ururtarred Question No. 6182 
regarding Scheduled Castes and Scheduled Tribes holding Class I, II, 
ID and IV posts in the Indian Railways and (ii) giving reasons for delay 
in correcting the reply was alSo laid on the Table. 

3. 'Adjournment Motion 
The Speaker gave his consent to the moving of adjournment motion 

given notice of by Shri Atal Bihari Vajpayee regarding the failure to 
avert riot in Sadar Bazar area in Delhi resulting in the death of 10 per-
sons, injuries to many others and large scale destruction of property. 

Shri Atal Bihari Vajpayee then asked for leave of the House to the 
mOving of the motion. On objection being taken, the Speaker asked 
those Members who were in favour of leave being granted to rise in 
their places. As not less than fifty Members rose, the Speaker infonned 
the House that the leave was granted and directed that the motion be 
taken up at 4 P.M. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (2) of section 4 of the 
Central Boards of Revenue Act, 1963:-

(a) G.S.R. 1400 published in Gazette of Indi.a dated the 29th 
December, 1973. . 

(b) G.S.R. 1409 published in Gazette of India dated the 29th 
December, 1973. 

[p.T.O. 
1535 



m) A statement (Hil1':ll and English versions) showing reasons for 
delay in laying the above Notifications. 

(2) A copy of Notification, N:o .. G.S.R. 4~ (Hindi and EnglisJ:t. ve!-
sions) published in Gt&ette Of Indla dated the 27th AprIl, 
1974, issued under the Central Excise Rules, 1944 together 
with an explanatory memorandum. 

(3) A copy each of the following papers· (Hindi and English ver-
sions) under sub-section (1) of section 6i9A of the Companies 
Act, 1956:-

,. " 

(i) Review by the Government on the' working of the Indian 
Petrochemica1-3 Corporation Limited, Jawaharnagar 
(Baroda), for the year 1972-73. 

(ii) Annual Report of the Indian Petrochemicals Corporation 
Limited, Jawaharnagar (Baroda) for the year 1972-73 along 
with,the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. " 

(4) (a) A copy each of the following Gujarat Notifications under 
sub-section (2) of section 59 of the Gujarat Slum Areas (lkn-
provement, Clearance and Re-development) Act, 1973, read 
with clause (c) (iii) of the Proclamation dated the 9th Feb-
ruary, 1974 issued by the President in relation to the State of 
Gujarat:-

Ci) The Gujarat Slum Areas (Improvement, Clearance and Re-
development) (Constitution of Board) Rules, 1973J publish..: 
ed in NotificatiOn No. GHIJI21173ISCA-I073IA-l in Gujarat 
Government Gazette dated the 2nd November, 1973. 

(ii) Notification No. GHIJI20173ISCB-1073-A(i) published in 
qujarat Government Gazette dated the 2nd November, 1973. 

(iii) Notification No. GHIJI22173ISCB~1073IA(i) published in 
Gujarat Government Gazette ,?ated the 2nd November, 1973. 

(iv) Notification No. GHIJI26173ISCB-I0731A~1 published in 
Gujarat Government Gazette dated the 10th January, 1974. 

(b) A ,statement (Hindi and English versions) showing: 
(i) reasons for delay in laying the above Notifications, and 
(ii) for not laying the Hindi version of -the Notifications. 

(5)(i) A copy of the Report of the Monopolies and Restrictive 
Trade Practices Commission under section 22 (3) (1)) of the 
Monopolies and RestrictLve Trade Practices Act, 1969,in the 
case of Messrs Birla Ju~~Manufacturing Company Limited, 
Calcutta and the Ornef dated the 3rd May, 1974 of the Cen-
tral Government thyteon, under section, 62 of the said Act. 

(ii) A statement (Hindi and English versions) explaining the rea-
sons for not laying eimultaneously the Hindi v~rsion of the 
above Report and order of the Government thereon. 

(6) (1) A copy each of the following Gujarat Notifications (Hindi 
and English versions) under sub-section (2) of section 31 of 
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the Gujarat Carriage of Goods Taxation Act, 1962, read with 
clause (c) (iii) of the Proclamation dated the 9th February, 
1974 issued bv the President in relation to the State of 
Gujarat:-

(a) Notification No. GHIGI731246IMVA-7569120193-E published 
in Gujarat Government Gazette dated the 4th October, 1973. 

(b) Notification No. GHIGI161MTAI177313021E publi6hed in 
Gujarat Government Gazette dated the 8th February, 1974. 

(ii) Two Statem~ts (Hindi and English versions) showing reasons 
for delay in 'aying the above Notifications. 

(7) (i) A copy each of the following Gujarat Notifications (HincU 
and English versiom) under sub-section (3). of section 13 of 
the Bombay Motor Vehicles Tax Act, 1958, read .with clause 
(c) (iii) of the Proclamation dated the 9th February. 1974 
issued by the President in relation to the State of Gujarat:-

(a) Notification No. GHIGI731243IMVA-7569120l93-E published in 
Gujarat Government Gazette dated the 11th October, 1973. 

(b) Notification No. GHIG1151MTAj17731302-E published in 
Gujarat Government Gazette dated the 8th February, 1974. 

(c) Notification No. GHIGI73142IMTA-1773-1350-E published in 
Gujarat Government Gazette dated the 15th February, 1974. 

Cii) Three 'statements (Hindi and English versions) showing rea-
sons for delay in laying the above Notifications. 

(8) A copy of the Annual Report (Hindi and English vermons) ot 
the National Council of Educational Research and Training, 
New Delhi, for the year 1972-73. 

(9) A copy of the Annual Report (Hindi version) of the Indian 
Institute of Technology, Kharagpur, for the year 1971·72. 

(10) 

(11) 

It copy of the Report (Hindi and English versions) on the 
activities of the Central Institute of English and Foreign Lan-
guages, Hyder.abad, for the year 1972-73 along with the Audit-
ed Accounts. 
(i) A copy of the Annual Report of the Indian Institute of 
Technology, Kanpur, for the year 1971-72. 

(ii) A cqpy of the Annual Report of the lndian Institute of 
Technology, Kanpur, for the year 1972-73. 

(12) Two statements (Hindi and English versions) explaining the 
reasons for not laying simultaneously the Hindi versions of 
the Rep~rts mentioned at (11) above. 

(13) A copy of Order dated the 4th May, 1974 issued under sub-
section (3) of section 5 of the Payment of Wages Act, 1936, 
exempting the person responsible for payment of wages to 
persons employed upon any Railway from the operation of 
section 5 of the saili: Act. 
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5. Intimations regarding alrrest and release of Members 
(i) The Speaker informed the House of a telegram dated the 3rd 

May, 1974, received from the Officer-in~harge, Ranaghat Police Station, 
intimating that Shrimati Bibha Ghosh Goswami, Member, Lok Sabha, 
was arrested in connection with clw law violation movement on the 3rd 
May, 1974, at Ranaghat Court Compound. 

(ii) The Speaker informed the House of a telegram dated the 5th 
May, 1974, received from the Inspector of Police, Police Stati'On Ganesh-
petb, Nagpur, intimating that Shri Ram Hedaoo, Member, Lok Sabha, 
was arrested in connection with crime No. 91174 under Sections 147, 148, 
149, 323, 336, 337, 341 and 352 of the Indian Penal Code, at Nagpur at 
11.00 hours on the 5th May, 1974 and that the Member was released on 
Personal Bond for Rs. 500/- i~mediately. 

6. Synopsis of pr~eedings of Committee 'D' on Draft Fifth Five Year 
Plan-Laid on the Table 

Shrimati Mukul Banerji laid on the Table Synopsis 'Of Procedings of 
Committee 'D' on Draft Fifth Five Year {,Ian (Social Service, Education, 
Manpower Planning and Population Policy). 
7. Report of Committee on the WeUare of Scheduled Castes and Sche· 

duled. Tribes 
Shri Dharnidhar Basumatari present£o:i the Twenty-sixth Report of 

the Committee on the Welfare of Scheduled Castes and Scheduled Tribes 
on the Ministry of Home At'fairs-Central Grants to Voluntary Organi-
sations engaged in the welfare of Scheduled Castes and Scheduled 
Tribes. 
8. Matter Under BIde 377 

Shri Era Sezhiyan raised matter regarding impending railway strike. 
9. Government Bills-Passed 

'" (i) The Union Duties of Excise (Distribu.tion). Amendment Bill, 1974 
'" (ii) Tke Addlitional Duties of EXCise (Goods of Special Importance) 

Amendment Bill, 1974 
'" (iii) The Estate D'Uty (Distribution) Amendment Bill, 1974 

The motions for consideration of the above three Bills were moved 
by Shrimati Sushi.Ia Rohatgi. 

The following Mem·bers took part in the combined debate:-
(1) Shri Somnath Chatterjee 
(2) Shri MurasoU Maran 
(3) Shri P. Narasimha Reddy 
(4) Shri M. C. Daga./ 
(5) Shri B. S. Chqwhan 

Shrimati Sushila ROOatgi replied to the debate. 
(i) The motion for consideration of the Union Duties of Excise (Dis· 

tribution) Amendment Bill, 1974, was adopted and clause-by-clause 
consideration of that BiJl was taken up. 
-"'Discus8ed together. 
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Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. - , The motion that the Bill be passed was moved by Shrimati Sushila 

Rohatgi. .~ 

The motion was adopted and. the Bill was passed. 
(il) The motion for consideration of the Additional Duties of Excise 

(Goods of Special Importance) Amendment Bill, 1974, was adopted aDd 
clause-by-clause consideI1lltion of that Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1 was adopt€d, as amended. 
The Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shrimati Sushila Rohatgi. 
The motion was adopted and the Bill, as amended, was passed. 
(iii) The motion for consideration of the Estate Duty (Distrlbution) 

Amendment Bill, 1974, was adopted and clause-by-clause consideration 
of that Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1 was adopted, as amended. 
The Enacting Formula and the Lol'lk Title were also adopted. 
The motion that the Bill, as amended, be passed . 'was moved by 

Shrimati Sshila Rohatgi. ., 

The motion was adopted and the Bill,. 'as. amended, was passed. 
I~ 

10. Government Bill-Under Consideration" . 

The C04~ Mines (Conservation and Development) Bill, 1974 
The motion for consideration of, the Bill was moved by Shri Keshav 

Deo Malaviya. 
The following Members took part in the debate:-

(1) Shri Somnath Chatterjee 
(2) Shri Ram Singh Bhai 
(3) Shr1 Ranen Sen 
(4) Shri R. N. Sharma 
.( 5) Shri })han Shah Pradhan 
(6) Shri Damo~r Pandey (Speech unfinished). 

The discussion was interrupted by Adjou,rnment Motion. 
11. Adjournment Motion 

At 4 P.M. Shri Atal Bihari Vajpayee moved the following motion:-
"That the House do now adjourn". 

The followlng Members took part in the debate:-
(1) Shri H. K. L. Bhagat 
(2) Shri Jyotirmoy Bo&u 
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(3) Shri Shashi Bhushan 
(4) Shri Ramavatar Shastri 
(5) Shrimati Subhadra Joshi 

> (6) Shri Era Sebhiyan 
(7) Shri Arnar Nath Chawla 
(8) Shri Ebrahim Sulaiman Sait 
(9) Shrimati Mukul Banerji 

(10) Shri Shyamnandan Mishra 
(11) Sh,rL Shankar Dayal Singh 
(12) Shri Samar Guha 
(13) Shri Prlya Ranjan Das Munsi 
(14) Shri S. A. Shamim 
(15) Shri Umashankar Dikshit 

Shri Atal Bihari Vijpayee replied to the debate. 
The motion was negatived. 

12. Government Bill-Under Consideration 
The Coal Mines (Conservation and Development) Bill, 1'74 
DiscussIon on the motion for consideration of the Bill was resymed. 
Shri Damodar Pandey continued his speech. His speech wa·3 not 

concluded. 
The discussion on the Bill was not concluded. 

8.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 8th May, 1974). 
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LOK SABRA 

BULLETIN-PART I 
(Br~f Record of Proceedings) 

• 
, .iWednesday, May 8, 1974/Vaisakha 18, 1696 (Saka) 

No. 385 
11.01 AM. 
1. Obituary References 

The Speaker made references to the passing away of (1) Shri. Braj 
Raj Singh, who was a Member of the Second Lok Sabha; and (2) Shrl-
mati Basanti Devi, wife of late Deshbandhu Chittaranjan DIS. 

Members stood in silence for a short while as a mark of respect. 

2. Starred Questious 
Starred Questions Nos. fr.17, 978 and 981-983 were orally answered. 

Replies to remaining questions were laid on the Table. 
3. U~tarred Questions 

Replies to Unstarred Questions Nos. 9433-9537 and 9539-9632 wer 
laid on the Table. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A ~opy of the Report of the Comptroller and Auditor General 

of India, for the year 1972-73, Union Government (Civil) 
Revenue Receipts-Volume I-Indirect Taxes, and Vol. 11-
Direct Taxes, under article 151 (1) of the Constitution. , 

(2) (a) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Fertilizer 
,Corporation of India Limited, New Delhi, for the year 
1972-73. ' 

(ii) Annual Report of the Fertilizer Corporation of India Limit-
. ed, New DeIhl, for the year 1972-73 along with the Audited 

Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the National 
Projects Construction Corporation Limited, New Delhi, for 
the year 1972-73. 
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(U) Annual Report of the National Projects Construction CorRo-
,ration Limited, New Delhi, for the year 1972-73 along WIth 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(3) A copy of the Budget Estimates (Hindi and English versions) 
of the Damodar Valley Corporation for the year 1974-75, 
under sub-section (3) of section 44 of the Damodar Valley 
Corporation Act, 1948. 

(4) A copy each of the following papers (Hindi and English ver-
sions) under sub:'Section (1) of section 619A of the Companies 
Act, 1956:-

(a) (i) Review 'by the Government on the working of the 
National Instruments Limited, Calcutta, for the year 1972-73. 

(ii) Annual Report of the National Instruments LilJ"tted, Cal-
cutta, for the year 1972-73 along with the AllditeCt Accounts 
aod the comments of the Comptroller and Auditor General 
t~e.reo~ 

(b) (i) Review by the Government on the ~orking of the Hindu-
stan Photo Films Manufacturing Company Limited, Indu-
nagar, Ootacamund. for the year 1972-73. 

(ii) Annual Report of the Hindustan Photo Films Manufactur-
ing Company Limited, lndunaga:r. Ootacamund, Jor the year 
1972-73 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General the.reon. 

(c) (i) Review by the Government on the' working of the 
Cement Corporatio.r of India Limited, New Delhi, for the 
year 1972-73, 

(ii) Annual Report of the Cement Corporation of India Limited, 
New Delhi, for the year 1972-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(d) (i) Review by the Government on the working of the 
Bharat Opthalmic Glass Limited, Durgapur, for the year 
1972-73. 

(ii) Annual Report of the Bharat Opthalmic Glass Limited. 
Durgapur, for the year 1972-73. along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(c) 0) Review by the Government on the working of the 
National Newsprint and Paper Mills Limited, Nepanagar, 
for the year 1972-73. 

(ii) Annual Report of the National Newsprint and Paper Mills 
Limited. Napanagar, for the year 1972-73 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(f) (i) Review by the Gover:1ment on the working of the 
HindustMI Paper Corporation Limited, New Delhi, for the 
year 1972-73. 
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(if) Annpal Report of the 'Hindustan Paper Corporation Limited, 
New Delhi, for the year 1912-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(5) A copy of the Annual Report (Hindi and English versions) on 
the activities of the Coir Board and the working of the Coir 
Industry Act, 1953, for the year 1972-73, under sub-section 
(1) of section 19 of the Coir Industry Act, 1953. 

(6) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(i) Rev:iew by the Government on the working of the Instru-
mentation Limited, Kota, for the year 1972-73. 

(ii) Annual Report of the Instrumentation Limited, Kota, for, 
the year 1972-73 along with the Audited Accounts and .the 
comments of the Comptroller and Auditor General thereon. 

(7) A copy of the Annual Report (Hindi and English versions) of 
the Patent Office for the year 1972-73 under section 155 of the 
Patents Act, 1970. 

5. Amendments ,to Directions by the Speaker-Laid on the Table 
Secretary-General laid on the' Table a copy of the amendments to 

Direction 2 and a copy of Direction 13A issued by the Speaker under the 
Rules of Procedure and Conduct of Business in Lok Sabha. 

6. Message from Rajya Sabha 
Secretary-General repOrted' a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in n!gard to the 
Appropriation (No.2) Bill, 1974, passed by Lok Sabha.on the 29th April, 
1974. 

7. Report of Committee on Private Memben' Bills aDd Resolutions 

Shri G. G. Swell presented the Forty-first Report of the Committee 
on Private Members' BiUs and Resolutions. 

8. Reports of Committee on the Welfare of Scheduled Castu aDd Sche-
duled Tribes-Laid on the Table 

Shri Dharnidhar Basumatari laid on the Table a copy each of the 
following Reports of the Study Tours of the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes-

(1) Report of Study Tour of Study Group I of the Committee to 
Calcutta, North Lakhimpur, Arunachal Pradesh and Oibrugarh 
during October, 1973. 

(2) Report of Study Tour of Study Group n of the Committee to 
Orissa and Calcutta during October, 1973, 
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(3) Report of Study Tour of Study Group I of the CommLttee to 
Bombay, Bangalore, Mysore and Madras during January-
February, 1974. 

9. Report of Committee on Absence of Members 
8hri S. C. Samanta presented the Fifteenth Report of the Committee 

on Absence of Members from the Sittings of the House. 
10. Report and )Jinutes of Committee on PetitioDs 

8hri Anant Prasad Sharma presented the following Report and 
Minutes of Committee on Petitions: - . 

(1) Seventeenth Report of the Committee, and 
(2) Minutes of the Thirty-first to Forty-first sittings of the Com-

mittee. 

11. Statement by Minister 
The Minister of State for Home Affairs laid on the Table a statement 

regarding alleged raping of women and girls by B.S.F. personnel b1 
Manipur hill areas. 

I 

12. Government Bill-Passed 
The Constitution (Thirty-fifth Amendment) Bill, 1974 

;; 

Th~ motion for consideration of the Bill was moved by Shri H. R 
Gokhale. . 

[On a motion moved by Shri Madhu Limaye that the debate on the 
Bill be adjourned, the House divided, Ayes 41; Noes 228. The motion 
was accordingly negatLved.] 

An Amendment for reference of the Bill to a Joint Committee was 
moved by Shri Atal Bihari Vajpayee. 

The following Members took part in the debate:-
(1) 8hri Somna.th Chatterjee 
(2) Shri Dmesh Chandra Goswaml 
(3) Shri D. K. Panda 
(4) Shri C. M. Stephen 
(5) Shri Era Sezhiyan 
(6) Shri B. R. Shukla 
(7) Dr. Laxminarayan Pandeya 
(8) Shri B. K. Daschowdhury 
(9) Shri Shyamnandan Mishra 

[On a motion moved by Shri K. Raghu Ramaiah that the sitting of 
the House tOday be extended until the Constitution (Thirty:ftfth Am-
endment) Bill is passed, the House divided, Ayes 289; Noes 48. The 
motion was accordblgly adopted.] 

[On a motion moved by Shri Jyortirmoy Bosu that th& House do ad-
journ at 6 p.M. today, the House divided, Ayes 47; Noes 293. The motion 
was accordingly negatived.] 
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Shri H. R. Gokhale replied to the debate on the motion for conside-
ration of the Bill. 

The amendment moved by Shri Atal Bihari Vajpayee was negatived. 
On the motion for consideration of the Bill, the House divided, Ayes 

302; Noes 2. The motion was adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of 
the Members present and voting. 

Clause-by-clause consideration was then taken up. 
On the motion for adoption of Clause 2, the House divided, Ayes 307; 

Noes 2. 
Clause 2 was adopted by a· majority of the total membership of the 

House and by a majority of not less than two-thirds of the Membe,s 
present and voting. 

On the motion for adoption of Clause 3, the House divided, Ayes 305; 
Noes 1. . 

Clause 3 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and voting. 

Clause 1 was adopted, as amended. 
, The Enacting Formula and the Long Title were also adopted. 

The moijon that the Bill, as amended, be passed was moved by Shri 
H. R. Gokhale. 

The following Members took part in the debate:-
(1) Shri P. G. Mavalankar 
(2) Shri Muhammed Khuda Bukhsh 
(3) Shri H. R. Gokh~le 

On the motion the House divided, Ayes 308; Noes 1. 
The motion was adopted by a majority of the total membership of 

the House and by a mojority .of not less than two-thirds of the Members 
present and voting. The Bill, as amended, was passed by the required 
majority. 

13. Statement regarding Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

order of Government Business for the 9th May, 1974. The House agreed. 
6.~ P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 9th May, 1974). 
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WKSABHA 

BULLETIN-PART I 

(Brief Record of Proceedings) 
f( 

Thursday, May 9, 1974/Vaisakha 19, 1896 (Saka) 

No. 386 
,)1.01 A.M. 

1. Starred Questions 

Starred Questions Nos. 996, 998 and 999 were orally answered. Re-
plies to remaining questions were laid on the Table. 
2. Uastarred Ques.'iens 

Replies to Unstarred Questions Nos. 9633-9827 were laid on the 
Table. 
3. Question of Priviktge 

The Speaker gave his consent to the raising of question of privilege 
given notice of by Shri Atal Bihari Vajpayee against Shri Jagjit Singh, 
Chairman of New Friends Cooperative House Building Society, Delhi 
regarding a letter written by him to the Lt. Governor of Delhi on the 7th 
May, 1974aUegedly casting aspel'S:ion'l oq Parliament. 

Shri Atal Bihari Vajpayee then asked for leave of the JIouse to raise 
the question of privilege. On objection being taken, the Speaker asked 
those Members who were in favour of leave being granted to rise in their 
places. As not less than twenty-five Members rose. the Speaker informed 
the House that the leave was granted. . 

On a motion moved by Shri Atal Bihari Vajpayee, the matter was refer-
red to. the Committee of Privileges for investigation and r~port by first day 
of the next Session. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(J) A copy each of the following papers (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Salem 
Steel Limited. Salem, for the period ended :llfit March, 
1973. 
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(ii) Annual Report of the Salem Steel Limited, Salem, for the 
period ended 31 st March, 1973 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(JI) (i) A copy each of the foJlowing Gujarat Governmr.nt Orders 
under sub-section (4) of section 7 of the Gujarat Vacmt 
Lands in Urban Areas (Prohibition of A1ienation) Act, 
1972, read with clause (c) (iii) of the Proclamation dated 
the 9th February, 1974 issued by the President in relation 
to the State of Gujarat: 

(1) Order No. VCT!23731105371V dated the 6th November, 
1973 in the case of Shri Jankalyan Co-operative Housing 
Society, Junagadh. 

(2) Order No. VCT-17731154495-V dated the 7th November, 
1973 in the case of Sarvashri Dalabhai Punjabhai and 
Shivabhai Hirabhai of Tandalja Taluka, Baroda. 

(3) Order No. VCT-1773185510IV dated the 8th November, 
1973 in the case of Dipkunj Co-operative Housing Society 
Limited, Baroda. 

(4) Order No. VCT-1773191320-V dated the 20th November, 
1973 in the case of Kismat Colony Co~perative Housing 
Society Limited, Baroda. 

(5) Order No. VCT-17731101695-V dated the 22Jld Novem-
ber, 1973 in the case of Shrijeenagar Co-operative Hous-
ing Society Limited, Jarod, Taluka Vaghodia, District 
Baroda. 

(6) Order No. VCT-1773197207!V dated the 26th November, 
1973 in thn ,.,,<;n "f the Yogeshwar Kripa Cooperative 
Housing Society, Limited.. -I .~ t ,., 

(7) Order No. VCT-28731102093-V dated the 29th Novem-
ber, 1973 in the case of Shri Jadav Duda. 

(8) Order No. VCT-147318591O!V dated the 29th November, 
1973 in the case of Chandrama Cooperative Housing 
Society. 

(9) Order No. VCT-3072162848-V dated the lst December, 
1973 in the case of lDivya Vasundhara Financial Co-
operative Private Limited, Surat. 

(10) Order No. VCT-1473188065-V dated the 3rd December, 
1973 in the case of Raj Rajeshwari Cooperative Housing 
Society, Ahmedabad. 

(11) Order No. VCT-3073177198-V dated the 14th !December. 
1973 in the case of Shri Natwarlal Gulabhai. 

(12) Order No. VCT-1473117611-V dated the 18th December, 
1973 in the case of Ahmedabad Municipal Corporation 
Staff Cooperative Housing Society. Ahmedabad . 
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(13) Order No. veT 3073161192-V dated the 11th l>ecember, 
197':'0 in tl~; else (If Shn Ganpatsingh Jayasinbhai. 

(14) Order No. VCT/3073/84212-V dated the 18th December, 
1973 in the case of Sarvashri NatvarlaI Nanubbai. 

(15) Order No. VCT-3073-95689-V dated the 18th December, 
1973 in the case of Shrimati Bhikhiben, widow of Govan-
bhai. 

(16) Ordpr No, VCT-3073IJ01699-V dated the J9th December. 
1973 in the case of Shri Jagubbai Govindji Patel and 
others. 

(17) Order No. VCT-1472/91497-V dated tho 20th December, 
1973 in the case of Jodhpur Kunj Cooperative Housing 
Society Limited, Jodhpur Tekra, Ahmedabad. 

(18,1 Order No. VCT-14721154544-V dated tho 21st December, 
1973 in the case of New Ashiyana Cooperative HoasIu, 
Society Limited. Ahmedabad. 

(19) Order No. VCT-1473175123-V dated the 29th Del:ember, 
1973 in the case of the Kanan Cooperattve Housing SocIety 
Limited, Ahmedabad. , 

(20) Order No, VCT-1773175875-V dated the 1st January, 
1974 in the case of Shri Kutch Gurjer lCshatrlya Seva 
Samaj, Baroda. 

(21) Order No. Vcr11473160737-V dated tho 22nd January, 
1974 in the case of Shrimati Udiba Mohanlal Brahmbhatt. 

(22) Order No. VCT-26731131678-V dated tho 25th January, 
1974 in the case of Mother Dolores Sequera of Kalol. 

(23) Order No. VCT-24731131690-V dated the 30th January, 
1974 in the case of Shri Ramakrishna Seva Mudal, Anand. 

(24) Order No. VCT-2873175784-V dated the 7th February, 
1974 in the case of Saurashtra University Karmacbari Co-
operative Housing Limited, Rajkot. 

(25) Order No. VCT-1773-131706-V dated the 8th February, 
1974 in the case of Shri Chhaganbhai Madhavbbai Palan-
wadia. 

(26) Order No. Vcr-2073-Kha-3836-V dated tho 8th FebruuJ, 
1974 in the case of the Amrakunj Cooperative Housfn, 
Society (proposed) Kabilpor. 

(27) Order No. VCT-187315417-V dated the 8th February, 
1974 in the case of the Pragnya Cooperative Housing 
Society Limited, Bhavnagar. 

(28) Order No. VCT-3073177528-V dated the 8th Febnwy, 
1974 in the case of the Jay Mahalaxmi Cooperative HoUl-
ing Society Limited, Sural. 
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f29) Order No. VCT-2473140396-V dated the 8th February, 
1974 in the case of the Bhatrubhav Cooperative Housing 
Society, Nadiad. 

(30) Order No. VCT-1472-22S18-V dated the 8th February, 
1974 in the case of Shrinath Park Cooperative Housing 
Society Limited. 

(31) Order No. VCT-I773187631-V dated the 11th February, 
1974 in the case of the Fertilizer C()()perative Housing 
Society (proposed), Baroda. " . :. 

(32) Order No. VCT-3173\86453-V dated the 11th February, 
1974 in the case of Dalvadi Mohan Kuber of Wadhvan. 

(33) Order No. VCT-1773193648-V dated the 11th February. 
1974 in the case of Laxminarayan Cooperative Housing 
Society Limited, Baroda. 

(34) Order No. VCT-1473-M-9290-V dated the 11th February. 
1974 in the case of Gandhi Smriti Cooperative Housing 
Society Limited, Ahmedabad. 

(35) Order No. VCT-1473J85196-V dated the 11th February, 
1974 in the case C?f N~gam Cooperative (.ffousing Society 

'Limited, Ahmedabad. . . 

(36) Order No. VCT-2473-10949-V dated the 18th March, 
1974 in the case of Gandhi Park Cooperative Housing 
Society, N adiad. 

t37) Order No. VCT-1472\38130-V dated the 20th March, 
1974 in the case of Christ Folk Cooperative Housing 
Society Limited, Khokhramahemdavad. 

(38) Order No. VCT-1473181440-V dated the 22nd March, 
1974 in the case of Hyderoagar Cooperative Housing 
Society Limited, Vejalpur. 

(39) Order No. VCT-247415739-V dated the 2nd. April, 1974 
in the case of Naginbhai Gokalbhai Desai, Nadiad. 

(40) Order No. VCT-1473185204-V dated the 2nd April, 1974 
in the case of Nasib Apartments Cooperative Housing 
Society Limited Chhadvad, Ahmedabad. 

(41) Order No. VCT-3073\9569R-V dated the 2nd April. 1974 
in the case of Jivan Smriti Cooperative Housing Society, 
~'urat. 

(42) Order No. VCT-1473114461-V dated the 3rd April, 1974 
in the case of Mahendrakumar and others. 

(43) Order No. VCT I .'n3- 139695- V dated the 3nl April, 1974 
in the case of Makhdumali Karamatali Saiyed of Saiyedwada. 
Kbanpur, Ahmedabad. 

(44) Order No. VCT-1773165341-V datl!d the 9th AJ'lril. 1974 
in the case of Shrimati Dolatben Somsinh Rathod. 
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(45) Order No. VCT-1473!61066-V dated the 9th April, 1974 
. in the case of Bhav Kunj Cooperative Housing Society (Pro-

posed) Ahmedabad. 
(46) Order No. VCT-J470189032-V dated the 3rd April, 1974 

in the case of Bai Mani, widow of Shri Chhotalal Mundo 
and others. 

(41) Order No. VCTISR.672 dated the 14th March, 1974 in 
tile case of Joyitar3m Lakhllhhai's Company, Ahmedabad. 

,(48).Order No. VCT .. SR129173 dated the 13th March, 1914'ta 
the case of Roopam Line Enterprise, Ahmedabad. 

(4Q) Order No. VCT·2974-S418·V dated the 5th March, 1974 
in the case of V. K. V. Extraction Industries. 

(50) Order No. VCTISR-90173 dated the 28th March. 1974 in 
the case of Divine Chief Seva Kendra, Pratapnagar. Baroda. 

(ii; A statement (Hindi and English versions) showing (a) reasons 
for delay in laying the above Orders, and (b) for not laying 
the Hindi versions thereof. 

(III) A copy each of Notification Nos. G.S.R. 20] (E) to G.S.R. 
207(E) (Hindi and English versions) published in Gazette 
of India dated the J st May, 1974, issued under the Central 
Excise Rules, 1944, together with an explanatory memoran-
dum. 

(lV) (i) A copy of the Gujarat Sales Tax (Second Amendment) 
Rules. ] 974, published in Notification No. (GHN-252)GSR-
10741 ( 12)-TH in Gujarat Government Gazette dated the 
16th April, 1974 under sub-section (5) of section 86 of the 
Gujarat Sales Tax Act, 1969, read with clause (c)(iU) of 
the Proclamation dated the 9th February, 1974, issued by 
the President in relation to the State of Gujarat. 

(ii) A statement (Hindi and Enghsh versions) explaining the rea-
sons for not laying the Hindi version of the Notification. 

(V) A copy of the Annual ~e~ort (Hindi and. English versions) of 
the Hindustan Latex LImIted, New DelhI, for the year 1972-
73 along with the Au~ited Accounts and the comments of !he 
Comptroller and AudItor General thereon, under sub-sectIon 
( 1) of section 61.9A of the Companies Ac~, 1956 . 

. ,' 
. / VI) A copy each of the following papers . (Hindi and English ver-

sions) under sub-section (1) of section 619A of the Com-
panies Act, ] 956:-

(a) (i) Review by the Government on the working of the 
Mysore Iron and Steel Limited, Bhadravati (Mysore State) 
for the year ) 972-73. 
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(ii) Annual Report of the Mysore Iron and and Steel Limited, 
Bhadravnti (Mysore State) for the year 1972-73 along with 
the Audited Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the Bharat 
Coking Coal Limited, Dhanbad for the year 1972. 

(ii) Annual Report of the Bharat Coking Coal Limited, Dhan-
bad, for the year 1972 alon~ with the Audited Accounts and 
the comments of the Comptroller and Auditor Gcmoral 
thereon. 

( c ) ( i) Review by the Government on the working of the 
National Coal Development Corporation Limited, Ranchi 
for the year 1972-73. 

(ii) Annual Report of the National Coal Development Corpora-
tion Limited. Ranchi, for the year 1972-73 along with the 
Audited Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(VII) (i) A copy each of the following Gujarat Notifications 
(Hindi and English versions) under su~section (3) of 
section 13 of the Bombay Motor Vehicles Tax Act, 1958, 
read with clause (c) (iii) of the Proclamation dated the 9th 
Februrary, 1974 issued by the President in relation to the 
State of Gujarat:-

(a) Notification No. GHIGI73162IMTA-75681144(l)E pub-
lished in Gujarat Government Gazette dated the 12th 
March, 1973. 

(b) Notification No. GHIG13221MTA11773170521E published 
in Gujarat Government Gazette dated the 10th December, 
1973. 

(ii) 

(VIII) 

(ii) 

(IX) 

Two statements (Hindi ana English versions) showing rea-
sons for delay in laying the above Notifications. 
(i) A copy of the Bombay Motor Vehicles (Gujarat Amend-
ment) Rules, J 974 (Hindi and English versions) published 
in Notification No. GIGI74173IMVD.1673-282IE in Gujarat 
Government Ga7.ette dated the 26th March, 1974, under 
sub-section (3) of sectivn 133 of the Motor Vehicles Act, 
1939. read with clause (c)( iii) of the Pro.--blmatiM rlAted 
the 9th February, 1974 issued by the President in relation 
lo lU~ ;:)lal~ 01 lJuJarat. 

A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 
A copy of the Annual Report (Hindi and English versions) of 
the Mazagon Dock Limited, Bombay, for the year 1972-73 
along with the Audited Accounts and the comments ~f the 
Comptroller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 
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(X) A copy of the Industrial Disputes (Gujarat) (First Amend-
ment) Rules, 1974 (Hindi and English versions), published in 
Notification No. KH-SH-88IIDA-l172-84306-Jh. in Gujarat 
Government Gazette dated the 2nd February, 1974, under 
sub-section (4) of section 38 of the Industrial Disputes Act, 
1947, read with clause (c) ( iii) of the Proclamation dated the 
9th February, J 974 issued by the President in relation to the 
State of Gujarat. 

5. Messages from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(i) That at its sitting held on the 30th April, 1974, Rajya Sabha 

concurred in the recommendation of Lok Sabha to nominate 
seven members from Rajya Sabha to associate with the Com-
mittee on Public Accounts of Lok Sabha for the term ending 
on the 30th April, 1975 and also communicated the following 
names of members of Rajya Sabha who had been elected to the 
said Committee:-

( 1) Shrimati Pratibha Singh 
(2) Shri G. R. Patil 
(3) Shri V. B. Raju 
(4) Shri Mohammed Usman Arif 
(5) Shri T. N. Singh 
(6) Shri Sasankasekhar Sanyal 
(7) Shri A. K. A. Abdul Samad 

(ii) That at its sitting held on the 30th April, 1974, Rajya Sabha 
concurred in the recommendation of Lok Sabha to nominrate 
seven members from Rajya Sabha to associate with the Com-
mittee on Public Undertakings of Lok Sabha for the term end~ 
ing on the 30th April, 1975 and also communicated the 
following names of members of Rajya Sabha who had been 
elected to the said Committee:-

(1) Pandit Bhawaniprasad Tiwari 
(2) Shrimati Purabi Mukhopadhyay 
(3) Shri H. M. Trivedi 
(4) Shri Harsh Oeo Malaviya 
( 5) Shri S. S. Mariswamy 
(6) Shri Jagdish Prasad Mathur 
(7) Shri S. G. Sardesai 

(iii) That at its sitting held on the 3rd May, 1974, Rajya Sabha con-
curred in the recommendation of Lok Sabha to elect two mem-
bers to the Ioint Committee on Offices of Profit in the vacancies 
caused by the retirement of Sarvashri S. A. Khaja Mohideen 
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and Sanda Narayanappa from the membership of the Rajya 
Sabha and also communicated the following names of mem-
bers of Rajya Sabha who had been elected to the said Joint 
Committee:-

( 1) Shri N. M. Kamble 
(2) Shri A. K. Refaye 

(iv) That at its sitting held on the 8th May. 1974, Rajya Sabha 
concurred in the recommendation of Lok Sabha to appoint 
four members of Rajya Sabha to the Joint Committee on the 
National Library Bill, 1972, in the vacancies caused by the 
retirement of Sarvashri Mahabir Dass. Rattan Lal Jain, Shyam 
Dhar Misra and PatH Puttappa from the membership of Rajya 
Sabha and also communicated the following names of mem-
bers of Rajya Sabha who had been appointed to the said Joint 
Committee to fill the vacancies:-

( 1) Shri Devendra Nath Dwivedi 

(2) Shri Shyamlal Gupta 
(3) Shri Showaless K. Shilla 

( 4) Dr. Ramkripal Sinha 

6. Leave of Absence 
The following Members were granted leave of absence from the sittings 

of the House for the periods mentioned against each:-
(1) Shri V. K. Krishna Menon-7th March to 4th May, 1974 

(Tenth Session). 
(2) Shri Nathuram Mirdha-7th April to 2nd May, 1974 (Tenth 

Session). 

7 •. Announcement by Speaker 

The Speaker informed the House of the Notice received from the 
Supreme Court of India in the matter of Special Reference under Article 
143 of the Constitution of India regarding the Presidential Election and ob-
served that he had placed the matter bef9re the General Purposes Com-
mittee for advice. The Committee advised that neither Lok Sabha nor 
the Speaker should enter appearance in the Supreme Court in the matter. 

The House agreed that the Supreme Court be, informed accordingly. 
8. Minutes of Committee on Absence of Members-Laid on the Table 

Minutes of the Thirteenth to Fifteenth sittings of the Committee on 
Absence of Members from the Sittings of the House, held during the cur-
rent session, were laid on the Table. 
9. Report of Conunittee on Subordinate Legislatiob 

Shri Vikram Mahajan presented the Eleventh Report of the Committee 
on Subordinate Legislation. 
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10. Statement by Member 

Pandit D. N. Tiwary made a statement on Salaries, Allowances etc. 
of Members of Parliament of India, and certain foreign Parliaments. He 
also laid on the Table a Brochure on Salaries, Allowances and amenities 
enjoyed by Members of certain Foreign Parliaments. 

11. Sfatement Unci« Direction 115 
Shri Jyotirmoy Bosu made a statement regarding certain information 

given by the Minister of Industrial Development on the 10th April, 1974 
'juring supplementaries on Starred Question No. 631 regarding Britannia 
Biscuit Company. 

The Minister of Industrial Develpoment made a statement in reply 
thereto. 

U. Motion of No-Confidence in the CouDcil of Ministers 
The Speaker informed the House about receipt of notices of Motions 

of N()...confidence in the Council of Ministers from Shri Jyotirmoy Bosu and 
some other Members. 

Shri Jyotirmoy Bosu then asked for leave of the House to ~uake a 
motion of N()...confidence in the Council of Ministers. 

The Speaker asked those Members who were in favour of leave being 
granted to Shri Jyotirmoy Bosu to make a motion of No-confiden~ in the 
Council of Ministers to rise in their places. As not less than fifty Mem-
bers rose, the Speaker declared that leave was granted and the motion 
would be taken up today. 

13. Mof,ion regarding Extension of Session 
Shri Madhya Limaye moved the following motion:-

"That this House resolves that the current session of Lok Sabha 
be extended by a week". 

On an amendment moved by Shri AlaI Bibari Vajpayee that the deci-
sion on the motion moved by Shri Madhu Limaye be postponed till tho 
matter is considered by the Business Advisory Committee, tbe House divid-
ed, Ayes 69; Noes 255. 

The amendment was accordingly negatived. 
On an amendment moved by Shri Indrajit Gupta that the session of 

the House be extended upto the 14th May, 1974, the House divided, Ayes 
76; Noes 269. The amendment was accordingly negatived. 

An amendment moved by Sbri S. M. Banerjee that the session be ex .. 
tended upto 12.30 P.M. on the 11th May, 1974, was also negatived. 

On the motion moved by Shri Madhu Limaye, the House divided, Ayes 
75; Noes 274. The motion was accordingly negatived. 
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14. Motion of No-confidmce in the Council of ~. 
Shri J)'otirmoy Bosu moved the following motion:-

"That this House expresses its want of confidence in the Council 
of Ministers". 

The following Members took part in the debate:-
( 1) Shri Samar Mukherjee 

(Lok Sabha adjourned at 2.10 P.M. and re-assembled at 2.50 P.M.) 
(2) Shri Anant Prasad Sharma 

(3) Shri Indrajit Gupta 
(4) Shri Keshav Deo Malaviya 
(5) Shri Atal Bihari Vajpayee 
( 6) Shri Chandra jit Yadav 
(7) Shri Era Sezhiyan 
(8) Shri C. M. Stephen 
(9) Shri Prasannbhai Mehta 

(1 0) Shri H. K. L. Bhagat 
(11) Shri Frank Anthony 
( 12) Shri Dinesh Chandra Goswami 
( 13) Shri K. Mayathevar 
(14) Shri Narsingh Narain Pandey 

. (15 ) Shri Piloo Mody 
(For brief record of the rest of the proceedings please see supplement). 

, . 

S. L. SHAKDHER., 
Secretary-General. , 
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14. MOTION OF NO-CONFIDENCE IN THE COUNCIL OF 
MINISTERS (CONTD.) 

The foUowing Members also took part in the debate:-
(16) Shri Jagjivan Ram 
(17) Shri Samar Guha 
(18) Shri Vikram Mahajan 
(19) Shri Jambuwant Dhote 
(20) Shri Lalit Narain Mishra 
(2.1) Shri Shyamnandan Mishra 
(22) Shri Bhagwat Jha Azad 
(23) Shri H. M. Patel 
(24) Shri Priya Ranjan Das Munsi 
(25) Shri S. M. Banerjee 
(26) Shri P. G. Mavalankar 
(27) Shri Jagdish Chandra Dixit 
(28) Shri Tridib Chaudhuri 
(2jYthri Madhu Dandavate 

vto) Shrimati Indira Gandhi 
(31) Shri Jyotirmoy B08U (by way of reply). 

The motion was negatived. 
1.30 A.M. (10-5-74) 
(Lok Sabha adjourned till 11 AM. on Friday, 

the 10th May, 1974). 

S. L. SHAKDHER, 
Secretary-General. 

- - - .- -
__ " -.-r...... ... .• 



LOK SABHA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Friday, May 10, 1974/Vaisakha 20. 1896 (Saka) 

No. 387 
11.02 A.M. 

1. Starred Questions 
Starred Questions Nos. 1016--1020 and 1022-1024 were orally answer-

ed. Replies to remaining questions were la:d on the Table. 

Z. Unstarred Questions 
Replies to Unstarred Question Nos. 9828-10027 were laid on the 

Table. 

3. Question of Privile&e 
./ The Speaker informed the House of the e~planaLion received from 
the Editor-Chief of the Organiser in regard to the question of privilege 
raised by Shri K. P. Unnikrishnan on the 23rd April, 1974, al!ainst the 
weekly about a news report published in its issue dated the 20th April, 
1974, allegedly containinl! certain allegations against some Members and 
Watch and Ward staff of the Lok Sabha Secretariat. 

The matter was postponed to the next session . 
•. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and Englisn 

versions) under sub-section (3) of section 26 of the Delhi 
Urban Art Commission Act, 1913:-

(i) The Delhi Urban Art Commission (Terms and Conditions of 
Service) Rules, 1974, publhhed in Notification No. G.S.R. 
191 (E) in Gazette of India dated the 27th April, 1974. 

(ii) The Delhi Urban Art Mommission (Conditions of Exemp-
tion) Rules, 1974, publi~hed in Notification No. G.B.R. 192 
(E) in Gazette of India dated the 27th April, 1974. 

(iii) The Delhi Urban Art Commission (Budget and Finance) 
Rules, 1974, published in Notification No. G.B.R. 193(E) in 
Gazette of India dated the 27th April, 1974. 
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(2) (i) A copy of the Synthet.c Rubber (Price Control) Second 
Amendment Order, 1974 (Hindi and English ver.iions) pub, 
lished in Notification No. S.O. 464 in Gazette of India dated 
the 16th February, 1974, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

(in A statement (Hindi and English versions) showing reasons for 
delay in laying the above Notification. 

(3) A copy of Order No. 13 (Hindi and English versions) of the 
Delimitation Commission in respect of the delimitation ot 
Parliamentary and Assembly constituencies in the Union terri-
tory of Goa, Daman and Diu, Puhlished in Notification No. S.O. 
218(E) in Gazette of India dated the 27th April, 1974, under 
sub-section (3) of section 10 of the Delimitation Act, 1972. 

(4) Statements (i) correcting the reply given on the 30th Nov~ 
ember, 1973 to Unstarred Question No. \ 2·981 by . Shri Saroj 
Mukherjee regarding seizure of smuggled goods in each State 
in 1972-73. and (ii) giving reasons for delay in correcting the 
reply. 

(5) Statements (i) correcting the reply given on the 27th July, 
1973 to Un starred Question No. 830 by Shri P. G. Mavalankar 
regarding Ministers travels abroad during inter-session period 
(May 19 to July 22, 1973), and (ii) giving reasons for delay 
in correcting the reply. 

(6) A copy of Notification No. G.S.R. 3 publiShed in Gazette of 
India dated the 5th January, 1974 containing corrigendum to 
G.S.R. 927 dated the 1st September, 1973, issued under the 
Central Excise Rules, 1944. 

(7) A copy each of the follOWing papers (Hindi and EngUsh ver' 
sions) under sub-rule (5) of rule 3 of the Air Corporations 
Rules, 1954:-

(i) Summary of Budget Estimates for Revenue and Expendi-
ture of Air India for the year 1974-75. 

(il) Summary of Actuals for the year ,1972-73, Budget Estimate9 
and Revi'3ed Estimates for the year 1973-74 and Budget Esti-
mates for the year 1974-75, of Air India. 

(iii) Summary of Budget Estimates for Revenue and Expendi-
ture of the Indian Airlines for the year 1974-75. 

(iv) Summary of Actuals for the year 1972-73, Budget Estimates 
and Revised E'3timates for 1973-74 and Budget Estimates for 
the year 1974-75, of Indian Airlines .. 

(8) (i) A copy of the Fourteenth Report of the Commissioner for 
Linguistic Minorities in India for the period 1st July, 1971 to 
30th June, 1972, under clause (2) of article 350B of the 
Constitution. 

(ti) A statement (Hindi and English versions) showinD reasons for 
delay in laying the above Report. 

(9) A copy each of the following Notifications (Hindi versions) 
under sub-section (4) of section 39 of the Delhi Sikh Gur-
dwaras Act, 1971:-
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(i) The Delhi Sikh Guniwaras (Election of Proternpore Chair-
man, President, Other Office Bearers and Members of the 
Executive Board) Rules. 1974, published in Notification 
No. F.18(29)173-Judl. in Del~ Gazette dated the 28th 
March, 1974. 

(ii) The Delhi Sikh Gurdwaras (Amendment) Rules, 1974, pub-
lished in Notification No. F.18(15)173-Judl. in Delhi Gazette 
dated the 28th M8jrch, 1974. 

(iii) The Delhi Sikh Gurdwaras Management Committee (Co-
option o£ Members) Rules, 1974, published in Notification 
No. F.18133173-Judl. in Delhi Gazette dated the 9th May, 
1974. 

(iv) The Delhi Sikh Gurdwaras Management Comntittee (Elec-
tion" of Members) Rules, 1974, published in Notification No. 
F.18(19)173-JudJ. in Delhi Gazette dated the 9th May. 1974. 

(10) A copy of the Certified Accounts (Hindi and Englilih ver-
sions) of the Cardamom Board, Ernakulam, for the year 1971-
72 and the Audit Report thereon, under sub-section (4) of 
section 19 of the Cardamom Act, 1965. 

(l J) (i) A copy each of the foll~wing Notifications (Hindi and 
English versions) under sub-section (2) of section 33 of the 
Marine Products Export Development AuthOrity Act, 1972:-

(a) The Marine Products Export Development Authority 
(Second Amendment) Rules, 1974, published in Notification 
No. S.O. 913 in Gazette of India dated the 6th April, 1974. 

(b) The Marine Products Export Development Authorit:y\ 
(Amendment) Rules, 1974, p~lished in Notification No. 
S.O. 914 in Gazette of India dated the 6th April, 1974. 

(li) Two statements (Hi,ndi and English versions) showing 
reasons for delay in ~aying the above Notifications. 

(12) A copy each of the following Reports (Hindi version) under 
sub-section (2) of section 16 of the Tariff Commission Act, 
1951:-

(i) Report (1872) of the Tariff Commission on the Price Struc-
ture of Man-mc:de Fibres and Yarns Industry-Viscose 
Staple Fibre Spun Yarn. 

(ii) Report (1972)" of the Tariff Commission" on the fair prices 
bR~~~re~d • 

(Ui) Report (1973) of the Tariff Commission on the Review of 
the Automobile Ancillary Indu-3try. 

(13) A copy of the Cotton Textile (Control) Amendment Order, 
1974 (Hindi and English versions) published in Notification 
No. S.O. 978 in Gazette of India dated the 20th April, 1974, 
under sub-section (6) of section 3 of the Essential Commodi-
ties Act, 1955. 

(14) A copy of the Annual Report (Hindi and English versions) of 
the Coffee Beard for the year 1972-73. 
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(15) A copy of the Annual Report of the working of the Cardamom 
Board-, Eranakulam, for the year 1972-73. 

(16) (i) A copy each of the following Gujarat Notifications (Hindi 
and English versions) under !rub-section (3) of section 13 of 
the Bombay Motor Vehicles Tax Act, 1958, read with clause 
(c) (iii) of the Proclamation dated the 9th February, 1974 
issued by the President in relation to the State of Gujarat:-

(a) Notification No. GHIGI74182IMTA-I07412744 (iii.) IE published 
in Gujarat Government Gazette dated the 30th March, 1974. 

(b) Notification No. GHIGI92IMTA-17731302-E published in 
Gujarat Government Gazette dated the 11th April, 1974. 

(U) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notification mentioned at. (a) above. 

(17) A copy of Notification No. GHIG1931MTA117731302-E (Hindi 
and English versions) publised in Gujarat Goxernment 
Gazette dated the 11th April, 1974, under sub-section (2) of 
section 31 of the Gujarat Carriage of Goods Taxation Act, 
1962, read with clause (e) (iii) of the Proclamation dated the 
9th Fe.bruary, 1974 issued by the President in relation to the 
State of Gujarat. • 

(18) The following statements shoWing the action taken by the 
Government on various assurances, promises and undertakings 
given by the Ministers during the varioU5 sessions of Lok 
Sabba: 

FOURTH LOK SABHA 
1. Statement No. XXXVII-Tenth Session, 1970. 
2. Statement No. XXVII-Twelfth Session, 1970. 

FIFTH LOK SABHA 
3. Statement No. XXIX-Second Session, 1971. 
4. Statement No. XX-Fourth Session, 1972. 
5. Statement No. XIV-Fifth Se$;on, 1972. 
6. Statement No. XII~Sixth Session, 1972. 
7. Statement No. XIII-Seven.th Session, 1973. 
8. Statement No. VII-Eighth Session, 1973. 
9. Statement No. V-Ninth SeSSion, 1973. 

10. Statement No. lI-Tenth Session, 1974. 
(19) A copy each of the following papers (Hindi and English 

versions) under sub-se::tion (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Film 
Finance Corporation Limited. Bombay, for the year 1972-73 

(ii) Annual Report of the Film Finance Corporation Limited, 
Bombay, for the year 1972-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 
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(20) A copy ?f ~e 'Corrigendum' (Hindi and English versions) to 
the . Rev~ew by th~ Government on the working of the Re-
habIlitatIon IndustrIes Corporation Limited Calcutta for the 
year 1972-73. " 

(21) A copy of the Annual Report of the School of Plannin,z and 
Architecture, New Delhi. for the year 1972-73. 

(22) (i) A copy of the Annual Report of the Indian Institute of 
Technology, Delhi, for the year 1972-73. 

(ii) A statement (Hindi and ~nglish versions) explaining the 
reasons for not laying the Hindi version of the above Report 
simultaneously. 

(23) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of se~tion 619A of the Com-
panies Act, 1956:-

0) Review by the Government on the working of the Neyveli 
Lignite Corporation Limited, Neyveli. for the year 1972-73. 

(ii) Annual. Repo,rt of the Neyveli Lignite Corporation Limited, 
Neyveb, for the year 1972-73 along with the Audited 
Accounts and the comments of the Comptroller and Auditor, 
General thereon. 

(24) A copy of the Sugar (Price Determination for 1973-74 Pro-
duction) Third Amendment Order, 1974 (Hindi and Enilish 
versions) published in Notification No. G.S.R. 209(E) in 
Gazette of India dated the 1st May, 1974. under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955. 

(25) (a) A copy each of the following Notifications (Hindi and 
Eng1ish versions) under sub-section (2) of section 7 of the 
Employees' Provident Funds and Family Pension Fund Act, 
1952:-

(i) The Employees' Provident Funds (Amendment) Scheme, 
1974, published in Notification No. G.S.R. 305 in Gazette of 
India dated the 231'd March. 1974. 

(Ii) The Employees' Provident Funds (Second Amendment) 
Scheme, 1974, published in Notification No. G.S.R. 341 in 
Gazette of India dated the 30th March, 1974. 

(iii) The Employees' Provident Funds (Third Amendment) 
Scheme 1974, published in Notification No. G.S.R. 377 in 
Gazette' of India dated the 6th April. 1974. . 

(b) Three statements (Hind.i and English !ersi~ns) showing 
reasons for delay in laymg the above NotIficatIons. 

"'The Revie~ and the Annual Report of the Rehabilitation ~ndustries 
Corporation Limiteci, Calcutta, for the year 1972-73. were laId on the 
Table on the 2nd May, 1974. 
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5. Synopses of proceedings of Committees on draft Fifth Five Year 
Plan-Laid on the Table 

(i) Shri Amrit Nahata laid on the Table Synopsis of Proceedings of 
Committee 'A' on Draft Fifth Five Year Plan (Policy Resources and 
Allocation). ' 

(ii) Pandit D. N. Tiwary laid Oll the Table Synopsis of Proceedings 
of Committee 'B' on Draft Fifth FiVe Year Plan (Industry, Power, 
Transport and Scientific and Technological Research). 

(iii) Shri Darbara Singh laid on the Table Synopsis of Proceedings 
of Committee 'c' on Draft Fifth Five Year Plan (Agriculture and Rural 
Economy). 
6. General Review of Plan Committees-Laid on the Table 

Secretary-General laid on the Table 'Parliamentary Committees on 
Draft Fifth Five Year Plan:""'GeneraI Review'. 
7. Messages from Rajya Sabha 

Secretary-General reported the following messages from Rajya 
Sabha:-

(i) That at its sitting held on the 9th May, 1974, Rajya Sabha 
concurred in the recommendation of Lok Sabha to appoint 
five members of Rajya Sabha to the Joint Committee on the 
Constitution (Thirty-second Amendment) Bill. 1973, in the 
vacancies caused by the retirement of Sarvashri Jaisukhlal 
Hathi, Ajit Prasad Jain, Ram Niwas Mirdha, C. D. Pande and 
Bindeshwari Prasad Singh from the memb.ership of Rajya 
Sabha and also communicated the followin.~ names of mem-
bers of Rajya Sabha who had been appointed to the said 
Joint Committee to fill the vacancies:-

(1) Shri Ram Niwas Mirdha 
(2) Shri Mohammad Yunus Saleem 
(3) Shri Mahendra Bahadur Singh 
(4) Shri Kishan Lal Sharma 
(5) Shri Banarsi Das 

(ii) That at its sitting held on the 2nd May. 1974, Rajya Sabha 
concurred in the recommendation of Lok Sabha to elect three 
members to the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes in the vacancies caused by the 
retirement of Shri N. P. Chaudhari, Shri Sundarmani Patel 
and Miss Saroj Purshottam Khaparde from the membershIp 
of Rajya Sabha and also communicated the following nam~s 
of members of Rajya Sabha who had been elected to the said 
Committee:-

(1) Shri N. P. Chaudhari 
(2) Shri Chandramani Lal Chowdhary 
(3) Shri M. C. Balan 

(iii) That at its sitting held on the 3rd May. 1974, Rajya Sabha 
con:.-urred in the recommendation of Lok Sabha to elect one 
member to the Committee on the Welfare of Scheduled 
Castes a'nd Schedul.ed Tribes in the vacancy caused by the 
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resigna.tion of Dr. Z. A. Ahmad, from the membership of the 
Com~lttee and also c~mmunicated the name of Shri B. 
Rachalah, Member, Rajya Sabha, who had been elected to 
the said Committee. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Finance Bill, 1974, passed by Lok 
Sabha on the 4th May, 1974. 

8. Minutes of Committee on Private Members' BilL.. and Resolutions---< 
Laid on the Table 

The Minutes of the Thirty-sixth to Forty-first sittings of the Com-
mittee on Private Members' Bills and Resolutions held during the current 
session, were laid on the Table. 
•. Papers relating to Estimates Commit~ee- Laid on the Table 

Shri R. K. Sinha laid on the Table a statement showing replies to 
the recommendations of the Estimates Committee, which were not fur-
nished bv Government in time for inclusion in the Twenty-eighth Report 
of the Estimates Committee. 
10. Report of Committee 6n Subordinate Legislation 

Shri K. Lakkappa presented the Twelfth Report of the Committee on 
Subordinate Legislation. 
11. Statements by Ministers 
./ (i) The Minister of Petroleum and Chemicals laid on the Tuble a 

statement regarding the appointment of Chairman of the Indian Oil 
Corporation. 
/(ii) The Minister of Education, Social Welfare and Culture laid on 

the Table a statement regarding I.I.T. Kharagpur. 
"'iiii) The Minister of State for Industrial Development laid on the 

Table a statement regarding the reported salt crisis in West Bengal. 
--I(iv) The Deputy Minister of Home Affairs laid on the Table a state-

ment correcting the reply given on the 13th March, 1974 to Unst~rred 
Question No. 2862 by Shri Atal Bihari Vajpayee regarding expenchture 
incurred on security of Ministers. 
12. l:ntimation regarding arrest of M.ember 

The Speaker informed the House of a telegram dated the 9th May, 
1974 received from the District Magistrate, Patna, intimating that Shri 
Ramavatar Sha3tri, Member, Lok Sabha, had been taken into custody 
on the 9th May, 1974. at Khagaul (Danapur), under rule 118 of the 
D~fence of India Rules, read with sections 109 and 188 of the Indian 
Penal Code and section 7 of the Griminal Law Amendment Act, 1932. 
13. Motion regarding report of Joint Committee-Extension of time 

Shri Amarnath Vidyalankar moved the follOWing motion:--
"That this House do further extend upto the last day of the first 

week of the next session, the time for the presentation of the 
Report of the Joint Committee on the Bill to provide for the 
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administration of the Nathnal Library and certain other con-
nected matters." 

The motion was adopted. 
14. Government Bill-Introduced / 
./ The Customs Tariff Bill, 1974. v' 

, 
The motion for leave to introduce the Bill moved by Shri K. R. 

Ganesh was opposed. The motion was adopted and the Bill was 
introduced. . 
15. Question of Privilege 
./ Shri Gadadhar Saha raised a question of privilege regarding his de--

tention at Nalhati Police Station by the Officer-in-charge of the Police 
Station on the 3rd May, 1974. 

The Speaker referred the matter to the Committee of Privileges 
under Rule 227. 
16. Matter under Rule 377 

/ Several matters were raised by Sarvashri Atal Bihari ,Vajpayee, 
B. S. Bhaura, Madhu Limaye, Bibhuti Mish,ra, Madhu Dandavate, S. M. 
Banerjee, Dr. Laxminarayan Pandeya, Sarvashri B. S. Chowhan, 
Somnath Chaterjee, P. G. Mavalankar, Krishna Chandra Halder, Shashi 
Bhushan, Bhogendra Jha, Jyotirmoy Bous, Paripoornanand Painuli and 
Raha Bahadur Singh. 

The Ministers concerned replied to some of them. 
17. Govermnent Bill-under consideration 

/ The Coal Mines (Conservation and Development) Bm, 1974 
Discusion on the motion for consideration of the Bill moved on the 

7th May, 1974, continueci;. 
The following Members took part in the debate:-

(1) Shri Damodar Pandey 
(2) Shri Hukam Chand Kaehwai 
(3) Sardar Swaran Singh Sokhi J 

Shri Keshav Deo Malaviya replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi· 

«\eration of the Bill was taken up. 
Cbuses 2 to 4 were adopted. 
The discussion on the Bill was not concluded. 

18. Motion Regarding Forty-First Report of Committee on Private 
Members' Bills and Resolutions 

Shri Giridhar Gomango moved the fonowing motion:-
"That this House do agree' with the Forty-first Report ot the Com· 

mittee on Private Members' .Bills and Resolutions presenteci. 
. to the House on the 8th May, 1974". 

The motion was adopted. 
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19. Private Member's Resolution-Negatived ",... 

Discussion on the following Resolution moved by Shri Madhu Limaye 
on the 15th March, 1974 and the amendments thereto moved on the 29th 
March, 1974, continued:-

"This House is of opinion that the Government should re-cast its 
policy with regard to prices and agricultural production in 
sueh a way that-

(a) essential articles of consumption s.lil at 1 1/2 times the cost 
of production, including transport charges, taxes and profits; 

(b) there shall prevail parity between the prices of industrial 
goods and agricultural produce; 

(c) fiuctuations in fooc\grains prices of more than 15 per cent 
shall not be permitted; 

(d) the Government shall take the responsibility of purchasing 
cotton, sugar-cane, raw jute, food grains and other produce 
at support prices which may take into account the cost of 
production plus a rea'sonable margin for the farmers; 

(e) electricity rate per unit for agricultural purposes shall not be 
more than ten paise; and 

(f) fertilizers shall be made available to the Kisans with land-
holdings of less than ten acres at subsidised rates and the 
irrigation rates shall be reduced by 25 per cent." 

The following Members took part in the debate-

(1) Shri K. Suryanarayana. 

12) Shri Shyam Sunder Mohapatral 

(3) Shri Amarnath Vidyalankar 

(4) Shri Ramkanwar 

(5) Shri B. R. Shukla J 
(6) Shri Darbara Singh 

(7) Shri E. R. Krishnan 

(8) Shri D. P. Dhar. 

Shri Madhu Limaye replied to the debate. 

The amendments moved by Sarvashri B. K. Da£chowdhury and 
Otirmoy Bosu were negatived. 

Th~ Resolution was also negatived. 
[p.T.a. 
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20. Private Member's Resolation-Undet Comide~t1on 
" Shri Samar Guha moved the following Resolution:·-

"In view of an unprecedented national crisis developing in the 
country leading to spontaneous upsurge of the masses against 
the present administrative set up, this Houfole urges 'Ipon the 
Government to advise the President of India to dis.iolve the 
present Lok Sabha and set up an AU Partiefi' Care-taker' 
Government to hold fresh elections for Lok Sabha within 
two months of the formation of such Government, as a tneasure 
for restoration of patriotic and democratic faith of the people 
for building an egalitarian society in India". 

An amendment to the Resolution was also moved by him. His spee( 
was not concluded. 

(Lok Sabha adjourned sine die at 7.10 P.M.) 
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